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LOK. SABHA DEBATtS

ID K  SABHA ORAL ANSWERS TO QUESTIONS

Thursday, March 20, \975jPhalguna 29, 
1896 (Sato)

The Lok Sabha met at Eleven of the Clock 
[M>. Spfakir in the chair]

(Mr. Speaker in the chair]

Welcome to the North Koran Pariis* 
mentary D riepflw

MR. SPEAKFR : Hon’ble Members,— 
At the outset, I have to make an an
nouncement.

On my own behalf and on behalf of 
the Hon’ble Members of the Houve, 1 
have great pleasuic in welcoming His Fx- 
cclleacy Mr. Hang Jang Yop, C'hairmun 
of the Supreme People's Assembly of the 
Democratic People’s Republic of Koicj 
and the Hon'ble Members of the Parlia
mentary Delegation from the Democratic 
People's Republic of Korea who are on a 
visit to India as our honoured guests. The 
other members of the delegation are :

1 Mr. Ryu Ho Jun 

2. Mr. Son Ryong Sun 

3 Mr. Chon Jae Hong

4, Mr. IA long Su

Tbe delegation arrived this morning and 
will be in India till 25th March. They 
are now seated in the Special Box. Wc 
wish them a happy and fruitful stay in 
our country. Through them we convey 
oar greetings and best wishes to the Par* 
liamcnt, Government and tbe people of 
the Democratic People's Republic nf 
Korea.

Memorandum Submitted by Ex-Service-
men of Punjab, Himachal Pnule&h and 

Haryana to tbe Former President

♦424. PROF. NARAIN CHAND PARA- 
SHAH Will the Minister of Dl I-FNCE 
be pleased to state :

(a) whether Government <ire aware
that a deputation of distinguished Fx- 
servicemen from the States of Punjab, 
Himachal Pradesh and Haryana called on 
Ihe then President of India, Shri V' V. 
Giri in 1974 and submitted a Memoran
dum against new recruitment Policy of 
the Government;

(b) if so, the main contents of the
memor.intktm submitted by the deputation 
und the decision taken bv the Govern
ment on this memorandum; and

(c) the names of those Ex-servicemen 
who constituted the deputation?

THF MINISTFR OF DFFFNO (SHRI 
SWAR\N SINGH); (a) Yes, Sir

(h) and (c) A statement is laid on
the Table of the House.

Statemetf

1. The main points raised in the memo
randum were as follows :—

(i) recruitment to the Aimed Forces
from tbe various States should not be 
made on the basis of recruitable male 
population, but only on merit;

(ii) the nature and tbe location of
the border States is such that persons 
belonging to those States are better fit
ted to serve in the Defence Forces and 
they should be allotted a higher per
centage of the total recruitment to the 
Armed Forces, than persons from the 
other States.
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(iii) promotions and appointments in 
the Armed Forces, to the higher ranks, 
Should also be made only on the basis 
of merit and this policy of recruftment 
on the basis of population ratio shoulo 
not be extended to higher ranks in 1he 
Armed Forces.

(iv) recruitment from various States
in the ratio of tecruilable male popu
lation is likely to lead to inefficiency in 
the Armed Forces.

2. The contents of the memorandum 
were considered carefully. No action w;is 
then considered necessary as there was no 
new recruitment policy or change in the 
recruitment policy. Recruitment for only 
those Regiments of the Army which me 
known as 'all class regiments', is done in 
proportion to the tecruitable male popula
tion belonging to the age group of 17- 25 
years in various States. Recruitment to 
be made for units or Regiments having 
class composition as ‘one class*, 'fixed 
class' or ‘mixed class’ Regiments, is re
served for members of the respective 
castes or classes only.

Membi rs constituting the deputation

1. Lt. Col. P. S. Gil
2. Brig. Gurpartap Singh
3 Ris. M.ij. Ram Singh Bahadur
4. Sub. Maj. Shamsher C'hand Dogra
5. Shri Ranicshwar Sharma
6 Col. Qadam Singh
7. Maj. Tirlok Singh
8. \dmiral Mohindi oo
9. Brig. C. S Bhullar

10. Brig. Harmondar Singh
11. Shri I. S. Balhara

PROF NARAIN CHAND PARASHAK- 
From the statement it appears that the 
memorandum submitted by the 11 distin
guished soldieis of. the Indian Army, who 
are ex-servicemen now, lefleds the great
est concern of the ex-servicemen of this 
country who are concerned about the 
defence of the Motherland and who have

sacrificed their blooming youth and some 
ot them their sons and other relatives, 
for the sake of the country. They feel 
that the new recruitment policy of the 
Government requires reconsideration, on 
the following four points which have been ' 
submitted to the highest person in this 
country, i.e. the Head of the State, the 
Rashtrapati. These four points contain the 
gist of what they feel. May I request 
the hon. Minister to take the House into 
confidence whether the Government thinks 
there is any merit in what they have said 
in appioaching the President and submit
ting thcii memorandum, and, if there is 
any merit, whether that Memorandum has 
been considered or not.

SHRI SWARAN SINGH : We do con- 
sidei. The deputntionists had given a 
great deal of thought and they had put 
forward thcii views With some of their 
views, we agree and there may be some 
with which we, foi the time being, may 
not be able to agree.

PROF. NARIAN CHAND PARASHAR: 
In view of the fundamental issues raised b> 
the Ex-servicemen in their Memorandum 
read with article 16 of the Constitution 
which lequires, no discrimination on ground 
of birth and the recruitment to the services, 
like P&T. etc. is done on meiit, not 
region-wise, will the Defence Mimstei in 
h/s wisdom consider this point that unless 
It is extended to all services of the In 
dian Union, irrespective of caste, creed 
and birth, this new recmitment policv wiH 
not be given effect to?

SHRI SWARAN SINGH : As has 
been mentioned on the flooi of the House 
more than once, there was no fundamen
tal change in the recmitment policy. 
Efforts is to recruit on the basis of merit. 
Still, it is the desire of Government that 
all regions should also ha\e opportunity 
of serving in the Armed Forces so that 
they may also participate in the defence 
of the country.

SHRI INDRAJ1T GUPTA : In point 
No. (iii) of this Memorandum, the de
mand is made that promotions and ap
pointments in the Armed Forces, to the



5 Oral Answers PHALGUNA 7 9 ,18% (SAKA) Oral Answers 6

higher renin, should also be made only 
oa the basis of merit and this policy of 
recruitment on the basis of population 
ratio should not be extended to higher 
ranks in the Armed Forces.

In this connection, 1 would like to 
know, as stated in the statement of the 
hon. Minister, although the recruit for 
‘one class', ‘fixed class’ and ‘mixed clam* 
Regiments is reserved for members of res
pective caste or class only, whether in these 
Regiments in respect of promotions and 
appointments to the higher ranks, the entry 
is also kept reserved only, for the personnel 
of these castes or classes or whether in the 
higher ranks, It ii done on the basis of 
merit also.

SHRI SWARAN SINGH • In higher 
ranks, in officers ranks, the recruitment is 
based on merit, f-or these higher ranks, 
the class consideration is not kept in view.

SHRl 1NDRAJ1T CiUPTA : Is it con
fined to particular castes or classes from 
which these Regiments are recruited?

SHRI SWARAN SINGH : No, Sir. not 
in the Officer ranks.

SHRI BIKFNDER SINGH RAO: The 
hon. Minister has stated that recruitment 
to one das’ or fixed class' Regiments is 
made from particular classes composing 
that particular Regiment. Wilt the hon. 
Minister be pleased to state whether thc 
Government of India wants to continue 
with this potlcy of retaining fixed class' 
Regiments or they want to change it and 
whether there are demands from certain 
other castes and classes also to haw 'fix
ed class’ Regiments in the name of those 
castes?

Secondly, T would like to know whether 
promotions to officers ranks are reserved 
to a certain extent for rankers. What is 
the percentage reserved for other ranks 
for promotion to commission ranks and 
whether the Government of India has re
ceived demands from time to time from 
Ex-Servicemen that, in view of the expe
rienced that those rankers gain while in 
service, the percentage of promotions t«

officers class from rankers should be in
creased. What is the reaction of the 
Government thereto?

SHRI SWARAN SINGH : With re
gard to the first question, I would diaw 
the attention of the hon. Member to para
graph 2 of the statement which I have 
laid on the Table of the House. This 
will answer his first question.

It is a fact that there were suggestions 
from other castes, classes or regions to 
have legiments after those classes, castes 
or regions, hut. whereas we are conti
nuing with tbe ones that already exist, no 
new regiment on that basis has been 
agreed to be constituted.

With regard to tbe promotion prospects 
of Other Ranks, we do realise that the 
Other Ranks also should have an oppor
tunity of going up to the officers' level, 
therefore, they are considered not only 
for promotion as J. C. Os. which is their 
normal line of promotion but suitable 
members of Other Ranks are also recruited 
directly to thc Commissioned Officers' level. 
This is proving quite successful.

SHRl BIRENDER SINGH RAO : My 
question has not been answered. I wanted 
to know thc percentage reserved for pro
motion to officers’ ranks which the hon. 
Minister has not stated and whether there is 
demand that this percentage should be in
creased and if so, what is the reaction of 
the Government.

SHRI SWARAN SINGH : I will psquire 
notice to answer that question because on 
the figures I do not have the information 
here.

SHRI BIRENDFR SINGH RAO: Please 
postpone this question to some other day as 
it is a very important question. This may or 
may not come in the ballot. So, kindly 
postpone it to some other day. Fortunately 
for the servicemen as also for the ex- 
servicemen this is the first question which 
has come up. Knowing tbe importance of 
defence to the country. I  think, sufficient 
time should be devoted to this question.
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SHRI DARBARA SJNGH: You can 
discuss it during the discussion on De
mands foi Grants.

SHRI BIRENDER SINGH RAO. The 
hon. Minister is not prepaied to tell us 
what is the percentage icserved foi piomo- 
tion from the Other Ranks.

SHRI S\M AR CiUH \ • I want to know 
from the hon. Ministei whether it is a fact 
that the new policy that has been enun
ciated in regai d to recruitment ot Othei 
Ranks to the Aimed forces is contiary to 
the statement that was made on the 
floor of the House by the formei Defence 
Ministei, Shri Jagjnan Ram, in which he 
has categorically assured the House that 
m future there would he no recrutlmci't 
on the basis of classes, castes or region1* 
But the process seems to be continuing. I 
want to know whether it is debarring the 
othci classes which during the British 
days were known as non-martial classes 
The eastern region was lather known as 
of non-martial classes I want to known 
whether in view of the fact that the whole 
recruitment policy should be changed and 
theie should be at least a unifoim scope to 
all citizens, all classes and all regions, 
recruitment will be only on considerations 
of classes or castes or regions

SHRI SWARAN SINGH : The policy 
has been clearly stated in the statement a 
copy of which I have laid on the Table 
of the House and I am suie the hon. Mem- 
bei need not have put this question if he 
had studied that statement. What I have 
said is that the units for special classes, for 
fixed classes, are continuing and that no 
new unit is being constituted on that 
basis. This is the reply I gave to Shri 
fndrajit Gupta,

Thirdly, with regard to the rest, there 
ts no restriction based on castes or regions 
or any other consideration. I t is on merits.

SHRI SAMAR GUHA; But the figures 
Show otherwise that the consideration is 
on certain regions and certain classes.

SHRI BHAGWAT JHA AZAD: i»
theie any reservation for certain classes 
or regions9 Is there any such thing in 
the Defence Forces to-day?

SHRI SWARAN SINGH : There are, 
for instance, regiments like Bihar Regiment. 
Madras Regiment etc. I have already said 
that for these regiments which have got 
a class nomenclature like Madras Regi
ment. Bihar Regiment, etc. obviously 
people aie recruited from that region or 
that Slate. Of couise. there is no restriction 
regarding cast, etc while recruitment 
takes place

Co-ordinating of Health Services

■42S SHRI RAIDED SINGH : Will the 
Minister of HEALTH AND FAMILY 
PI ANNING be pleased to state :

(a) whether Government are prepared to
cuoidmate the health services under diffe
rent Mi nisi lies under one Health Ministry.

(b) whether by coordinating under one
Mmistiy the terms of services and emolu
ments will be unified and so much unrest 
and bickerings will be evaporated; and

(c) if so. the facts thereof and time 
scheduled foi it ?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH) : (a) to (c) The Central Health 
Scrvice which covers the medical and public 
health posts undei different Ministiies/ 
Departments of the Government of India, 
except those of the Ministries of Railways 
and Defence and some organisations of the 
Home Ministry has been in operation since 
the 1st January, 1965 The emoluments 
and service conditions of all CH.S Offi
cers working under the different Ministries 
of the Central Government are uniform.

SHRI RAJ DEO SINGH : From Ac reply 
given it is seen that exception has been 
made since 1965. Before that all medi
cal services working under different minis
tries were under one ministry. That are the 
reasons for making exception as regards 
the medical services of Railway Ministry 
and the Defence Ministry?
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. OR KARAN SINGH . In fact the con
trary !> true, before 1965 there w<h> no 
Central Health Service It was in 1965 
that C.H.S was set up to bring a certain 
uniformity tn all health services in the Go
vernment However Defence has certain 
special problems of its own, as you know, 
and it cannot be brought undei this civil 
service Railways have such large number 
of medical peisonnel that they felt they 
die capable of looking after the service 
themselves As I have said there are some 
organisations of the Home Ministry like 
CRP, BSh etc which have their special 
problems and could not come under CHS 
I may also say that it is not possible 
foi us to forcc everybody to be brought 
under CHS Tho'e ministries which feel 
thtv h u  special pioblems of their own 
aic free to do what thev like

SHRI R \J  DEO SINGH Conditions 
b»'ng different from ministry to ministry I 
want to know whether to avoid difficulties 
and st» aim. Government is prepared to 
considtr the question ot bunging them all 
under one department Is the Government 
prcparui to bring them <ill under one dt 
paitment}

DR KARAN SINGH All medical ser
vices of the Government are covered by 
Pay ( nmmission and they look to the va- 
nous problems There it no proposal at 
present to bring all these services undei one 
mimstiv Defence has very large number 
of medical personnel under them We 
cannot frrte  them to camt under C HS but 
wt are u ry  happy about those who choose 
to come

SHRI D N T1WAR> Is he afraid of 
these large number of health personnel in 
those departments like Railways. Defence 
etc ** Does he not consider that by bring
ing them all together under one banner 
theie Will be some simplification and if they 
are brought under one umbrella there will 
be some saving in expenditure ?

DR. KARAN SINGH . Sir, I do not 
think, really any saving »  brought about 
It is sot a question of being afraid There 
ate historical reasons Defence forces, to

give one very glaring example, have then 
own problems It is not possible for us 
to ask the Army doctors to come under us 
I hey are posted in various 4reas Similar 
is the case in regard to CRP and BSP Our 
CHS doctors aie mumly metiopohtan oiicn- 
ted and urban oriented in regird to these 
other set vices, they have got to go up to 
1 adakh and Mizoiam and all that I do 
nut think the question of financial savings is 
very much involved in this It is desirable 
to have as many as possible under the same 
nrg inisation

DR N N KAILAS Sir for the sake 
of uniformity and integration of the coun- 
tiy as a whole there was a proposal to 
start an All India Medical Service and this 
question is hanging fire for some time past 
1 would like to know, at what stage the 
proposal is which will ensure uniformity 
and efficient functioning of the medical de
partment "•

DR kAR AN SINGH Sir, the All India 
Health Service was supposed to cover not 
only the Central Government doctors but 
the doctois in the States as well Thfc pro
posal was mooted in 1969 and at that 
‘Iulc only a few of the States were willing 
Many of the States were not willing and 
subsequently even those States which have 
indicated their acceptancc of this proposal 
backed out Theiefore. the position today 
is that almost all the States are opposed to 
the formation of an All India Health Ser
vice Therelorc, our policy is not to try 
and coerce them oi force them into accept
ing it But if the proposal can be revived, 
my Ministry will react to it favourably and 
positively

sft ip *  sf* t o w «rsfr nytor
«nrr $ (¥ > rm t i j r r p i
t ?  farapft f»m r fo r % ^
tftarnfr w t w  t 7 finr
% ?rwr ? rrm  N i  « im r fc
x m r  v r  f ?

*to nv *pt

^  f t  nw af) £ wftfer
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<rm ffirKT *rfrtar % ftit 1 *r° ^ IB1W 
% art m  p r  « w  jfsur #fim r
flfinr *  ffww t  «rr *3% wrt ”[ "w
| l  <p»T* f l f tm  % U f̂TC farfWWT TTRft
tt fci * r  fim tPRfl %
&r wi* * fipnr fci *sr fc fa 
sir wpt tfirer nfaR *rft r̂tfisrc, sw irwt- 
ipnfV flfirinr i ^  % v f  «ppr*r
i t  »TPr f, t  ’3R Jf 3TTTT 5TKT WlfWT I 
**r W  rtt % ift- fCTtpr f w r  tsw fen 

t«

SHRI H. K. L. BHAGAT: Sir, I would 
like to know this from the bon. Minister. 
Delhi is a Union Territory and it comes 
directly tindet the responsibility of the Cen
tral Government, I would like to know 
fiom the hon. Minister whether it is a fact 
that health services are diversified in Delhi? 
There are hospitals run by the Municipal 
Corporation, there <iie hospitals run by the 
Delhi Administration, there aic hospitals 
ran by tbe Government of India and various 
other Ministties. Now, is it a fact that 
the Government recently have leceived re
ports and serious complaints about the work
ing of a number of hospitals and they have 
started some kind of a campaign for tbeir 
improvement ? I would like to know 
whether the Government have any machi- 
nety and whethei do they take any steps 
or will they take any steps for coordinating 
the functioning of these various health 
services and agencies in the capital ? What 
is being done in this connection and whether 
the Ministry have started a campaign for 
their improvement at all.

DR. KARAN SINGH : It is a very in
teresting and important question. The mul
tiplicity of jurisdiction on the hospitals in 
Delhi reflects in fact the very peculiar and 
sad multiplicity of jurisdiction in Delhi 
itself. You have the Government of India, 
you have the DMC, you have tbe NDMC 
and the cantonment board and so on. There 
wc six or seven different authorities fa Delhi.

Many of them run hospitals. Tbe hospitals 
which are directly under the Ministry of 
Health are Safdarjang and Wfllipgdon. 
Then, there is the All India Institute of 
Medical Sciences which is an independent 
body set up by Parliament. Then, there 
are hospitals run by the Delhi Administra
tion and some run by the Corporation. This 
is somewhat an uncoordinated picture. Now, 

are trying to do two things. Firstly, 
we are considering the possibility of setting 
up a hospital board for Delhi which would 
coordinate the activities of the various 
hospitals; in the capitial. Secondly, under 
the improvement campaign, which was 

cried to by the hon. Member, we 
.tie trying to tone up the functioning of at 
least those hospitals that are directly under 
our control. This involves surprise visits 
<ind so on. We are doing n lot of things 
which I can point out later on. We are 
trying to improve. We ate very much 
aware of the problems and the need for 
coordination and we are doing whatever we 
can in this direction.

Medical Colleges in India

427. SHRI ARV1ND M PATEL : 

SHRI VFKARIA :

Will the Minister of HFALTH AND 
FAMILY PLANNING be pleased to state:

(n) the numbei of Medical Colleges, pri
vate and Government, functioning in India, 
State-wise; and

(b) the number of persons who pass
the M.B.BS. couise annually from these 
colleges ?

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH X : (a) A Statement is placed on 
the Table of the Sabha.

(b) The number of persons who past the
M.B.B.S. course annually from these 
colleges is about 11,500.
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Batons*

The number of Medical Colleges, private 
and Government functioning in India, State- 
wjse.

1. Andhra Pradesh 8
2, Assam 3
3. Bihar 9
4. Gujarat 5
5. Haryana . 1
6. Himachal Pradesh 1
7. Jammu and Kashmir 2
8. Karnataka 9
9. Kerala 4

10. Madhya Pradesh 6
11. Maharashtra 12
12. Manipur 1
13. Orissa . 3
14. Punjab 5
1 S. Rajasthan 5
16. Tamil Nadu 9
17. Uttar Pradesh 9
18. West Bengal 7
19. Delhi . . 4
20. Goa, Daman and Diu I
21. Pondichcrry 1

Total 105

«ft tre fa r q*o q£«r :
\ftK ^Nhkhm*! iifsVH ^  WW-'in’I
TOT aft f*r srmf I  i

jrit % OT
^  wft m  ftnt i

jmpte StfinPT v r t r  wt "W rfr fc * 
»mft wr*rr ^ r m  £ i fww*r % dw 
*r v*  *prr«BWrtf t h tw t  w  vxstt wr̂ cft 
ft «n »i$f? $ *r*fcr
$ OT <*t HXVTC *W *fiT% W T*WT 
t  n # ?

io s  «T*rsrf *rr * t nftrr 
(  o t  if i7«R%sr*ni»f «ft* 

88«rw r^: > * |t* n s jn ffe  tflwwr «rW !

ffr wrar f  fff * m  f»nrrorm 
f c f a O T V t f T T O s r v r ?  ¥fffa *w?r
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*r «r* f k r  i % cjtw f r  ?*r OT'ix ^rfxft 
^«wr 5ft m w r  vr*rar <w ^  H 
o t  * t  ?»t xrm  t ^ i  srst ?pp i£ i t  >fr
TFT J  irfwsr *fifa»T mB tfitUT

T S % $  I $ H *f®  | « r  ^  »TT«r Jf? TTHT
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vi^rrt % w**»i ftor & i
V i fo i  *zri vr anjr to  uw  j; siw ?  
tftr »w#ie «r*f¥ ^  It i r  4 m  

f  ifrr p* m ft fr fa *1sff % t$ ri

wcfiw <pt« lint ; sw ft <ftsnrf Sr 
m v te  if rpF? S rfm  *Pi?r3r vr 
n n w  5pt % nrr sriwH ftarr to t $ > ^  

[*m T  =5rrpTt % H  m r  irf»wr «pwnr wt- 
f<TT »pt% w r r v n T 'W ^ w r y p n i f r f 'W
fTT KYTT ’

r f o  w «iftr5 : y a t) v r ^ f f  « r r -  
«rt w>K>n trwr vncnt % «rftw t  wmr 
^ f m r r  v t f  ?ftor o t %  m t r  siff ^r-rri 

t o  T m te *r v ti «cr̂ ar ^fr 
f*nft ftwrt<m.i 

Vf v n  «nr |  ftf wfwf w W  
t im m 'ffi w i  * * r f t  * i r  W y®  v i !  % 

fa t »nf t  wifa w«r fm r % frfr*
(rqr«Vt>o^0^(ra WPfSK IfpT p n t  VgT ’TI’T
f t  itT f m r  rjf f  i f*  wms r̂ I  fa u fw
4fvror % jjWWfclR ¥t
#  |  i J i f  t iw i  fT W K t m  f r w
|  »T7vtt i»r ^  <ift t o t  ^
H  OT«t vppft dta ire <fa n$  * i
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SHRI JAGADISH BHATTACHARYYA: 
Sir» 1 would like to knew from the hon. 
Minister whethet the existence of the Go
vernment and piivHte medical colleges in 
our country is a legacy of tbe British times 
and whether the Government have evolved 
a polity in order to do away with these 
private and Government medical colleges'*

DR KARAN SINGH Sir, I do not 
have the figures with me at tbe moment 
But, 1 cun s.iv that out of the seventeen 
private medical colleges, in India, my im
pression is, only about five oi six have 
come down from the British times. Many 
ot them have been started after Indepen
dence This is one point Secondly, Sir, 
We are now consideung the amendment of 
the Medical Council of India Act under 
which we lire consulei ing not only making 
the ( ouncil a more effective instrument for 
enfoicing standards, we aie also consider
ing thc regulation of the activities of the 
private colleges That legislation is under 
consideration and perhaps I may come be
fore the hon House in the course ot this 
year with an amendment.

SHRI K. MAI.LANNA : There are 105 
colleges in tbe country as pet thc statement. 
According to newspaper reports some 
colleges were derecognised because they 
were sub standard and did not comply with 
the rules and conditions. What action has 
been taken against those managements? How 
man} students are affected and how many 
managements are involved 7

DR. KARAN SINGH The question of 
derecognition of medical colleges came up 
in a big way last year The Medical Coun
cil is the competent authority to decide 
whether a college is maintaining the neces
sary standards From time to time the 
Medical Council inspects colleges. Often 
it happens that when it inspects the colleges, 
the facilities are below standard. At that 
time the Medical Council says : We will 
sot recognise your degree unless you bring 
it up. 1 think the hon. Member is refer' 
ring to Karnataka colleges. Last year six 
colleges were involved and we were able 
to prevent their derecognition because 1

wanted to safeguard the interests of tbe 
students particularly. We have reduced 
their intake and we have asked the manage
ment to bring tbe colleges up to the 
ytandaid. My information is that there has 
been improvement in those colleges. The 
Medical Council will go again shortly u> 
inspect them and by then we hope the 
shoitcomings will have been very largely 
made up.

SHRI K. GOPAL : The hon. Minister 
says that he is against proliferation of 
medical colleges m India. It is a fact that 
thc MBBS doctois are lcluctanl to go to 
the rurdl uieub. Sometime back the hon. Mi
nister himself mooted the idea of doctors 
being trained foi rural or semi-urban areas 
who would exclusively seive the rural areas. 
I should like to know whethei a committee 
was set up to go into the question and if so 
what aie the findings of that Committee?

DR. KARAN SINGH • As for MBBS 
doctors going to rural areas, there are 
two aspects. The pumaty health centres 
in this country are our out-reach; there by 
and large M BBS douors are in position now. 
It is not ’ as if the MBBS doctors 
are not there However it is also true that 
the bias in our medical education system 
has been veiy laigely urban and it is tn 
order to rectify this that wc are considering 
thc setting up of a new cadre of paramedi
cal workers for that a committee had been 
appointed and the ieport is exepected by 
31st March.

That will be a very important innova
tion The paramedical worker will be our 
(ink between thc MBBS and the field worker 
at thc age lowest village level.

SHRIMATI PARVATHI KRfSHNAN : 
I should like to know from the hon. 
Minister what steps had been taken to do 
away with the system of capitation fee by 
the private medical institutions since that 
whole system leads to a lowering of 
standards of those who are being .admitted 
into the colleges. When he talks of medi-
cal standard* and educational standards be-
ing checked by the Medical Council of 
India, I should like to know what moaitor-
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inf agency k there to see that the medical 
Standards -are kept up all the time? You 
cannot pass the buck, to the State Govern
ment because the Central Government is 
equally involved in maintaining the stan
dards throughout the country and in seeing 
th.it there are proper equipment in the hos
p ital so as to guarantee that the medical 
training given to the graduates is up to the 
standard. What is tbe monitoring agency?

DR KARAN SINGH : There are two 
points Capitation fee is certainly a cause 
for concern to us and the House has al- 
leady expressed itself on this. We are con- 
sidciing the whole matter in the context of 
the amendment of the Medical Council Act 
thit wc intend to bung before the House. 
The vieus that have been expressed on a 
number of occasions will be kept in mind. 
Wc are seized of the problem.

The second and very important point is- 
what is the monitoring agency? Under the 
present system the Medical Council of In* 
di<< which h.ts been set up by this hon Par- 
liiment is the monitoiing agency. But I 
n\mt admit that as at present constituted 
the Mcdical Council is a very largely in
cohate body . (Interruptions) I mean to say 
that it is not really structured in such a 
way as to be an effective monitoring agen
cy There are 100 or 120 elected represen
tatives and what we want to do is to make 
ft a more streamlined and effective body. 
I am in touch with the resident of the Me
dical Council; he is meeting me tomorrow 
and we are having detailed dicussions on 
this and I hope to be able to come up with 
a very progressive and useful piece of legis
lation perhaps in the course of this year

aft «nr xmw -ft, v i
sFfrm fflHrfae* if
•ftfww **rmT i xn  *r
«n; *n fr f a  * r  f r t t  ftfawnr Jr 

s^rr* % fare |  aft <rf<pn 
fsr«reft $ , art w  P w r i  <re

T’pn #r* fam
wffern wfhw t n w w w
vr w  war v* ft*T ' *f * rw  *nprr

j  IV w r sraftr

^  i vpc |  «fr rr  <wt jrfirfwi f  ?

MR. SPEAKER : THE question is 
about the number of college*, in the coun
try Youis is not a relevant question

'w  tfwrcf lo s  «pt afr ij>ft s rm  
*17 vr*nr snftn $ ht 7
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m  fvn  *mr jf i jj? ft w yw fr afr 
r r  irnr jrf f ro  t»tt iftr p r  *nc 
it f r e r  unr ?, w r  w t  «mrr 
?»rr i
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ft *15 5 ft: awty CTTsi
% nm s r  w t  gt m 3»r iim %
*rr tst% ¥T vrf JJRT ^  g^rr t 
ft *r *nt n -nnwfi f n i

SHRI MOHANRA) KAUNGARAYAR: 
( should like to know the standard of the 
Chnstian Medical College, Vellore com
pared to some of the other medical insti
tutions and .secondly

MR. SPEAKER : How is it relevant?

SHRI MOHANRAJ KAUNGARAYAR 
What is the Ministry’s policy about alloca
tion of funds to pri\ate medical institutions 
and Government medical institutions?

DR. KARAN SINGH : The Vellore Me-
dical College is one of the very good colleges
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in India. There u  no rauk ia t At all, but 
it it generally considered to be one of the 
finest institutions in the country.

As far as the question of allotment of 
funds is concerned, public funds are allot* 
ted only to the Government colleges. Pri
vate funds are raised by the promoters 
themselves either through fees or through 
trust and so on, and it is spent by them. As 
far as we are concerned, our policy is that 
Government money will be spent very 
largely on Government colleges.

SHRI MOHANRAJ KALINGARAYAR: 
Percentage between private and public.

DR KARAN SINGH 17 and 83.

SHRI P. R. SHENOY • May I know 
whether Government has any scheme to 
give grants to pnvate medical colleges so 
that they may not collect any capitation 
fees, which is undesirable even according 
to the hon Minister ?

DR KARAN SINGH ' This is the whole 
problem. If we start giving large grants 
to private colleges, then the funds that are 
available to us for the extension of our 
own health services becomes very much 
diminished. Therefore, there is no proposal 
at present However, it is possible to make 
the Medical Council of India something of 
a parallel to the University Grants Com
mission, so that it not only lays down 
standards but perhaps can also give certain 
grants under certain circumstances. That 
t» what we are considering in the amend
ment that is proposed.

Foods for Special Nutrition 
Programme tn Orissa

*426. SHRI ARJUN SETHI : Win the 
Minister of HEALTH AND FAMILY 
P t ANN ING be pleased to state:

U) whether tbe Union Government have 
HWjtjfMWrt some money lo t Special Nutri
tion Programme in the State of Orissa;

<b) If so, the extent of money «nd the 
outlines regarding its programme urban 
itum feeding and tribal feedfag centm  and 
blocks covered by this programme in the 
State; and ,

tc) whether some money has also t>eea 
sanctioned in favour of Applied Nutri
tion Piogramme Mocks for implementation 
of special schemes during the current year; 
and if so, the facts thereof*

THE MINISTER OF HEALTH AND 
FAMUY PLANNING * (DR. KARAN 
SINGH) (a) to (c) Yes, Sir, A state
ment is laid on the table of the Sabha

Statement

The Special Nutrition Programme was 
started in 1970-71 to provide supplemental 
nutrition to all vulnerable groups belong
ing to weaker sections of the needy in 
urban slums and tribal areas In 1970-71 
the supplemental feeding was limited to 
children of 0-3 years of age. In 1971-72, 
children up to 6 years of age and expect
ant and nursing mothers were also includ
ed in the programme The supplemental 
nutrition provided under this programme is 
200 calories and 8 to 10 grams protein 
to children in tbe age group of 0-1 year, 
300 calories and 10 to 12 group of 
protein to children m the age group of 
1-6 years, and 500 calories and 20 to 25 
grams of protein to expectant and nursing 
mothers.

In tbe Fourth Plan, the scheme operated 
in the Central Sector In the Fifth Plan, 
the expansion of the programme has been 
provided in the State Sector under the 
Minimum Needs Programme.

The Government of India released the 
following amounts to the Government of 
Orissa year-wise during the Fourth Plan 
period (1970-74 only) and in 1974-75, 
the first year o f the Fifth Plan for supple-
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mefrtal feeding in  *M*w sbmn and tribal (tu) Fw t opera
tion *1 block* of 

1969-70 series i t  
the rate of
Rs. 15,00© 1 15,000

7,35,000

areas?

Year FiaaacM 
assiunce

Rs.
1970-71 1,68,013
1971-72 78,41,000
1972-73 101,71,000
1973-74 137,18,000
1974-75 53,49,000 (This amount is

in addition to a 
provision of R&. 
123,00,000 app
roved by the Plan
ning Commission 
in the State's 
Annual Plan for 
1974-75 under the 
Minimum Needs 
Programme).

The details of the beneficiaries at tbe 
end of the Fourth Plan period are as 
under .

Urban Tribal
Slum!> areas

Number of benefi
ciaries 40,410 3,30,600

Centres covered 229 3,225
Number of blocks . Not applicable 143

The Government of Orissa are eligible 
to receive Central assistance of Rs.
7,35,000 for the implementation of the 
Applied Nutrition Programme for all cate
gories of blocks tn accordancc with the 
prescribed pattern of assistance as indi
cated below .

C ategory o f  blocks N o . o f  Assistance*
blocks

fe*
0) New blocks

allotted during
1974-^5 at the 
late of Rs. 30,000 
per block per
>e*r . . .  5 1,50,000

U'( Chi going blocks 
from 1979-71 to 
1973-74 tones at 
tfatB rate of Rs.
3ty0QO . 19 5,70,000

SUK1 ARJFUN SETH I: It is a matter of 
gratification to all of us that Government 
is taking care to provide supplemental nutri
tion to the vulnerable sections of the so
ciety. However, I would like to know from 
the hon. Minister, since 65 per cent of the 
total population of Orissa comes from the 
Scheduled Castes and Scheduled Tribes 
and other weaker sections of the society, 
the percentage of the population that is 
likely to be coveted by this special nutri
tion programme. Since tbe responsibility 
of the Central Government is of serving 
the Scheduled Castes and Sdieduled Tribes 
people, I would like to know what specific 
steps they have taken to see that these 
nutrition pio^iammes aie implemented vo 
th,.t they benefit the people for whom they 
aie meant

DR. KARAN SINGH : The special 
nutrition programmes are to benefit the 
age group 1 to 6 years. 1 am not sure 
what the percentage of the total is, but it 
is a fairly large percentage. What we are 
trying to do is to cover tbe pregnant mo
thers, lactaling mothers and tbe children 
from 0 to 6 years. In order to achieve 
this, there are a number of programmes 
which are at present in operation. There 
is the Mid-day Meals Programme under 
tnc Ministry of Irrigation. There is the 
Applied Nutrition Programme under the 
Ministry of Agiiculture. There are var
ious other snch programmes run by the 
different Ministries. What we are trying to 
see is essentially to get to the children as 
early as possible through tbe dub centres 
and through the Balvadis, because it has 
now been proved medically that tbe first 
five or six years of a child's life are ab
solutely crucial. If the nutritional input) 
are not given at that time, then this phy
sical and mental development will be re
tained or distorted. So, we are trying to 
get to those children.
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SHRI ARJUN SETHI : It is reported 
time and Again in the newspaper^ that espec
ially the children belonging to the weaker 
sections of the society go blind between 
the ages of 5 and 10. So, may I know 
win* specific steps Government have taken 
to see that this blindness is reduced 
through supply of Vitamin "A”, the lack 
of which is causing this blindness 1

DR. KARAN SINGH : ft is unfortunately 
and tragically true that 15 to 20 thousand 
children every year, it is estimated, go blind 
due to vitamin deficiency. This is a very 
terrible state of affairs. So, we have de
veloped » highly concentrated Vitamin 
“A” syrup and tablets. When a single 
spoonful of that syrup, equal to two lakh 
international units of Vitamin “A”, is 
given to a child twice a year, every six 
months, that is stored in the liver and it 
is gradually released over six months.

If any of the hon. members would like 
to have a sample of this, T will supply it 
with my compliments.

MR. SPEAKER : When you are elected, 
you must know in what vitamins you are 
deficient so that for five years they can 
be given to you !

DR. KAILAS : The minister has said 
that the programme of nutrition is run 
through the Education Ministry, the Agri
culture Ministry and the Health Ministry 
Is there any proposal with tbe Health 
Ministry—if not, will he move in this 
matter*—to see that all the programmes 
come under one ministry, i.e. Health 
Ministry? Either there is duplication of 
work or the monies given to different 
ministries are not fully utilised.

DR. KARAN SINGH : It «  true there 
is a multiplicity of ministries dealing with 
it, partly for historical reasons. I am in
clined to  agree that if they come under 
tlie same ambit, it would be better. How
ever, without going into the question of 
redistribution, we are trying to have a 
committee Which would coordinate i t  Edu
cation Ministry is involved because the 
Departmeat of Social Welfare is under i t

f ix . KAILAS ; Social Welfare Depart-
ment itself should come under the Health 
Ministry.

DR. KARAN SINGH : That is a sug
gestion for action.

p w  v *  roanwt
f f t  f r  stforr Sf m t  ^ f f ! ^  ww 
if m  fair uwt 11 «wt smr
ft ft> wjt wft mwr % m t  % 
•tVMf w m  fnrr *pit ft, sm * v t

S T *  *!#  ffc!T ft, TO
<qpmr |  rfK viSr *r*r>- ir firrm fc,

iTffeflr w  $r v t f  ’

VTa aw %  : n»ft *?tf TRVnt fWfr 
at *ni fci < w

% <rm *nf w rw f t  ft, (ft ^  i^r w r 11

SHRI JAGDISH BHATTACHARYYA- 
May 1 know in which regard this nutrition 
programme which is financed by the Union 
Government is an improvement on the 
similar programmes carried on in the 
states ?

DR. KARAN SINGH : It is really not 
a question of improvement but a question 
of supplementing tbe activities of the State 
Governments. The Government of India, 
through these various central programmes, 
supplements the activities of the Central 
Government. It is not one against the 
other, but both together.

SHRI D. BASUMATARI : May I know 
from the hen. minister the number of 
blind children among the scheduled castes 
and scheduled tribes, because when I go 
round the villages, I  see a number of Mind 
children among scheduled castes and sche
duled tribes.

DR. KARAN SINGH : I  do not have 
the separate figures. But it is true that 
because of the fact that Khedtried castes
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and scheduled tribes are economically 
under-privileged, the incidence of malnut
rition, vitamin deficiency and, hence blind
ness tends to be higher among fhent.

F tr d fi M h h M  yrapwet vUt to U.S.A.
t

•429. SHRI P. C. MAVALANKAR : 
SHUT S. A. MURGANAN- 

THAM :

Will tbe Minister of EXTERNAL AF
FAIRS be pleased to state :

(a) whether he pioposes to visit the 
United States soon for personal dialogue 
with U.S. political and official leaders on 
various matters regarding Indo-US rela
tions*,

fb) if so, when and the broad outlines 
of subjects likely to come up for discus
sion; and

tc) if not, the reasons for postponing or 
cancelling the US. visit ?

THE DEPUTY MINISTER TN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) : (a) to (c) In 
the context of tbe situation arising out of 
the decision of the U.S. Government to 
lift the embargo on arms supply to Pakis
tan, it was announced on 26 February that 
m the present circumstances Foreign 
Minister would not be able to go to Wash
ington for the Indo-US Joint Commission 
meeting that was scheduled to be held 
on 13-14 March. Since then, there have 
not been any new developments.

SHRI I*. G. MAVALANKAR : Tbe 
Minister says in bis reply “in the present 
circumstances Foreign Minister would not 
be able to go to Washington". May I 
know why such mild language It used ? 
Was no effective protest lodged, saying 
that the Minister will not go for certain 
reasons ? Secondly, he smd this dkision 
of the Minister not to go was "in the 
preseat circumstances'*. Does it m an that 
the dearie* wSB resmia valid tffl tbe

policy of the United States ia this matter 
it, reversed ? In the absence of the Minis
ter, was the meeting held on the 13th and 
14th March at Washington ?

SHRI BIPINPAL DAS : Firstly, that 
meeting was not held on those dates. 
Secondly, we will certainly not take les
sons from Shri Mavalankar regarding use 
of language. Thirdly, the circumstances ia 
which this decision was taken, those cir
cumstances have not changed. Unless they 
are changed, that decision remains and the 
Foreign Minister would not go to that 
meeting

SHRI P. G. MAVALANKAR : The 
Minister in bis original answer says, “Since 
then, there have not been any new develop
ments." Is it not a fact that after this 
decision, the United States Ambassador, 
Mr. Saxbe, delayed his arrival in India by 
>4.lying m Thailand for some time? On hi? 
arrival here, was he called at tbe External 
Affairs Ministry or was he told of the 
Government of India's strong views in the 
matter ? Then, there was a  report in yes
terday’s Statesman on the front page that 
President Ford is likely to drop the Deigo 
Garcia project. Does it not mean that the 
President and the Congress in the United 
States are not on good terms, as the press 
reports tell us ? What is the Government 
of India’s attitude with regard to these new 
developments ? Are they telling the Wash
ington State Department of the exact mind 
of the Government of India and die people 
of India on this important matter?

SHRI BIPINPAL DAS : The arrival of 
Ambassdor Saxbe has not brought about 
any change in the situation. We have cer
tainly conveyed our strong feeling about 
this matter. Secondly, we are not guided 
by the press reports always. Thirdly, the 
situation created by arms supply to Pakis
tan is not the same as the question of 
Dei|o Garcia. The press report Is about 
Deigo Garcia only.

SHRI DINESH CHANDRA GOSWA- 
MI : From the recent activities of the Uni
ted Staten ft is apparent that though they are
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talking a t improving i t i t t t a a l ip  btCwom 
India sad XJ.S.A., their main <$tecth» ft 
to maintain a Mate of uncertainty ia this 
region. In view of the feet that the Foreign 
Minister has decided not to go to Wfah* 
ingtoa, what is the future scope o t this 
Commission awl how the Government pro
pose to act in this Commission, even 
though the Foreign Minister nay  not take 
part in the Commission ?

SHRI BIPINPAL DAS : We shall watch 
the developments and decide accordingly.

SHRI K P. UNN1KRISHNAN : In view 
ot the fact that the difference!, are growing 
and the distinguished Ambassador to tbe 
United States is being put to humiliation, 
may I know whether he would call it 
further deterioration in the Indo-US re
lations ?

SHRI BIPINPAL D AS' When Dr 
Kissinger came to India to hold discussions 
with us, at that time it appeared that the 
relations between India and USA were 
going to improve. But the subsequent de
cision of the US Government to lift the 
embargo on arms supply to Pakistan has 
certainly created a new situation. I have 
Already saiJ that that situation has not 
chanted.

f HRI INDRAJIT GUPTA : May I draw 
the Hon. Minister's attention to tbe reported 
interview published m today’s Stutestnon 
given by the new US. Ambassdor, Mr. 
William Sax be to the Washington post's 
New Delhi Correspondent, Mr. Lewis M. 
Simons, published yesterday in the Wash- 
IHgton Ptutm This is with regard to the 
recent decision to lift the ban on selling 
U.S. arms to Pakistan. The Ambassador 
dcclaredr-i quote:

“It is not juftt the arms. Other things, 
tangible and intangible, get involved. 
India’s attitude does not change from 
food times to bad. So, I can understand 
why Washington would say: ‘It's hell 
if you do, and hell if you don't.*

In  aaotiber pan of the Jotervfew he feas 
said ;

"With tip  a t home to ' th t eco
nomy and energy, issues which affect 
these two areas get first attention. India 
doesn't affect either of these". He em
phasised that U.S. interest in India now 
was limited to humanitarian pnd cultural 
matters and, even here “we wjl only do 
asmuch as the Indians will encourage 
us to do."

tn view of tbe latest utterances by the 
Ambassador who, 1 presume, is speaking 
on behalf of the Government in which he 
says, it is not merely the question of aims 
and that there is no interest in India except 
m humanitarian and cultural matters, I 
would like to know from the Hon. Minis
ter whether the Government has done re
thinking as to what is die use of having 
the Indo-U.S Economic Commission when 
tftis is the attitude of the United States 
Government.

SHRI BIPINPAL DAS' This statement 
appeared only this morning We have 
taken note of i t  We will study the impli
cations of the statement and the remarks
made by the Ambassador.

SHRI HARI KISHORE SINGH ; Not 
only the United States is supplying anss 
to Pakistan directly but also through many 
other countries. What will be the attitude 
of the Government of India to that? It 
has taken a very correct attitude in rela
tion to tbe United States. What about their 
attitude to other countries through which 
Pakistan is getting arms manufactured ia 
the United States ?

SHRI BIPINPAL DAS : Wc are opposed 
to creating an arms race in the sub-conti
nent and thereby disturbing the stability of 
the region. Whoever does it, we are eei- 
tainly opposed to it. *

SHRI SAMAR GUHA i It h  quite well- 
known to all of us that U.S.A. has developed 
a knack o t doing wrong things u  tita right 
moment. When the moment was right for 
developing good relations with India, they
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did this thing. Kneeing that political and 
diplomatic relations fluctuate tike mercury— 
these are culled mercurial fluctuations—I 
would like to know from the Government 
whether they will make a demarcation in 
regard to our political and diplomatic re
lations ami start ldeasing offensive about 
this aggressive policy of U.S. in regard to 
supply of arms to Pakistan and, at the 
same time, not to jeopardise our economic 
interests particularly in regard to our eX* 
pores to that country. May I know whe
ther th.il kind of realistic attitude will also 
be adopted ?

SHRI BIPINPAL DAS : The decision of 
(i S.A to lift the ban of arms supply in 
(he u se  of Pakistan has many aspects and 
implications, military, strategic, political, 
economic, cultural, etc. We will try to  exa
mine the whole question from all angles 
Theic i» no doubt about It.

WRITTFN ANSWERS, TO QUESTIONS

Appointment of a Wage Board for 
Jonroclkt* and aoa-Journalists

*426. SHRI S N MISRA :
SHRI JANESHWAR MISRA :

Will tbe Minister of LABOUR be pleased 
to htute :

(a) whether Newspaper employees have 
been agitating for the appointment of a 
Wage Board for journalists and non-journa
lists; and

(b) if so, the reaction of Government to 
the employees* demand ?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) Yes Sii.

(b) A statement was made by me in the 
Home on 18th March, 1975, regarding the 
constitution of the Wage Boards.
10 LSS/75—2

Wswipirtwn to P.B.G. *f Soott Vietaaai

*431. SHRI SHASHI BHUSHAN :
SHRI BHOGENDRA JHA :

Will the Minister of L'XTERNAL AF
FAIRS be pleased to state ;

whether any decision has since been 
taken to extend recognition in some form 
to the Provisional Revolutionary Govern
ment of South Vietnam; and

(b) if not, the leasons for delay in ful
filling this assurance?

THE DFPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) : (a) and (b) Gov- 
eminent have decided to establish outre 
direct relations and formal contacts with 
the Provisional Revolutions y Government 
of South Vietnam Details are being 
worked out and, as soon as these are fina
lised, the P.RG will establish an office in 
New Delhi

Indian Personnel sent abroad 
during 1974

-AM SHRI V \UKrY GEORGE : Will 
the Minister of EXTERNA1 AFFAIRS be 
pleased to state :

<al how many Indian personnel including 
engineers and medical practitioners, have 
been sent to foreign countries on their re
quest duiing 1974. with country-wise break
up; and

(b) whether it is tbe policy of Government 
to export manpower on a large scale ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) > (a) A total num
ber of 1592 Indian experts were selected 
through official channels for assignment 
abroad during 1974. A statement giving 
the break-up according to countries and 
categories is placed on the table of the 
House. [Placed in Librars. See No. LT- 
9250/7*1

(bl No, Sir. Wc, however, do respond 
sympathetically to specific requests from
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ftkactfy developing owmlrka Sot tfc* depu-
tation of Indian technical personnel needed 
for their economic development prog
rammes, subject to availability end provi
sion of our own requirements.

2nd Labsn Report «b  A fioA aM l 
L d m r a

•433. SHRIMATI pARVATHI KR1SH- 
NAN :

DR. RANEN SEN :

Will the Minister of LABOUR be pleased 
to state :

(a) whether 2nd Labour Report on Agri
cultural Labourers has been submitted;

(b) if so, the features thereof;

(c) whether the report has pointed out 
that an agricultural worker in Bankura Dis
trict of West-Bengal earns 28 paisa; and

(d) if so, the steps taken to provide job 
and raise wages of these agricultural la
bourers?

THE M1NISTR OF LABOUR (SHRI 
RAGHUNATHA REDDY) : (a) and (b) 
Yes, Sir.

The Second Rural Labour Enquiry (1974* 
75) has been initiated by the Labour Bur
eau, Simla as an approved Fifth Plan 
Scheme. Tbe field work has commenced on 
the 1st July 1974 and is expected to con
tinue till the 30th June, 1975. The Report 
will be available only thereafter.

It is presumed that the Honourable 
Member has in mind the Second Report 
on tbe Economic Condition of Agri
cultural Workers in the District of Bankura 
(1973), brought out by the Government 
of West Bengal.

The Report has revealed that

(i) Agricultural workers are pre
dominantly landless.

(u) The total period of employ-
meat of the 116 samples averages , only

150 days for the whole year inclusive of 
peak season and off season.

(Hi) Hieir meagre income coopted 
with large number or dependents  ̂com
pels agricultural labourers to take loan 
every year in cash or kind or in cash 
and kind, carrying high rates of interest,

<iv) The agricultural workers huddle 
to live in sheds which may be termed 
as an apology for thatched hutments.

(c) According to the Report, the average 
daily earnings per member of the sampled 
families per day in respect of seventeen 
mouzas covered by five police stations 
stands at 0.33 paise only.

(dl The Government of West Bengal 
have recently revised the rates of mini
mum wages for agricultural workers, as 
follows:—

1968 1974
Males : Rs. 3.00 to Rs. 7.25 (Basic

Rs. 3.88 per R<. 5 60 ;in<i
day according DA 1.65) per
to zones. day and Rs.

123.38 (Basic)

Females: Rs. 2.77 to Rs. 80.60 and
Rs. 3.40 per D.A. Rs.42. 7«
day according per month Cor 
to /ones. both men and

women

Th? State Government have also con
stituted a Committee on Agricultural 
Labour to indicate measures needed for 
amelioration of the conditions of the 
Agricultural Workers. A draft Bill on 
Agricultural Labour is being considered 
by the State Government.

VUAYANAGAR STEEL PLANT

*434. SHRI S. M. SIDDAYYA : will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) the provisional allotment made for 
the Vijayanagar Steel Plant in the Fifth 
Vive Year Plan;

(b) the progress achieved so far; and

(c) whether any Central assistance will 
be given for the y e a r l975-76 7
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THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
MINES (SHRI CHANDRAirr YADAV) : 
(a) The Fifth Five Year Platt it yet to 
be finalized. Tbe provision proposed in the 
draft Fifth Five Year Plan for the Visakha- 
patoam and Vijayanagar Steel Projects put 
together is Rs. 250 crores.

(b) An area of 2,641.4 hectares (6,604 
acres) has been acquired so far for the 
steel plant and slag-damp, out of a total 
lequlrement of 3,608.4 hectares (9,021 
acres). Tbe Steel Authority of India Limi
ted expect to commission shortly the De
tailed Project Report for the plant. Mean
time detailed studies are in hand for deve
lopment of infrastructure facilities.

(c) The Budget provision proposed for 
1975-76 for this Project, which in the 
Central Scctor, is Rs. 1.25 crores.

Dual Purpose Aircraft

*435. SHRI B. V. NAIK : Will the 
Minister of DFFKNCE be pleased to sate :

(a) whether any action has been taken 
to make the civilian aircraft of Indian Air
lines into dual purpose planes to become 
convertible and usable to defencc purposes 
immediately in case of emergency or war; 
and

fb) if so, the main features thereof ?

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH) : (a) and (b) Different 
types ot aircrafts are needed for perform
ing specific roles. The civilian aircrafts are 
capable of being used only in the trans
portation role. In an emergency, these 
aircrafts are put to such use.

Air Craft for I.A.F.

*436. SHRI ATAL BIHAR1 VAJ
PAYEE :

SHRl JAGANNATH RAO 
JOSHI :

will the Minister of DEFENCE be 
pleased to state :

(a) whether his attention has been drawn 
to a criticism published in tbe ‘Indian

Express’ dated the 21st October, 1974 that 
the Indian Air Force’s urgent and compel- 
ling need were sufficient numbers of long 
range strike aircraft which would re-
place two-generation-old aircraft and that 
Ae I. A. F. was virtually ‘deaf and tooth
less’, in the area of maritime reconnaisancc 
and anti-submarine warfare;

(b) what are the facts in this regard 
and the action being taken; and

<c) how long it will take for the 1AF to 
fulfil these needs?

THE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH): (a) to
(c) Government have seen the book en
titled ‘Aircraft of the Indian Air Force, 
(1933-73)* as also the report, based on it, 
in the Indian Express dated 21st October,
1974. The opinion expresed by the author 
is hit own. Attention in this connection 
is Invited to the following portions in the 
foreward written by the ptevious Chief of 
the Air Staff :—

(i) “The 1971 war gave proof, if proof 
were needed, that the I.A.F. is now a mat
ure, strong and versatile force, fit to take 
its place along side other world air forces" 
and (ii) “...lacking access to official informa
tion in some cases (tbe author) has ventu
red his own opinions as to why certain 
things have been done the way they have.” 
Modernisation of the Indian Air Force, 
to enable it to fulfil its commitments, has 
been a continuing process, consistent with 
the availability of resources and the types 
of aircraft needed by us. This includes 
the induction of long range strike aircraft 
as well as maritime reconnaisance and anti
submarine warfare aircraft.

Spreading of Malaria hi Orissa

*437. SHRl D. K. PANDA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Malaria is spreading In
Orissa; and

(b) if so, what steps Government piopoie 
to curb it?
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THE MINISTER OF HEALTH AND FA
MILY PLANNING (DR. KARAN 
SINGH): Orissa; and

(a) and (b) The following steps have been 
taken or are proposed to be taken to curb 
(fie spread of malaria in Orissa State

1. Adequate quantity of insecticides and 
drugs has been supplied to the State by the 
Central Government for sprays.

2. Surveillance workers. Inspectors and 
laboratory Technicians have been augment
ed.

3. Old vehicles are being replaced in a 
phased manner.

4. Special investigations are carried out 
in tbe persistant transmission areas.

5. Officers of the Central National Mala
ria Eradication Programme Directorate have 
carried out intensive touring of the State to 
provide technical guidance on the spot to 
the State Health Authorities. Entomologi
cal studies are also being carried out by the 
NMEP Directorate wherever considered 
necessary.

6. The State Government has been ad
vised to improve supervision over sprays 
and surveillance operations, also to talc 
speedy remedial measures like focal sprays 
and radical treatment of the positive cases 
detected to liquidate the foci of infec
tion.

Compensation to Indians expelled front 
Uganda

*438. $HRI BHAGATRAM MANHAR: 
SHRI BHAGIRATH BHANWAR:

Will the Minister of FXTERNAL 
AFFAIRS be pleased to state:

(a) the number of Indians expelled from 
Uganda during the last several yean;

(bl the reasons for this expulsion and 
the protests lodged or the steps taken at 
the diplomatic level to persuade the 
Uganda Government to rescind the order 
of expulsion;

(c) whether the Ugandan President and 
the Indian High Commissioner had a talk

about the compensation 'to i *  paul 4e tbe 
expelled Indians; and '

(d) if so. the tacts thereof h

THE DEPUTY MINISTER JN-THfc 
MINISTRY Ob EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) and (b) about 
5,000 Indian nationals were expelled from 
Uganda in 1972 as a result of President 
Idi Amin’s decision to indigenise the eco
nomy. The Government of India at the 
highest level impressed on the Government 
of Uganda the need for dealing with this 
matter in a humane and equitable manner.

(c) and (d) Yes, Sir. President Amin 
has reiterated his C .i vcrumcnt’s commit
ment to p.iy compensation to the expelled 
Indian nationals and has told our High 
Commissioner thut he would invite discus
sions between the two Governments on this 
mattei

B.B.C. Broadcast of Interview with Prime 
Minister of India

*439. SHRI VIJAY P M  SINGH Will 
the Minister of KXTI-.RNAL AFFAIRS be 
pleased to state:

(j) whether 1he attention of Govern
ment has been duwn to the fact that the 
B B.C. had bioadcast an interview with the 
Prime Minister on January 28, 1975 m 
its mid-wuck programme;

(b) if so. whether the B.B.C. had omit
ted certain portions of this interview; and

<c) if so, what arc tbe portions omitted 
and whether the omission was done in 
consultation with the Government of 
India ?

THE DEPUTY MINISTER IN THP 
MINIS! RY Of- FXTERNAL AFFAIRS 
(SHRI BIPINPAI DAS): (a) Yes, Sir.

(b) Yes. Sii

(c) The portions omitted may be seen in 
the Statement laid on tbe Table of the 
House (Placed in Library. Set No./LT- 
925I/75J. It had been agreed that the 
B.BC. might abbreviate the interview to
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Wearing of Crash Helmets by SBchs In 
U.K.

*441. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of EXTERNAL 
AFFAIRS be pleased to Mate:

|a) whether wearing of ‘Crash Helmets* 
over Pugrees is farced upon SilcKs by the 
British Governments in U.K.;
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(b) whether Sikhs there have protested 
against this illegal Order to the British 
Government;

(c) whether the Indian High Commis* 
sioner in U.K. has. appioaphed ^he U.K. 
Ciovernment to consider this problem; 
and

(d) whether the Government of India 
propose to protest to the British Govern
ment over this matter because Wearing of 
a Cap Or Helmet is ii gainst the Sikh reli
gion ; and if so, when ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRf BIPINPAL DAS): (a) Under the 
British Traffic Regulations which came 
into effect from 1st June, 1973 it is com
pulsory for any one riding a motor cycle 
to wear crash helmets.

fb) Sikhs have protested to the British 
Government that exemption has not been 
granted to them from these regulations.

(c) and (d): The matter had been taken 
itp on several occasions with the British 
Government. While the British Govern
ment has sympathised with the objections 
of the Sikhs, it has stated that, in its 
view, the savings in death and serious in
jury which the law is cxpected to achieve 
outweighs the objections, and that the 
British Government does not feel justified 
in granting an exemption to any particular 
group. The Government of India is, how- 
e\er, aware of the strong feelings of the 
Sikhs and will continue to convey them 
to the British Government on all appro- 
priiite occasions.

Markings on Bidi Bandies, “Smokiac is « 
Health HiuunT

*442. SHRl NAWAL K1SHORE 
SHARMA: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to 
refer to the reply given to Unstarred Ques* 
tioa No. 1493 on the 27th February, 1973 
regarding Cigarette Manufacturers to print 
“Smoking is a Health Hazard" on each 
packet and state whether it is proposed to 
get such markings on bidi bundles also?
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THE MINISTER OF HEALTH AND port in die metropolitan cities in tbe cow* 
FAMILY PLANNING): (DU. KARAN try during this year 1974*75: and 'f
SINGH): No, Sir.

f f f fw r  f t*  w m
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* m r  wpt $s*r trw#sr % jtt *FJfr 
% *t g rfaft* fipft ^  if t f r  wtpft
#  ift *mrr srrr": t s  fh

L o u  for Public Transport in Metropolitan 
Cities

4108. SHRI GAJADHAR MAJHl: 
Will the Minister of SHIPPING AND 
I“R AN SPORT be pleased to state:

(») whether Government have sanctioned 
iOtae loans for improving public tians-

<b) if so, tiie break-up of figure* city- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI): (a) Yes, 
Sir.

(b) The information required is given 
below:—

SI. Name of State/City Amount
No. 0f loan

iancfioned
(Rs. in crores)

1. Tamil Nadu (for Madras
City) . 3.00

2. Maharashtra (for Bombay
City) . . . . 7.00

3. Delhi (for Delhi Transport
Corporation) 7.92

4. West Bengal (for Calcutta
S late Tranfport Corpora
tion and Calcutta Tramw
ays Co.) . . . . 4.00

HWK *ft  wpff wn «RTT wnwn

4 1 09. «ft n w n  : m  f t m  wht
WW *m  *n? 3RT5T >Ft f ’TT ^T«r fv :

( v )  *m *rw tt % trm r wt vm vr 
h i  ^»rr% % fern v r f  *m r « r  ftnrr t,,

(w) ?f, ?fr n m R ,  fa r r r
w r ft: wk

(*T) i tW  TT̂ rffJT ifrspTI % ^TPT Vf
«iRt % ftrrr*r ^  wt i f r n n  ?pnf
h  i ' f

TT’nTT v\% «w  tiw tm  if vr-«W
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*1 Wrtttm Answers PHALGUNA 29,1896 {SAKA) Written Answers 42
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Werkiag of copper raiaes

4111. SHRI S. N. SINGH DEO: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether the copper mines in the 
country are working properly;

(b) the amount of copper refined in the 
concentrates; and

(c) how much copper will be exported 
from the Khetri Project which was started 
recently *>

THE DEPUTY MINISTER IN THE 
MINISTRY OF STfcFL AND MINES 
(SHRI SUKHDEV PRASAD): (a) Y«S, 
Sir.

(b) Presumably the leference i& to the 
production of refined copper. During
1973-74. the total production of Blister 
copper in the country was 12,899 tonnes. 
During 1974-75, the production is expec
ted to inciease to about 14,500 tonnes

(c) The demand for copper metal in 
the country far excecds the indigenous 
pioduclion. Hence the question of export 
of copper to be produced at Khetri Copper 
Project does not arise.

Demands of D.T.C. Employee*

4112. SHRI (. HANDR \  SHEKHAR 
SINGH . Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

<u* whether the employee!) of the Delhi 
Tmnsport Corpoiation have been demand
ing the introduction of (i) two conductors 
on double-door buses, (ii) a bipartite com
mittee to look into all case* of removal/ 
dismissal of workers, (iii) a sdcction grade 
for DTC conductore as per recommenda
tions of Third Pay Commission and (iv) 
M  incentive scheme or cash handling 
allowance of 5 pabe p a  km. in the city 
services and 2 paise per km. in the later- 
State Services;
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<b) jf so, tbe reasons for Ignoring tbe#e 
specific demands of DTC workers upttll 
noWj and

tc) what steps aie being taken by the 
DTC management to implement these speci
fic demands >

THF MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS 
KMtT (SHRl H M TRIVFDl) . (a) to
(c) No demand has been teceived from 
the employees of the C orporation pertain
ing to (n) and (tit) rhe demand fot 
posting of two conductors on buses with 
two doors, was disbursed by the manage
ment of the Corporation with the workers 
and examined thcit lftci 1 he management, 
however, found thit theie was no justifi
cation for the demand keeping in view 
the present work load on a conductor 
system of advance booking of tickcts at a 
number of originating points ind the 
powers delegated to the checking staff to 
levy penalty on ticketless pissengers

I he demand for payment of an allowance 
to conductors for handling cash was also 
not found to be justified Howevei a 
proposal for introducing an incentive 
scheme, having a direct bearing on the 
output of conductors is being examined by 
the Corporation

Educated Unemployed Women

4113 SHRI SHYAM SUNDHR MOHA 
PATRA Will the Minister of LABOUR 
be pleased to state the number of educated 
unemployed women in the country, State 
Wise

THE DJPUTY MINISTIR IN TH^ 
MINISTRY OF IABOUR (SHRI BAL- 
GOVJND VERMA) The available mfor- 
nurtKtn relates to the number of educated 
women job-seeker* on the I ive Register of 
Employment Exchanges which is given tn 
the statement attached

JJWBWPCW*

(Figures mth'usands)

State/Uftton Tentory No of
educated* 
women 
job-seekers 
on the Live 
Register of 
Employment
1 xchanges 
as on 
10-6-1974

STATE
1 Andhra Piadcsh 24 2
2 Assam * 0

Bihar 8 4
4 Gujarat 22 9

5 Haryana 13 1
6 Himachal Piadcsh 3 6
7 'animu & Kashmir 1 2
8 Karnataka 29 2

9 Kerala 116 7

10 Madhya Pradesh IS 4

11 Maharashtra S4 9
12 Manipur 1 8

13 Meghalaya 1 5

14 Nagaland**
15 Orissa 3 4

16 Punjab 20 6
17 Rajasthan fc 9
1ft Tamilnadu 72 0

19 Tripura 6

20 Uttar Pradesh 19 2

21 West Bemial 89 7

UNION TERRlTORffS
1 Andaman & Nicobar Is

lands** .
2 Arunachal Pradesh**
3 Chandigarh 3 6
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4 D ad» A  Nagar H&veli**. ••
$ Delhi . 30.8

6 . Goa, Daman & Diu 3.1

7. Lakshadweep 0.1

8. Mizoram ••

9. Pondicheiry . 0.*

A l l  I n d ia  T o t a l 560.0

'Matriculates and above.
Noris.— 1. All the job-scekeis on the Live 

Register of Employment Ex
changes are not necessarily 
unemployed.

**2. No tmploynient Cxchangc is 
functioning in these State/ 
Union Territories.

3. I xdudcs figures in respect of
Univeisily r  mployment In
formation and Guidance 
Bureaux exccpt for two 
in Delhi.

4. Information in respect of 
educated job-seekers (men 
and women) on the Luc 
Register is heing collected at 
half-yearly intervals ending 
June and December each 
year. Data for December 
19^4 are nol yet available.

Climate allowance for Dandakaranya 
Eraplojces in Bastar District

4114. SHRI JAGDISH BHATTA
CHARYYA : Will the Minister of SUPPLY 
AND REHABILITATION be pleated to 
state whether sanctioning of bad climate 
allowance for the employees of Dan
dakaranya Piojcct in entire Bastar District 
(Madhya Pradesh) is under consideration 
of Government ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHABI- 
LiTATlON (SHRI C. VENJC ATSWAMY): 
V representation was received in this 
behalf and has been referred to the Dan* 
dakaranya Development Authority for 
examination.

CateaoriMttM of work-charged staff of 
Dandakaranya Project

4115. SHRI SAMAR MUKHERJEE .* 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to state:

(a) whether the entire work-charged staff 
of Dandakaranya Project was categorised 
by Dandakaranya Development Authot ity 
«is ‘Non-Industrial’ ;

(b) if not. the reasons as to why they 
have not been categorised during the last 
14 years; and

(c) when this is going to be done and 
what steps Government have taken to extend 
benefits (lowing from categorisation to such 
employees as have already retired or/and 
died '*

THF DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHABI- 
1 1TATION (SHRI G. VENKMSWAMY):
1.1) to <c) While the question of categori
sation of the work-charged staff of the 
Dandakaranya Pioject into ‘Industrial' and 
'Non-Industrial' was under consideration of 
the Government, the question whether the 
activities of the Pioject attracted the 
character of industry as defined in section 
2(j) of the Industrial Disputes Vet became 
the subject matter of a writ petition in 
the High Court of Orissa, in their judge
ment. the Court directed that the Union 
Government should have the matter ap
propriately examined by a competent 
forum. The matter is now being processed 
further.

Pay scale of ploughmen }■ Daadakanmja 
Project

4116. SHRIMAT1 BIBHA GHOSH GO- 
SWAM1: Will the Minister of SUPPLY 
AND REHABILITATION be pleased to 
state:

(u) whether five Ploughmen wet* appoint
ed on regular basis by formal appointment 
order No. fK6)/62-ME (4)/7S7 dated the 
14th lune, 1962 of Farm Superintendent. 
Dandakaranya: and
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(I)) if so, what steps Government have 
taken to give them the sa le  of pay n  
similar employees have been given long 
back?

THE DEPUTY MINISTER IN THE
* MINISTRY OF SUPPLY AND REHABI

LITATION (SHRI G. VENKATSWAMY):
(a) Yes, Sir.

(b) The Dandakaranya Development 
Authority have been asked for a report in 
the m atter:

Allocation for Vijayunagur and Vteakhapjt- 
nant Steel Plant*

4117. SHRI M. M JOSEPH-
SHRI VARTCEY CFORGF •

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether only a nominal allocation of 
Rs. 2.15 crores had been made for both 
the Vijayanagar Steel Plant in Karnataka 
and Visakhapatnam steel plant in Andhra 
Pradesh;

(b) whether the steel plant at Visakhapai- 
nam has been shehed which is essimated 
to cost Rs. 1.200 crores at current prices;

fc) whether Union Government propose 
to resume the work on the three new sleel 
plant* of South in the ncai future; and

(d) if not, thc reasons therefor ■*

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINI S 
(SHRl SUKHDEV PRASAD): U) to (di 
The total budget provision proposed for thc 
Vijayanagar and Visakhapatnam Steel Pro
jects for 1975-76; is Rs. 2 15 crores.

Both these projects are still in the preli
minary stages and the main programme of 
work in 1975-76 will be further land ac
quisition, and preparation of the Detailed 
Project Reports which arc expected to bv 
commissioned shortly. The allocation pro
posed is for covering thc above mentioned 
programme.

For the preparation of thc Detailed Pio- 
fcet Reports for these projects, the Consult

ing Engineers would need about 2 t months. 
| t  ft only after the Detailed Project Reports 
are received and scrutinised that tile work 
ean be taken up.

The capital cost estimated In 197&73 in 
respect of each of these projects was about 
Rs. 854 crores: More realistic cost estimates 
will be available only when the D. P. Rs.
are received.

The Visakhapatnam Steel Project has not 
been shelved.

Owing to the acute constraint on resour
ces, it has not been possible to provide for 
higher allocation of funds in 1975-76. It is, 
however, proposed to review the position 
fiom time to time in the light of the 
available lesources and explore possibili- 
»les for expediting work on thc three 
Southern Steel Plants.

Unearthing a racket of recruiting young 
men to army at Meerut

4118 SliRI IYOTJRMOY BOSU: Will 
the Minister of DFFFNCE be pleased to 
state:

(a) whethei a recket of recruiting young 
men to the army in Meerut has recently 
been uneaithcd in Meerut, Uttai Pradesh; 
and

(b) if so. the facts thereof and the action 
taken ihereon n

THh MINISTER Oh DEhENCE (SHRI 
SWARAN SINCiH : (a) and (b) During 
recruitment at the Branch Recruiting Office, 
Meerut, it was discovered that some candi
dates were in possession of false educa
tional certificates. The matter was, there* 
fore, tepoited to thc Police and is under 
investigation; one person has been arres
ted in this connection.

Dally wage* In lea plantations

4119 SHRI ROBIN KAKOTI: WU1 the 
Minister of LABOUR be pleased to
state:

(a) the tate of daily wages of tbe 
labourers engaged in plantation—tea.
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rubber, coffee and alfft in public sectot 
coal and other public industries and jute 
und textile industries in India;

(b) the money value of the concession in 
foodgrain* and other amenities enjoyed by 
each of the above categories of labourers; 
and

(c) the minimum wages fixed for the 
above categories of labourers engaged in 
plantation and public and private industries?

THE DEPUTY MINISTER IN THF 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) and (c) A state
ment giving the rates of daily wages of 
plantation and coal workers is laid on the 
Table of the House. (Placed in Library. 
See No. LT—9252/751. Information on 
minimum wage rates in certain industries
u.is given in statement placed on the Table 
of the House in reply to Unstaired Ques
tion No. 1430 answered on 27-2-1975 
Information regarding Minimum Wages 
fixed/revised under the Minimum Wages 
Act has been published in the Indian Labour 
Statistics, 1974 copies of which have been 
<ciU to Parliament Library.

fh> A statement giving the available in- 
foiirution is laid on the Table of the 
House. (Placed in Libraiy: See No. LI —
'>252 -75],

KiJiabtlitation schemes In Andaman and 
Nkotmr Ishmde

4120. PROF. MADHU DANDAV.VIF: 

SHRI DHAMANKAR:

Will the Minister of SUPPLY AND 
IU HAB1LITATION be pleased to state:

(.i) what are the schemes for the re
habilitation of persons coming from difie- 
icnt States and settling in Andaman and 
Nicobar Islands; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI G. VENKAT- 
SWAMY): (a) and (b) At present the 
Department of Rehabilitation is having 
schemes of rehabilitation/resettlement in 
Little Andaman, Great Nicobar and 
Katchal. The position about implementa
tion of these schemes is as under:—

(i) Little Andaman.—249 families of
new migrants have been rehabili
tated and 89 migrant families and 
15 families of Sri Lanka repa
triates are in the process of 
rehabilitation.

(ii) Great Nicobar,—100 families of
ex-servicemen have been resettled 
and 138 are in the process of 

' resettlement.

(iii) Katchal.— 15 families of repatria
tes from Sri Lanka have been 
rehabilitated.

The pact of rehabilitation/resettlement 
in Andaman and Nicohar Islands is de
pendent on many important f.ictors which 
h.ite U> be taken into consideration.

Allocation of iron and steel to Karnataka

4121. SHRI K. I.AK.KAPPA : Will the 
Minister of STEfcl AND MINES be plea
sed to state:

(at the quantity with value of iron and 
steel allocated from Central sources to 
Karnataka during 1973-74 as compared to 
1972-73:

(bj the quantity with value of iron and 
steel proposed to be allocated to Karnataka 
•luring the current year ; and

ic) to what extent it will ensure easy 
supply of iron and steel to common con- 
summ in Karnataka?

(b) how far hase these schemes been THE DEPUTY MINISTER IN THF. 
implemented? MINISTRY OF STFEL AND MINFS



si Writlen Answers (M ARCH 2Q, (197JH ‘ m itm A n m n  52

(SHRI SUKHDEV PRASAD): (») twd (b) 
The information »  being collected, and 
will fee laid oe the Table <rf the House.

(c) The supply position of steel has
unproved considerably in the last one
year. Production from integrated steel 
plants is higher in the ten months, April, 
1974 to January. 1975 by 3.569 lakh
tonnes as compaied to the same period in 
the previous year, representing an increase 
of 10 per cent. With special efforts to acti- 
vise inventories, supply of steel to the
economy from the mam steel plants in the 
above 10 month-period is highei I'/
6.34,000 which represents an inciease of 
18 per cent, as compared to the 10 month- 
period of the pievious yeat. Tbcie is 
also adequate .availability of pig iron at 
present. In this context, it is expected that 
consumers of non and steel in karnataka. 
as in other parts of the country, would 
be able to obtain their requirements of 
most categories of it on and steel m.itciials

Overpayment made by Punjab Government 
to Centre

4122. SHRI B. S. BHAURA: Will the 
Minister of SUPPIY AND RFI1ABII I- 
TATION be pi cased to state:

(a) wbethei Punjab Government h.is 
made an over-payment of more than Rs. 3 
crores to the Centre for the surplus evacuee 
land allotted to it m 1961; and

(b) if so. whether this over-payment 
would be adjusted with Punjab Govern
ment 0

THE DEPUTY MINISTER IN THIi 
MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI G. VFNJCAT- 
SWAMY): (a) and (b) The amounts paid 
by the Punjab Government for the surplus 
evacuee lands, etc., and (he ovei payment >, 
if any, require to be ascertained. Neces
sary adjustments would be carried out :s 
soon as the amounts due/paid in this res
pect are reconciled.

Scale a t  aHrtimre to migrants ft*  
resettlement In agriculture

4123. SHRI NATHU RAM AH1R* 
WAR:

SHRI NFT1RAJ SINGH , CHAU* 
DHARY:

Will the Minister of SUPPIY '\ND 
REHABILITATION be pleased to state:

(a) the scabs of assistance being given 
to migrants for lesettlement in agriculture 
nnd small trades,

(b) whether the scales for assistance ha\c 
been prescribed long ago and have now 
become out dated due to rise in cost; 
and

(c> whether theie is any proposal under 
consideration for revision of the scale, if 
so. when is the suggested revision likely to 
materialise ?

THE DEPUTY M1NISTFR IN TH1- 
MINISTRY OF SUPPLY AND RE
HABILITATION (SHRI Ci Vfc’NKAT- 
SWAMY): (al The details of j->Mstati;e 
being given to migrants from toimer 
Fast Pakistan for resettlement in Agrictil- 
tuie and small trade are available in 
Appendices IV, V. VII and VIII of the 
Annual Report of the Ministry of Supply 
and Rehabilitation (Department of Rehabili 
tation) for the year 1973-74.

(b) Yes, Sir

(c) The rates of maintenance assistance, 
given in the rehabilitation phase have 
since been increased. The rehabilitation 
schemes that nre being sanctioned also 
provide appropriate rales higher than the 
existing ceilings as required.

Distribution of vital drags thro ugh Post 
Offices

4124. SHRI C. JANARDHANAN:
SHRI M. IKATHAMUTHU:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased (o 
state:
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ia) whether Government have decided to 
distribute vital drugs tbroofch Post Offices;
and

(b) if *>, which are the drugs proposed 
to be included under tfih scheme and other 
mam features thereof?

THE DEPUTY MINISTER IN T H r 
MINISTRY OF HEALTH AND FAMH Y 
PI ANNING (SHRI A. K. M. ISHAQUE)'
(a) and (bi The Committee on Drugs and 
Hharm.iceuticnl Industry (known as Hathi 
Committee) set up by the Ministry of Petro
leum and Chemicals, have in their report 
on measures for providing essential drugs 
and common household remedies to tbe 
general public, especially in rural areas 
inter alu. suggested that assistance in this 
icg.trd should be sought from the postal 
department. Indian Oil Company depots 
ctc Thc drugs proposed to be distributed 
by the Pusi.il Departments would be houst- 
hold lemedies and commonly used medi
cines which do not require the prescription 
of a Registeied Medical Practitioner. This 
icport is under examination.

Aluminium Prices

4126 SHRI \NADI CHARAN DAS: 
SHRI P. GANC.ADFB:

Will the Minister of STEEI \N D  
MINFS be pleased to stale:

i.i) whether Government have taken on> 
decision to r.tise aluminium prices; and

(b) if so. the facts thereof?

THE DEPUTY MINISTER IN THF 
MINISTRY OF STFEL AND MINES 
(SHRI Sl’KHDEV PRASAD): (a) Yes.
Sir.

(b) Ciosei nmcnt of Indiu by Notitkation 
No, S.O 133(E) dated thc Uth March 
075 issued under the Aluminium (Control) 
Older, 1970. have increased the ex-factory 
controlled pi ice ot aluminium and its pro
ducts (except aluminium extrusions and 
foils), by Rs, 404 per tonne (excluding 
excise dut>) with immediate effect.

Call on Armed Forces to *w *ey order*

4127. SHRI VAYALAR RAVI : Will
the Minister of DEFENCE be pleased to 
state :

(a) whether Government have noticed the 
statements of some important persons call
ing upon the Armed Forces to disobey the 
orders of Government; and

(b) if so, tbe facts thereof and Govern
ment's reaction thereto ?

THfc MINISTER OF DEFENCE (SHRl 
SWARAN SINGH) : (a) and (b) Such 
statements are regrettable. However, such 
statements are not likely to have any effect 
on the sense of duty of thc Armed Force* 
pcrsonn.’i.
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Fire in Rourkela Steel Plant

4130. SHRI P. GANGADEB :
SHRI D. D. DESAI :
SHRI RAGHUNANDAN LAL 

BHATIA :
SHRI SHRIK1SHAN MODI :

WiU the Minister of STEEL AND MINES 
be pleased to state :

(a) whether huge stocks of naphthalene 
worth several crores of rupees were lost 
when a fire broke out in the Rourkela 
Steel Plant in December, 1974,

(b) if so, whether there have been ten 
instances of fire in the past one year;

(c) if so, the facts thereof;

(d) whether any enquiry has been order* 
ed into this mishap; and

(e) if so, the outcome of the enquiry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASED : (a) and (c) 
A fire broke out around 4.05 PM . on 
December 2, 1974 in the area between th; 
Dephenolised Oil Tank and Redistilled Oil 
Tank in (he yard adjacent to the Naphtha
lene Mail of dte Rourkela State plant. The 
fire was brought under control by 6.15

P.M, and was completely extinguished by 
6.30 PJML Before it was put (Hit, the 
fire had extended into die building where 
naphthalene bags were kept, some ot 
which caught fire. A *  a result of the fire, 
the conveyor for napthalene, th e ' chutes 
and pipe lines from the presses to the bot. 
tom floor and a few motors, cables and 
accessories, were damaged. The total value 
of the damage was about Rs. 2 .5  lakbs.

(b) No, Sir;

(d) and (c) An Enquiry Committee of 
the Plant went into the causes of the fire. 
It has opined that the fire was due to an 
accident and that no particular individual 
or agency could be held responsible for 
it.

Next conference of non-alligned Nations

4131 SHRI BANAMAL1 BABU . WiU 
the Minister of EXTERNAL AFFAIRS be 
pleased to state ;

la) whether it is proposed to hold the 
next Non-Aligned Nations' Confcicnce in 
Colombo duung September this year; and

(b) if so. what steps Government pro
pose to take to make the Conference in
success 9

THE DLPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) : (a) The next 
Summit Conference of Non-Aligned coun
tries is scheduled to be held in Colombo 
j  round September, 1976.

(b) As a member of the Coordinating 
Bureau of the Non-Aligned countries,
Government of India are in close and 
continuing touch with the preparatory work 
for the next Summit. They have consis
tently been emphasising the need for pre
serving and consolidating the unity of tbe 
non-aligned countries as a sine-quantum of 
their success and effectiveness.
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The Government of India are also in 
touch with the Government of Sri Lanka 
in the matter.

D fanknl of Employee* fey Brazilian 
Erabaay In M b

4132. SHRI N. SREEKANTAN NA1R : 
Will the Minister of EXTERNAL AF
FAIRS be pleated to state :

(a ) whether 13 employees attached to 
Brazilian Embassy have been Arbitrarily 
and summarily dismissed;

(b) if so, the reasons therefor, and
(c) the action taken by Government to 

ledress the grievances of the dismissed 
employees 0

THE DEPUTY MINISTER IN THE 
OF FXTFRNAL AFFAIRS (SHRI 
BIPINPAL DAS) : (a) to (c) The services 
of 13 local Indian employees working with 
Brazil Embassy were terminated recently 
The Ministry of External Affair used its 
good offices for a settlement of the dispute 
and, as a result, these persons are being 
paid reasonable compensation by the Bra
zilian Embassy.

INTUC on unemployment

4133. SHRI G Y. KRISHNAN:

SHRI GAJADHAR MAI HI:

Will the Minister of LABOUR be pleased 
to state.

(a) whether the Indian National Trade 
Union Congress (INTUC) has suggested 
on uncmpjoymcnt-utihiation of existing ins
talled capacity in all public and pnvate 
sector units, seven day week and avoidance 
of over-time work to create more job op 
portunities; and

(b) if so, tbe reaction of Government 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) Yes, Sir.

(b) The suggestions of the INTUC have 
been noted by Government.

Wak t mi  A whtanrr lor VkfurtdtapntniHn

4134. SHRI M. KATHAMUTHU:

SHRI S. A. MURUGANAN- 
THAMc

Will the Minister of STEEL AND 
MINES be pleased to state:

r-
(a )  whether there is a proposal undei 

consideration to seek external assistance to 
get over tbe financial constraints which are 
delaying the implementation of Vishakha- 
patnam Steel Plant; and

(b) if so, the facts thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a; No 
such proposal is under consideration.

(b) Does not arise
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Inadequate berthing CacflMes at Bombay
ru t

4136. SHRI BIRENDER SINGH RAO: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state.

(a) whether the berthing facilities fur 
the ships are inadequate in Bombay port;

(b) whether the development of the 
Bombay port has not matched with the 
increase in marine traffic; and
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(c) WlMf measures GovenaneBt propose 
to take to provide sufficient berthing faci
lities there?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI): <a>
Berthing facilities are available m Bombay 
Dock lor vessels up to 22 thousand tom 
dead weight, 9$ feet in width and 34 feet 
in draught. For oil tanker*, limitations are 
53 thousand DWT and 36 feet draught.

(b) Bombay Dock were constructed 
during 18HG to 1914. Since then two ma- 
joi project*, have been completed, vir (1)
3 oil jetties at Butcher Island, two of which 
can take tankers up to 53 thousand tous 
dead weight, and (2) 4 inside and  ̂ out
side berths for dr> cargo and a modern 
passenger terminal under Dock Expansion 
Schcme. These projects have provided faci
lities for longer and deepei vessels Width 
limitations of India Dock Lock G<ite and 
Prince's and Victoria Docks' Fntrance Gates 
and shortage of back-up space in and 
around wharf shed are it remediable cons
traints.

(c) Bombay Port Trust have proposed 
a fourth oil berth capable to take tankers 
uplo 80 thousand DWT and 42 feet 
draught and a Satellite Port at Nhava- 
Shova to take bulk earners and container 
vessels between 65 and 80 thousand DWT 

druwirj upto 42 feet di aught with mat
ching handling facilities on shore Both 
these proposals have been cleared in prin
ciple. Further necessary action in the 
matter is being taken.

Dredgers lent to Maharashtra

4137. SHRI SHANKERRAOSAVART: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state ,

(a) whether Government of India had 
lent an\ dredgers to Government of Mahara
shtra during the last three years,

(b) if so, how many since when, nt what 
rental and on what conditions; and

(c) which parts have been dredged so 
far and which are proposed to be dredged?

THE MINISTER OF STATE IN  THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M TlVU,\h$Dr) ;

(uj No, Sir.

(b) and (c) Do not arise.

Assistance to Kerala for up-keeirfl# N.H. 
and construction of bridge*

4138. SHRIMATI BHARGAVI THAN* 
KAPPAN: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(u) whether Government of Kemiu have 
approached the Central Government for 
assistance to meet the requirement of that 
State for the maintenance of National High
ways and construction and upkeep <tt 
bridge during 1975-76; and

(h) if so whether the assistance has been 
given by Government and if so. an account 
thcicof1

T H t MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI) : 
(a) and (b) Constitutional) the cons
truction, development, maintenance and 
repairs of National Highway* is the res-
ponsibility of the Central Government. The 
entire expenditure involved on this account 
is. therefore, met by the Government of 
India and the question of giving financial 
assistance as such does not arise. Proposals 
for allocation of funds for construction, 
development Maintenance and repairs of 
National Highways including bridges thereon 
during 1975-76 have been received front ill, 
States including Kerala. Allotment of funds, 
keeping in view the resources, requirements 
of various States and admissibility ot those 
requirements can, however, be considered 
only after the budget bos been voted by 
Parliament.
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. V I* of Chkf of Royal Ak Force of 
Gtcat Britain to India

4139. SHRI PRIYA RAMAN DAS 
MUNSI: Wilt the Minister of DEFENCE 
be pleased to state:

ta) the purpose o£ the visit of Chief of 
the Royal Air Force Great Britain in India 
this year;

(b) whether there was any discussion 
between tbe Air Chief of India and Great 
Britain about modem technical method of 
aircraft maintenance and manufacture; and

(c) whether he was taken to Hindustan 
Aeronautics Factory?

THE MINISTER OF DEFENCE (SHRl 
SWARAN SINGH) : (a) It was a goodwill 
visit.

(b) No, Sir.

(c) No, Sir.

Implementation of Nathwani
tub'cotnmittec on standard and quality 

control of drags

4140. SHRf JHARKHANDE R A I: Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to refet to the 
reply given to Starred Question No. 45 
on the 14th November, 1974 and state :

(a) whether Central Government have 
accepted the recommendation of Nathwani 
Sub-Committee on standard and quality 
control of drugs;

(b) if so, the facts thereof;

(c) whether the suggestions of the sub
committee to the amendments of the Drugs 
and Cosmetics Act'have been accepted;

(d) if so, the outline thereof; and

(e) when this amendment is likely to 
come?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. ISHAQUE):
(a) and (b) There is no change from 
the position stated in reply to parts (s|)

10 LSS/7J—3

and (b) of the Starred Question No. 45 
answered in the Lok Sabha on the 14th 
November, 1974.

(c) to (e). Thc suggestions of the Nath- 
wani Sub-Conunittee in regard to amend
ment of the Drugs and Cosmetics Act have 
been examined and to the extent feasible 
incorporated in the draft Bill for amend
ment of the Drugs and Cosmetics Act. 
The draft Bill is under consideration and 
shall be introduced in the Parliament at 
soon as possible.

Modernisation of Kaldaada Port

4141. SHRI Y. ESWARA REDDY : Will 
thc Minister of SHIPPING AND TRANS
PORT be pleased to state :

(a) whether Government hav; a pro
posal under consideration to modernise the 
Kukinadn Poit; and

lb) if so, thc main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI): (a) and
(b). Government of Andhia Pradesh have 
under their consideration a scheme for the 
development of Kakinada Port dirnng the 
Fifth Plan period which inter alia, includes 
the stabilisation of sand spit by dredging 
a sand trap, provision of breakwater and 
berths for barges to handle the feed stock 
for fertilizer factory and provision of other 
shore facilities such as wharves, jetties, 
transit sheds, communications etc. to cater 
to the anticipated additional traffic. 
Diplomatic Posts lying vacant in Indian 

Missions abroad

4142. DR. H. P. SHARMA : Will the 
Minuter of EXTERNAL AFFAIRS be 
pleased to state:

(a) the particulars of the diplomatic 
posts in Indian Missions abroad, including 
those of Heads of the Missions, winch have 
been lying vacant for the past over one 
year, six months and three months, sepa
rately ;

(b) the reasons for the vacancies; and
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fc) tbe number of posts of Heads of (b) Some P08 p  ^  p ^ j .
M elons manned by persons drawn from as an economy measure. FwoOter p« fo  
tbe politics and social services; Foreign suitable persons are u* tbe p m cn sa i Being 
and other AU-Indta Services and the per- selected or have since been selected. .

m*°aed by PerSOnS (c) Of a total of 81 Heads of Mission*, 
drawn from poHt.cs* ^  being manned by officers borne

on the 1FS cadre and 21 posts bv persons 
THE DEPUTY MINISTER IN THE drawn from the political, social and educa- 

MINISTTRY OP EXTERNAL AFFAIRS tional life including retired officer* on re- 
(SHRI BIPINPAL DAS) (a) The mfor- employment The non-cadre appointments 
(nation is given in the statement attached at present work out to 26 per cent

S t a t f m i n t

Particulars of diplomatic posts, including those of Heads of Missions but excluding those 
under the budgetary/adrmnistratn e control of other Mmibtne^, lying vacant in Tndi a r  V ** o

abroad

S No Particulars of Post Number of posts Ijmg vacant fcr ever

one year six
months

1 Ambassador of India, Santiago

2 Ambassador of India Sanaa

3 Second Secretaries

4. Press Attaches

5. Third Secretaries

6 Interpreter (Sr Stale)

three
ircnlhs

KW tfftWT iltftiflff ffRftWtr VT

4141 t f t r v m m r m t f t  w r t m r w l  
fqT v»»r f%

(v) m  21 tfhc 22 ftHl ^
W  tffarcrr 4W>»n>»g firiNR 
% iW si’T srnfjfarcr ftnrr «urr
* r ,

(*} *ife ®r, «rt *rr *  j®
tft 'nfrs p i  «r,

(vr) $t, at m  8 ,
srk

(®0 sttt *  » r r r r  nfr w t  srftr- 
faan { ?

to t m m  t * (*ft
« * « * )  («F) ^  KT,

(*) ( t )  *rfir went
•rrfar fttf *rtr |  t  *r«m %nfr mu 
srro f t
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4144. SHRI M. RAM (JOPAI 
REDDY:

SHRI PRABODH CHANDRA :

Wilt the Minister of STEEL AND 
MINES be pleased to state ;

(a) whether there is a proposal to put 
the Iron Ore Board on a statutory footing; 
and

(b) if so, the advantages therefrom f

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YADAV) :
(a) and (b) The pros and com of con
verting the Iron Ore Board into a statutory 
organization are being examined. lNu 
decision has as yet been taken.

Rotation of officers of Defence Inspection 
O i|ia indog

4145. SHRI S. M. BANERJEE • WiU the 
Ministei of DEFENCE be pleased to state :

(a) whether a decision was taien by 
the Defence Ministry that officers in 
Defence Inspection Organisation would be 
rotated after certain period; and

(b) if so, when the decision was taken 
and what procedure was laid down for such 
rotations ?

THE MINISTER OF STATF. (DE- 
I l-.NCE PRODUCTION) IN THE MINI
STRY OF DEFFNCE (SHRI RAM 
N1WAS M1RDHA) : (a) Yet, Sir.

(bj A decision was taken in Octobei 
1971 to rotate officers of the General Stores 
Division of the Defence Inspection Organi
sation. Subsequently this decision was 
extended to o tter division of the Defence 
Inspection Organisation connected with the 
Inspection ct  Stores supplied by the trade, 
rhe tenures vary train 3 to 6 years depend* 
ing upon the function* of the establishments 
in which they are employed. Officers 
whose superannuation is due within a year, 
are, however, exempted.

New ItghlaHon for nftacemeat of 
CMtW MBt  iN f l l  Act

4146. SHRI K. M. MADHUKAR :
Will the Minister of DEFENCE be pleased 
to state ;

(a) whether he has given an assurance 
to bring a new legislation to replace the 
Cantonment Board A ct; and

(bj if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK) : (a) and (b) It is not correct 
to say that an assurance has been given to 
bring a 'new* legislation to ‘replace’ the 
existing Cantonments Act, 1924. The 
correct position is indicated in the State
ment laid on the Table of the House ia 
reply to Unstarred Question No. 2584 
answered on 28-11-1974.

Delay in arrival of new U 5. Aubaamtar 
to India

4147 SHRI ISHAQUE SAMBHAI.I : 
WiU the Minister of EXTERNAL 
AFFAIRS be pleased to state :

(a) whether the arrival of the new U.S. 
Ambassador to India was delayed;

(b) if w , the facts and the reasons 
therefor; and

(c) whether this delay in the arrival has 
any link with the announcement of U.S. 
Government to lift the arms embargo to 
Pakistan ?

THE DEPUTY' MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) : (a) Yes, Sr.

(b) and (c) The U S. Ambassador desig
nate was expected to arrive in New Delhi 
on 22nd February, 1975. The Charged* 
Affaires of the Embassy, however, infor
med us on 2tst February that the Am
bassador (designate) would he delayed by 
a week or so. No reason was given for 
the delay.

Hie Ambassador finaOy arrived on 2nd 
March, 1975.
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Scttedea of rite for fhe tostttat* of Homocfr 
pathy in Calcutta

414S SHRI KUMAR MAJHI : Wfll 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether a piece of land at salt lakt. 
in Calcutta was selected for the piopcwed 
reseat ch centre for the proposed Institute of 
Homoeopathy, and

(b) if so, what progress ha& been made 
in thu regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A K M  ISH\QUL).
(a) and (b) The possibilities of taking over 
a  piece of land at salt lake in Calcutta for 
setting up a research centre for thc pro
posed Institute of Homoeopathy from thc 
Government of West Bengal are being ex
plored

sraf wnnntj

4 i4 9  *rer v i  *tnr w w
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(V) T O K  *T EJH 9 1^71%"
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forrfar mff 'ft m m  «Ar ?w wSr 
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Increase hi Coastal Shipping Rate*

4H0. SHRI K MALLANNA : Wfll
thc Minister of SHIPPING AND TRANS- 
PORI be pleased to state :

(a) whether Government have evolved 
any formula for increassmg coastal ship
ping rates, and

'b ) if so the outlines thereof?

THb MINISTER OF STATE INf THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI HM  TRIVFDI) (a) and 
'b) In order to improve coastal shipping 
operations on the basis of viable and eco
nomic opeiation of vessels, Government 
a>c seized of the whole matter with a view 
to evolving a rational framework of 
arrangements providing for, intei alia, 
economic freight rates and adequacy of 
ope’diing tonnage to meet our needs.

Action against M /s. Jaipur Udyog Ltd. 
Cement factory for noa-dcfMsk of E.P.F.

4151 SHRI SARI0 0  PANDEY :
SHRI C. K. CHANDRAPPAN :

Will the Minister of LABOUR be pleased 
to refci to tbe replies given to Unstarred 
Question No. 3896 cm the 29th August, 
1974 and Unstarred Question No. 9733 on 
the 9th May, 1974 and state :

(a) whether M/s. Jaipur Udyog United 
cement factory owned by Aloke Udyog 
group has cleared off its provident fund 
dues:

(b) if not. the facts thereof;
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(c) vluU are die results of the steps said (a) whether some new/old migrant* 
to have boon taken to reply to USQ, No. ore proposed to be settled permanently on 
9733 on the 9th May. 1974; and land in Shahpur area of Betwl District;

(d) what a n  the additional step* taken (b) if so, whether they are to be 
against this firm ? provided with irrigated lands, five acres

per family;
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR (SHRI BAL- fc> whcther Government have prepared 
GOVIND VERMA) : The Provident Fund »"? *heme to provide irrigation facilities; 
Authorities have reported as under: — if so, the facts thereof;

fa) to (d) The establishment has been 
paying Provident Fund contributions regu
larly with effect from August, 1974, In 
regard to arrears of Provident Fund from 
February, 1974 to July, 1974 amounting 
to R>. 6.91 lakhs, the establishment has 
been granted the facility to pay the said 
amount in six instalments, the first instal
ment of Rupees one lakh having been 
paid on 20-12-1974.

Promotion of Civilian store-keepers in Air 
Force

4152. SHRI HARI SINGH : Will the 
Ministci of DEFFNCE be pleased to state :

(a) whether the promotion in tbe Air 
Force of civilian store-keepers in all grade* 
is effected on the basis of authorised 
establishment as per Government orders 
vide Air HQ/2M13/191/0&E/2913/D (Air 
III)/116, dated the 3rd April, 1968; and

(b) if so, what is the authorised es
tablishment of civilian staff in the 1AF ?

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH) : (a) Yes, Sir.

(b) The authorised establishment ot 
Civilian Store-keepers in tbe IAF is 1445.

Resettiewent of Migrants hi Shahpor Area 
of Betal District

4153. SHRI N1TIRAI SINGH CHAU- 
DHARY : WiU the Minister of SUPPLY 
AND REHABILITATION be pleased to 
state *.

(d) whether Madhya Pradesh Govern
ment suggested taking up of Rishtu 1 a- 
tia Project for the above purpose; and

(el if so, Central Government's deci
sion thereon''

THE DEPUTY MINISTE R IN THE 
MINISTRY OF SUPPLY AND RFHA- 
fiil ITATION (SHRI G. VF.NKATSWA- 
MY1 : (a) New migrants from former 
fast Pakistan are beiny permanently re
settled on land in Sliahpur n^ca of the 
Rctul District.

(b) The migrants have been allotted 
lami at the rate of 5 acres per family 
under rainfed conditions. The general 
pattern of allotment of holdings is as 
follows :

3 acres irrigated land
or

4 acres of land with protective
irrigation

or

5 acres of dry land under rainfed
conditions.

(c) to (e) Yes, Sir Two lift irriga
tion schemes und one tank irrigation 
scheme have already been sanctioned. A 
few more irrigation schemes including 
Bichua Lab’a Project are under conside
ration in consultation with the concerned 
Ministries. The holdings wilt have to be 
reatlotted on provision of irrigation.
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4154. SHRI R. N. BARMAN : Will tbe 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Government propose to con* 
sider “warning on liquor (wine) bottles in
jurious to health” on the pattern of recent 
decision of warning on cigarette packets; and

(b) if so, what time it will be started ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K.M. ISHAQUE):
(a) No such proposal is under considera
tion at piesent.

(b) Docs not arise.

Transfer of Dandakaranya Institutes to 
State Governments of Madhya Pradesh 

and Orbs*

4155. SHRI MOHAMMAD ISMAIL: 
Will tbe Minister of SUPPLY AND RE- 
HABIIITATION be pleased to state •

(a) whether various institutes of Danda
karanya Project are being transferred to 
State Governments of Madhya Pradesh and 
Orissa as part of gradual winding-up or 
gradual completion process of the Project 
itself;

(b) if so, whether employees of such in
stitutes being transferred are given the 
benefit of the option of re-employment in 
other Central Government Departments 
through Central (Surplus) Cell of the 
Department of Personnel under normal 
rules; and

(c) if not, what steps are being taken to 
rectify it ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHABI
LITATION (SHRI G. VENKATSWAMY):
(a) As a step towards normalisation, some 
institutes are being transferred to the res
pective State Governments. Such transfers 
cannot be termed as a  part of winding-up 
process.

(b) and (e) In view ol the position ex
plained in reply to part («). the staff of 
these institutes ate not eligible for re
deployment facilities through the Central 
(Surplus Staff) Cell of the Department of 
Personnel and Administrative Reforms.

Construction of Port at NhaVta Sheva

4156. SHRI MOHINDER SINGH GILL: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the construction of Nhava 
Sheva Port Project across Bombay harbour 
has been finally approved; and

(b) if so, the cost involved and the time 
by which it is likely to be taken in hand 
to avoid delay in launching of the project 
so that construction costs do nol use in the 
meantime ?

THF MlNlSTfcR Ol- ST ATI IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H- M TRIVLDI) : 
(a( Taking up of the consli uction of a 
Satellite poit at Nhava-Sheva has been 
agreed to in principle by the Planning Com
mission.

(b) The question of sanction of cost 
estimate and of taking up of the execution 
of work and time-limit thereof will de
pend on the detailed project report that 
will ha\e to be prepared.

Implementation of recommendations of 
Indian council of medical research review 

committee

4157. SHRI INDRAJIT GUPTA : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whethei the main recommendations 
of the I.C.M.R. Review Committee (1968) 
regarding working conditions and Career 
prospects of its scientific workers have not 
yet been implemented;

(b) if so, the reasons for the inordinate 
delay; and
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(c) whether any action has been taken 
to safeguard ICMR worker* against the 
"Democles Sword" of termination of ser
vice at the end of each financial year ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K.M. ISHAQUE):
(a) and (b) The Governing Body of the 
ICMR constituted a Sub-Committee to exa
mine the recommendations of the ICMR 
Review Committee about tbe working con
ditions and career prospects of the scienti
fic workers. The sub-Committee met twice 
but no decisions were taken regarding these 
recommendations. It may. however, be 
mentioned that the case for tevision of the 
pay scales of both the medical and non
medical scientists in accordance with the 
recommendations of the Third Pay Com
mission is being processed.

(c) Till, 1973, all the posts under the 
Council were purely temporary. However, 
in 1973. the Government of India decided 
that 80 per cent of the temporaiy posts 
which were in existance for a period of 3 
\ear* from 1-3-1970 and which were likely 
to continue on a long term basis may be 
made permanent This decision has been 
implemented. The posts in the semi-per
manent units and research schemes, how
ever. continue to be temporary. In respect 
of research scheme, it has been decided that 
in future only senior and junior research 
fellows will be appointed and if any auxi
liary non-scientific personnel are to be ap
pointed they will be governed by the ser
vice conditions of the institution in which 
the scheme is located.

MfWK pHftWI w W f  ^  (W ls f r t W
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General Manager, Bhilai Steel H u t

4159. SHRI PRABODH CHANDRA: 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether Government have received 
any complaint against the General Manager 
of Bhilai Steel Plant; and

(b) if so, the nature of complaint and 
the action taken by Government ?

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YADAV).
(a) Yes, Sir.

(b) Bhilai Steel Plant is one of the four 
steel plants under the Corapany-Hindustan
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Steel Limited. Such matters are within the 
purview of this Company. Such action as 
is appropriate will certainly be taken and 
that too as early as possible.

Rehabilitation of Refugees from Sri Lanka 
in Islands of Andaman and Nkobar

4160. SHRI DHAMANKAR : Will the 
Minister of SUPPLY AND REHABILITA
TION be pleased to state :

(a) the numbci of leiugees ieh.ibjlit.ited 
in the Islands of Andaman and Nicobar 
from Sri tanka and other places;

(b) what facilities in terms of land, loan, 
agricultural implements, housing and ani
mals have been piovidcd pci family and 
the total expendituie incurred on lehabili- 
tation programme in the islands for the 
past three yeats; and

(c) whether the refugees aie agitating 
over inadequate facilities provided and if 
so, the steps taken in the mattci n

THE DEPUTY MINISTER IN THL 
MINISTRY OF SUPPLY AND REHABI
LITATION (SHRI G. VFNKATSWAMY)-
(a) 776 families of migiants from former 
East Pakistan and 26 families of repati Kites 
from Sri Lanka and 37 families from Bu>ma 
have been rehabilitated in the Andaman 
and Nichobai Islands under the progiamme 
of the Department of Rehabilitation. This 
does not include families of migrants from 
former East Pakistan settled undei an old 
colonisation scheme of the Andaman Ad
ministration.

(b) The scale of assistance given to fami
lies settled in agricultuie in the Islands 
under the programme of the Department of 
Rehabilitation is given in Appendix VIH of 
the Annual Report (1973-74) of the De- 
partmenl. The total expendituie incurred 
on rehabilitation of agriculturist -families 
during the years 1971-72 to 1973-74 is 
Rs. 128.39 lakhs (departmental figures).

(c) There is no agitation. Representa
tions received from time to time are dealt 
with and appropriate action taken as re
quired with regard to the provision of ade

quate facilities and other matters repre
sented.
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Cancellation of visit of President of Israel 
to Nepal

4162. SHRI R. S P\NDEY . Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state :

fa) whether Government's attention has 
been drawn to the reports blaming India 
for the cancellation of President of Israel's 
visit to Nepal;

fl>) if so. whether Government have taken 
up the matter with the respective Govern
ments to clarify the position; and

(c) if so, with what results ?

THE DLPUTY MINISTER IN THE 
MINISTRY OF FXTFRNAL AFFAIRS 
(SHRI blPINPAL DAS) : (a) to (c) Gov
ernment have seen press reports emanating 
from Jerusalem alleging that the Nepalese 
authorities had advised against the \*isit of 
the Israeli President to Kathmandu in view 
of the possibility of demonstrations by 
Indian and Chinese extremists. Subsequent 
press reports themselves pointed out the ab
surdity of the allegation, which was too fri
volous to warrant any Government clari
fication.
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iM M  capacity rf FuMk Sector Steel 
Phots

4163, DR KARNl SINGH : Will the 
Minister of STEEL AND MINES be 
pleated to state :

(a) whether the actual installed capacity 
of every public sector steel plant in the 
country is 0 2 to 0 4 million tons less than 
shown in the books, and

(b) if so. the reasons for this anomaly ’

THF DEPUTY MINISTER IN THE 
MINISTRY 01 STIEI AND MINFS 
(SHRl SUKHDFV PRASAD) (a) No 
Sir

(b) Do not ansc
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Scheme for Rehabilitation of Former 
East Pakistan Refugees

4168. SHRI SAMAR GUHA: Will the 
Minister of SUPPLY AND RFHABILi- 
TATION be pleased to refer to the reply 
given to Unstnrred Question No. 460 on 
the 20th February, 1975 iegarding Reha
bilitation of Refugees fiom East Pakistan 
and state :

(a) Government's plan for Rehabilita
tion of 3.000 families of former East 
Pakistan refugees who will be left out of 
the scheme for then rehabilitation during 
the next Fifth Plan period;

(b> the nature of the concrete schemes 
formulated by the Government for reha
bilitation of 21,300 families as proposed 
by Government;

(c) whether rehabilitation of these re
fugees will be made in Andaman and 
Nicobar Islands also;

(d) if so, the schemes formulated there
about and if not, the reasons therefor; 
and

(e) tbe authority constituted for speedy 
- rehabilitation of 25,300 refugee families

who are still rotting in different camps ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VFNKATA- 
SWAMY) : (a) The East Pakistan migrant 
families in camp who remain unsettled at 
the end of the Fifth Five Year Plan are 
proposed to be resettled during tbe Sixth 
Five Year Plan Period.

(b) As already stated i» p m  (f) of the 
Unstarred Qes&m No. 460 answered on 
20th February, 1975 the migrant families 
will be resettled on agricultural loads and 
in non-agricuhural occupations, including 
provision of employment, subject to 'avail
ability of suitable lands and adequate 
funds.

(c) Yes, Sir, but this is subject to a 
review of the effects of deforestation id 
the Islands.

(d) The migrants will be resettled main
ly on agricultural lands in rehabilitation 
colonies as at present.

(e) The rehabilitation of the migrant 
families will be done through the agencies 
of the various State Governments and 
Union Territories, and the DandaltaranVa 
Development Authority.

ewffne jntaff % ®rarf im  jtfdw

4ifi9. *ft a^r «rN* fas : wr 
w w  tf r  qfanr finfara »mt sprpr
m  ftr

(*r) w r *<t 197J—74 w m f t r  
fc KT?rr ft «ft, sfk

{«) Jtft ?t, m rn f t TTwmt w  
fauft rfK ftrvnwt fc % fotf

a m  >pn w  t o w  |  ’

ottot s h  <rfwn: fiwtaw THtfsft (aft 
Wfw) (*) sftr (* ) ^ r r

*

Directive to State Drug Control Ageacfes

4170. SHRI D.B. CHANDRA COWDA: 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state :

(a) whether Government have given 
guidelines to the Stales to streamline tbe 
working of the drug control qjeacie* so 
as to be more effective ia tracing down



the culprits who are dealing in suprious 
drugs; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE MI
NISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. ISHAQUE):
(a) and (b) Yes, The Minister of 
Health and Family Planning has writ
ten in the matter to all the Health Mini
sters of Slates and Union Territories. A 
copy of his tetter dated 28th January, 
1974 together with a note which sets- 
forth the measures that need to be taken 
to tighten the campaign against spurious 
drugs, ft laid on the Table of the Sabha. 
[Placed in Libraiy. See No. LT9253/75]

Improvement of Waterways Transport 
Faculties

4171. SHRI ANANTRAO PAT1L . 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether any study of transport re
quirements in the country with a view to 
co-ordinate inland watei lianspoit with 
other modes has since been made and it 
so, the gist thereof;

(b) whether schemes for the improve
ment of existing waterways transport have 
been formulated; and

(c) whether in view of the energy crisis 
and high fuel cost the Transpoit Directo
rate has made a study of immediate re
quirements and long term planning of the 
waterways in the country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRA
NSPORT (SHRI H. M. TR1VEDI) ; (a) 
No study of transport requirement of the 
country as a whole has been made, but 
the following is the gist of some of the 
important studies which were undertaken 
to examine the needs of 1WT in co-ordi
nation with other modes of transport in 
the various areas of the country :—

(i) In the report of the Directorate of 
Transport Research of Traffic

SI Written Answers PHALGUNA 29,
Potential of inland water trans-
port on the Ganga-Bhagirathi 
after Faraltka (1971), a traffic 
of 20.31 lakfa tonnes per annum 
was assessed for 1975-76.

(ii) In the report of the River Servi
ces Committee, 1972 the traffic 
from Assam and other North
eastern States to Calcutta was 
assessed at 3 lakh tonnes to 
stait with. The traffic from Cal
cutta to Northeastern States was 
assessed at 3 lakh tonnes. Tbe 
river borne traffic between India 
and Bangladesh was expected to 
be of the order of 5 lakh tonnes, 
out of which India’s shate may 
be 2.S lakh tonnes. The total 
tidflte was thus assessed at 8.J 
lakh tonnes.

(iii) In tbe report of the Study Group
on development of Buckingham 
Canal (1974) the traffic on the 
North Buckingham Canal was as
sessed at 6.50 lakh tonnes per 
annum and on the South Buck
ingham Canal at 0.30 to 0.40 
lakh tonnes per annum after 
improvement works as recomm
ended in the report to make it 
suitable for plying of mechanis
ed boats have been completed- 
It is felt that the total traffic 
may go upto 9.00 lakh tonnes 
if necessary measures like for
mation of boatmen's co-opera
tives and regular maintenance 
of the canal etc. are taken up.

(iv) In the report of traffic and eco
nomic survey of Thana-Creek* 
Ulhas-river-Bassein Creek' Water
ways undertaken by the Nation
al Council of Applied Economic 
Research (1974) the total traffic 
that could be diverted to water* 
ways was estimated to be 28.5 
lakh tomes during 1971-72. 
48.52 lakh tonnes during 1975-76 
and 123.17 lakh tonnes during 
1990-91.
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(v) A techno-economic survey and 
other investigations on the Gan- 
ga/Bhagirathi-Hooghly has been 
earned out by the Central In* 
land Water Transport Corpora
tion at the instance at Govern 
roent of West Bengal, but the 
report is awaited

(vi) A detailed assessment of traffic 
potential of inland water trans
port on the Gangi between 
Allahabad and Calcutta is being 
done by National Council ut 
Applied Economic Risciuh

(b) Dnimg the fourth Plan period 21 
■schemes foi improvement of vatnw ty 
transport weie sanctioned b> the Central 
Government as Centrally Sponsoied 
Schemes it a cost of Rs 773 18 I ikhs 
Central assist incc amounting to Rs 271 11 
lakhs was released during the Fourth 
Plan period for these schemes duimg that 
period Further central assistance 
amounting to Rs 78 87 lakhs h is been 
released dining 1974 7S (upto 2fs 2 1975) 
In the diaft Fifth Plan 24 schemes it 
estimated cost of Rs 17 82 crores have 
been included tentatively as C end ally 
Sponspored Schemes for development of 
waterways transpoit Out of these the 
State Governments have framed project 
repoits m respect of 15 schemes md the 
remaining 9 schemes are still awaited

(c) No such studj has so far het.ii 
undertaken

ft Office fat Bangalore for 
Conducting T.R. Prevention 1 rial

4172 SHRI P R SHENOY Will the 
Minister of HfcM TH \N D  F \MI1 Y 
PLANNING be pleased to state

(a) whether an office has been estab
lished tn Bangalore for conducting tuber
culosis prevention trial in Chmgleput dis
trict, and

(b) if so, the number of employees work
ing in Bangalore, and

(c) whether there is any proposal to 
shift tbe office from Bangalore and if so,

the fate of the employees having tbeu 
families m Bangalore?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAM
ILY PLANNING (SHRI A K M  1SHA- 
QUF) (a) Yes, Sir.

(b) Out of the total staff strength of 215« 
about 40 persons are working at Bangalore 
and the remamtng in Madras

(c) The office of the Tuberculosis pre
vention Tnal has been shifted from Ban
galore to Madras All the employees have 
been transfeircd to Madras

Reimbursement of Expenditure on Pak.
P.O.Ws in India

4173 SHRI N K SANGHI Will the 
Minister of EXTFRNAL AFFAIRS be 
pleased to state

(a) the total amount spent by India on 
the maintenance and repatriation of the 
Pak Prisoners of War during the last Indo 
Pak C onflict

(b) how much of this amount is pay- 
ible by Pikistan undci the lnteinational 
Law ind

(c) whether any formal request has been 
made to Pakistan to pay off their debts 
and if so, the reaction ol the Pakistan 
Government and how this expected to be 
settled

THE DEPUTY MINISTER IN THE 
MINISTRY OF IXTERNAL AFFAIRS 
(SHRI B1P1NPA1 DAS) (a) The total 
amount spent by India comes to Rs
3507.97.000

(b) Out of this, an amount of Rs.
3.69.55.000 is recoverable under Inter
national Law

(c) The matter has been taken up bottt 
in writing and orally with the Govern-
ment of Pakistan The attitude of the 
Government of Pakistan has so far ndt 
been helpful The Government of India, 
however, intend to pursue tbe matter til) 
such time as the settlement is made
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W a m A  UaeaptoymMt sad Dieerhaf- 
M tba  Against Own

4174 SHRIMATT ROZA DESHPANDE 
Will the Minister of LABOUR be pleased 
to state

(a) the percentage of women's uncmploy 
ment to tbe total working force,

Cb) whether there is discrimination 
df unst women and

(c) whether Government propose to rem 
edy it thxcmgh labour legislation 1

THE DEPUTY MINISTFR IN THF 
MINISTRY OF 1 ABOUR (SHRI BAL 
GOVIND VERMA) (a) According to 
available information relating to the num 
ber of women work seekers on the live 
Registers of Employment Fxchanges U 5 
pei cent of the total number of work
seekers at the end of December, 1974, were 
women

<b) There is no discrimination in law 
against women in tbe mRtter of emp
loyment

(il A proposal is under Government** 
consideration for legislation, to provide 
equal pay for equal work for men and 
women.

Purchase of Foreign Vessels for Shipping 
Corporation of Kerala.

4I7< SHRI VAYALAR RAVI Will 
the Minister Of SHIPPING AND TRANS
PORT be pleased to state

(a) whether the Government of Kerala 
has requested for the permission of the 
Planning Commission to buy some foreign 
vessels for the Shipping Corporation of 
Kerala, and

(b) if so, the action taken by the Central 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING TRANSPORT 
(&HRI H J i. TRTVEDI) ; (a) No, Sir

(b) Does not arise.

Production of Manganese Ore in MJP.

4176 SHRI G C DIXIT Will the 
Minister of STEEL AND MINES be 
pleased to state the measures being adopted 
to increase the production of manganese 
oie in the areas of Mhdaya Pradesh where 
the exploitation thereof has already been 
undertaken *

THE DEPUTY MINISTER IN THE 
MINISTRY Ob STFFL AND MINES 
(SHRI SUKHDEV PRASAD) The min
ing of Manganese ore in Madhya Pradesh 
is bcmi. dorr either bv the Manganese 
Ore (India) ltd  or by mining lease-hol- 
ders in the private sector, MOIL already 
has laige stocks of manganese ore Spe
cial measures had to be taken recently to 
reduce the stock position of MOIL Pro
duction m the private sector is governed 
by general conditions of demand and sup
ply Applications from private parties for 
grant of mining leases for manganese ore 
in areas not contiguous to tbe lease-hold 
•ueas of MOIL or for areas not reserved 
for exploitation tn the public sector, are 
considered sympathetically

Benefit to Plantation Workers 
oader E.P.F. Act

4177 SHRI S N SINGH DEO Will 
the Minister of LABOUR be pleased to 
state

(a) whether the Employees Provident 
Fund Act is applicable to tea plantation,

(b) if so whether plantation workers are 
also getting benefit under the said Act; 
and

(c) the total amount from tbe workers 
deposited under the above Act in tea 
gardens from 1972-73 to date “>

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) The Provident Fund 
Authorities have reported as under —

(a) and (b) Yes, other than to the tea 
plantations in the State of Assam
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(c) The information is bang collected 
sad will be laid on the Table of Sabha 
in due course.

Industrial Area* in Kerala 
covered tinder E4SJ.&

4178. SHRI VAYALAR RAVI : Will 
the Minister of LABOUR be pleased to 
atate :

(a) the number of industrial areas in the 
State of Kerala where facilities under 
Employees State Insurance Scheme have 
been provided at the end of 1974;

(b) the number of dispensaries and units 
functioning under the scheme in that State: 
sad

(c) the names of areas which are ex
pected to be covered and the number of 
new dispensaries and units which are to 
be started under the scheme in that State 
during the Fifth Five Year Plan ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : The Employees* 
State Insurance Corporation have furnished 
the following information *—

(a) 54.

fl>) The number of dispensaries/units 
functioning under the Scheme is as given 
below :—

Full-time ESI dispensaries 68
Part-time ESI dispensaries . IS
Mobile dispensaries 2
Employers’ utilisation dispen
saries . 1
E.S.I. Hospitals . 11
E.S.I. Annexe 1
Specialist Centres . 28

(c) The programme for implementation 
of the Scheme is formulated in consulta
tion with the State Governments on year 
to  year basis. The programme for the 
yean 1974-75 and 1975-76 envisages ex

tension of the Scheme to the following 
areas :—

1. Pangappara (Chettivilalcota)

2. Kidangoor A  Changancherry

3. Mayyanad

4. Nettfosery A  Ollurkara

5. Wadakkancherry & Mullurkara

6. Pattambi.

The provision of medical care under the 
Employees’ State Insurance Act being the 
statutory responsibility of State Govern
ments. the question of opening of new dis
pensaries and other units is a matter for 
the Government of Kerala to consider, 
keeping in view the proposed additional 
coverage under the Scheme.

Bokaro Hotel in Bokaro Steel Plant

4179 SARDAR SWARAN SINGH 
SOKHI : Will the Minister of STEEL 
AND MINES be pleased to refei to the 
reply given to Unstarred Question No. 
7137 on 18th April, 1974 regarding Bokaro 
Hotel in Bokaro Steel Ltd. and state :

(a) whether the Bokaro Hotel is still run 
by a private contractor; and

(b) if so, the reasons therefor and the 
steps Government propose to take against 
the contractor firm ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) Yes, 
Sir.

(b) Bokaro Steel Limited had issued a 
notice of termination of the lease held by 
the contractor. The contractor, however, 
obtained a  stay order from the Court 
against the notice. Bokaro Steel limited 
have filed a revision petition in the Patna 
High Court challenging the Injunction 
order of the lower court. A petition has 
also been filed by BokarQ Steel limited 
for appointment of a  Receiver pending 
final disposal of the case.
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Approval « f Am p  la gbway by sorter 
Rotd DM dot

4180. PROP. NARAIN CHAND PA- 
RASHAR : Will the Minister of SHIP
PING AND TRANSPORT be pleased to 
state :

(a) whether the likely route of the Asian 
Highway linking Iran, Afganistan, Pakis
tan, India, Bangladesh and Burma has 
since been approved by the Border Road 
Division;

(b) if so, whether any decision has been 
taken to put Tripura on this Highway: 
and

(c) the likely date by which the decision 
would be taken ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVFDI) .
(a) to (c) The Asian Highway Scheme was 
formulated more than a decade ago by 
ECAFE (now called ESCAP) Secretariat 
for providing a network of international 
highways connecting various countries of 
the region and the routes for roads form
ing part of this system were determined 
by them in consultation with the repre
sentatives of the various countries con
cerned. No individual country or organi
sation is, therefore, concerned with the 
determination of the route of the roads 
forming part of the Asian Highway Sys
tem In view of this, the issues raised 
m parts (a) and (c) of the question do not 
arise. According to the map brought out 
by ECAFE (ESCAP) Secretariat recently, 
the route referred to in part (a) of the 
question does not pass through Tnpura.

Composition and Meeting of Central 
Soldiers, ftd o n  and Akwm Board

4181 PROF. NARAIN CHAND PA- 
RASHAR : Will the Minister of DE
FENCE be phased to state ;

(a) the composition of the Central Sol
diers, Sailors and Airmen's Board as on 
,f>e 1st M an*, 1975.

(b) the number of meetings bed by the 
Board during the current financial year; 
and

(c) the names of Members who attended 
the meetings on each occasion and a brief 
outline of the mam demands made by 
the members at tbese meetings as also tbe 
decision taken by the Board 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNATK) ; (a) to (c) A statement is laid 
on tbe Table of the House. {Placed in 
library See No LT-9254/75]

Composition and meeting of Sainik 
School Society

4182 PROF NARAIN CHAND PA- 
RASHAR ' Will the Minister of DE
FENCE be pleased to state ;

(a) the composition of the Sainik School 
Society as on 1st March, 1975; and

(b) the number of meetings held by this 
society during the current financial year 
and the gist of the main decisions taken 
by this Society *

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH) : (a) A statement h  
laid on tbe Table of the House. [Placed in 
library. No. LT-92S5/75].

(b) Meeting of the Board of Governors, 
Sainik Schools Society has not been held 
during the cuirent financial year.

Enquiry by D.T.C. tato low of Rs. 506 
by a condnctor

4183. SHRI CHANDRA SHEKHAR 
SINGH ; Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state :

(a) whether any departmental enquiry 
was conducted by tbe Delhi Transport 
Corporation into alleged loss of Rs. 500/- 
by a D.T.C. conductor on 30th June, 1973 
who was posted on the Delhi-Bhiwani 
Route, and lodged a fictitious report at the 
Daryaganj Police Station on that day about 
die pick-pocketing of this amount with the 
connivance of some Depot Manager,
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(b) if so, the result thereof;

(c) whether the same conductor just half 
an hour before lodging the report with the 
police on that day had checked in at the 
Inter-State Bus Terminal and entered 
Rs. 499.7$ being in his possession in the 
register of the Time-Keeper there; and

(d) if so, how the money disappeared 
enroute to I.P. Depot, when no passengers 
were allowed inside the bus ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H M TR1VED1) :
(a) and (b) A conductor of the Delhi 
Transport Corporation, perfotming duty on 
a bus operating on the Delhi-Bhiwani 
route, deposited less cash to the extent of 
Rs. 500/- on the 30th June, 1973 and 
reported to the concerned Depot Manager 
that his pocket was picked and he has 
robbed of Rs. 500/-. Normally, if the 
shortage is over Rs 5/- on a particular 
day, the conductor is laid off duty and is 
given fresh duty only when the amount is 
made good by him In this ease however, the 
services of the conductor wcie terminated 
after two days of the above incident, as 
a result of the proceedings instituted against 
him earlier on the basis of certain charges. 
There was, therefore, no occasion to start 
separate departmental proceedings against 
the conductor for depositing less cash

(c) and (d) Government has no informa
tion in regard to these matters.

Powers of Depot Managers of D.T.C.

4184. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state :

(a) whether the Depot Managers of the 
Delhi Transport Corporation are em
powered to issue charge-sheets to emp
loyees, conduct enquiries into those charges 
themselves and even award and enforce 
those punishment on their own;

(b) if so, under what regulations or rules 
these powers are delegated to them, when

these are not to be found in the DT-C."* 
Standing Orders;

(c) whether a copy of the same would 
be laid on the Table; and

(d) what steps are being taken by Go
vernment to remove this anomaly to bring 
it into line with the Supreme Court deci
sions that the same person cannot be the 
charge-sheeting authority, the enquiry offi
cer and the punishing authority ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRIVEDI) :
(a) Yes, Sir.

fb) and (c) The poweis have been dele
gated by the Board of the Delhi Trans
port Corpoiation under Section 12 of the 
Road Transpoit Corporaion's Act, 1950, 
as extended to Delhi, under the Delhi 
Transport Laws (Amendment) Act, 1971.

(d) The Corporation has reported that 
no anomaly has arisen out of the exercise 
of delegated powers by the Depot Mana
gers of the Corporation to frame charge- 
sheet, institute proceedings etc. against the 
employees. However, the Corporation has 
been advised to review the matter In thf 
light of the judgement of the Supreme 
Court and modify the existing orders, if 
necessary.

Promotion to Gazetted Poets hi 
Dandalutrsnya Project

4185. SHRI IAGDISH BHATTACH*- 
RYYA • Will the Minister of SUPPLY 
AND REHABILITATION be pleased to 
state

(a) whether certain Class HI employees 
of Dandakaranya Project were found sui
table by DPC or otherwise for promotion 
to Gazetted posts for three months or more 
and then within one month they were de
moted without assigning any reason; and

(b) if so, how many and the reason# 
therefor 1
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THE DEPUTY MINISTER IN THE 
Mll'<ISTRY OF SUPPLY AND REH,\Bl
LITATION (SHRI G. VENKATSWA
MYl : (a) ,inJ (b) It has been rcr,>rtc,I 
by the Dandakaranya Project 1\dministra-
1ion that one Cl:i�s li I employee p·;-omot�d 
to Cl:,ss ll ljaz.:ttcc on ad hoc b,1sis for 
three months w:i:, so reverted as he w,1·, 
deharreo' for promotion for one year as 
pen:dty on fin:ilisation of dcr,arti;�cnt:,' p;-o
cecdings. 

Ad Hoc Appointments ;,.. Dandakaranya 
Project 

( c) what steps are beini; taken to do
justice to such affected employees "! 

THI-: DEPUTY MINISTER IN THE 
:t,,.IJ 'lSTRY 01-" SUPPLY /\ 'D RFHAB[
L! l"ATION 1SHRI G. VE l\:.\TSWA
,\:\') : ta) to {c) The inform:,tion is 
being colkc!cd and will b·; laid on the 
Lib1

..: of the Sabli:!. 

Agit:1!;on by Employees of Damla
karanya Project 

418::{. SHIU S.-\i\1:\R �tc:.:.,iERJEE 

41R6. SHRI JAGDISH BH/\Tri\CHA- Will the Minister of SUt'l'LY AND

RYY/\ : Will the Minister of SCl'l'l.Y REHABIUTATJON be plcascJ to state :

A'I)') REHABlLlTATION be plenscd to 
.,tatc (a) whether the cmplo, cc, ancl work

ers of Dandakarnaya Project h.l\c been 
(,1) whether many persons hav� bc.n ,1gitating since December 4. 1974 and 

:ippcinL·J to Cla,:, IH :ind Class IV pc,,,.!! went on indefinite hur.gcr �;rikc to pre,-� 
in D:mdakarany,, Project on /\d hoc terms for rcd1-cs'.:1l of t 1 1cir gricvar.•:c,. includ
M:er i;l·,.;crving :di ·;-ecruiLn,:nt f:)r,n:ilili<'s: ing gri..:\an:.:cs arbiog ou: of \ i,:,iriisation 
at�d actions tak.._ n : .. ga!:::·t thclr /_· .. · ... :ciatton

fb) it so, thl:ir n:imbcr during Lst lil:-...e oHicials. workers/members;

y�ar-.;. ::c:lr·wisc a11J c:1!c.�1 1r:·:-·,;;isc �ind 
r,'a<nn,; f:.Jr ad hoc aprointmcnts " 

ilH' 
(b) \•,hethcr the agitatin1! t mpioyecs 

wc·rc grossly mislr-:alcd by the Chief Ad-

TH!� DEPUTY ii'! I NISTER ! N TI-IE ministralor of Dami:1f..aranya Prej<:ct and

MIN[:;T�-{Y OF S'.'i'PLY /\:' D REl-f:\Tll- •,i1nc11pon the cmploycc:, h:1·,c ckmand

UT:\TION (Sllln Ci. VENi-:.\T':i\\'/,- c:cl rc1,10v;d of :hn:c specific: ul 1i,;;rs in

MY) : (a) and (h) The information is ,hdin..:: the r•c,,:::nt c:11:d ,\'.i1:;:ni·,trator;

b·jng collected and will be laid on the 
T;Jble of the Sabha. 

R�s;;;11.1tio11s forced on work-charged staff 
in Dandak:iranya project 

..t187. SHIU Std\1AR MUKHERJEE 
Will the Minister of SL1PPLY AND RE
HABILIT,\TCON be pleased to state : 

(a) whether certain work-charg�d staff
(including so called surplus catego·�ics) of 
Dandakaranya Project have been forced to 
r'!sir:i and accept :id hoc appointment� on 
regular temporary appointments since 197 J; 

(b) if so, why they had been nn<l :ue
being forced to resign their work-charged 
appointments and why they haYc been 
given ad hoc appointments instead of regu
lar <!p;-,ointments; and 

J.JLSS/75-4 

(c) if so, what arc the ,pcd1c comp
bints :igai11st the officers and what is the 
rc:iclion of GoH:rnmcnt to th:1!; and 

(<l) whether any negoti:1tion ha, taken 
place between the agitating employees and 
the Minister and if so, the facts there
of and the extent to which their griev · 
anees nave been redressed and if not. the 
reasons thereof? 

THE DEPU1Y :MINISTER IN THb 
MINISTRY OF SUPPLY AND REHA
BILITATION (SHRI G. VENKATSWA
MY) : (a) Certain employees of the 
Dr,ndakaranya Project started :m agitation 
since the first week of December. 1974 
and some of them reported that they were 
on an indefinite hunger strike. The Chief 
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Administrator has stated that there ha! 
been no victimisation of any employee of 
the Project. 

(b) and le) Accorc'ing to the Chief
Administrator it is entirely untrnc that the 
agitating employees were mal-trcated iri 
any manner by the Chief Administrator 
or any other officer or crnplo: ce of the 
Project. However. representations ha\'t.: 
been recei\'cd from thc, oflicc, bearers ot 
:in unrecognised association alleging mal
treatment and seding rcmo\'al of certain 
officers. 

(d) No negotiations have taken place
between the agitating employees and the 
Minister. However, a few otfke bearers 
of the unrecognised association called 011 
the Minister last month to apprise him ol 
their aIJeged grievances. The Minister 
advised them to call off all ��tation�. 

Persoouel Manager at Bhilai Steel Plaut 

4190. SHRI SHYAl\f SUNDER l\lOH
APATRA : Will the Minister of STF.EL 
AND MINES be pleased to ,rate \\ hethcr 
the post of Person11el Manager at Bhilai 
.;;1eel Plant has been filled up by upgrad
ing an officer at the plant and whether ic 
deviated from the practice of inter plan! 
consideration of such officers who are 
claimants for the post? 

THE MINISTER OF STEEL .·\ND 
MINES (SHRI CHANDRAJIT Y ADAV): 
The appointment to the post of Personnel 
Manager, Bhilai Steel Plant under Hin
dustan Steel Limited is a matter which 
falls within the sphere of day-to-clay ad
ministration of a public enterprise and 
is to be decided entirely by the Compnny 
without reference to Government. The 
Company has informed Government that 
this post was filled by promotion by se
lection and that this was decided upon 
:,fter taking into account the claims of 
,111 eligible employees and in acconJancc 
with the rules and regulations of th<' 
Company. 

Nationalisation of Indian Companies in 

Ethiopia 

4191. DR. H. P. SHARMA : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to stat" : 

(a) whether Ethiopian 
ernment have nationalised 

l\lilitarJ 
all th:: 

G01-
IOI 

foreign owed companies dealing in food, 
beverages, textile and leather goods, ope
rating in that country; 

(b) if so, the number of 1ndiarr compa
nies operating in Ethiopia which ha,c: 
been nationalised as a result of the saiJ 
�tep by the Military Government; and 

(c) the value of the assets of thcs.:
companies and the steps taken by Go\·
eroment to secure adequate compensation 
therefor? 

THE DEPUTY MINISTER IN nn· 
MlNISTRY OF EXTERNAL AFFAIRS 
f$HRI BTPINPAL DAS) (a) to (c) 
Accordini; to latest information. the 
Provisional Military Government or 
Ethiopia have so for nationalised M:Jme 90 
privately-owned industrial and r.ommerc1al 
companies (many of them with :·on:igu 
capilal). Ne- completely foreign-owned 
compnny dealing in food, beverages, te . ...:· 
tile and leather goods has been nationalis
ed, although in tht"- case of some of them 
the Provisional Military Go\'crnmcnt h::s 
announced its decision to take over cont
rnllin.t? share,. 

However, there are comp:mics with 
Indfan interests which have been natio:1-
alised. Detailed informatio1 on th..-ir 
number and the extent of assets invohcd 
is still being evaluated. 

The Provisional Military c;,,.:c'r:.11·:iH 
of Ethiopia has announced its �u:;1::1it
ment to pay compensation, and h:is sci 
up a committee to study the quesio!l of 
compensation. 
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Hi wtiBf t f  Indo-US lofat C w B M w h
TrlHHIiyUn

4192. SHRI SHASHI BHUSHAN :
StQtl NAWAL KISHORE 

SHARMA ;

Will the Minister of EXTERNAL AF
FAIRS be pleased to state :

(a) whether a meeting of tbe Indo-U y  
Joint Commission was held in Washington 
in January, 1975;

(b) what were the main decisions or 
sonclusion of the said meeting; and

(c> when is the next meeting of the 
Indo-U .S. Joint Commission scheduled' to 
be held?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS
4 SHRI BIPINPAL DAS) : (a) No. Sir.

(bl Doe* not arise.

(c) Does not arise- 

Setf-SufRdcocy in due Production
4193. SHRI NAWAL KISHORE 

SHARMA : Wilt the Minister erf STEEL 
AND MINES be pleased to state the 
total indigenous 7inc production and 
whether there are any prospects of our 
becoming self-sufficient in this important 
non-ferrous metal’

THE DEPUTY MINISTER IN THE
MINISTRY O f STEEL AND MINFS 

(SHRI SUKHDEV PRASAD) : Infor
mation regarding capacity for ziac—exist
ing. under implementation and proposed— 
is given in tbe table below :—

Tonnes
(i) Installed capacity of the 

existing 2 smelters in opera
tion ..................................... 33,000

(li) Production—
(a) actual during 1973-74 . 20,776*
(h) estimates for 1974-75 . 23,000*

(iii) Work in progress for addi
tional smelting capacities li
kely to be commissioned du
ring 1976-77 57,000

Total of (i) A  (Hi) . . 9,005

(iv) Addition*) oapaoitv covered
hjr 'letter of intent’ . 2 0 ,0 0 0

Total . . 115,000

'including artnc ingrt equivalent of zinc 
cathodes produced by Hindustan Zinc 
Limited.

The above will meet 60—70 par oent 
of the country's requirements. Further 
addition to zinc smelting capacity would 
depend on proving of additional ore re
serves of the metal in the country.

World Hindi Conference

9194. SHRI BHOGFNDRA JHA : 
Will the Minister of EXTERNAL A t-  
FAIRS be pleased to state .

(a) how many countries had formally 
been invited through their Governments to 
send official representatives to the World 
Hindi Conference recently at Nagpur and 
how many of them responded to tbe In
vitation and in which capacities;

(b) whether the Government of Nepal 
was not formally invited despite intimation 
about the same and Nepal was represent
ed through its Embassy staff in fnd«;

(c) whether the latest special issue ot 
Hindi Dharmyug and Daily Hindustan of 
21st February, 1975 carried the newt that 
Nepal did not send its representatives to 
the World Hindi Conference; and

(d) if so. Government's reaction there
on?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) to (d) 
The Government has seen the reports 
which appeared in these newspapers In
vitations for tbe Conference were issued 
directly by the Secretary-General of the 
Vishwa Hindi Sammelan, a non-official or
ganisation. Official invitation was extend
ed to the Prime Minister of Mauritius, 
who had agreed to preside over the con
ference. A list of the countries frotit 
which delegates parUcifvtcd in tbe Con
ference is attached.
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Invitation* were extended through our <1 AgHft-
Embassy in Kathmandu for two Nepaksc m tau  w n  u * s .k .
dM^ates to be chosen by the Tribhuwan 4195 SHR1 jn DRAJIT GUPTA: Will 
University. The University in reply ex- ^  Minhter of EXTERNAL AFFAIRS be 
Pressed their inability to send anyone due teased to s U e . (a) what are the foflow- 
to the impending semester examinations. up steps t(lken by ,he Government of India 
However, the Cultural Attache of the jn CC),0pCration with its connteijwrt in 
Nepalese Embassy in Delhi attended the jj .S.S.R for the effective implementation 
Conference as a  representative. cf the various Protocols and Agreements

Statement  signed by our Prime Minister and the
LIST OF THE COUNTRIES FROM Firet Secretary of the Central Committee 
WHICH DELEGATES PARTICIPATED of ** Communist Party of Soviet Union, 

IN THE CONFERENCE Shii Brezhnev, when latter waited; and
1. Bangladesh
2. Belgium
3. Burma
4. Canada
5. Czechoslovakia
6. Denmark
7. Fiji
8. France
9. German Democratic Republic

10. Federal Republic of Germany
11. Gnyana
12. Hungary
13. Iran
14. Italy
15. Japan
16. Sri Lanka
17. Mauritius
18. Mongolia
19. Netherlands
20. Poland
21. Sweden
22. Thailand
23. Trinidad
24. United Kingdom
25. U.SA.
26. U.S.S.R.
27. Yogoslavia
28. South Africa
29. Surinam
30. Nepal

(b) what are the results achieved so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl BIPINPAt D \S) (a) During the 
visit of H E Mr L. 1 Biezhnev, General 
Secretary of (he Central Committee of the 
CPSU to India in November, 1973, various 
aieas of co-opei.ition in the field of indus
try, iron and stctl production petroleum 
and chemicals, coal, trade production co
operation, planning etc, weie indcntificd by 
the two counti ic s

There has been regular review of pro
cess in these fields through the exchange 
of visits of experts from both sides and 
also under the aegis of the Indo-Sovkt 
loint Commission for Economic, Scicntifir 
and Technical Cooperation.

(b) As a result of these discussions, both 
sides have been able to take a step for
ward in various fields as given in State
ment attached.

Statement

PROGRESS IN VARIOUS SECTORS OF 
1NDO-SOVIET CO-OPERATION

1. Agriculture.—Prinut facie
and Jammu and Kashmir have been con
sidered suitable for Karakul Sheep Bleed-
ing. It also appears that some areas in 
Rajasthan and Uttar Pradesh may be sui
table for breeding Merino Sheep.

2. Trade.—Both sides have intensified 
negotiations for preparing a long-term 
Trade Plan for the year 1976—1980. This
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fs tittMted to to  fittlued to the next few 
tw m . A  tsaior tm  to delegation b u  
tost held diwawkms io M e m . The 
trade f l u  with U ASA . for 1975, which 
nifty fbrta tbe basis for tbe long-term 
Trade Pfam envisages a total trade turnover 
of Rs. 750 crores. In 1974 tbe trade 
turhover is expected to be around Rs. 618 
crores.

3. Ccw/.—Both aides have completed tbe 
joint preparation of feasibility reports for 
the development ol coalfields in Singrauli 
and Raniganj. The detailed Project Re
port is being prepared by the two sides. 
The Soviet side have agreed to assist in 
the setting up of a coal wushciy at Ram* 
ganj.

4. Dum Dum.— Tellyganf-Undergound 
Project in Calcutta..—Soviet Union have 
teat their response for tbe supply of some 
equipment tor the abo\e project. This is 
under examination of the Government.

5. Mines.—The feasibility report for the 
setting up of an alumina plant based on 
the bauxite deposits in Madhya Pindesh 
is cxpected sometime in May, 1995 from 
the Soviet side. The detailed project re
port in respcct of the Malanjkhand Cop
per Project was received by us in January, 
1975, and it is under examination. Toe 
first phase of the Korbu Aluminium 
Smelter is scheduled to be commissioned 
in April, 1975. 30,000 tonnes of alumina 
have been supplied to Soviet Union from 
(be Korba Aluminium Complex.

6. Steel.—An Indian delegation left for
Moscow on March 16, 1975 to discuss the 
expansion piogr.imme of Bokaro Steel 
Plant up to 4 million tonnes capacity. The 
expansion of Bhilai Steel Plant up to 4 
million tonnes capcity is under considera
tion by Government of India. The Soviet 
side have agreed to assist the Heavy Mach
ine Building Plant, Ranchi, in the manu
facture of continuous casting machine 
required for tbe expansion of Bhilai Steel 
Plant. (

7. Petroleum and Chemicals.—Tbe 
detailed project report in respect of the

Mathura. Refinery is expected shortly. la  
fAtirinn to this, tbe Soviet side has already 
started shipments for supply o f one drilling 
rig. Various items of equipment and com* 
piering parts have also been supplied for 
our oil exploration and production pro* 
gramme.

9. Industry.—10,800 tonnes of com* 
ponents and completing items for the 
Heavy Machine Building Plant in Ranchi 
were received from tbe Soviet Union in
1974. Another 6,000 tonnes of components 
and completing items would be supplied in
1975. Tbe Soviet side has further agreed 
in principle to collaborate with the 
Heavy Engineering Corporation for sett
ing up a Design Institute for metallurgical 
equipment in India.

9. Production Cooperation.—During the 
recent visit of tbe Soviet Minister for 
Heavy, Pdwer and Transport Industry, a  
number of items manufactured in Soviet- 
aided project w en  identified for possible 
export to third countries. Preliminary 
discussions have also been held in the 
area of Production Cooperation between 
the two sides.

10. Planning.— Two meetings of the 
Iado-Soviet Joint Group on Planning have 
been held. The second session discussed 
items like methodology of annual, mid
term and perspective planning and orga
nisation of statistical work; planning of 
fuel-power'balance structure; methodology 
and princi[i!e of estimation of prospects of 
production cooperation between the two 
countries.

11. Consular Convention.—Baiifcatinn 
of the convention will take a few months 
more as it requires an enactment of legis
lation on our part.

Inadequate FadHtlce for Repairs and Dry 
DocUag at Ports

4196. SHRI RAJDEO SINGH : Will 
the Minister of SHIPPING AND TRANS
PORT be pleased to state :

(a) whether the facilities for repairs aad 
dry docking at Indian Ports are highly in
adequate ;
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( b) \\ hether many a ship-owner, much
agains': their wishes, find it expedient to dry 
dock his Vessels abroad, thereby costing 
the n:.tion a good deal of fordgn ex
c.:hangc ; 

( c) ,, hether a few months back an
i\rner;c,m Tanker carrying grain for India 
ran ,, ground inside Bombay harbour and 
the tugs for retloating had to be requi�ition
ed from Colombo ; and 

(d) if replies to (a), (b) & (c) be in
allirm,1ti, e what steps Government have 
tal..cn to ward off such situation '! 

THE Ml�ISTER OF STATE 1N THE 
MINISTRY OF SHIPPJNG AND TRANS
PORT (SHRI I-I. M. TRIVEDI) : (;:) and 
( b) The existing facilities for repairs and
dry-dods at the Indian Ports arc not ade
quate m.1inly for the reason that there has
been ,,n appreciable increase in the number
of Indian ships, port crafts and naval ships
during recent years. Besides, foreign ships
have also been utilising these facilities for
repair, and dry-docking. However, rnme of
the sJ.ips acquired in recent years arc too
large to avail of the existing dry-ducking
facilities. As such some shipowners have
ncces,.iril\' to get their vessels dry-docked
and rc.:paireJ in foreign yards. They arc, 
however. allowed to dry-dock their vessels 
abro;id only under the following conditions: 

(d) The question of augmenting repairs
1m<i dry docking facilities is under active 
consideration of Government. The Cochin 
Ship-yard which will also have ship repairs 
capacity is expected to be completed by 
the end of this year. It is proposed to es
tablish two new shipyards during the Fifth 
Plan period and it has been contemplated 
that i!l adJition to ship-building, there will 
be ship repair berths also in the new ship
yards to be set up. A decision regarding the 
setting up of more Jry docks in the country 
will be taken after decision regarding the 
location of new shiyyards in the ccuntry is 
taken. The question of setting up in India 
a Salvage Organisation is also under active 
consideration. 

Grmvth or Fall in Employment in 
Organised Sector of Industry 

4197. SHRI S. N. MISRA : '.Viii the 
Minister of LABOUR be pleased to state : 

(a) the growth or fall in employment in
the organised sector of industry during the 
Third and Fourth Five Year Plans; and 

(b) what has been its position during the
period after the completion of the Fourth 
Plan'! 

THF DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL· 
GOVJND VERMA): (a) and (b) A 
statement is laid on the Table cf the 

<i) ,1hen a vessel is not likely to come House {Placed in Library. See No. LT 
to India for a long time due to 9256/75] 
her employment in international Preparedness for long range anti-submarine
cro�s trades or on long time Warfare 
charter with foreign parties ; 

( i: , when a vessel cannot get a dry
docl.. in India for an indefinite 
period anJ owners have a 
number of vessels waiting to get 
a dr;' dock ; 

(iii) in case of any collision, damage
or emergency abroad ;

( ! 1 ) wben a vessel is of very large
size .ind cannot be dry docked in 
India due to dry docks in India 
being not of required size. 

4198. SHRI ARJUN SETHI: 

SHIH K. MALLANNA 

SHRl GAJDHAR MAJHI 

Will the Minister of DEFENCE 
pleased to state 

be 

(a) whether our Defence line is quite
competent for long range anti-submarine 
warfare and reconnaissance aircraft to 
meet the challenges from smiace to sur
face missiles and submarines ; and 

(b) if not. the plan of Government in
this re;;ard ? 
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THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH) : (a) and (b) The 
Govl!rnment is fully alive to the need for 
providing better and more effective long 
range air reconnaissance capability at sea 
with particular emphasis on anti-submarine 
rok. Our Ddcnce Plans take into .account 
the threats in this regard. 

tonmePl areas of the country are !c,rcibly 
taken away er confiscated by giving a very 
small amount of compensation ; 

( b) if so, the facts thereof ; and

(cl whether the said lands belong to 
(iu,crnment and if so, the evidence there
to '! 

tncrease in co�t of Port Sen-ice THE DEPUTY l\llNJSTER IN THE
Ml:'slSTRY OF DFI-ENCE (SHR! J. B. 

419':i. SHRf ARJUN SETHI : Will the l'.'\TNAIKJ : (:1J and lb) Lands held on
l\lini,ter ,,;" SHIPPIN(i AND TRANSPORT 1esum:1ble tenures in Canlonmen:s are
be ple.i,c·,'. to state : (a) whether Govern- resumed in accordance with the terms of 
mcnt propose to increase the cost 0f port the tenures where the land is required for
scrvi..:es; :md public purposes or where the terms of 

(b) if so, the facts thereof ? 

THE Ml�ISTER OF STATE IN THE 
MINlSTR YOF SHIPPING AND TRANS· 
PORT (SHR! H. M. TRIVEDI) : (a) and 
ihl The authorities of Major Port Tru�ts 
propose to increase port charges for the 
following reasons :-

( J) For meeting the additional burden
thrown on the finances of the
major Ports as a result of the
recent settlement with Jabour for
grant of interim relief to certain
employees of the major Port,
with effect from 1-1-1974, follow
ing the All India Port and Dock.
Workers' stril..e.

<2) To meet the rise in thc cost of 
stores and services. 

(3) To achieve a reasonable return on
the capital investment with a view
to covering. among other things,
interest charges. replacement. re
habilitation and modernisation of
the capital assets and reserve for
development, repayment of loans
all contingencies.

Confiscation of properties of persons )i\'ing 
in cantonment area 

4200. SHRI P. G. MAVALANKAR : 
Will the Minister of DEFENCE be pleased 
to state : 

(a) whether lands and properties belong
ing to private individuals living in the can-

tenure arc violated or where the lt:rms of
h:nurc are �uch as to entitle enforcement 
of rernmption. Compensation is p:iid for 
authorised �tructures belonging to resump
tees whe can seek arbitration, under con
ditions prescribed. if they are not satisfied 
with the quantum of compensation. 

( c J The land� in Cantonments. with a 
few e�xcption�. belong to the Ciovernment 
as per official records as well as judicial 
pronouncements. 

Financial As.,;ishmce to Abmedabad 
· MuRidpal Transport Service

4201. SHRl P. G. Ml\ VALANKAR 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a) \\hether the Ahmedabad Municipal
Transport Service is suffering from deplet
ing fleet deficiency of funds and defect, 
of proper faciliti.:� and provisions of 
depots in rnnning and maintaining ar, effi
cient and serviceable transport systrm for 
the fast developing city of Ahmec!abad; 

(b) if so, full facts thereof ;

( c) whether the Central Government
propcsc to give financial assistance to the 
/\MTS to improve the situation; and 

( d) if so, how and when ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI) : (a) and 
(b) The Government of India has re�ived
communications from the Government of
Guj:m1t and the Administrator, Municipal
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Cwgoratian of Ahmedahad, pointing out
|d yjgy of erutfhmfaig ■ftn«ru»l»l HUB.

cuhies, it has not been poaAia for the 
Ahmedabad Municipal Transport Under
taking to expand its bus services and im
prove the facilities for repairs and main
tenance of tbe vehicles, so as to meet tbe 
growing requirements of the metropolis. It 
has been estimated that the Undertaking 
would have to purchase <35 buses and put 
up five additional depots at a  cost ot 
Rs. 9.525 crores and Rs. 1.2S crores res
pectively from 1975-76 to 1979-80 I he 
Government of India have been approached 
for provision of immediate financial assis
tance to tbe extent of Rs. 2.05 crores to 
die Undertaking for the purchase of 121 
b tt ts  and construction of one additional bus 
depot.

(c) and (d) : Requests have also been 
received by Government from other Metro
politan Transport Undertakings tor finan
cial assistance. It is proposed to make an 
assessment of the requirements of funds of 
tim e undertakings during the remaining 
four years of the Fifth Plan, besides, the 
resources which they may be able to gene
rate internally- After this assessment is 
completed. Government win consider whe
ther it will be possible for them to extend 
financial assistance to these Undertakings 
and to what extent

Pigment of Honorarium to Doctors of 
Gafacat

4202. SHRI P. G. MAVALANKAR . 
WW the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether honorary doctors and sur
geons in the civil hospital, Ahmedabad and 
otber Government hospitals in Gujarat have 
not received their honorarium amounts for 
the last several months and on a tegular 
monthly basis;

(b) if so, the facts thereof; and

(c) the steps which the Government of 
Gujarat are taking to remedy the situation 
and pot an end to such an humiliation of 
the honorary doctors ?

THOE DEPUTY MINISTER IN 1HB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. ISHAQUB): 
(a) to (e) The requisite farfortnatJca is 
being collected and will be famished «s 
soon as it becomes available.

Development of Private bon ore M hm

4203 SHRIMATI PARVATHI KRISH- 
NAN :

SHRI D. K. PANDA :

Will the Minister of STEEL AND 
MINES be pleased to refer to the reply 
given to Unstarred Question No. 2479 on 
the 28th November, 1974 and state :

(a) whether the Iron Ore Board has 
come to an agreement with the private mine 
owners with a view to explore the possi
bilities of implementing the recommenda
tion of the Barajamda Committee;

(b) if so, the salient features thereof;

(c) whether the Committee on Rellary, 
Hospet has submitted its report; and

(d) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) and 
(b) The Barajamda Committee had esti
mated an investment of Rs. 12 crons on 
the development of identified mines to 
achieve a production of 8 million tonnes 
per annum in 1978-79 A further investment 
of Rs. 5 crores was estimated on tbe setting 
up of a Central Screening and Crushing 
Plant

The Iron Ore Board has held two 
meetings with tbe representatives of Fede
ration of Indian Mineral Industries to ex
plore various measures for adequate in
vestments for the proper development of 
private mines identified by the Barajamda 
Committee.

The representatives of the mine owners 
have expressed their willingness to make the
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m m m  1wwtw»frti t* taA le»  tl#  t« -  
gste, ptovjdad longjrtacm off-take and 
nwwnwit a t the entire fcnoeaaed produc-
tion It awwed. The Federation of Indian 
Mineral Industries have estimated a total 
investment of Ra. 7.3 cxorw to achieve the 
targets The matter is being further examin-
ed by tbe Iron Ore Board,

(«) No, Sir.

<d) Does not arise.

Pricing Policy 1b Steel

4204 SHRIMATI PARVATHI
KRISHNAN •
SHRI H N. MUKHERJEE .

Will the Minister of STEEL AND 
MINES be pleased to refer to the reply 
given to Unstarred Question No. 480 on 
the 14th November, 1974 regarding Report 
o f study group on differential pricing 
policy in steel and state

(a) whether <1 final decision has since 
been taken on the recommendations of the 
report of the stud) group on differential 
pricing policy in steel; and

(b) if so, the salient features thereof '

THE MINISTER OF STEEL AND 
MINES (SHRI CHANDRAJIT YADAV) :
(a) and (b) Government have accepted 
in principle that supply of iron and steel 
mateials channelled through the State 
Small Scale Industries Corporations should 
he available to the Small Scale Industrial 
units at about the same prices as the others 
getting supplies direct bom the main steel 
plants. The maimer in which this dtidsion 
should be implemented is under conside
ration.

Equalisation of prices of iron and sled 
materials supplied through the stockyards 
of the main producers with those relating 
to despatches from the main steel plants 
direct, is not proposed.

E O T W u  W  IW (W pM HII N M m  
University la Bangalore

4105. SHRI S. M. SEDOAYYA : WiU 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to  state ;

(a) whether there is a  proposal by the 
Karnataka State to establish a Medical 
University m Bangalore;

(b) whether the Government of Kama* 
taka have requested the Centre to give 
financial assistance; and

(c) if so, the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K M 1SHAQUE):
(a) There is a proposal under considera
tion of tbe Government of Karnataka to 
establish a Medical University in Mysore 
City

H>) No

(c) Does not arise.

Separate Shipping Corporatioa by ComM 
States

4206 Shn B. V N aik: Will the
Minister of SHIPPING AND TRANS
PORT be pleased to state :

(a) the reasons for the formation of a 
separate Kerala Shipping Corporation;

(b) what is the gross tonnage owned 
by this Corporation; and

(c) whether Government propose to spon
sor or permit similar Corporations by 
other Coastal States tn this country?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS* 
PORT (SHRI H. M. TRIVEDI) :
(a) According to the Memorandum of 
Association of the Kerala Sbjppng Corpo
ration Limited, a  company incorporated 
under tbe Companies Act, 1956, establish
ment and operation of shipping scrvioes by 
purchase of ships and carrying on the 
business of shipper* and shipowners are 
among the mam objects.
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(b) The Cprpontftan has not so fa* 

tagaiftd any ship.

(c) While die statuatory position u  that 
any Company whkfe fulfils the requirements 
of section 21 of Merchant SMjppfeg Act, 
1958 can enter the field o f shipping, the 
Government of India doe* not prepare by 
sponsQi the setting up such Shipping Com- 
patties by State Government*.

Vi)*yaaagar, VMaitrtiapaCam and Salem 
Steel Plants

4207 SHRJ B V NAIk • Will the 
Minister of STFFL AND M1NLS be 
pleased to state.

(a) the amounts spent on the construe* 
tion of the Steel Plante each at Vijayanagar, 
Vishakhapatnam and Salem; and

(b) the respective dates ot completion ot 
these plants ?

THE DEPUTY MINISTER IN THfc 
MINISTRY Oh STFEL AND MINHS 
(SHRI SUKHDEV PRASAD) * (a) Tbe 
expenditure authorised so for in respect of 
the steel plants at Vajuyanngar. Viskhapnt- 
nam and Salem n  as follows —

(Rs m crores)
I. Vijayanagar 1.81
z . Visakhipatnam I 65

3. Satan 8 24

fb> All these projects are the Initial 
stages and it is too early to indicate the 
dates of completion.

Opening of Medical College in 
Haryana

4208. SHRI RAM PRAKASH : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleated to state:

(a) the sautes of the States in which 
Government propose to set up new medi
cal colleges; and

(b) Whather Government have proposed 
to open Xledicat College in the State of 
Haryana daring die current financial year ?

l f t  m j ]  W H tm fa m m  UK
TIC  DEPUTY MINISTER IN TOE 

JtfNfiTRY OFM EAtUr AND tKHBXOt 
FLAiwm o (SEtit) a . %  *
(ifl a»4 W  Tfti Draft fifth Pita Yea* 
Plan does not envisage the aettjft vp  p t 
new Medial colleges. The State <Jf • 
Haryana 'does not also have any propose 
to open a new medical college during the 
current financial year

Implementation of decisions o f Mdia* 
Labour Conference

420‘J SHRI DINEN BHATTACHAR
YYA Will the Minister of LABOUR be 
pleased to stale*

(a) whcthci Oosernmcnt will infotm the 
House on what date the last meeting ot 
the Indian Laboui Conference a Tripartite 
Body, rcpiesenting Trade Unions, employees 
and Cential and State C<overnments was 
held,

(b) what were the decisions taken m 
that meeting; «od

(c) whether those decision’s have been 
implemented and if not, the reasons there* 
for *'

THF DEPUTY MINISTER IN THfc 
MINISTRY OF LABOUR (SHRI BAL- 
CjOVIND VFRMA): (a) Hie Ijisl meeting 
(27th Session) of the Indian Labour Con
fer em.c was held on the 22nd and 23rd 
October, 1971.

(b) The conclusion* of the Conference 
were laid on the table of the House on the 
18th November, 1971. These related maialy 
to .

(i) Triparite Consultative Machinery,

(if) Central Enactment tor Payment 
of Cratuitv;

(iii) Closure of Industrial Under
takings ,

(iv) Review of the Payment of Bonus
A ct; and

(v) Recognition of Unions.

(c) Pursuanl of the conclusion* it i* 
proposed to give separate representation to
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public sector employers on Tripartite 
Bodies. The Payment of Gratuity ,\ct, 1972 
has since been enacted and brought into 
force. Tb� Industrial Disputes Act, 1947 
has hecn amended to make it obligatory c., 
an crnployc,. who intends to close dcwn an 
11ndc1 ,aking. to serve al least 60 day,· notice 
bd,nc the int�mleJ closure is to become 
clk<.:ti,·c. TI1c Bonus Review Cornmiteee 
h," ,r1hmi1tcd its Final Report which i, 
umkr stat�:.-. Ciovcrnmment arc tinallsing 
the dct;;;!, of a comprchensi1·c industrial 
relations 1..w providing for recognition ot 
union� .:::,i other matters. 

f�;,-, ��' f� (� s.'hT) � 
� �.nfuii � i<A � f� 

'ltTIT 

: 2 : c . >.i!I <1T<1';;fl m : 'l'-lT >.i!'l' lfrfT 
::::;:, .,;c:,;c af.r 'J.'H 'f; ii- fr 

{,' c 

:, "[";"-, f.r;il'f' ( "Ff7 '··, r� • .,, t 1;':c'TI':'r.T, 
,!::,IT) 'f. I 7 f.ITT:rf':1" =r 'P'fa.rrfnii 'r.T 
�cJ,�<f,1 �rq .f.rf mif, '>Jrff ir;r,; 'Iii ITTT

::;J'f z. '

(-.) :::-f� M, r1r :,.,: � 'lrfr ,;r,.i-,n 
j,Fi .; ;;;; 'r. '17.fT � � . 

( -r ) 'F'i ·,:r.,r ,,,.-,�·,n �;r,; :, � �-.r.,rr, 
'.Ff�"" 'fT�"".R"P•�ft 'I.fP: 

(,:; ) ,;f; a'.T, 'IT ij,T,f7 'il"f'TT !l.;r,'cl fj if: 
� � ;r,r:P-fft.r ;f.r 4'"T -tr 1" 

"11{ q r.1r,:m q ·�·rpf on ( !!.TI iii I <1 • ilf ,,t.� 
<f'l't) ( ,.- ,' if ( cr J ,.-,. irnRT ,,.r�'j': 81 
"\" 71,7.l WD7 T. ,rT��ft if ,;fRT?: I X'f'R �[rf'T 

f� �inf,{� 1f>T�, � f�
� (srn• �fl) if; �ii,1m:ift llliT ·� 

� 

� c I I . � ;;f!<'f:;n Ull' 1'Tf . 'f'Tf "if'f 'J@f lW, 
-l"ffiT ;f.r � �7'] ff.- : 

('f.") 'f'TI" �"'.fR" O:c"f.frf,p:rq- if.l'.'ili,!JJ'l 
� ITTT'[': ( "TR7 !RllT ) 'f. I 7 �i 
'f.f !l"iv'ffi iT irr"i", I '' 7 J ii W it f'f'r-RT 
'TI' 

{"I ) 'f'lT FT ,pr,nf""< T H "ff'l'T '1'ff if 
"fl'i 'f.l TfT"RT TThc::p:>.1"'fT ir ,,'r'lr •FIT '-fT' 
'T,!]7 

( "If ) 'lP.' M' 'lT lfc."'F'.f WT'fT f;,um n' =n; 
�r ,,.;.- R'Jh �" ii- f'a'1•if ;,. i:i;;;,, 'l'TI 
<f.17TTf t ? 

>.i{1f q' iffif!.f ij ;;q. q'oir ( � iff'<1TI� 
qi{f) ( 'j':") it ( 'T) 'T;; ll"T'lA"f 'T,!"R"'J"'TT, 
""'T it .r,,r a:p:,f:f'T Cf; 'f.ri>.R � ii '-<FIT t.
,;1-j-r �T TTI".f 'f'TS!';F if; ,7lH ii "l"T �'fl 'F!T 
>' 1 ,r,ri"-.r=r rr>.fr ?,FT ,r"l efr-drfu'l> 'TPTi
1'f".f if: "l"N � "-lf'T S\l'T� 'lffi 'f.T ;:;;. ffiT 

Building of anti-sub-air arms by 
Pakist.111 l'iatJ 

-1211. SHRI I'. G.\N(i:\DFB: 

SHRl SHRIKISH.-\N MOIJl: 

Will th� Ministers of DEFENLt be 
rlea,ed to state : 

I a I "hether ( io,·crnment's attention ha, 
been tirawn to a news item in the Hindustar 
Time, of 24th February. 1975 rcga1dtn! 
huilditii; of anti-�ub-air arms by Pakistar 
na1·y ; and 

( b I if ,o. (iO\ crnml.'nt's rl.'action there 
to ·.• 

if: o"Toiuf ;:,.; o�'ssi'f pi, }IJ; �air !lf=r,r,r 'TI THF �IINISTFR OF DEFENCE (SHR 
f� ·.pi- mk T. ,rr=rH rf 'f.7'f ir. "l'r,: if S\\'.\Ri': S[N(iH) :la) Ye�. Sir. 
i:rh ,.;rt_ \,;T'fl,� ;ir, <fl ''� rfrh"f '-Tf.r-ir 'TI ( h l Def .:neC' Plans are kcrt umrer cor
,,-.,�·; .:i<l ;,,rr 7:f-:C'i" 'TTf."f' ir ·,i,rr ,rr "f':;;-,1 � 1 ,tant review :111d arc geared to meet a 
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poMftte ttteats tfttt <te * m m  H HWy 
to  face, Apart from twining; and.*xerci», 
the indigenous a u U M tn e and puxhim  
abroad, where ne&esary, are resorted to, 
is  order to make the Navy an effective 
force.

Spreading of Contagions diseases In 
M ia

4214. SHRI P. GANGADEB:
SHRI PURSHOTAM KAKODD- 

KAR :

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether Government's attention was 
been drawn to a news item in the Hindu
stan Times dated 24th February, 1975 re
garding new Contagious diseases spreading 
in India; and

(b) if so, the measures taken by the 
Government in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING : (SHRI A. K. M. ISHA- 
QUE) : (a) Yes.

(b) The news item is not a correct report 
o f the Director General of Health Services’s 
speech. No new contagious disease is 
spreading in India as reported.

Modernisation of AmunwMoa and Ugh 
Explosive Factories

4215. SHRI JYCfTlRMOY BOSU : 
Wffl the Minister of DEFENCE be pleas
ed to state:

(a) whether Government have drawa 
up a scheme to modernise ammunition 
and high explosive factories; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRDHA) : (a) Yes, Sir.

(b) Tbe salient features of the schemes 
are to replace the existing equipment wM

Modem one* tad *o im pravt open- 
tUted efficiency v t a t t e  produodoo 
Uses a i these factories with a viaw to  
achieving both qualitative and quantita-
tive improvements b  the production o f 
these factories.

Cant of Introducing fiOwtt b t UNO

4216. SHRI BHOGENDRA lHA : 
Will the Minister of EXTERNAL AF
FAIRS be pleased to refer to the reply 
given to Starred Question No. 43 on the 
20th February, 1974 regarding World 
Hindi Convention at Nagpur and state:

(a; whether the attention of Govern
ment has been drawn to the news which 
indicated that the U.N. would accept 
Hindi as one of its official languages 
provided India agreed to bear the cast 
of introducing Hindi as official languaee 
of U.N.;

(b) if so, the reaction of Government 
on it; and

(c) whether any country has so fur 
extended official support to our proposal 
to make Hindi as official language of 
U.N.?

THF DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BTPINPAL DAS) : (a) Gov
ernment are not aware of any such news 
item.

(b) Does not arise.

(c) Except for the support extended by 
the Prime Minister of MauHtius at tbe 
World Hindi Convention at Nagpur, we 
are not aware ot any other country hav
ing so far extended official support to 
making Hindi an official langauge of tbe 
U.N.

Wagon shortage at Bokaro Steel P lo t

4217. SHRI M. KATHAMUTU : Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) whether Bokaro Steel Plant has 
been facing shortage of wagons to Kft its 
stocks; and



(b) if *0, the «tepa being taken in thh (b) If so, tbe progress made In this 
regard1? regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL \N D  MINES 
(SHRI SUKHDEV PRASAD) : (a) Yea.

Sii-

(b) About 43,000 tonnes of saleable 
pig iron and 37,000 tonnes of ingot steel 
were in stock at Bokaro at the end of 
February, 1975. Constant liaison is 
maintained by the plant with the Railways 
tar allotment of adequate number of 
wagons. With the assistance of the 
Railways, the despatches have lately 
shown some improvement

Shortage of drugs la  Karnataka hospitals

421ft SHRI K. LAKKAPPA Will 
the Minister of HEALTH AND F\M1LY 
PI MNNING be picked lo state:

(a) whether most of the Government 
Hospitals in Karnataka ture running short 
of cssent'.il drugs,

(b) whether any request has betn re 
ceived from Government of Karnataka in 
the rcccnt past for making available ade
quate quantities of essential drugs and it 
so, the reaction of Central Go\ emment 
thereon, and

( i)  the action being taken by ho 
M imstrv to supply essential drugs to Gov
ernment Hospitals in various StaUs In 
pcnerJ and Kainataka in particular.

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. 1SHA- 
QUfc) : (a) to (e) The information is 
being collected and will be furnished as 
toon as it becomes available.

Mini Steel Plant in Eastern Zooe States

4219. SHRI S. N. SINGH DEO : Will 
the Minister o f STEEL AND MINES be 
pleased to state:

(a) whether there is  any proposal for 
setting up a mini steel plant in the Eastern 
Zone States; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) and 
(b; There is no proposal currently udder 
consideration for the setting up of Elec
tric Furnace Quits in these States for the 
production of Mild Steel ingots/billets. 
However, one unit in Assam, eight in 
Bihar, two in Orissa and eighteen in 
West Bengal have already been granted 
Letters of Intent /Carry-on-Business Licen
ces/industrial Licences and most of these 
projects are in various stages of imple
mentation

Steel raw material tank

4220 SHRI B. S BHAURA :
SHRI 1SHAQUE SAMBHALI :

Will the Minister of STEEL AND 
MINES be pleased to state

(a) whether Government have a pro
posal under consideration to set up » 
Steel Raw Material Bank; and

(b) if so, the salient featuies and objec
tives thereof'*

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) and
(b) Steel Raw Materials Bank of Hindu
stan Steel Ltd has been functioning since
1972-73.

The Bank maintains requisite level ot 
stock of specified critical categories of 
steel for meeting the requirements ot 
priority industry ‘off the shelf* against 
valid Import licences/release orders held 
by them or against specific foreign exchange 
allocation for sted materials from the 
Steel Bank for the project anthoritten.

The Bank arranges import against a  
revolving foreign exchange allocation of 
Rs. 5 crores.
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MburMfam boundary M n n  India m i  
Bangladesh

4231. SHRI SHANKERRAO SAVANT. 
Will the Minister of EXTERNAL A f- 
FA1RS be pleased to state:

(a) whether the maritime boundary 
between India and Bangladesh has been 
fixed;

(b) what are the points of contention; 
MBA

(c) what are the generally accepted 
principles for such demarcation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS) (a) and (b> 
No, Sir. Negotiations are still continu
ing and both sides are making efforts to 
reach a mutually satisfactory agreement.

(c) There is general agreement that 
maritime boundary should be settled by 
mutual agreement between the States con
cerned in accordance with equitable prin
ciples. The general practice of States has 
been to follow the equidistant line unless 
there are any fecial circumstances which 
should be taken into consideration.

sector

4222. SHRI SHANKERRAO SAVANT: 
WiU the Minister of STEEL AND MINES 
be pleased to state:

(a) how much gold mining is done »n 
the public sector and how much in the 
private sector;

(b) how much and from which mine* 
gold was produced during 1972-73. 1973- 
74 and 1974-75 (till 31st January, 19751,

(c) the reasons for decrease in pro* 
duction of gold; and

(d) the efforts being made to increase 
production of gold in the country’

THE DEPUTY MINISTER IN THt 
MINISTRY OF STEEL AND MINFS 
(SHRI SUKHDEV PRASAD) : (a) Gold 
mining in tbe country is done exclusively 
in the Public Sector in the mines of 
Bharat Cold Mines Limited which is * 
Government of India undertaking and 
Hutti Cold Mines Company limited, 
which is a Karnataka State Government 
company and the State Government holds 
approximately 97 per cent of the shares.

(b) Minewise production of gold in 
lakh gt amines is furnished below.—

1972-73 1973-74 1974-75
(opto 
31-1-75)

1972-73 1973-74 1974-75
(opto
31-1-75)

Bharat Cold Mines Limited :
<1) Mysore Mine 4 47 3.76 3.95

(2) Champion Reef Mine . 4.03 4.00 4.10

(3) Niindydroog Mtne 11.50 10.26 6 89

T o ta l ; 18.02 14.94

Hutti Gold Mines Co. Limited :
Hutto Gold Mines 13.23 14.17 10.85

Grand Total . 32.19 25. T9
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le.) In the mines of Bharat Gold reasons for this variation as factors gov-
'.\lincs Limited, gold production has de- crning expenditure (e.g. length of 
creased due to gradual depletion of ore National Highways in each State, co�t of 
reserves in lVIysore Mine, severe rock sanctioned schemes, their stage of pr:
bursts, absence of high grade ore, suspcn- pan:dness for starting the works like 
sion of uneconomical stopes, etc. finalisation ul' tenders. r,rogress of wnrk, 

(J) With a view tu increase r,rod11c-
tion, Bharat Gold Mines have taken up 
schemes for explor;1tion in Kolar CiolJ 
Field anJ in Ram;:giri Ciold Field, opening 
of deeper legels, mechanisation of cer· 
tain operations. impron:ment in sa:id 
stowing, increasing compressed air pres
sure and reopening Nine Reefs j\.fine. 

etc.) differ from State to State am! from 
lime to time. 

Dcnlop111ent of ma.ior and minor harbour� 
oi: t oastal lines of Ker.Ila 

4224. SHRIMATI Hlf..\RC,AVI 

TH:\NK:\PP.\N 

SHRI V.\ YL.'\R RAVI 
1':xpendihrre in Kcrala on nalional 

high"·ays 
Will the Minister of SHIPPING 

4223. SHRIMATI BHARCiAVI TIL\,'l- TRANSPORT be pleased to �1ate: 
AND 

KAPPAN : Will the Minister of SHIP
PJNG AND TRANSPORT he pleased to 
state: 

(a) the amount of e.,pcnditun: ini:ur·
red by the Central Government on vnri
ous National Highways in Kcrala Stak 
during the years 1971-72, 1972-73 anr.l 
1973-74: 

(b) whether the expenditure incurred
in Kerala State during the nforesaid years 
was much �mailer as comr,ared to other 
St�tes; and 

( c) if so, the reasons therefor'/

THE MINISTER OF STATE IN THE 
rvu JSTRY OF SHIPPIN(j AND TRAN�
PORT (SHRI H. M. TRIVEDI) : (a) 
The required information is given below: 

Year Expenditure 
--------------------

1971-72 

1972-73 

1973-74 

Rs. in lakhs 
157.85 

438.94 
:\21.28 

(b) and ( c) The position difTereJ 
from Stntc to Slate :ind from year lo 
year. While in several cases, the expen
diture in .Kerala was more than certain 
States, in other cases it was Jess in vary
ing degrees as compared to some State,. 
It is not po,,ible to give any car;1p;1r:iti\'C 

(a) whethcr his Ministry ha!! taken any
steps to develop major nnd minor har-
bours on coastal lines of Kerala; and 

(b) if so, the salient features thereof'!

THE MlNISTf.R OF STATE IN THF 
MINISTRY OF SHIPPING A!'<t; 
TRANSPORT <SHRI H. M. TRIVEDI) 
Ca) and (b) The port of Cochin on the 
Kerala coast has already been developed 
as a major port by the Central Govern
ment. To meet the requirement of handl
ing the anlicirated tr,Lffic, requisite works 
have been/or proposed to be taken up 
viz-·-

( i) 4 whnrf-cfanes ordered earlicr 
arc expected to Ix: 1.klivcrcd ;hortly; 

(ii) cxrcnsion of the open hath up
to 806 ft. has been completed; 

(i:i l Q-9 hnth is propo-.::J to h� c, .. n
vcrted into a container berth fir'.;tly by 
providing a conto.incr marsho.llir.g , :i!·c'., 
freight station, ro.il and road f:icii;tic,. 
loading arrang,:mcnts tractors :ind t,-:1ikr, 
and secondly by providing more sophi,
ticated equipment required to r!:,,1,!,c: 
conlain:r 
Temporary 
ed ;it Q-5 
ships: 

ir;ifiic ,vhcn it b��ild-s !!i�. 
f::cilitics ha\·e hccn pco'.i·i· 
berth for h:rndling co:: '. :,i,,,·r 
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(iv) Preliminary work on a  scheme 
for a fertilizer berth has been carTied 
out; interim arrangements are being 
made at Q-10 berth by constructing two 
barge-jetties,

(v) The proposal to construct a 
super tanker oil terminal in Bolaghatty 
is at an advanced stage of consideration 
for sanction in consultation with the 
authorities concerned

Ports other than major ports figure >n 
the Concurrent List of the Constitution 
and the executive responsibility for their 
development vests in the State Govern
ments concerned. The Centre, however, 
renders technical assistance to the State 
Governments for the development of 
minor ports, wherever necessary. Be
sides, loan assistance was ulso rendered 
for tbe development of a specified minor 
port covered under the Centrally Sponsor* 
ed Scheme in the Fourth Plan. The 
Minor Port of Baypore in Kerala was 
selected for such assistance. The scheme 
for Baypore as approved includes work 
relating to dredging formation of recla
mation bund, acquisition of harbour crafts, 
provision of navigational aids, stream 
mooring buoys etc. Against the Plan 
Provision of Rs. 111.96 lakhs, a loan 
assistance of Rs. 10 lakhs has been given 
opto 1973-74. An amount of Rs. 22 50 
lakhs is being sanctioned for the >ear
1974-75.

Development of minerals found la Kerala

4225. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will the Minister of STEEL 
AND MINES be pleased to refer to the 
reply given to Unstanxd Question No. 
2451 on the 6th March, 1975 regarding 
untraced minerals in Kerala and state:

(a) the extent to which these minerals 
were developed and utilised during the 
Fourth Five Year Plan.

(b) whether Union Government have 
formulated any scheme for the Fifth Plaa 
based on mineral deposits in that State; 
and

(c) the funds allocated lor ttte pur
pose?

THE DEPUTY MINISTER JN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) t (a) Tbe 
minerals which were being exploited dur
ing 4th Five Year Plan in Kerala are 
fireclay, Kaolin, lime shell sillunaniite,
silica sand and other sands. Value of 
mineral production in Kerala during the 
Fourth Plan was of the order of Rs. 5.50 
crores.

(b) While during the Fifth Plan, no
major mineral based project is proposed 
to be taken up in Kerala in the Central 
Sector Geological Survey of India is 
stepping up the pace of mineral investiga
tions in Kerala. Plan assistance is also
being provided to the State Government
of Kerala for a number of schemes aim
ed at more detailed collection of geologi
cal data, necessary for taking a view on 
the evploitation of the mineral deposits. 
Atomic Minerals Division of the Depart
ment of Atomic Fnergy Is also carrying 
out systematic investigations for re-esti
mation of reserves of atomic minerals in 
the areas held under lease by M /s, Kerala 
Minerals & Metals Ltd.. a Government of 
Kerala Undertaking. Mineral Exploration 
Corporation, a Government of India 
undertaking, is presently engaged, at the 
instance of the State Government, in de
tailed investigations for limestone in 
Walayar.

(c) Till now allocation for different 
projects in the 5th Flan have not been 
finally decided and the funds are being 
allocated on the basis of requirements.

Shortage of n td M att In Koala

4226. SHRIMATI BHARGAVI THAN- 
KAPPAN : Will die Minister of
HEALTH AND FAMILY PLANNING 
be pleased to  state:

(a) whether medicines are not avail
able in district headquarters and division
al/block headquarters level hospitals in 
Kerala; and



125 m m * W m  PHAU3UNA 2?, l«96<£4*-4) Written Answers 126
(b) U so, whether Government pro- 

' poee to  gSw some special grants to Kerala 
Suite for medicine*?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING' (SHRI A. K. M. ISHA- 
QUJ2) : .(a ) Tbe Government of Kerala 
have reported that there it shortage of 
certain items of medicines in Hospitals in 
Kerala due to incomplete supply by the 
firms with whom orders were placed. It 
lias, therefore, not been possible to sup
ply f«R quota of medicines according to 
the allotment for each institution. As 

nil when supplies arc received, the State 
Government will ensure that the medi
cines. ac per the indents, are supplied 
within the ceiling.

'b ) There is no specific proposal untier 
consideration of the Central Government 
for «:, rn? grants to Kerala for purchase of 
medicine.

Ships under 8.C.I. and Indian Steamship 
Company

4227. SHRI PRIYA RANJAN DAS 
MUNSJ: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(al the number of ships under Shipping 
Corporation of India and India Steam
s h ip  Company:

fHi whether there is any complaint 
a b o u t malpractices in purchase and under 
invoicing in the ships of India Steamship
Co.; and

k) the facts thereof?

THF MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TR1VEDI): (a) As 
on 2K-2-75, the position is as under:—

Name of Compiny No. of vessels

Shipping Corporation of India
L td ., Bombay . 117
India Steamship Co. Ltd.,
Cal cut t a. . . . . . .  18

10 LSS/75^1

(b) No, Sir.
Doe* not "arise.-'

Proposal to M l  eaafatence t f  nenraHgmd 
cmNtfria* ia ladla ■

4228. SHRI PRIYA RANI AN. DAS 
MUNSI: Will the Minister of EXTER
NAL AFFAIRS be pleased to state;

(a) whether India was approached by 
the Non-Aligned countries in the last Non- 
Aligned Summit to hold a Non-Aligned 
Countries Conference in India; and

(b) if so, the response of Government 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI B1P1NPAL DAS): (a) No, Sir. The 
next Non-Aligned Conference will be held 
in Sri Lanka.

(b) Does not arise.

Steel Billet Project by Andhn Prato* 
ladiutrial Development Corporation

4229. SHRI Y. ESWARA REDDY: 
Will the Minister of STF.F.L AND MINES 
be pleased to state:

(a) whether Andhra Pradesh Industrial 
Development Corporation has a proposal 
to set up a steel billet project in the State; 
and

<b) if so, the facts theteof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRf SUKHDEV PRASAD): (a) and
<b) Yes, Sir. The Andhra Pradesh 
Industrial Development Corporation pro
poses to set up an industrial under
taking near Kothagudam (or the manu
facture of 50,000 tonnes per annum 
of Mild Steel and High Carbon Steel bil
lets and 20,000 tomes of Wire Rods per 
annum. An Industrial Licence has already 
been granted to the Corporation on 
36-7-1974 and work on the project has 
commenced.



127 Written Answers [MARCH 20,1975) Written Answers 12$

Refusal by eowflploeKfc p w l  ti
ImHan Mission abroad to return bonw 

on n f iq f  of i p n

4230. DR. H. P. SHARMA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether a number of son-diplomatic 
personnel working in various Indian Mu* 
sions abroad had refused to return home 
on expiry of their tenure and have even 
tendered resignations from their respective 
posts, and had preferred to stay abroad 
and seek new jobs in foreign countries;

(b) if so, the number of such peisonnel 
who refused to return back to India on 
expiry of their tenure and had tendeied 
resignations during 1973-74 and 1974-75; 
and

(c) the steps taken and proposed to be 
taken m such cases0

THE DEPUTY M1N1STFR IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHFS BIPINPAL DAS): (a) Yes, Sir.

(b) The number of non-diplomatic pet- 
aoanet, under the administrative conti ol of 
the Ministry of External Affairs, who re
fused to return to India on expiry of their 
tenure and had tendered their resignations 
during 1973-74 and 1974-75 is 9 and 6 
respectively.

(c) the officials concerned were directed 
to return to India and told that they would 
be liable to disciplinary proceedings fot 
not complying with these orders. The 
terminal benefits and pensions have been 
withheld pending their return to India 
They will be debarred from employment 
In any Government office abroad. Orders 
have been issued for tbe impounding of 
their official passports

Discrimination against Indians In Guyana

4231. DR. H. P. SHARMA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether a memorandum from the 
representatives of the Indians in Guyana

alleging discrimination meted out to them 
by the Government of Guyana has beeA 
received;

(b) if so, the nature of the allegation* 
made therein; and

(c) what steps Government have taken 
in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl BIPINPAL DAS): (a) and (b) The 
Government of India have received from 
time to time communications from some 
persons in Guyana containing allegations 
of discrimination against Guyanese natio
nals of Indian origin mainly in matters of 
employment in public as well as military 
services.

(c) Government of India arc of the view 
that no useful purpose will be served by 
discussing a matter which falls within the 
domestic jurisdiction of a sovereign friend
ly country

Requirement of copper ore for Khetri 
copper plant

4232. DR. H. P SHARMA : Will the 
Minister of STEEL AND MINES be 
pleased to state the annual requirement of 
copper ore to feed Khetri copper plant 
and the annual availability by exploitation 
of the ore-reserves of the area as at pre
sent ‘l

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): The annual 
requirement of copper ore to feed the 
Khetri Copper Concentrator is 28,75,000 
tonnes. The actual production of copper 
ore during 1974-75 at Khetri Capper Pro
ject is expccted to be 6 lakh tonnes.

wwijpc w r i t  W w  mff w t w

4233 .  v ftttn m r r c  m w ft : w n s n * R f t  
r t r  *3$ fa :

(* ) <rar swrj* I t i  *mff
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{*) flflr <wt wff qftrcrft % 
f^nsi w frc  w'^i4 ufA  m

<TO fePFTW *1$ | ;

(w) «rftr ift, «t ffm nw iri vr *fcr*r 
« ( h j w j ; rfhc 

(n) mm* *  vt w s  if m  mimft 
# 1 ?

wrr («ft m f e ; )  : (c )  iftr (<ar) 
i

(n) (̂ t) wpff wftmflr %fk »nff
*rafcnr % <w<nfc«(> % fire® j®  form fmiwH
JTT5T f f  «fr fTR^Sraf t  «FTTO1T % *T<f *T?%

«T I f f R W  ? T M f < S W  » r f  < n r^  

3*t ftrm nx t r t  »rar i f W m  *rcft * t

«ff T T *  JT»T f T *  if? T f f  t r  sTTfr T fT ' *TT. I

«irhr % w n%  «m it »>r

4 2 3 4 . vtrrnmrnrnrfiA : w t twr «reft 
nsr jptR r r  f n  v tn  fa

(* ) 4 ^ 7  >PTi7 % trp H  w f t  t t t I  v t 
fw  *wn It ,

(!») w » n r r r  OTrrt-jfr^f % tp w r 
« k > w  f5ir% ift vrf ?rhRT JRif |  ;

(n) «rftr ^r, wt -3WT wftrr < rt ft ;

(*r) w « w « m t f t f l ^ S f e i t ? ik i * R

(* ) «rft bt, rft faftrw «t*f % «far 
^r*rw % !T«it tftfaw w t t  ’

wn «fanra if v m M  («ft w« wto 
w a r n * ) :

(w) frffT *WiT it 29 OTPft sflt I  I 

(* )

(n) ^ (* ) J m #  3ĉ f i

w w ft w i'f t v m  «nm wfWI %
A m  ^wJf w r  i w

4235. «ftTnrmm wwft : w t *»n *wt
qf ftr:

(*>) f»n OTPftTtt %
Wt# VPpT % WSW*hr * *  1 9 7 3 -7 4

Jf f g  m u  nrfcrt i  % f a g  sf»r.rc «Hm vf* 
( i tr a to r  *nr nffiprr), f W n w  sffcftw* (#c 
s r f w  s f o r r )  u p p H t * u n : f i s 9  9  ;

( i )  nft tf, at s*m  afttr
w r | ,

|̂ r) 4*1 wwh) Ppn̂ l m -
nftr ®«w w f t  TfV , ifhc

(«r) sfri % ftni% aftft tftr ftnjFT
•JHiTfHI % SfK ?

tsn it tt-*W  («ft w»
W W Ii):

(<P) 1 9 7 > 7 4  $  SftpT ?Kr3< % « I T H  
% fire?: w^pft <t1t jrnr *rs*ra : OT*Rt 

« r affT ff«t 1 9 i 4  *Ft StTTWft ^  StTJR 1 7  *TTO% 
t o  fa* nw ^  i

(«r) jw h  »irfwi % f tr*  ftnr nif
•ii*i*iI % BtftK PiHlfikT * :—

( 1) m f t  w firfm  v t urn  268 
% mfrr 4 *rM  OTrfafff fsnrfur
% f*T*T I

(2) fa*m <F̂ r ^  f¥ i fdemr H rft u rn
Nrrr ftprr Pnrfir ir ?pr if OTPft
v f  «rfirPr*rqr, 1924 am  is4  
ifrw jk 4itm?ri

( 3 ) T f m » f ar r gppf t qfafiiqtT 
i* )2 4 ^ a n j ii8%mft*r s*nu¥n

( 4) ^  *wih Jnfspp ^ f ^ F t  lirfir «r»c 
«frr*W 'Kt ftWT «tT *RT . *TWrd
vr wftmrc ^  fen ̂  ftftsr *rpwt 
s m f o m i m l i
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(n ) v< m m t v t z m v r t  ir 46 m r'm  
*ra$«rn

(w) $ m t  w w  fW s % flu? smnsRt *t 

/f j^ _ \Ww  ̂ w w  i^nWfi *!?wWw (w jpr| 
% urtnforf n fvu  fcfg w  ij*nn*

4236. *ft TWWtU tffflft : w r  «w  «nrt

w  *>n% vf r r r  Vw : 

(v ) w t ftw[ iprr f*TF*r fafirw, jfrm - 
»nr ( % tt)  <fafr *ft? ?mr 192

w  v b m n r, f a r r r  % f t ,

(* )
fkfsr vr ^n>m w  nr tr% w* *r 
faro irft tc Kntw ffrrT itr % <nram wfirc 
*rfor ir* f t  «r***r ft 

(n) if* rt, w OTnfsnr vr t k
VT̂ VPf % f*Pf% % UTIVT T9T tRT
firjfw *rr writ % itfam  t jw r%  fm , iff* 

t*  xrftrc ij» m  % fa" 1 -apTT̂ t, 
1 H73 % 3 J fipm F  1 *J74 TO JnwTff .

( * )  •jsri* «  fc»pr JHTfn f t  vfepar 

ft%  «bt sfPTR ftnrr rrn tftr »m rc 
«r ■arw % WT *rrt!T f  ’

« *  * w m  Sf w  («ft TOrttftra 
**f) vr<r«f Fjjftf ifTfijfrrf f̂r 7 foR sr^p- 
f fo r  f a n  $ —

(« ) tfK h  

( « )  aft f t  1

(»r) Prwiftffiw % frtf JtM %rfan-*?zft 
f t  tfWT :—

wf3wrfwwft% fa i f im ^ w A n fv R
63 6 R

1 («r) tffta  f a r n t  % f*n* 02 trrtw -w t
k  it, 11 n rm  wfero m  k  m  m , ia 
<|W **W ff f t  VWf«l*ft % 91*  *ftr Sjfoff VJ

gsrrct % ftnsr *m far 3« mitfitft 
*fhf vr Tift 1 1 fa t^ 9 * w fr wfira % wrtr 

36 *1(^1 ipWH fwf 
»rat It, RiTm^vttmftnft^mwvmyfw 
»wrfr 24 *rm f *ft *hr *r {t t trftor 

w m f!r^ Hr ftwwr, Summit ym w j  
12 »iftrwr f*rf«r ?r «rft*rrc qf*pr «fsnrr*rf »st«W"r

* «F»7f % ^rwr J 1 «rfint ^
^  Ptpprt, IW  JWJT f*Ŝ  ^  R*W- 
srolr 5(43*1 % v tr |ft% % it w  

t '

Expan.ilon of C opw  and Zinc Projects 
a tK M H

4237. SHRI CHANDRA SHEKHAR 
SINGH: Will the Miniver of STEEL
AND MINRS be pleased to state:

(a) whether Government have formulntcd 
some scheme* for the expansion of Copper 
and Zinc Protects at Khetri, near Udaipur; 
and

(b) if so, the broad outlines of the 
scheme ?

THF. DFPUTY MINISTER IN THE 
MINISTRY m  STfcFL \N D  MINES 
(SHRI SUKHDT-V PRASAD): (a> No
expansion schemc has been formulated in 
respect of Copper Project at Khetri, 
Jhunjhunu, Rajasthan However, schemes 
have been formulated for expansion of 
existing Zinc smelter at Debari (neai 
Udaipur) and Balaria mine (in Zawar area 
of Rajasthan).

(b) The capacity of the existing Zinc 
smelter at Debari (near Udaipur) is being 
expanded from 18,000 tonnes to 45,000 
tonnes per annum. The expansion is ex
pected to materialise by 1976-77.

A new mine with daily production of 
2,000 tonnes ore (with matching beneficia- 
fiort facility) fa being opened at Balaria 
(Zawar area, Rajasthan). The mine is ex
pected to be commissioned in 1976-77 
and nttdin the rated capacity by 1978-79.
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Coomitteeto A rty proMeas ef Centra) 
Act w W l w oilm  -"

423*. SHRl K. MALLANNA : Will the 
Minister of LABOUR be pleased to state;

(a) whether the, President of All India 
Bidi Industry Federation has urged Gov
ernment to appoint a high povyer tripartite 
Committee to go into the problems arising 
out of the Central Act on bidi workers 
and to find measures for placing the indus
try on u sound footing; and

(b) if so, the reaction of Centwl Gov
ernment thereon?

THE DEPUTY MINISTER IN THh 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) The All-India
Bidi Industry Federation had submitted two 
memoranda dated the 16th April and 8th 
August, 1974. Their main suggestion was 
lor appointment of a tripartite committee 
to consider various amendments proposed 
by them to the provisions of the Bidi and 
Cigar Workers (Conditions of Employment) 
Act, 1966 and Rules thereunder and to 
stay the implementation of the Act till 
such lime as those amendments are carried 
out. They had also suggested that simul
taneous enforcement of the Act in all the 
States should be ensured after the above 
amendments /modifications were finalised.

(b) It has not been found feasible to 
accept the suggestions relating to the ap
pointment of a tripartite committee and 
to stay the implementation of the Act. The 
Act is to be administered hy the State 
Governments and necessary action is to 
be taken by them.

Nepal to be a a n t  of peacc

4239. SHRI BHAG1RATH BHAN- 
WAR:

SHRl KUSHOK BAKULA:

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state;

(a) whether during' the Coronation cele
brations, the King of Nepal had proposed 
that bis country be declared as a Zone 
of peace;

(b) if so, whether any elucidation had 
been sought from Our diplomatic represen
tatives m Nepal for any help which could 
be rendered by India in furthering this 
declaration; and

(c) the reaction of Government thereto 
and further measures taken in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl BIPINPAL DAS): <a) Yes. Sir.
H. M. the King of Nepal made this pro
posal in a speech delivered on the 25th 
February, 1975.

(b) and (c) There has been no substan
tive discussion with Nepal on this proposal.

Ratio of civilian store keepers and service 
personnel

4240. SHRI HARI SINGH . Will the 
Minister of DEPHNCE be pleased to 
state:

(a) whether the ratio of civilian store 
keepers is maintained vis-a-vis service per* 
sonncl in ratio of 20 : 80;

(b) if so, the strength/establishment of 
Airmen vis-a-vis civilian store keeping 
staff; and

tc) if not. the remedial measures taken 
thereon ?

THE MINISTER OF DEFENCE <SHRI 
SWARAN SINGH): (a) and (b) The ratio 
of 20: 80 in respect of civilian store 
keepers vis-a-vis Service personnel has been 
laid down in respect of Static Units oniy. 
Subject to marginal variations, however, 
the prescribed ratio is being maintained.

(c) Does not arise.
i

Civilian Officers in Defence Services and 
Ordnance Fncorias

4241. SHRl HARI SINGH; Will the 
Minister of DEFENCE be pleased to state:

(a) the total number of civilian class 1 
and class II posts in Army, Navy, Air 
Force and Director General of Ordnance



135 Written Answers (MARCH 20,1975} Wrtttm Answers 136

Factories in respect of storekeeping staff 
vts-a±vis service officers;

(b) what is the ratio between the civilian 
officers and service officers; and 

»
<c) whether a civilian officer is econo

mical than service officer and if economical 
what remedial measures are taken by the 
Government to increase the civilian officers 
in view of economic crisis?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J. B. 
PATNAIK): (a) to (c) The information is 
being collected and will be laid on the 
Table of the House.

Minerals Deposits in Kerala

4243. SHRI C. JANARDHANAN: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(u) the quality and quantity of various 
mineral deposits found in Kerala by the 
Geological Survey of India;

(b) the steps taken by Union Govern* 
ment to help tbe Kerala State Government 
for implementation of the recommendations 
of their task force; and

(c) the results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRl SUKHDEV PRASAD): (a) The 
prions minerals found by Geological Sur
vey of India, in Kerala include 58.71 mil
lion tonnes of Iron ore with 31.46 to 41.24 
per cent iron in Kozhikode district, 2.25 
million tonnes of Limeshell in Vembanad 
lake of Alleppey and Koltayam districts, 
about 12 million tonnes of Bauxite with 
ihore than 40 per ccnt Alumina and less 
than 10 per cent Silica in Cannanore, 
Alleppey, Quifdrt and Trivandrum districts,

. 43 million tonnes of China Clay in Quilon 
and Trivandrtim districts, 13 million tonnes 
of Glass sand in Alleppey district, 0.08 
trillion tonnes of Graphite in Emakulam, 

'Quilon and Trivandrum districts besides 
; extensive deposits of Limestone, Hmenite, 
Monazite, Sillimanite sands in the beach

areas of the State. Besides, sporadic occur
rences of Chrysoberyl have been reciaMed 
in different parts of Trivandrum district.

(b) and (c) The State Government is se
parately taking follow up action on the 
report of the Task Force. Meanwhile, the 
Geological Survey of India will continue 
to augment the efforts of tbe State Govern* 
ment in its search for minerals. For this 
purpose, G.S.I. has drawn up a sizeable 
mineral exploration programme for tbe 5th 
Plan period, which inter-alia includes map
ping and drilling besides geophysical and 
geochemical investigations.

Reclamation of Land in Morena District 
(Madhya Pradesh) for Bangladesh Migrants

4244. SHRI NITJRAJ SINGH CHAU- 
DHARY:

SHRI G. C. DIXIT :
SHRI NATHU RAM AH IR WAR :

Will the Minister of SUPPLY AND 
REHABILITATION be pleused to state:

(aI whether any scheme to rehabilitate 
migrants from Bangladesh in Morena Dis
trict, (Madhya Pradesh) has been prepared;

(b) whether any survey has been under* 
taken to reclaim Chambal ravines in More
na District (Madhya Pradesh) to settle 
above migrants, and if so, tbe facts thereof; 
and

(c) by what time the reclamation and 
rehabilitation are proposed to be com
pleted ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHABI
LITATION (SHRI G. VENKATSWAMY): 
(a; and (b) A detailed survey of ravine 
lands in Shcopur Tehsil of Morena District 
for resettlement of new migrants was under* 
taken by the Government of Madhya. Pra
desh. A Pilot Scheme for resettlement 
of 200 new migrant families from erstwhile 
East Pakistan has been formulated by the 
Government of Madhya .Pradesh.

(c) It is difficult to lay-down any time
limit for the purpose. The proposal is.
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however, being examined i& consultation 
with the concerned and the Plan
ning Commission.

Water aapplgr to BfaOal Steal Piaat

4245. SHRI NIT1RAJ SINGH CHAU- 
DHURY: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Bhilai Steel Plant gets its 
wuler requirement from Admabad Tank 
meant for irrigation;

(b) wether to conserve water for Bhilai, 
water for paddy-third irrigation was not 
supplied in 1974 which resulted in failure 
of Paddy crop and drought in Balod and 
Durg Tehsils of Durg District; and

U’> whether the cultivators who suflfeied 
this losh would be compensated ; if not, the
l . i m  Iherefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY Oh STEEL AND MINES 
fSHRI SUKHDEV PRASAD: (a) to (c) 
The infoimation is being collected and will 
K  placed on the Table of the House.

Setting up W.H.O. aided Mosquito Research
I  nk in Pondicherry

4246 SHRI S A. MURUGANAN- 
THAM : Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to
state

(a) whether it it finally decided to set up 
the W.H.O. aided Mosquito Research Unit 
•n Pondicherry; and

(b) if so. the outlines of this ptoject and 
the steps being taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M 1SHAQUE):
(a) It has been decided to shift the 
CJ.C.M.L) project from New Delhi to Pon
dicherry.

(b) The objective of the project is to 
stndy and evaluate the feasibility of control 
of mosquitoes by use of genetic techniques.

The three species on which the work wilt 
be continued a re : (i) Culex fatigans, the 
ubiquitous nuisance mosquito of the sub
continent and the proven vector of filaria&k 
in large parts of India, (II) Anopheles step- 
hensi, one of the vectors of malaria in 
India, particularly in urban areas, which 
has become resistant to DDT and other 
common insecticides and (iii) Aedes aegypti 
the prominently urban mosquito prevalent 
in moat cities of India Bad the vector of 
diugs and shikungunya viruses.

It is expected that this project would be 
u nucleus for the development of a Vector 
C ontrol Research Centre This Centre 
would investigate the problems related to 
control and transmission of diseases by 
mosquitoes and other insects using genetic 
as well as other methods.

The details of laboratory accommodation 
and other facilities required at Pondicherry 
are being prepared.

Man-days lost Industry-wise

4247 SHRI MOHAMMAD ISMAIL: 
Will the Minister of LABOUR be pleased 
to state.

UU whether the man-days tost in the 
tlrst eight months of 1974 has been much 
higher than of its preceding year;

(b) if so, the figures thereof. Industry- 
wise; and

(c) the reason tor such increase and the 
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
UOVIND VERM A ): (a) to (c) According 
to available information, the number of 
man-days lost due to industrial disputes 
(strikes and lock-outs) during January to 
August. 1974 was 28,532,417 (provisional) 
as against 11.974,532 during the corres
ponding period in 1973. The statement 
laid on the Table of the House. {Placed in 
Libarary. See No. LT 9257/75] sum
marise* tbe available information about 
the number of mandays tost by major
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Industry Divisions daring the 1st aqd 2nd 
halves of 1973 and 1974. The above 
industrial dilutee were mainly over issues 
relating to wages and allowances, bonus, 
Alleged indiscipline/violence, personnel mat
ters etc. Tbe industrial Relations Machi
nery. both at tbe Centre and in tbe States, 
continues to make efforts to minimise work- 
stoppagcs through informal mediation, con
ciliation, adjudication or arbitration as 
necessary under the existing statutory pio- 
visiom and voluntary arrangements.

Relaxation in Qualifications by State* 
for Ex-Servicemen

4248. SHRl MOHlNDhR SINGH Gll.L: 
Will the Minister of DEM NCE be pleased 
to state:

(a) whether insti uctions and guidelines 
have been given to States to relax requisite 
qualifications for filling vacancies in the 
case of ex-servicemcn;

(b) if so, the teaction of \arious States 
thereto: and

(c) whether this is being followed by 
the Centre too foi recruitment hcnceforth ?

THE DEPUTY MINISTER. IN THE 
MINISTRY OF DEFENCE (SHRl J. B. 
PATNAlK): tu) The relevant Central 
Government Notification issued on 26-10-74 
which provides for ccrtain relaxations of 
tbe prescribed educational and age quali
fications in favour of ex-setvicemen, for 
appointment to Class IV pobts does not 
automatically apply to vacancies under tbe 
control of Stab: Governments—nor can 
any instructions be issued to the State 
Governments in this regard, Nevertheless, 
State Govemmenb have been requested, on 
30-11-1974, to issue similar notifications in 
respcct of Class IV posts under their 
a p r d .

fb) Moat of the State Governments are 
providing for relaxations in age/educational 
qualifications, in favour of ex-servicemen.

Ac) Yes, Sir.

¥«att»oi|i wt TrtnfrKnqr tut «if Mb*
C'Mttcft tit Medical Retearch

4249. SHRI INDRAJIT GUPTA; Will 
tbe Mmkter Of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether the number of temporary 
posts for scientific and administrative per
sonnel in tbe 1CMR exceeds the numbei 
of puimanent posts;

(b) whether, as a result, hundteds of 
scientists and trained teseatth workers aie 
retrenched eveiy year, some of them even 
after completing their ptobationary periods; 
and

(c) the Government's reaction to the ob- 
scivations of the ICMR Review Committee 
(1968) about the adverse consequences of 
such insecurity of service conditions ?

THE DEPUTY MlNISTtR IN THE 
MINISTRY OF HFALTH AND FAMILY 
PLANNING (SHRI A k. M ISHAQUE) 
U) As against 600 pcimunent posts there 
are 1863 temporaiy posts in ICMR.

(b) It is a fact that the services of a 
few scientists and a numbei of auvili.uy 
non-scientific personnel employed on «i/ ho< 
research schemes arc terminated every >eai 
on closure of the icsearch scheme. The 
names and othei particular of such retren
ched staff .ue, howevei, ciiculated to all 
the Officers-m-chatge of I.C.M R. schemes 
and Directors of permanent centies. Medi
cal Colleges and Research Institutes with 
the r e q u e s t th a t  M ich re t r e n c h e d  staff may 
be absorbed against vacant posts undei 
them

(c) The recommendation of the I.C.M R. 
Review Committee that as far as possible 
research fellows instead TJf Ass ft. Research 
Officers, Research Officers be appointed on 
research schemes and if any technical staff 
was required for such schemes the services 
of staff working in the institutes should be 
seconded instead of recruiting raw hands, 
has been accepted by the Government of 
India. From 1973-74, only senior or junior 
research fellows are sanctioned in research 
schemes. It has also been decided that with
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5
effect from 1-4-1975, the para-medical 
workers and class (V staff, if any required 
for these scheme* wiU be employed by the 
institutions in which the scheme has been 
sanctioned on the scales of pay and allow
ances applicable to the staff in such institu
tions and they will be governed by the 
service rules of the institution concerned.

Liberalisation of Family Pension

4250. SHRI 1NDRAHT GUPTA: Will 
the Minister of DEFENt H be pleased to 
state :

(a) whether there is a wide disparity 
between the Nervicc pensions of ex-service
men who retired before 1st January, 1973 
and those who retired theicaftcr;

(b) whether those who out-livc the period 
of pension commutation, continue to receive 
only tbe reduced quantum of pension;

(c) whether the widows of jawans who 
died in service leccive only Rs. 40 p.m. 
as family pension plus Rs. 4 per child; 
<ind

(d) if so, whether the above pension faci
lities aie going to he liberalised in view of 
the steep rise in cost of living?

THE MINISTFR OF DFFFNC’t  (SHRI 
SWARAN SINGH). fa* The amounts 
drawn by ex-servicemen consist ot two 
elements—

(i) the basic pension; and

(ii) the ad Iuk iciicfs given from time 
to  time.

As far as the basic pension is concerned, 
it is based on the quantum of pay drawn 
at the time of retirement. As the pays 
have been increased w.e.f. 1-1-1973 as a 
result of the decisions on the pay Commis
sion’s recommendations, there is bound to 
be a difference in the quatmun a t basic 
pensioh between those retiring before and 
after 1-1-1973, Over and above the basic 
pensions Government have also sanctioned 
«rf hoc relief to the ex-servicemen pensioners 
and this <wf hot relief is the same for those 
retiring before or aftei 1-1-1973. Besides,

some relief has additionally been sanctioned 
for those who retired before 1-1-1973 so 
as to compensate them to some extent on 
account of their lower rates of basic pen
sion.

(b) A pensioner can, if he so desires, 
forego a part of his pension and get a lump 
sura amount in lieu thereof. Commutation 
is done on the basis of assessed age of the 
individual. This is in the nature of a 
contract which cannot be revoked subse
quently by either party; if the individual 
dies earlier than the assessed age, be has 
already drawn the full commuted amount, 
but if he lives longer than the assessed age, 
he has to manage with the same reduced 
pension as he has already drawn the full 
commuted amount.

tc) Widows of the Jawans who died in 
sci vice prior to 1-1-1973 irrespecti\e of 
the fact as to whether the death was related 
to military service or not, are given family 
pension at varying rates but it is ensured 
th it this is not less than Rs 40 per month. 
The children of those whose death is held 
as icldted to military service are also gi ant
ed children allowance subject to a minimum 
of Rs. 5 per month per child. In the case 
of non-combatants (Enrolled) besides the 
same family pension, the rate of children 
allowance is Rs. 3 p.m. per child.

<d) Yes. Sir. Action is being taken to 
notify the icvised rates of ordinary family 
pension and special family pension in the 
light of the recommendations of the Third 
Pay Commission.

New Mangalore Port Trust

4251. SHRI 1NDRAJ1T GUPTA: Will 
the Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether the Administration of the 
i>ld and new Mangalore Ports have been 
merged into one, with a common Trustee 
Board;

<b) if not. the reasons for maintaining 
two separate administrations;

(c) whether new hands are being recruited 
for the new port, while neglecting the claims
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of the existing employees of the old port;
nmi

(d) if so, whether the old employees of 
the minor port will be absorbed in the 
new major port ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS- 
PORr (SHRI H. M. TRIVEDI): (a) No, 
Sir.

(b) Since no decision has yet been taken 
foi the constitution of a Port Trust for 
New Mangalore Port, the question of mer
ger of the old Mangalore Port Trust with 
the New Mangalore Port Trust vull be 
considered at an appropriate stage.

(c) and (d) Recruitment at present to 
the various ports ts done according to the 
provisions of the lecruitment rules. The 
question of absorption of tbe staff of minor 
port in the new majoi poit will be consi
dered when a decision is taken to merge 
the two ports.
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CrMctan of b d n  Ambassador by U. S. 
Secretary of State

4259. SHRI DHAMANKAR: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether attention ol Government has 
been drawn to the news report appearing 
in ‘The Times of India' dated tbe 26th
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February, 1975 under the caption “Kissinger 
Chides K&ul Publicly” ;

(b) if so, what is the reaction of Governs 
ment to the observations made therein; and

(c) the action taken in the matter ? |

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI B1PINPAI DAS): (a) Yes, Sir.

<b) and (c) The Indian Ambassador’s 
comments on the dcci$ion of U.S. Govern
ment to lift the embargo on arms supply 
to Pakistan have been in line with the 
reactions conveyed by tbe Government of 
India.

Payment by Bokaro Steel Plant to H.E.C.

4254. SHRI M. S PURTY. Will the 
Minister of STEEL AND MINES be pleas
ed to state :

(.i) whether the Bureau of Public Lnter- 
pii'iC has prjposcd to fix the price to be 
p.iill by the Bokaro Steel Plant to the 
Heavy Fntsineering Corpoiation tor the 
equipment to be supplied fur Bokaio’s Sec
ond phase of expansion ; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THF 
MINISTRY OF STF.Fl. AND MINES 
iSHRf SUKHDF.V PRASAD): (&> and (b) 
The Bureau of Public Enterprises are assist
ing Bokaro Steel Limited and the Heavy 
I nyincciing Corpoiation in arriving at a 
mutually acceptable price for the equipment 
being supplied by tbe H.E.C. for Bokaro’s 
e xpansion to 4 million ingot tonnes.

Cancer Medicine

4255. SHRI M. S PURTY : Will be
Minister of HEALTH AND FAMILY 
I’l ANNING be pleased to stale:

(n) whether a medicine for cancer has 
,1een developed in Calcutta; and

,M if so, whether the Government are 
1‘<̂ ng any special step* ( 0  help the research 
^icntiits in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRf A. K. M. ISHTAQIJE):
(a) A potential anti-cancer drag, after pre
liminary screening in laboratory animals 
at the Chittaranjan National Cancer Re
search Centre, Calcutta, is undergoing 
clinical trials.

(b) The Government of West Bengal have 
opened a twenty bedded research ward in 
the Chittaranjan Cancer Hospital for the 
clinical trial.

A Committee of Experts has been set up 
to evaluate the results of tbe trial and assess 
the anti-cancer potential of the drug.

Implementation of Interim Report of High
Powered Committee on Sainik Schools

4256. SHRI SUKHDEO PRASAD
VERMA:

PROF. NARA1N CHAND PARA- 
SHAR:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government have taken into 
consideration the interim report of the high 
powered committee set up to look into 
various aspects of tbe working of the Sainik 
Schools; and

(b) if so. the reasons for tbe delay in 
implementing the report ">

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH): (a) High Power Com
mittee on Sainik Schools have not so far 
submitted any interim report to the Govern
ment.

lb) Does not arise.

Revision o ' C.G.HA Subscription Rate

4257. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state:

UD whethei Government are considering 
to tevise the rate of subscription from the 
beneficiaries of the Central Government
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Health Service Scbmnc taking into consi
deration the rising prices of medicines and 
higher pay scale of doctors and other staff 
of the C.G.H.S.; and

(b) if  sot the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRl A. K. M. 1SHAQUE):
(a) and (b) The Third Pay Commission who 
considered this aspect have recommended 
“that the conti ibutory basis of the Schcme 
as also the existing rate should he main
tained”. The Oovernment have accepted 
this recommendation. However, a proposal 
for increasing the rates of contribution from 
higher paid officeis is under consideration

Reimbursement to Central Government 
Employees for purchasing Medicines from 

open market

4258 SHRI SUKHDEO PRASAD 
VfcRMA • Will the Minister of HFAI.TH 
AND FAMII Y PLANNING be pleased to 
state'

(a) the total amount reimbursed to Cen
tral Government Employees during the 
year 1974 against the medicines purchased 
from the open market which were not 
available in the hospitals of Delhi; >md

(b) whether in spite of the presentation 
of icceipts, the amount in full is not im- 
bur&cd; and if so, the reasons for the 
same ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRl A. K. M. 1SHAQUE):
(a) The total amount reimbursed to the 
Central Government Health Scheme emp
loyees during the year 1974 against the 
medicines purchased from the open 
market and through the Super Bazar is 
R&. 19.4S9.44 P.

(b) The full amount is not reimbursed 
as it has to be restricted to the cost of 
actual Quantity prescribed and indented by 
the Medical Officer Incharge Central 
Government Health Scheme dispensaries.

Amount realised from Tfcfcetle** Travellen 
to D.T.C.

42S9. SHRl SUKHDEO PRASAD 
VERMA . Will the Minister of SHIPPING 
AND TRANSPORT be pleased to Mate;

(a) the total amount realised by Delhi 
Tiansport Corporation from the tidketless 
travellers in D.T.C. bifces during the months 
of Decembei, 1974 and Janudry, 1975; 
and

(b) the number of Inspectors engaged, for 
the operation during the period ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TR\NS- 
PORT (SHRI H. M. TRIVFDI) ■ (a) and
(b) The informJtion requited is given 
below —

Dccembcr, Jsnuarv
1974 1975
Rs. Rs.

i) Amount collected
from ticket less 
travellers as com
position fee. 15,907/- 31.990-

ii) Amount collec
ted from ticket- 
less ttavcllers as 
a result of fine 
imposed and 
icalled by Mo
bile Magistrates 21,687,- 25,K31/-

Total . Rs . 57,594/- 57,821/-

iii) Average number
of Inspectorate 
staff deputed 
daily on check
ing duty . 76 81

Tim factor! % fcfiww
w i w i  n n n  uw

4260. jpwr vm  h o t*  ; w r
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{ * )  <p*t t %  w vrrfxm  fa rr f<ss 

v r r o  «  frw r*  fo tr w  fr xftt
flfa ji, m v4«rrfrin v i *frr x%
i  qwrfu f i t t  t t  m»r » r  arfar*r w  *  ? *  

t  wr *rr«r fr *V

(n) *n fjm^r «ra *riwrfnn
n r fsrfer f  i lyrm^ t t  fan  «rrr ft 
iftr >ift w  i  v i*  w r « rw  fr ’ 

w  4 m m  i f  w J h f t  {«ft w w l f w  

**tf) : ( « )  #  (* )  ^«RT n*w ft 3TI 7ft I  I
*?? »w  »ww *ror >f» *r» <rr T t  *t i

“ft <cm w t  ite r, rn m m  m v fa fa i i  
t w  i m  

4t'hj «ft fa n  « *  « m m  w  <nr
»n*» j s n w ,  1*74 % w r t f w  «wr *»wt 
2474 % *r »ue w %  f t  prr

fa

( n )  «wt « ftrw  w **t v tn . < w w  % 

vgsnfhfr % irnr #■ »wr % na*pft
% w isn fr v t ?w t «P ft*r » n w r c t * m
f r t  ^  »frr ?rr, m  r m  #  ijw  jmf
w r f r , tfK

(nr) v tt  s w o t  % s rm  if f  f t  m*-

OT *<T 1974 v  »tw ir «N ^ >r

«fw«n f\  «ft st, tft m m
*r P rn r <**fe %r ftw >ft «fr *fhr
jt? »r>--TT!T̂ t tw  «c«f % W  rwr «rw 
»rc srftpwr % f t r j  jtw p - s k t v n  vm- 
«i?r »rt k  ’ 

«m Titmv «? ot-*rA (*ft «i«»rtf<w  
vrf) (v ) qfr (>j) ^p rt mr^r v t 
*r w  t  thx m  <r* w n  <r* 
■ m  <r ^n^ft i

Rehjibiiiiatimi of Ewt Pak Refugee* 
outude West Bengal

4263 SHRI SAMAR GUHA . Will the 
Minister of SUPPl.Y AND RfcHABILl- 
TATION be pleased to state

(a) the number of former East Pakistan 
refugees and the places where they ha\c 
been permanently rehabilitated oufeidc 
West Bengal,

(b) the number of refugees who have 
deserted these rehabilitation sites;

(c) the State-wise break-up of the sites 
or rehabilitation, and

<d) the State-wise break-up of the funds 
allocated iiptil 1974 for rehabilitation of 
these refugees ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHABI
LITATION (SHRI G VENKATSWAMY)
(a) and (c) A statement indicating tbe 
number of refugees from former East Pak
istan given rehabilitation assistance in 
various States/areas outside West Bengal 
is attached

(b) Information regarding desertion ol 
refugees since inception for anas other than
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Daadakaraiiy* is not available. However, 
after the liberation of Bangladesh, about 
25,500 families of migrants who had come 
to India prior to 25th March, 1971 desert
ed from various camps and rehabilitation 
sites including Dandakaranya. In addition, 
5071 families deserted from Dandakaranya 
since inception.

(d) Information is being collected and 
will be laid on the Table of the Sabha.

Statement

SI. Name of State 
No

No of families given 
rehabilitation assis

tance

Old New 
migrants migrants

(Rounded (upto 
to thou- 11-12-74) 
sands)

1 Andhra Pradesh 946

2. Arunath 11 Pra
desh 2902

3 Assam 90 11928

4 Bihar 14 19b7

5 Karnataka 892
6  M aharashtu 5265
7 Madhya Pradesh 3 4180
8  Manipur I4S

9 Meghalaya 2138
10 Orissa 3 253
11. Punjab 3
12 Tripura 69 S881
13 Uttar Pradesh 4 (241
14 Andamans 3 737
15 Dandakaranya H 13057
16. Other areas 1

Total : 195 51607

•Excluding families 
rehabilitation sites on

who
theii

had
own

left the

wytTiv (flr wHbiwwJI tt

wA
iron : f*rT

f w  wr̂ *r f r
(<P) WT 1973-74

arwfpw xftx mfAfvv sw>wwi 
w«rr amjfftnR swr 

«tct w *  »rrt ^  , «cfU 
(«T) ffT, nt r w  »nt w*wr

fawfr f ,  m  c m  ^  w  <rfr»mr 
fr ?nrr ^r«fr whftwt % f’nrW vr kpt* 

fair wr *rc4<rr$r nf $ 7 
w w r  «ftt ifn rtr  Prahnr m m n  % 

w-itaft («ft q<> %» tf«To p q jw ) : (* )  
«ftr (sr) yvm lm r vrifrra £?fr ft ^ptt 
psrsr sft * t Tift & «fcc jttct p tr 

<rr f t  srnHt 1

Loss in extension of Bonibay-Goa Steamer 
Service to Mangalore

4265 SHRI P. R. SHENOY . Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to state

(a) the total loss that will be incurred 
if the Bombay-Goa Steamer Service is ex
tended to Mangalore dunng fair weather,

(b) whether there is any representation 
to run this service by payment of subsidy 
to meet the loss; and

(c) if so, the reaction of Government **

THE MINISTER OF STATE IN THF 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H M TRIVEDI) : (a)
and (b) There a  no proposal to extend 
the existing coastal passenger service from 
Bombay to Goa upto Mangalore N o re
presentation for running such a service by 
paying a subsidy is under consideration. 
It will be difficult to quantify the subsidy 
involved in running such a steamer service. 
The operational expenses are bound to go 
up as such a service would take 48 hours 
for a ronnd voyage and would, therefore,
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require more on-board arrangement*. The 
utilisation factor it also not known.

(e) Does not arise.

Subsidy to Coastal Passenger Shipping 
Service

4266. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether tbe coastal passenger ship
ping services are run on loss at present;

(b) if so, the grounds on which some 
of the lines alone arc stopped and not sec
tored in spite of tepeuted demands :md 
others are continued ; and

(c) whether any subsidy is paid for run
ning any of these lines and if so. the 
criteria on which subsidy is paid ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI): (a) Yes, 
Sir.

(b) No coastal passenger shipping service 
has been closed in recent years.

( c )  No subsidy is presently being paid 
to the shipping companies for running the 
coastal passenger shipping service.

Opening of primary health eentres and
sub.centres uder minimum need based 

program me

4267. SHRI P, R. SHENOY: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) the total amount proposed to be 
allotted in the Fifth Plan for the starting 
of Primary Health Centres and sub-centres 
under the minimum needs programme; 
and

(b) the amount spent in 1974-75 and 
proposed to be spent in 1975-76 with de
tails ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. M. ISHAQUE):
(a) and (b) The requisite information is 
given below :

(Rs. in crores)

Tentative allocation for 
Five Year Plan for opening new 
Primary Health Centics and 
Sub-Ccnties 42.58

Anticipated Lxpenditurc during
1974-75 2.04

Amount proposed for 1975-76 . 2 . 0 2

Representation for realignment of national 
highway 17 between Gujjadi and Navmda

4268. SHRI P. R. SHENOY : Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state :

(a) whether any representation has been 
made for the realignment of National 
Highway No. 17 between Gujjadi and 
Navunda in Coondapoor Taluk of Kar- 
nai.iLi Stale; and

(b) If so, the reaction of Government ?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI H. M. TRIVEDI) : (a ) Yes, 
Sir.

(b) Comments of the Government of 
Karnataka and Chief Engineer, National 
Highways, Karnataka on the representation 
have been called for and are awaited.

Charges against management of Bhilai 
Steel n u t

4269. SHRI JYOTIRMOY BOSU: Will 
the Minister of STEEL AND MINES be 
pleased to s ta te :

(a) whether a memorandum (dated the 
9th October, 1974) containing allegations 
of corruption, favouritism and nepotism 
against Shri P. R. Ahuja, General Manager, 
Shri B. Mukherjee, Chief Engineer, Mines 
Department and some other personnel of 
the management of Bhilai Steel Plant, was 
submitted to the President of India;



(b) rf so, the specrile allegation* stsee 
afctonst each of tbe officer* concerned, to 
the said memorandum,

(c) whether any probe was ordered into 
those allegations and if so through which 
agency,

(d) Gtnernment s obseivations on each 
of the main allegations made against the 
afltcera concerned, and

(e) what tollow up action, if any, is 
pioposed to be taken m this, connection '

1HF MINISTER OF STFFL AND 
M1NFS (SHRI CHAR AN JIT YADAV )
(a) Yes Sir

(b) to <e) Bhilai Steel Plant is one ot 
the four steel plants under the company— 
Hindustan Steel Limited Such matter* arc 
within the purview of tht& company Such 
action as is appiopriate will ccrtaink be 
taken and that too as early as possible

Contract* to private firms for defence 
production

4270 SHRI IYOTIRMOY BOSU Will 
the Minister of DEFtNCF be pleased to 
state

(a) whether a numbei of firms m the 
private sector have been given production 
contracts,

(b) if so, the facts theieof nut

(c) the total value of contracts unen 
item-wfsc during tbe period 1972 to 1974'

THfr MINISTER OF STA7> (Dl 
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI RAM 
NIWAS MIRJDHA) (a) and (b) Pre 
hiimably the Honble Member is seeking 
information in regard to orders placed tor 
production by industry m the pnvate sector 
for meeting Defence requirements 11 so 
the answer b  in the affirmative

(c) Orders for meeting Defence require
ments are placed by numerous authorities 
all over the country and the information 
required can be collected only by analysing

155 Writtt* A*nwn (MAJlffl
all the orders plated by thettt from 1472 
to 1974. However, tbe orders placed by 
the Department of Defence Supplies have 
been analysed and the value iff Orders 
placed on pnvate sector and tbe ite m  in
volved for the year 1972, 1973 and 1974 
are given below —
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Year No of Total
items value 

(Inlatchs 
of Rs.)

1972 1771 3119 82
1973 2966 2104 67
1974 3240 2959 96

The ordeis placed by the Department of 
Defence Supplies covcr the requirements ol 
equipment and parts of various types re 
quired by the Defence Sei vices

Dialogue between India and China

4271 SHRI JYOTIRMOY BOSU Will 
the Minister of FXTbRNM  AFFAIRS be 
pleased to state

(a) whether the Prime Minister of India
told correspondents of the iapunev. Nu 
tional Daily “Asahi Shtmbun on Junu 
uy 27 197* that it is about time foi
India tnd China to establish a dialogue

(b) if so the facts thereof, and

fc) what positive steps if any are being 
taken by Government in this direction °

THE DEPUTY MINISTER IN THF 
MINISTRY OF IX TERN M  AFFAIRS 
(SHRI BIPINPAL DAS) (a) The Prime 
Minister gave an interview to die “Asahi 
Shtmbttn" on January 24, 1975

(b) While talking of Sino Indian rela
tions in the context of Asia she expressed 
the feeling that it was high tune the GOtm- 
tnes of Asia got together to  strengthen each 
m uon individually and perhaps the con
tinent as a whole

(c) Government of India for its part 
have made various gestures but still awaits 
a positive response from the Chinese side.
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IjimmMiic* MStorib MosqaHo" expert- 
«MBt at Sonepat

4272. SHRI N. 1C SANGHl; Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether Government in collaboration 
with tbe World Health Organisation had 
launched a “Sterile Mosquito” experiment 
«t Sonepat;

(b) if w , the objectives of the above 
experiment; and

(c) the results of tbe experiment so far 
held and whether it has helped to the dis
covery of any clue of combating the mos
quito-borne diseases and if so, the facts 
thereof **

THE DEPUTY MINISTER IN THF 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A K. M ISHAQUE): 
(a) The field experiment of Sterile Mos
quitoes proposed to be launched at Sone 
pat from 17-2-1975 has been called off

(b) The ob>ective of the experiment was 
to test the feasibility of controlling mos
quito population by releasing chemostenliz- 
eJ sterile male mosquitoes

(Ci Since the experiment has noi been 
launched, the question of result of experi
ment does not arise

Change In 'SAIL’

4271 PROF MADHU DAND \V  \TF  
Will the Minister of STEF1 AND MINES 
be pleased to state

( a )  whethei the ‘S A ll' holding company 
lo r  lion and steel and connected industry 
has letently undergone a change,

<b) if so, the changes that have been 
made in the Articles of Association and 
Memorandum of Association;

(c) whether SAIL has any autonomy 
from the Ministry of Steel and Mines; 
and

(d) if so, tbe salient features thereof ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : (a) Stee!

10 LSS/75— 6

Attfbority of India Ltd. has not undergone 
any change as such. Presumably the refer
ence is to  the transfer of Bharat Coking 
Coal Ltd., a  subsidiary of Sled Authority 
of India Ltd., to the Department of Coal 
under the Ministry of Energy. This was 
done in punuenoe of certain changes in the 
Government of India (Allocation of Busi
ness) Rides by which the subject of coking 
coal was transferred from the Department 
af Steel to the Department of Cm l in tbe 
Ministry of Energy.

(b ; Only two changes have been made 
in the Articles of Association of Steel 
Authority of India Ltd. since its incorpora
tion—One seeks to vest power in the Board 
of Directors to call an extraordinary gene
ral meeting of the Company whenever con
sidered necessary and the other prov ides 
for the retirement of one third of the Part- 
time Directors (other than Directors repre
senting the Ministry of Finance and the 
Planning Commission) at every annual 
general meeting instead of all such Direc
tors.

(c) and (d) The relationship between 
the Government and SAIL is governed by 
the relevant provisions of the Companies 
Act, the Articles of Association of SAIL 
and instructions issued by Government 
from time to time Within these limitations 
and foi the achievement of the objectives 
for which the Company has been set up, 
the delegation of financial and certain other 
powers to SM L and its working relation
ship with Government have been so ar
ranged as to give it a larger amount of 
decision-taking poster and enable it to take 
decisions on a commercial and cost-effective 
basis

Developing of management iafornutfoa 
system by electronic data nm ciwhg 

centre of army headquarters

4274. PROF. MADHU DANDAVATfc . 
Will the Minister of DEFENCE be pleased 
to s ta te :

(a ) Whether the Electronic Data Proces
sing Centre of Army Headquarters has 
developed a number of management infor
mation systems;
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tb} it  so, what are the salient {faatqms 
o f thwfr systems; and

(c) whether these are available to private 
sector?

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH) . <*) to (c) A tailor- 
MftSe Military Management and Opera
tional Information System »  being deve
loped by the Army Headquarters Electronic 
Data Processing Centre in phases to meet 
the specialised requirements of the Army. 
By their very nature these facilities will 
(ke o f no relevance to the private sector.

8 t»W oi ot Interest on Provident Fund 
of textile workers In Ahmedabad

4275. SHRI P. G MAVAI ANKAk 
Will the mister of LABOUR be pleased 
to s ta te :

(a) the rate of interest allowed to Tex
tile workers in Ahmedabad and elsewhere 
m the country on their Provident Fund 
alnount;

(b) whether the said rate is very low 
and whether Government are considering its 
upward revision, and if so, when,

(C) whether the workers will he pei- 
mitted to withdraw any amount from their 
P.F. deposits after 20 yean and if no. how 
secm and in what manner ; and

(d) it not. why not ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) : The Provident Fund 
Authorities have reported as under .—

(a) Tbe Rate of interest being allowed 
to tbe subscribers in the case of Unexempt
ed establishments, including Textile Work
ers In such establishments in Ahmedabad 
and ebwherc, is 6  5 per cent per annum 
for the year, 1974-75.

(fr) The rate of interest is recommended 
by die Board of Trustees on a year to 
year basis taking into account the earnings 
from investments- The Board at its last 
meeting ia  Febtmary, 1975 has recommend
ed that interest may be credited, for the

year 1971-76, «t *fae r f f e « 0  jwr cent per 
annum provided the, e m o t io n  limit for 
taxation of income from interest on Pro
vident Fund aammutttioas «od*r (fee In
come Tax Act is raised turn  6.5 per tent 
to 7 per cent. Suitable action is being prt*- 
cessed in the matter.

<c) and (d) Member?, are permitted to  
withdraw their accumulations in accordance 
with the provision of the Scheme, on even
tualities such as leaving service, in the 
event of superannuation on attaining the 
age of 55, permanent incapacit; retrench
ment, closure of the factory/establishment, 
migration for permanent settlement abroad, 
membership over 15 years and termination 
of service under a voluntary Scheme of 
retirement

Besides, non-refundable advances Are ulso 
permitted under certain conditions for the 
purchase of a  dwelling house or dwelling 
site or foi construction of a dwelling house, 
marriage of daughters, post-matricula'c edu
cation of children, serious illness, etc

11 58 mrs

PAPERS 1 AID ON THE TABl E

Nav> (Pension) Second Amendment 
Regulations, 1975

THF DFPUTY MINISTER IN THF 
MINISTRY OF DEFENCE (SHRI I B 
PATNAIK) * I beg to lay on the I able a 
copy of the Navy (Pension) Second Amend
ment Regulations, 1975 (Hindi and English 
versions) published in Notification No. 
S.R.O. 95 in Gazette of India, dated the 8 th 
March. 1975, under section 185 of the Navy 
Act, 1957. (Raced in Library, Sec No f-T- 
9247/75)

AtanriMnm (Control) AmsnAmeat 
Order, 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) : I beg to 
lay on the Table a c o p y  o f the Alwjstftum 
(Control) Amendment Order, 1975 (Hindi
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iaNotiftca-
■,li«B» JNe.iifc©. i34  <E) in <jw*ttc of India 
;<to#e(S, i h e t U h  March, l?75» umdar sub- 

.4K?gp&:;{ 0  t it  teaiuon '3 pf ..the P.ss«)Ual' 
jQqBUMditiM Act, 1055. [Placed in Library. 

'.;se * m , pr-9m /7S)

Benefit Act

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR fSHRt BAL- 
CiOVIND VERM A) I beg to lay on the 
Table a copy of the Maternity Benefit (Mi
nes) Amendment Rules, 1975 (Hindi and 
English versions) published in Notification 
No. G.S.R. 59 (E) in Gazette of India dated 
the 27th February, 1975, under sub-section 
<3) of section 28 of the Maternity Benefit 
Act, 1961. [Placed in Library. See No. LT- 
9249/75],

MR. SPEAKER : The Calling Attention ; 
Shri Shyamnandan Mishra. Some lion. 
Members r0.te —

•ft iNtt w w  (w w ) STOW 
»HfTW, % Tfj?% ff W w

i tjp n  r ’ f*P xh *re»r % irpnfhr
w  <f^ ifWt % sm  wm *rw  & srjpr
f*n, *(f Rwrt apfrttarr <rr€T Ir 
f, 

flfwf »ft f*r % sir! nwfh? jr trtr 
f tw iW  % w  «w r# .. .  ( « w w r ) . . .

12  HRS. !

MR. SPEAKER: No please; kindly su 
down.

# .  « r« y m  (vftra fewft) s ^  ftrflr- 
ftmr $ v w  fip*% *rarf O ?

MR. SPEAKER: I must say that I was 
feaHy very sad when I read about it. After 
all this »  not a  very healthy practice in our 
body potittc, but, what to do ?

■ : <W3f H  ftwrf
* • % ..Hw fWWW "  *n

MR. SPEAKER: I  am very sorry. Please 
dod't take it lightly. I  take it very seriously. 
This ii a Veiy very bad tfiirtf—what has 
happened. After all they are Members of 
Parliament, whether they belong to the Op
position or to the ruling Party.

SHRI DINEN BHATTACHARYYA (Se- 
ratnpore) : Before you lake up the next 
-item, may I make a  submission ? We are 
hot told by your office whether our notices 
under Rule 377. are accepted or not. If we 
cannot raise these urgent matters here, 
where are we to raise them ? A mill has 
been closed in Kanpur and today I got an 
alarming news from Tripura that the Lea
der of the Opposition there has been arres
ted under MISA. All the Opposition l  ea
ders in the Tripura Assembly have been 
arrested under MISA. How am I to know 
whether my notice has been admitted or not 
unless J am informed by your office ? You 
should allow roe after the call attention.

MR. SPEAKER : Please do  not interrupt.
I try to accommodate many matters through 
call attention and whatever is left, can be 
taken up when the business for die next 
week is announced in the House during the 
week-end. It can come at that time. There 
is no question of its coming up now.

SHRI INDRAJIT GUPTA (Alipore) : 
Are we to take it that you have decided in 
your wisdom that when this question of 
business for next week comes up. members 
can come up under Rote 377 ?

MR. SPEAKER : Matters over which a 
statement should be made and if I think 
that that could be connected with the busi- 
neas lor next week, I  very often accommo
date than.

aWw. m  (w w t)  : tw B
mrr i j t  f*  faror wot frSSfarg
% tro  wtft I  v ® tpr» wt* wto 
w  arjro fjpft Sf' w  ftstT 3twt 11 
anft f  ft?
if J£* t&o i&o urt* % apjwr % wr *  

i m  % flwft % ?»r *?tff w  few
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;ref, f, '3Wr.f iffTr mfip;rcr f1'FT &,rr' 'if7f'# I 
� <IR-<ITT � � or, �r t. � -r<ia 

<fir �I 

public importance 

the sl:ttu/ory gv/J content of the Indian 

f< upee remains 11nch.inged. The rates now 

be.ing quoted by the State Bank of USSR 
apply only to non-commercial transactions 
within the USSR. As some Hon'blc Members 
have referred to the impact of this action on 

12.03 HRS. 
credit repayments, I would like to clarify 
that credit repayments continue to be made 

CALLING ATTENTION TO MATIER at the official rate of exchange as determined 
OF URGENT PUBLIC IMPORTANCE by the respective gold content of the two 

currencies. 
Reported unilateral revolution of Rouble· 
Ru�c exchange rate by the State Bank ot

USSR 

SHRI SHYAMNANDAN MISHRA (Be:· 
gusarai): 1 call the attention of the Minis
ter of Finance to the following matter of 
urgent public importance and I request that 
he may make a statement the.eon : 

·Reported unil.iteral revaluation of the
rouble by the State Bank of USSR in rela
tion to its rupee value and its adverse 
massive impact on repayment of credits 
to th� Soviei Union.' 

THE MINISTER OF FINANCE SHRI 
C. SUBRAMANIAM): Mr. Speaker, Sir,
the Hon.ble l\:lembers are apparently
rcf,,,Ting to some press reports that have
appeared in the last frw days regarding th�
discussions now in p·;-ogress between the offi
cials of the Government of India and the
USSR with regard to the exchange rate bet-

The' Soviet authorities have. however, pro

posed that the two sides discuss furlh.:r the 
question of the e:i:change rate between the 
Rupee and the Rouble. As the Hon"ble 
Members are aware, this is a diffict:lt and 
delicate is�ue. and currently negotiations are 
i11 ::-,r·ogress with an official team from the 
USSR on this subject. Hon.hie Members 
will. f am sure, agree with me that it would 
not be arrrorriate to discuss here al this 
stage the various isues involved in ih� 
ma lier. 

SHRI SHY,\MNANDr\N M!SHR,\: 
The Finance Minister �a:d that the State 
Bank of USSR has been :rnnoun�ing perioJi
c:t!!y 11fo1t they choo,e to call the official 
rate of exchange. 

There is some confusion here. h,·c,,u,;e of 
the use of the term 'offici,d rdte of ex
chan�c·. The Fin:rnce Mi,1i,tcr has u,cd thi� 
term later in relation to ,.-epayment of cre
dit. He �ays, repayment is t,Cing l�onc 01t 

ween the lndian Rupee and the Roubk. the b·•s,·s of the "offici··,il ·· · , u . rate ot �·c·.:n:11�gc.

The facts or the matter are that for 
some time now, aml especially since March 
1974. the State Bank of the USSR has been 
anmrnncing periodically what it calls the 
"official exchange rate .. between the Rupee 
and the Rouble. This rate differs from the 
exchange rate that has prevailed between 
the two currencies and which is determined 
strictly in accordance with the official gold 
content of the respective currencies. Accor
ding to the Soviet aulhoritics, the revised 
rates of exchange are arrived at by calcula
ting the value of the Rupee by averaging the 
cross rates of the major currencies in the 
lnlcrnational market with the Indian Rupee. 
On the other hand. we have pointed thit that 

There are two concepts of offo;i,,, r:1tc ot 
exchange. One concept is one that i, held 
by the USSR ; and another concept is what 
is held by our Go,ernment. Ii' :wo con
cepts clash like this, what is th� w,1y ou• ·, 
Could we accept any official rate determined 
bv USSR and c:ill 'official rate of ex
change· ? We would like to know this. 

"Then how many such changes have been 
made ? lt appears that these changes have 
been occurring from month to month, par
ticularly, after March 1974. If the frequency 
is so rapid, one would imagine that it may 
turn out to be we-::kly changes.After dollar
devaluation in 1971. and the Smithsonian 
agreement in 1971, these changes in the ex-
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change rate seem to be particularly rapid, tihle currencies cannot be on par. It k 
How many changes have taken plaice after the contention of the Soviet authorities that 
the devaluation in 1966 and paiticularly it should be on tbe same basis as it is in 
»ft*r J971 ? I t  is done unilaterally or there regard to tbe convertible currencies. Then 
have been consultations between the two I think, our Government should have 
cofintries ? Is it friendly relation only m res* pointed it out that the comparison is not 
pect of political and defence matteis or is valid. The Soviet rouble is not a  freely 
it also friendly relation in cespect of econo- marketed currency tn the world and tbe 
<aic matters also ? There should be consul- value of the Soviet rouble is fixed almost 
tattoo even on economic matters; it must arbitrarily without any reference to its 
not be a  mux of umUtcial adjustment of intrinsic vdlue m trade, 
rates The House would like to know whe
ther the Uovernment had to do mything yj,e hon pjnnnce Minister has said 
with these changes or whether they acquics- the SIdtutory goij content of the ruppee

Since, the hon. Finance Minister has tried Is it also not a fact that the present 
to re-assure us that the re-payment is being trouble arises from the fact that whereas 
made on the basis of the official tate ot we have clearly defined the gold content 
exchange, the question that would arise is of our tupee the gold content of the cur* 
Whether the revaluation of the debt accumu- rencies of the Fast European Countries 
lated so far would not be according to the Including the Soviet Union, are not clearly 
change in the parity rates of the two conn- defined ? What is being done in that res-
tries I am not asking with tcgaid to the pect ?
repayment to be made now but ! am asit-
ing about the revaluation of the debts that May I also know whether the value of
have accumulated and whether that would Indian rupee in terms o t gold had appre- 
necessitale the mark up of the order of Rs ciatcd some time back and yet we had stuck 
400 crores as has been mentioned in many tn the exchange rate that has been esta- 
newspapers. That will mean the doubling of bli«,hed between tbe two currencies. This 
our credit to the USSR. May T know vhe- should be an a c t io n 1*! reason why the 
ther this mark-up has been demanded by Soviet Union should be asked to stick to 
USSR or it seems to be the inevitable re- the old exchange rate by wav of reciproca- 
sult of the change in the parity that has (ion. 
been brought about

According to the Soviet authorities, the Recently there has been a long-term 
hon. Finance Minister has said, the revised R8 recR,ent Poland but Poland has not 
rates of exchange are arrived at by ealeu- insis,ed on « y  chanee in the rate ot ec
lating the value of the Rupee by aieraging change between the two countries If that 
the cross rates of the maior currencies in *s true Poland then one could have ex- 
the International market with the Indian P*ctod that that should be true of Soviet 
rupee. The comparison is apparently not Uoion as well. What has the Soviet 
valid because in the other case the cross rate Union to say in regard to this matter that 
would be arrived at by averaging the value w*iere8S one country in COMECON 
of our currency in respect of the convertible thought it fit to stick to the existing ex- 
currencks, and the two do not mix. The the Soviet Union »  insisting
convertible currencies and the non-conver- on * ncw exchange rate ?

public imparance

ced in the changes If they acquiesced thev 
have not done something of which we could 
feel very happy. The hon'ble Minister sa\s 
that credit repayments continue to be made 
at the official rate as determined by iespec- 
tive gold contcnt of the two cui rencies.

remains unchanged. The important ques
tion to ask is why then this divergence 
from the rate occurred in the past. We 
should have stuck to the old parity rate 
and should not have permitted the diver
gence from this basis to which reference 
has been made by the Finance Minister.
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,15)5 iFIfiaBce' Minister probatty :;;«edii« 
to tbi rik tiiitt h toduld  only relate to «N# 
t&UUmeitial ttafisactkJris. Whal Iw r 
qppeared in th e  newspapers gives as in - 
piession that the Soviet Union has teen 
insisting oft a contrary vie*. We would 
Iflie to know the position bt this regard 
also.

Finally, one problem that confront* 
the visitors from India in the Soviet Union 
is that his rupee has to be converted into 
the currency there. My point is if they 
are title to operate rupee account in 
Moscow then why are we not able to ope
rate the rouble account in India?

SHRI C. S U  BRA MAN JAM : Tbe hon. 
Member has raised many points and has 
also made many suggestions with regard 
to the matters which are currently under 
negotiation. Therefore, I am sure the 
bon. Member would not expect me to 
reset to many of the points raised by him 
but 1  can assure him we will keep in mind 
some of the relevant points made by him 
while conducting negotiations.

Sir, I would like to put die problem 
in the proper perspective because an im
pression is being created that USSR, is try
ing to create difficulties for us, and where
as on the political front they are professing 
friendship on the economic front they are 
treating difficulty. This is far from the 
■troth.

Now, the question has arisen because of 
the International monetary situation in the 
world is in a fluid state. Therefore, how it 
•gets reflected vis-a-vis socialist bloc is for 
consideration. This is currently under 
consideration.

A* far as (he present situation is con
certed we are still operating on the basis of 
H*. ft.33 per rouble and ftfl our current 
tran&ctions are going on that basis. There- 
f tw , there w no question as far as com* 

: j t i ^ a f  trttflsaCtkHis are concerned which 
form the Mlk Of transactions. 1 am told 
9&.S per.cent of the transactions are com- 

Jm ^cM  trdnsaffitlons ahtfw e are concerned 
with that only.

ibree issues woalrf

taken? Secondly, ■ .'how do w t' Vpvrm- ■ 
with ' the - surreal transactions betwsen
USSR and ourselves 7 Third point, is witfc; 
regard to the current transactions txtA the 
future re-payments. These are the ttn** 
issues under discussioa and certaMy to 
these things we have to take into ttrcoittt 
the agreement which lias alrtady been' fci 
existence with regard to these transas- 
tions. It is on that bash that we have In 
negotiate and this negotiation is going on.

The negotiation is going on. Therefore, 
there is no question of anything bang itn* 
posed on us. It is a question of mutual 
discussion with regard to the current situa
tion which is not only in India but which 
has afflicted the world as a whole, including 
the developed world. It is in that context 
that the negotiations are going on. I want 
to give this assurance to the House that no 
decision will be taken which is lfkely to 
create difficulties for us on the economic 
front. That is the assurance that I should 
like to give.

SHRI SHYAMNANDAN MISHRA: Al
though we want that the delicate negotiations 
should be allowed to go on uninterrupted 
and that wc should not do anything in the 
House which might come in the way, certain 
factuul information could be Shared with 
the House which the Hon. Minister has 
not chosen to do. We should like to know 
whether the present change which had bees 
announced by them or even the changes to 
the past had been done after mutual con* 
tultations or unilaterally. If they are uni
lateral, the surmise would be that all 
thete things a n  done by them and we have 
absolutely nothing to do in tha t

SHRI C. SUBRAMANIAM: I  thought I  
had made it dear in the Statefltettt; ft hud 
been announced by thefo, not incoM titta- 
tion with us, taking into account what they 
call the value of the rupee vls-a*vf$ package 
of the other currencies. This , is app^ed wn 
to any commercial transaction wWdh Is 
stricfly on the basis of Rs. # .3$ pef rottfete,
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bat it is with wfemnce *B tourist changing 
a rouble her* cmr  ft few roubles there. As 
far as commercial transactions are con- 
eeSmut» we are strictly following R*. 8.33.

SHRl M. RAM GOPAL REDDY 
(NizamabadJ: The hon. Minister made a 
good and balanced statement and tn the 
end he appealed to the House not to say 
anything that would embariass the Govern
ment in Ihctr negotiations with the Soviet 
Onion. H is a fact that we luve pact, we 

, have friendship with the Soviet Union, not 
from the day of Independence but even tn 
the pre-independence days. Tbe Soviet 
Union stood by us through thick and thin, 
it has used its veto in our favour in the 
United Nations. In that background we 
have to look at this exchange on rupee- 
rouble parity and gold reserves. The hon. 
Minister has categorically stated that the 
gold jescrves have not dwindled tn out 
counti y. We are maintaining the same 
paritv with the Soviet Union also.

In this connection. I want to say that 
in India not only is the Government having 
gold; people in all the five lakh villages are 
having gold and if all tbe gold is pooled 
into one place, India will be the richest 
country as far as gold is concerned. 1 
want to know from the hon. Minister 
whether be is going to fix a ceiling for 
gold, just a; there is a ceiling on land and 
other thingb. In some placet we have

tiokt bf tiny uefrkrxtty attitude either on the 
put ot India or on the part of the USSR. 
This is being discussed in friendly atmos
phere and I have no doubt in a y  mind that 
the conclusions would be for tbe benefit 
of both India and the USSR . . (Interrup
tions). 1 do not think there is likely to be 
any difficulty with regard to finding accept* 
able solutions to this matter. Some sug
gestion was made with regard to gold 
available In the country. Already nobody 
can hold primary gold; it is an offence to 
hold primary gold.

SHRI INDRAJIT GUPTA (Allows) : 
Except the royal family of Jaipur.

SHRI C SUBRAMAN1AM: That »  why 
we have taken it over now. There are no 
roval families now, there only ex-royal fami
lies But event there, as I said, we had not 
spired them. As for other things, when the 
holding is beyond a certain limit, they have 
to make a declaration. I do not think the 
tim? has come when we can mobilise all the 
gold and put it in one place. \ s  a  matter of 
tnci in the international monetary system, 
we are trying to get away from gold stan
dard to new standards on the basis SDR 
and that is being discussed now We may 
have gold for other purposes certainly but 
•foi monetary purposes, we are trymg to get 
iinuy from the gold standard.

SHRI R. S. PANDEY (Rajnandgson):
quintal' oT *old. Therc was a proposal 1he news which d in the is
when Morarji Desai was the Deputy
Prime Minister and Finance Minister. 
Now we have to go back to that proposal 
and collect all the gold so that we may 
have good parity with other countries. 
The rupee-rouble ratio was once 12 for 
100 rupees; it came down to 11.39 and 
now it Is likely to come down 8 .6 6  I t 
is not a good thing. In view of our friend
ship with tbe Soviet Union, the hon. 
Minister should press the point that there 
should be no going back on friendship. 
Let there be no ill-feeling in this country 
towards the Soviet Union which has been 
our triend for the last several decades.

quite different from the statement made by 
the hon Finance Minister. The headline 
was: USSR seeks revaluation in credit re
payment—tough going on rouble rupee ex
change talks. It is panicky and unfriendly 
headline.

SHRI
paper?

C. SUBRAMANTAM Which

SHRI R. S. PANDEY: Hindustan Times 
and Finance Express which belong to big 
tycoons. The hon. Minister has made a 
categorical statement. That the exchange 
rate was determined strictly in accordance 
with the official gold content o f the recpee- 

SMRI C.> SUBRAM AN! A M : 1 want to tfve currencies. I read in the papers that 
8 <ve this awunmce again, there is no ques- a team had come from Russia for negotfa*



tmff with the Government of India nod tfc* 
Reserve Bank of India and I hope that 
good will come out of these negotiations 
At this stage it »  difficult for me to pat
■ question which embarrasses the Govern
ment position and hampers the interest 
of the country But suppose the negotiations 
fail are yon going to take up this issue 
with the Russian Government at a high 
political level so that whatever differences 
there are with regard to revaluing of the 
rouble or the rupee will be ironed o u t9 

What would he the fate of the targets set 
for export and import agreements, if rouble 
b  revalued and rupee is devalued How 
much will thev tike to non out the diffe
rences and remote the apprehensions with 
regard to the question of the revaluation 
of tbe rouble and devaluation of the rupee °

SHRI C SUBRAMANTAM Current 
transactions already entered into are on the 
basis of 8  33 rupees per rouble, there is no 
question of any difficulty with regard to 
this I have already stated this With tegard 
to newspaper reports I want to siy that 
they ate not only alarming but mischievious 
also and I am sorry to say that when nego
tiation'? are going on our newspapers are 
indulging in this kind of speculative news

SHRI SHYAMNANDAN MISHR \  
What is mischievous about it if the appre
ciation of the rouble has taken place by 
"9 per cent 9  Devaluation of our rupee 
would be of that order What is the mis
chief in that ?

SHRI C SUBRAMANIAM I do not 
know whether the hon Member wants to 
judge by these headlines which have been 
read out by him That is why I wanted to 
know which were these newspapers If you 
look into the character of the newspapers 
then you can understand the he idlines ilso 
Qqlte apart from that I want to siy that 
the negotiations are going on

PROF MADHU DANDAVATE (Raja- 
pur) The Allahabad episode that we all 
cejftffetnned we read also from the same
papOTi
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SHRI C SUBR4MANIAM • Pohcy 
changes colour according to the news and 
the sources of the news Let us not go 
into that But I want to  say categorically 
that these are all speculative reports, to 
put it mildly—not mischievous but specu
lative reports Therefore, I am sure that 
even if an agreement is arrived at the off! 
eial level ultimately it wdl be finalised only 
u the highest political level Therefote, 
whenever the a  aie any difficulties I am 
suie we will be nble to leach a satis* 
factory solution if not at the official level, 
at least at the political level

SHRI H M PATH* (Dhandhuka)
T lie statement of the Finance Minister, 1 
must say, is extiemely disappointing Un
de ubtedly when negotiations <re going on, 
it would be wrong to put him questions 
which would be of an embairissing niture

SHRI INDRAJ1T GUPTA Whv was it 
admitted then 7

SHRI SHYAMNANDAN M1SHRA
None of these questions is of sm.h a n dine

SHRI 1NDRAJ1T GUPTA Wh> was it 
admitted then when negotiations arc uotng 
on ^

SHRI SHYAMNANDAN MISHRA
Negotiations can be going on all the time

SHRI H M PATLI I am somewhat 
si iprised at Shn Indrajit Gupta interven 
mg even before I have snd anything I 
said u is understandable that we should 
avoid questions which might be embinas 
sing

SHRI INDR MIT GUPTA The qnes 
tmn was addressed to the Chair ru>t to 
vou, Mr Patel

SHRI H M P A irL  I started by 
pointing out that I did not wnh to put 
any embariassing question Nevertheless 
wheti the Catling Attention Notice has 
been accepted and tbe Calling Attention 
is in respect of a puce of news which has 
appeared in the newspapers, then I think 
the least the Finance Minister could have
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done « m  to give w  the maximum possible at tbe official rate of exchange
information without endangering the nego- a* determined by the respective
tiatkrns. One thing that can always dispel gold content of the two curren-
the spreading of a wrong impression and cies."
rumours is to supply correct information.
Why does the Finance Minister not teU us *» that thc 'hat is in existence? It
what exact arrangement there was between bas been said, there are commercial 
this Government and the USSR Govern- transitions and non-commercial transac- 
ment in regard to our transactions ? I think t'(’ns' *n respect of which transactions will 
he should have given us infoi mation first lh*s rate apply ? If the system of
of all as to the natuie of our arrangement lhe officiaI '<"* determined by the respective 
hither to with Soviet Russia. Why is it 8 <»|d content o£ thc two currencies is in 
that it has now become necessary for these e\istence, it is something that is uutomati- 
negotiatiom to be undertaken 7 Was it at our ra^y done. Where is the necessity for 
instance or was it at the instance of Soviet daeunkm or negotiation so long as the 
Russia? If our previous arrangement with rcspective gold content continues to be 
Russia was of a particular character and same? Theie has been no variation
took care of the variations in the value of ‘n ,t- Therefore, there should have been 
the rupee and the value of the rouble, then no necessity for any negotiations at all.
thc matter would have been simple. Is c*car*> tbere has been some other
there no such automatic arrangement for un‘*er*tanding «f which no mention has 
adjustment in our agreement "* Evidently ^cen mai*c' * would request the Finance 
not. In 1966, when the rupee was devalu- M,ni.'itcr t 0  c,drify tha‘ position. Earlier 
ed, a certain arrangement was made and it ‘n *1' 8 s'atement he says : 
was iiureed that the rupee would be valued in „
a particular manner. Again there has been “The rates now being quoted by the
a further devaluation because of the way State Bank of the USSR apply
in which the rupee is now linked to the onIy *° transac'
sterling. As a result of that. Soviet Russia *wns Wlth,n ,he USSR
now claims that the rupee is being devalued How ^  noncommercial
further and a fresh arrangement should be __  . . .  _ ,. . „ , transactions between this country and
5 r f  * '  ■?>“ «  ' " '  F » T “  Rowu  ™ , ,h , c m w W I tn.ra.aio™Minister to ld! us pn*».ly .1 » tn  pom lhe wo
we stand today and what was the original
arrangement. Since no automatic system ,n tbe Fimwitll Express it is ^  . 
exists for evaluating the fall or apprecia
tion in the \alue of the rupee, what h  *‘For instance, due to an oversight
the kind of arrangement that has been by Indian authorities, earlier
arrived at now? Is it bv negotiations that exports to USSR were not pro-
such a change takes place or in some tected by the gold content clause,
other way ? If the discussions now taking Similarly a dispute arose between
place are what would ordinarily have taken | 0<Jia and Yogoslavia on the
placc when there has been a fall in thc effect of the pound sterling de
value of one or the other of the currency; valuation on certain contracts,
we take it that the value of the rouble but the two countries agreed,
never falls because it is never announced after protracted negotiations, to
and nobody knows precisely what its share the liability on a fifty-fifty
value is? Will the Finance Minister tell basis.”
us precisely what he means by this? He
says is his statement: This would seem to suggest that a shni-

“l  would like to clarify that credit h r  arrangement is now under content-
repayments continue to be made pfetion in your negitiations with Russia.
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C- StiBRAMANtAM-: I tun m m  C '^ IB A A liA N Iil^  ^ . ^ i : # ^ : ' '  
afraid o n th e ia a t  queriton wlMch be put, have ■.■»«*»>■ « &Htoii»faip : ■aiffi: the w m M *  :. 
namely, what Is the so l of negotiations also. It fa nol aa lf  they u r  ̂ completely 
that are going on, that is treading on isolated economic*, 
delicate grounds. So, I would refrain ■■--c ■■ "
from answering that question. But the SHRI SHYAMNANDAN MISHRA s. 
huh. Member started by saying that my But rouble is not a  convertible cur- 
slatem entw as disappointing; .! do not reney-
J ^ w  from what point of view Perhaps R C . SUBRAMANIAM : The «,«e»*
t  WCn reh m COna‘Ct : ' th t<on fe how this new exchange fate is
the U S® , that have given h n . ^  atcd For non,comwrc!M p^ .
some satisfaction. But unfortunately that ŵ m the VSSk> for example/  *

* faCt • COnn° t S8y S°me‘h,ng tourist goes there and he wants to convert 
which does not ex,st. a roub|e i n t 0  a rupec or a rupee into

rouble, for that the new official exchange 
SHRI SHYAMNANDAN MISHRA : rat? which has been announced was being 

It is a very cheap reply. operated, But, as 1 have already pointed
rut. that forms only less than one per cent 

SHRI C. SUBRAM AN! AM : Might be of the total transactions between USSR 
cheap, but I have to answer the question, and our country. As far as commercial

transactions arc concerned, even now we 
Tbe hon. Member wanted to know what are continuing to have the samp agree- 

is the basis of our agreement today. I nient and we arc functioning under the 
thought I had given that information here, same agreement. How the international 

, According to our agreement, the exchange monetary situation, which affects the value 
rati between the rouble and the rupee of the rupee also, how it gets reflected is 
was determined strictly in accordance with a matter which we are currently discussing 
the gold content of the two currencies, and with the USSR.
that continue to be the same even with u u „ ,  m u n i w i m  o-
re?»rd to the various transactions which we PROf MADH^  DANDAVATE : Sroce
are entering into even now. Thereto*, ^ , . ,n * !!
there is no doubt about that. Calhng AttentK® Not.ce, S,r, I take rt

that it has been your assessment and Jodg-
With regard to the future, they wanted mcn* *kis not’ce does not caiMt‘ any 

to discuss what should be done in view of ern^arrassment 10 USSR, nor does it 
the fact that we are linked to the sterling, mcan fissures b e in 8  crcated between 
that sterling is floating and appreciating t*,c ^*®R and India- 
and depreciating. Our point has been .
that this is purly a bilateral transaction SHRI N. K. P. SALVE (Betul) . It

therefore, we are not affected by ** on e <lUMt,on-
j'ftut and so the existing agreement should PROF. MADHU DANDAVATE ; We
^prevail. These are matters which are accept your assessment and judgement and, 
yiflkfer negotiations and we hope to come respecting your judgment, we would like 
,:jto some satisfactory arrangement with to ask some specific questions, 
rtfard  to these things.

:  T h .B I  come to the official exchange “  J  « n r d t a r  * *  a»  V
tate on the basis of the value of the rupee tha‘ b“ "  80J "  *?•* ?
when compared to a basket of foreign “ chan*  ra^  ha' e unilateral. *

in ti n can un®eretan<l 8  situation that under the
pressing and compulsive situation oc6»- 

|  SHRI SHYAMNANDAN MISHRA : sfonally, if there is an announcement of « 
•Bntthey are convertible currencies mostly, change in the exchange rates between the
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roable and the twpee by USSR ; one <*a*
understand i t  But 1 would like to know 
from tbe Finance Minuter wfeetber it »  
not a fact that the USSR has been attir
ing the exchange ratefc between the rouble 
and the rupee quite frequently ? Following 
tbe devaluation of the rupee in 1966, is it 
not a fact that the exchange rate was fixed 
bv USSR at 12 roubles for Rs 1 0 0 n
Again, after the Smithsonian Agreement of 
December 1971, w it not a fact that when
the dollar was devalued ihc USSR again
(.hanged the exchange iatc to 11 39 roubles 
tor 100 lopees'' Again, m March 1974,
is it not >1 fact that theie was a further 
(ki'iecKttion ot the jupee to 9 5 roubles 
for 100 rupees ’  A very interesting fact is 
iurthcr fluctuations and unilateral changes 
fiom month to month

We b j\e  been told on the floor of the 
I ok Sabha th.it the changes in the rate 
<>r exchange monthuise were as 
follows —

Rs Roubles

1-1-74 100 9 SI

t-4-"^ 9 61

1-5-74 9 50

\-6-M 9 55

1-9-74 9 47

1-11-74 9 44

1-12-74 9 27

With this periodic depieciatton smce then, 
at present, the exchange Mte is 8  6 6  

Roubles per Rs 1 0 0  It means, if we 
compare to 1971, there has been 38 9 per 
cent or about 39 pci cent rise in the case 
of Rouble in relation to Rupee

As far as India's payment liability is 
concerned, it has almost been doubled 
Is it not a serious situation ? It has gone 
upw Rs. 400 . . ,
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SHRI C. SUBRAMANIAM: We are 
not paying «n that basis. We are paying 
only o s  8 J3  bans.

PROF MADHU DANDAVATE 
Again, a very interesting fact is this. This 
is the Russian version, that is, the version 
of the USSR, as you may like it As far 
a» the USSR's interpretation is concerned, 
their claim w that in the last 4 months, 
these changes and vaiiations in the ex
change rate have beeft introduced because 
of the fact that u w - iu  tbe convertible 
currencies, the value of Indian Rupee has 
also undergone a change I am fully con
fident—even you will feel—that there is 
no intelligent logic behind this argument 
I do not know, just as the USSR has 
abolished private property, whether they 
have also abolished intelligent logic aho 
There is no intelligent logic behind it. The 
Russian claim is unwarranted because the 
changes in the exchange panty of the 
rupee m relation to convertible currencies, 
have nothing to do with the rouble Hie 
rouble is not a freely convertible currency 
and its exchange rate is known to be peggied 
at an artifically high level. It has no rele
vance to its intrinsic value in foreign trade 
and currency transactions. It is on this 
busts, the interpretation given by the USSR 
that these changes have been introduced 
wv*-ur convertible currencies and probably 
the value of tbe rupee has gone down

Then, 1 would like to point out one other 
thing and I seek tbe explanation from tbe 
I inanec Minister about it The exchange 
of goods and services between Indian and 
LSSR on credit or on current account is 
governed by barter arrangements on rupee- 
payment basis The prices are fixed 
separately for each transaction by negotia
tion The re£eren<» point in these transac
tions ia the international prices of com
parable commodities. There can be no 
fufrttitti wader these arrangements for the 
USSR to  seek and for India to accept 
additional pnee advantage by exchange: 
rate manipulations.
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At the tune of 1966 devaluation of the 
rupee, ts it not a fact that the Soviet 
Union and other Commvmt countries of 
Eastern Europe managed to boost the pri
ces of their deliveries and scaled up the 
rupee value of their outstanding credits 
If the gold clause in the contracts at that 
time provided some justification for adjust, 
ment of this kind there is nothing new 
in the prevailing conditions of floating 
exchange rates India must take a firm 
sfand in the current negotiations on this 
issue and should not permit distortion in 
the puce parities of the good and services 
which enter into exchanges between India 
and the USSR

SHRI BHOC.LNDRA JHA (Jamagar;
A' hat is he reading from ?

PROF MADHU DANDAYATI- 1
«m in the bad tidbit of writing notes when 
f table a Call Attention Thetefore, 1 
always lead from my notes If he has 
been listening to thc debate, in order to 
iave the time of the House, 1 always 
Joilcw this procedure Of course 1 can 
not assure him the understanding
power

(Interruptions)

MR SPEAkLR Instead of arguing 
v ith  each other, you address the Chair

PROF MADHU DANDAVAIfc I
•address the Chair But, nnfoitunately
•somebody intei rupts You may direct him 
to  maintain silence I had to quote figures 
Anri quotations

SHRI BHOGENDR\  JHA It is n a 
ttier quotation nor notes

PROF MADHU DANDAVATE For 
Instance, this »  the statement made by 
the Finance Mimstei 
It is said

"The rates now bung quoted by the 
State Bank of the USSR apply 
only to non-commercial transac
tion with the USSR*'

Here, I would like to know concretely 
what exactly is tbe concept of 'non-com- 
juerdal transactions within tbe USSR* 
because various newspapers and even 
newspapers which have sympathies 
towards the Socialist countries have also 
expressed the feat as to what exactly is 
meant by non commercial transactions' I  
would like to ask a specific question 
whether the non commercial transactions 
would also include the purchase of arms 
made bv India from USSR and whether 
they would be considered commercial or 
non-commercial transactions

Then Sir, I would like to ask a specific 
question regarding discrimination Unfor 
tunately, under the present arrangement, 
what is happening is that if any Indian 
visits USSR, m that case, as iar is the 
disci imination is concerned he has to 
change his rupee cuircncy into loubles at 
the exch mgt rate that has been newly 
iiitioduced that is at the reduced rate 
announced by USSR But at the same 
time, whin any Russian visitor visits India, 
there is actually no leciprocal obligation 
at all and therefore, he can avail of the 
rupees lying at the disposal of the USSR 
in the trade account Then you will find 
tha* there is a discnminating attitude as far 
as Indians visiting Russia and Russians 
visiting India ate concerned 1 think 
this discrimination must also be eli* 
mm itcd In this case I find that 
the attitude taken by Soviet Russia 
has some resemblance with the atli 
tude thit has been taken by the capt- 
tilist countries and the capitalist economics 
towards the developing economics like 
India Before I raise that question I 
would like to ask a specific, question which 
ipatently may appear to be irreicvaht 

but it has got all the relevance to the 
ques issue before us Since the Russians 
•tie making the plea that because of the 
flucumions in the value of the rupee, they 
were forced to make the changes, I per
sonally feel and I had expressed the view a 
member of times whether it is not tune 
for us that we should take a decision to 
change our attitude to our traditional link 
with the sterling and to insulate the rupee
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from the fluctuations in relation to other it comes to this. What are the areas in 
currencies. I would like to know this. which the accepted exchange rate of 
Since the USSR, a frjendly country. is Rs. 8.33 per rouble is applicable and where 
also putting that interpretation in defence it is not applicable? There is the other 
of their changing the exchange rate, shall idea that they have inflated the price, etc. 
we not take a firm attitude that the time and. therefore, we are paying more than, 
has come when we should take the atti- what is justified. These are some of the 
tucle that our traditional link with the pcints he has raised. As I have already 
sterling will go. I want to know whether stated, e.g. he put a · specific question, 
th�t attitude will be adopted in times to whether the many equipments we are
come. purchasing are within the commercial or 

non-commercial transaction. Jt is a transac-· 
AN HON. MEMBER: Float the tion covered by our agreement. There-· 

ru1_)ee. fort', this Rs. 8.33 rate is applicable. When· 
,, tounst goes· to USSR he can convert the: 

PROF. MADH U DANDAV ATE : Yes. rouble only at the exchange rate this is 
lt has been stated that "for commercial announced there as the official exchange: 
transactions the trade plans have speci- rate. When a Russian comes here if he 
lied the old gold parity rate of exchange.' gives rouble for the purpose of exchange he: 
However, in reality, what is happening? In will get Rs. 8.33. So, there is no ques-. 
reality the export prices of Soviet products are tion of our losing anything. 
seldom quoted in roubles whereas India's 
exports are almost invariably quoted in 
rnpees. The lndian Government does not SHRI SHYAMNANDAN MISHRA� 
very often know what rate of exchange the 
So·1ict Union is using in quoting its prices 
\'c"r.ich for internally traded commodities 
:ire international prices converted into 
rn;3ces at the rupee-dollar rate of exchanae. 
This dualism in exchange· rate only rese�
bles the dualism the capitalist economies 
and the capitalist countries are showing 
t:::i the developing countries like India. I 
am very sorry that even a socialist coun
try like the Soviet Russia is taking an 
altitude which really resembles the atti
tude taken by the car,italist countries and 
the capitalist economi�s. 

Sir, I had asked pecific questions. If 
there are some questions which are em
barrnssing to the negotiations that are/ 
taking place, ] myself will suggest that i
do not want to answer those question. 
But there are other questions which are not 
embarrassing to the present negotiations. 
Therefore, T earnestly r-.quest the Finance 
Minister to give us specinc and categorical 
answers to those questions. 

SHRI C. SUBRAMANIAM: Of course, 
the hon. Member has made a long state
ment and questions. But round and round, 

How will y0u operate the rouble account 
here'' 

SHIU C. SUBRAMANIAM: Expert 
h:.i,c gone into it and this is what is being 
done but if the hon. Member feels that 
we should go back upon it, it is a matter 
to be gone into. l am prepared to look 
11110 it. But I may point out that this 
matters has been gone into and everybody 
h«s come to the conclusion that this is. 
the best under the circumstances to oper
ate. If there is a different view, it is a 
different thing. But so far as this matter· 
is concerned, enough investigations havt1 
al ready been done. We are doing our 
exports and purchases on this b..1sis. Also, 
[ may say, we try to find c.,ut whc1t i� The 
pr,ce in the international m:d,el for tbe· 
-:orr::sponding commodity. Whn we find' 
it advantageous, we purchase ; otherwise· 
not. When we find it advantagous to pur
chase in our dealings with Russia, we 
purchase and we have derived great deal 
of advantages from this agreement. Various 
other points were suggested to be kept in 
mind when negotiations are conducted. We 
shall take notfce of it. 



• :.; PROF. MADHU OANDAVA1E : ■,AM .:#tfcw d'..l(is|<* . # * ' . 9»«. 
'w* going to ctwraje our traditional attitude mil farther toafl»od
jnBd linage *tfth sterling ? t in t  «( wltot Act; 1561., \ ? w
1 « k « L  T . t b c G i f M a x A c l .  I95®aflKi |he CtopwA*

(Profit*) Surtax Act, 1964.
SHUI C. SIIBRAMANIAM : This (pw>. . '

tk m h as bcenfone into fully afcd we have T*‘
been advised tihat the preset* system .» the CODE OF CIVIL PROCEDURE

(AMENDMENT) BILLbest under the circumstances, namftht. to 
have iiak with sterling. Of course, there 

•eotHd be different views whh regard to 
th». ; The question is whether we can 
<operate to an independent manner, with- 
vost having link with anv other currency, 
With Sterling, or Dollar or German Mark, 
* tc .W e iu* continuously assessing the inter
national monetary system and if at any 
particular juncture a different decision has 
got to  lie taken, we will not hesitate to do 

. i t  But,>we have been advised by the exports 
that under the present circumstances this 
■f» the best that we can do and this is 
/going on all right.

12 58 his.

JOINT COMMITTEE ON OFFICES OP 
PROFIT

T w elfth  Retort

»HR1 PATTABHI RAMA RAO (Raja- 
inundry) : 1 beg to present the Twelfth 
Report of the Joint Committee on OfB- 
«e» of Profit.

TAXATION LAWS (AMENDMENT) 
BILL

(I) Report of Select Committee

SHRI N. K. P. SALVE (BetuI): I beg 
:i to  present the Report of the Select Com- 
/  puttee on the Bill further to amend tbe 
' Income-tax Act, 1961, the Wealth-Tax Act,

Ap p o in t m e n t  o f  M em ber  t o  Jo w r 
C o m m it t e e

SHRI L1LADHAR KOTOKI CNow- 
gong) : I beg to  move the following:

“That tht* House do appoint Shrt C. 
M. Stephen to the Joint Commit
tee on the Bill further to amend the 
Code of Civil Procedure, 1908, and 
the Limitation Act, 1963, in the 
vacancy caused by tbe death of 
Shri Debendra Nath Mahata.”

MR. SPEAKER: The question is :
“That this House do appoint Shri C. 

M. Stephen to  the Joint Committee 
on the Bill further to amend the 
Code of Civil Procedure, 1908. and 
the Limitation Act, 1963, in the 
vacancy caused by tbe death of 
Shri Debandra Nath M ahata.”

The motion was adopted.

MATTER UNDER RULE 377 
PAYMENT OF EX-GRATIA COMPEN
SATION FOR PROPERTIES OF INDI
ANS IN PAKISTAN AND FORMER 
EAST PAKISTAN.

SHRl SAMAR, GUHA CContai,): Sir, 
through you 1 want to draw 
the attention of the Minister of Commerce 
to an urgent problem in regard to the 
ex-gratia compensation about the enemy 
properties o f the Indians citizens in West 
Pakista nand former East Pakistan. 
If tbe issue is not cleared by 31st March 
rupees three crores win go to  the Coiiso* 
lidated Fund, Since 1971—1974 about Rs.

, 1957, the Gift-tax Act, 1958 and the Com. 
jpaaies (Profhs) Surtax Act, 1964.

•V v  ■.:(«)- Evidbncb ■

I f ^ ;> £ -k. J^'SALVE : I bag to lay 
?: «<i the Table the record o f tbe evidence

1 2  crores were allocated "m tnahyear's  
budget for payment o f ex-gnUia sositpen- 
sation to the claimants of their
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In farmer, East
Pakistan. Th* Qovttament of India ipxm * 
ced & policy in 1971 that those people win 
bad flfcims of having left property in 
West Pakistan and former East Pakistan 
they will be given 25 per cent ex-ttmm 
payment in regard to die total value of 
their tyffets. After 1&65 war the Indian 
citizens have claimed to have left proper* 
ties worth Rs. 109 crores in Pakistan and 
on $bm other hand Pakistan has property 
worth about Rs. 29A> crores in India. The 
Government of India got mem; than Rs. 
25 crores in cash and it was said by the 
Government that these would be paid in 
the form of ex-gratia compensation to the 
extent of 25 per cent of the value of the 
property of the claimants,

The Custodian of the Enem> property 
ip India is dillydallying with this amount. 
Since 1971—74 although Rs 12 croics were 
allocated yet they could spend only Rs 3.11 
crores. This >eut the Government allocated 
Rs. 3 crores and only Rs. 64 lakhs have 
been spent When 1 earlier raised the 
matter in the House and also wiuw 4  lettei 
to the Commerce Minister he informed me 
that he was hurriedly trying to do Mime* 
thing for the claimcnts from former East 
Pakistan.

I also want to draw your attention with 
regard to the climants from West Pakistan 
Most of the claims of the Indian citizens 
from West Pakistan have been cleared in 
spite of the fact that there was a  lot of diffi
culty in regard to verifying their assets and 
properties. In the case of claimants bom  
former East Pakistan about 90 per cent 
of the cases are still pending. Thousands 
of people are roaming about in Calcutta 
and Bombay but nothing has been done. 
1 had raised this nutter in the House and 
also wrote to the Minister and put several 
questions. As a result of that a  panel was 
set-up in Calcutta with two retired judges. 
That panel and the Chairman of the Office 
of the Custodian of Enemy Properties in 
India together decided and they sanctioned 
the claim . They aflptovod this olataa of 
overatfaqatmtf claimants f r a *  fecmer East

Pakistan. But, strangely, the Central Go
vernment, not only wive refused to pay it. 
but, they are not giving the sanction even. 
Sir, suddenly, the Internal Finance Depart
ment, although they have nothing to do 
with it, say ‘No’. They say that in regard 
to those people whose properties are worth 
more than Rs. 4 lakhs, 1hey will be given 
60 per cent of their total assets and in 
rcjturd to those people whose properties 
are worth less than Rs. 4 lakhs, they will 
be given 80 per oent of their total assets. 
This is totally against the announcement 
that was made by the Government So far, 
only Rs. 3. II crores have been paid. This 
is totally against announcement made 
by the Government This Internal Finance 
Department is going to deprive the legiti
mate due of these people, who have left 
all their lands and construction in former 
East Pakistan. Sir, thiough you, I would 
like to draw the attention of the hon. 
Minister concerned that he should imme
diately make a statement on the floor of 
the House as to what is the position of 
the ex-ffrafta compensation in regard to 
the claimants from former East Pakistan 
citizens and also, what about the recom
mendation that has been made unanimously 
by the panel that was set up by the Go
vernment in Calcutta? Why are they not 
agreeing to the recommendation which has 
been made by that panel? I would also like 
to know whether the Rs. 3 crores which 
have been allotted in this Budget for tbe 
payment of e'c-qratitt compensation will 
be paid to the claimants from former 
East Pakistan? Sir, this is a  matter which 
is very urgent Unless this Ss paid before 
31st March, this year also, this Rs. 3 
crores will go back to the Consolidated 
Fund of India. This is very urgent matter 
and a statement should be made by the 
Government immediately.

SHRI KRISHNA CHANDRA HALDER 
(Ausgram): Mr Speaker, Sir, I would like 
to make a small submission. Cotton and 
Tobacco growers from many villages of 
Guntur and Pr&kassam districts of Andhra 
Pradesh are conducting salyagraha before 
tiie Slate Government offices in various 
taluks of these districts demanding o f the



187 UHtsru tiler rate 371 (MARCH 20, W JJ Gnfor*t Bu&gtt, iW f f i  1S»

Government to fix 'up fair rates for their 
produce and also purchase the cotton 
stocks through the Cotton Corporation of 
India. Similarly, the Virginia tobacco 
growers.. , .

MR. SPEAKER: How it is relevant heic°

SHRI KRISHNA CHANDRA HALDER: 
Sir, the interests of the cotton and tobacco 
growers should be safeguarded.

Sir, the Virginia tobacco growers are also 
sustaining loss. The monopoly companies 
in tobacco trade actually are paying Rs. 
300 to Rs. 400 per quintal instead of Rs. 
830 per quintal which they agreed in 
the presence of Government representatives.

While the costs of cultivation of these 
products are going up on the one hand, 
the prices of these products aie falling 
down abnormally. The cultivators are 
forced to make distress sales and they are 
not in a position even to pay taxes to the 
Government. The Government is resorting 
to forceful collection of taxes by auctioning 
the properties of cultivators. Therefore, 
Sir, I raise this matter under Rule 377 and 
I  would request you to ask the Minister 
concerned to make a statement in this 
regard.

SHRI BIREN DUTTA (Tripura West): 
Sir, I  would like to make a submission.

MR SPEAh.FR You cannot foicc your
self on me like this. 1 am not going to 
allow it.

SHRI BIREN DUTTA: Sit, five MLAs 
have been arrested under MISA.

SHRI DINEN BHATTACHARYYA 
(Serampore): What i* the rule that you 
are following?

MR. SPEAKER;: I am not permitting it. 
I have not called any one of you. Mr. Mal
der wanted to snake a submission for one 
minute. 1 did not know what it was going 
to be. He brought is  « State matter.

SHRI DINEN BHATTACHARYYA: 
Sir, he win simply m otttan l' *

MR. SPEAKER: This is ba«ic*8 y  very 
wrong.

SHRI SEZHIYAN (Kumbakoaatt): Sir, 
let him meet you in the Chamber and 
explain.

SHRI BIREN DUTTA: Five MLAs of 
the CPM in Tripura had been arrested; all 
the other opposition MLAs had been sus
pended.

MR SPLAKFR * This is basically wrong.

SHRI SEZHIYAN: Let him meet yon 
in the Chamber.

MR SPEAKER It is already there; I 
examined it and I do not allow i t  He 
suddenly gets up and> says that some ML\> 
had been arrested1* You have framed these 
rules and if >ou do not observe them, what 
is to be done’’

GUJARAT BUDGET, 1975-76—GENE
RAL DISCUSSION, DEMANDS FOR 
GRANTS ON ACCOUNT (GUJARAT), 
1975-76 AND SUPPLEMENTARY DE
MANDS FOR GRANTS (GUJARAT), 
1974-75

MR SPEAKER . We shall take up items 
10, 11 and 12 together Mi C h<tvda want 
ed to raise some objection Now, when he 
speaks he can mention all this He Wilt be 
called and he can mention all those matters 
Then the Minister will reply. I think it 
cannot come in a point of order. I will 
call him in due course.

SHRI K. S. CHAVDA (Patna): This is 
violation of article 199.

MR. SPEAKER : Whatever it is, you can 
raise the matter. He will reply to it. I f  it 
is violation, anybody can go to court ana 
get it rescinded; as Mr. Sezhiyan did.

SHRI SEZHIYAN (Kumbakonam): We 
should be able to resolve the*e thing*; and
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• 0  individual cannot fight the Government 
every time.

SHRI P. C . MAVALANKAR (Ahmeda- 
bod): If Shri Chavda is raising a point 
of order on certain constitutional matter* 
and is not speaking on the contents of tbe 
budget, kindly allow him to have ha say.

MR. SPEAKER: He has written to me 
that be wants to raise some objections. Alt 
right; let him say what be wants to say 
aow.

SHRI K. S. CHAVDA: I want to raise 
a  point of order under rule 376 (2).

The Gujarat Government has imposed 
"Backdoor taxation’* of Rs. 22.9 crores on 
the people during the current year without 
the assent of Parliament. This “backdoor 
taxation” will bring in a  total revenue of 
Rs. 34.50 crores during 1975-76.

Replying to a question at a press con 
ference regarding “Backdoor taxation" tbe 
Gmemor, Shri K. K. Vishwanathan clari
fied that it was not necessary to go before 
Parliament in caw of changes or alterations 
in sales tax and hike in other duties. Thn> 
could be done through notifications.

Constitutionally. any change or alteration 
oi imposition of any tax or any matter inci
dental thereto falls within the purview of a 
Monev Bill \ccotding to Clause 1(a) and 
<g) of Vrticle 191 of the Constitution which 
lc.irl'i as follows —

u\  Bill shall be deemed to be a 
Money Bill if it contains

fa ) the impobition. abolition, remission 
alteration, or regulation of any tax; or

(g) any matter incidentud to any of the 
metters specified in sub-clause (a).

There is President's rale in Gujarat and 
according to sub-section (1) to (4) of 
Section 3 of the Gujarat State Legislature 
(Delegation of Powers) Act, 1974, any 
change in any tax can be done by enacting 
a Bill as a President's A ct 
10 LSS/75—7.

Bat before enacting, the Bill must be 
considered in the consultative committee of 
Members of Parliament and the President’s 
Act should be laid on the Table in both 
the Houses of Parliament so that either 
House of Parliament may direct m y modifi
cations to be made in the President’s Act.

Therefore, no change or imposition in 
the sales tax, vehicle tax etc. can be done 
through notification.

MR. SPEAKER : The hon. Member says 
about some taxation about which some 
decision had been taken; here it is not yet 
before the House. How can that be brought 
now? He can raise that matter independently 
not in this manner. How can it arise out 
of this. 1 am sorry; not at this stage. You 
can raise A some other time.

SHRI SEZHIYAN* 1 have written to 
you a note I want to raise three points on 
the procedure adopted in the presentation 
of Supplementary Demands for Grants for
1974-75. Yesterday, the hon. Deputy-Speaker 
was pleased to observe as follows when 
I raised certain points of order.

MR SPEA ktR The hon. Deputy* 
Speaker is here, he knowm the full back- 
giound I do not want to bteak that conti-
nuit)
13 18 hrs.

[Mr Deputy-Speaker m the Chair]

SHRI P G. MAVALANKAR: Before 
you ask Mr. Sezhiyan to make bis point, 
we want to know uhat happen to our cut 
motions*’

MR DFPUTY-SPEAKER : We have not 
started the discussion. ‘

SHRI VAYALAR RAVI (Chiraympil) : 
Can 1 make a submission on another 
mater?

MR. DEPUTY-SPEAKER: We have
Already taken up items 1 0 , 11 and 1 2 .

He is on a point of aider r&atim to 
these Hems.
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, SHRI SEZHIYAN: Yesterday you were 
pil eased to observe on my point ot Older.

“Let lu close this point, Tbei« is no 
mare new pout. The statement 
has been laid. 1 would only put 
this for the tecord and conside
ration of the Government: where 
you thought it necessary to quote 
article 115(1) (b) m relation to 
excess which is quite regular and 
doe& not give rise to any contro
versy, would it not have lieen 
better if you had also quoted 115
( 1 ) (a)?”

Jjost to put the record straight, here the 
Supplementary Demands for Grants for 
Gujarat 1974-75 also quote the wrong 
article 205 (2).

MR DFPUTY-SPF \K hR  Wc can 
leave that.

SHRI SEZHIYAN • I only want to point 
out that it should have been under article 
205(1} (a).

You have been pleased 10 say that the 
matter should be taken to the Rules Commit
tee. But what happens to statement already 
laid for which I do not get any chance? 
After it is laid, it is circulated. That is 
a point which we will take up in the Rules 
Committee.

Coming to the Supplementary Demands 
for Grants 1974-75 I have got three im
portant points of order. I will summarise 
them, Though I have written a long letter 
to the Secretary-General which I am [old 
has been forwarded to the Minister also.
I hope tbe Minister will be able to give 
a reply.

While I do not want to go into the 
details any of these cases, I  shall take 
up the basic principles that affect Parlia
ment’s authoiity in the grant of funds and 
in DC* foUowmg tbe Constiutional provision 
In tiie Supplementary Grants Appropria
tion No. 1 it has been stated:

"The State Government sanctioned 
additional Dearness Allowance to 
its employees w.e.f. 1st January, 
1974, 1st March, 1974 and 1st 
May, 1974. Fending computation 
of the additional requirements 
under each Demand a lump sum 
prt>vi«on of Rs. 5.6 crores was 
included under Grant No. 24 of 
the Budget Estimates of 1974-75 
as likely expenditure resulting 
from these increases in the rate* 
of Dearness Allowance. The 
provision of Rs. 5 6  crores under 
Demand No. 24 wilt row be 
surrendered and Supplementary 
Grants have now been sought 
under the relative Demands'*

They had simply asked for a lump sum 
grant of Rs. 5 6  crores in the Budget 
Estimates of 1974-75. They have been pay
ing whatever was due out of this amount, 
but they have not been debiting Demand 
No. 24. The Demand has been kept intact 
and they are surrendering it now. But they 
have been debiting it to other heads That 
means they have been debiting the amount 
to heads for which it was not provided 
by the Budget Estimate of 1974-75. They 
have not debited the amount where Pai- 
foment authorised it This is not only 
improper budgeting, it also goes against 
the principles of budgeting and the Cons
titutional provisions

In the Budget Estimates of 1974-75 at 
page 34 it is mentioned: Finance Depart
ment Demand No. 24, Major Head 268, 
Other Expenditure, Rs. 568.10 lakhs. It is 
stated there “total other revenue expendi
ture pertaining to tbe Finance Department” 
Therefore, Rs. 5 .6  crores was meant for 
some expenditure of the Finance Depart
ment, it was not meant for any other 
Department. In the Explanatory Memoran
dum given by the Government also, nothing 
has been mentioned of this item.

MR. DEPUTY-SPEAKER: I ant being 
inhibited here. The documents are not 
before me.
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SHRI SFZHIYAN: I  can lend mine. “Pending computation of tbe additional
requirements under each Demand, a

MR DEPUTY-SPFAKFR: We should Jump sum provision of Rs. 5.60 crores
jnake it a practice to have all these here. included under Grant No. 24 in

the Budget Estimates, 1974-75 as likely

SHRl SEZHIYAN: In f c  t-xp taM W  ‘h'’
Memorandum on the Government of ,n c ra e
Gujarat 1974-75 Budget Estimates at page They did not s.iy it in thc oiigmal budget
15 it has been stated: Riven for 1974-75 nor tn the explanatory

memorandum. My point id baste. They 
“The estimates of expenditure take into for a Demand under a certain heaa —■

account the increase in the rates Demand No. 24. They did not utilise it. 
of Dcarnes Allowance and the f^ey  are surrendering it and debiting so 
interim relief so far sanctioned by mnny other heads probably to the tune 
the Government" of Rs 5 6  ciores. An amount gi anted

for a particular demand and a particular 
Because provision was made in the last direction cannot be changed without tbe 

Budget \ want to go into the question of specific authority of this House. If they 
this Rs. 5.6 crores. Now they are making hud not paid any of these things till the 
it appeal that it was meant for other De- time this House passes the Supplementary 
partments whereas it was not mentioned Demands and the Appropriation Bill. 1 will 
so originally. have no quarrel. But my understanding is

they have already spent it under different 
The puiposc for which it was ghen was hea()s on different demands other than 

for some expenses of the Finance Depart- Demand No. 24 for which this amount of 
m ent It is also stated1 “the estimates of Rs 56  crores was meant. This is irre- 
expcndituie take into account the increases gular because they have not gtJt the sanc- 
in the rales of DA and interim relief so tion of Parliament to do it 
fai sanctioned by the Government of ,
Gujarat during the current financial year. 1 cot”c advance» hom  the « **»-
No provision is. however, made for such / “nd J  ,have some P ° '^
increases which may be required to be about 2 0  to *° f ms for w* 'cb * J *  
sanctioned by ihe Government hereafter." ?c,t'n* , a t c r ° n; W,,hout *oin*
This is what was stated in March last mto def ls’ subrmt that the comiD-
ycar Afterwards, the State Government 8e"cy fund has Provuted |°
sanctioned increased rates from 1st May “"foreseen expenditure, as against the 
also In the Demand for Rs. 5  6  crores, Consolidated Fund, withdrawals from which 
they had not taken into account any of CAa"n0‘ ** mad* ApproPnatl®!»
these things. That is what they themselves Act *u,y F T * * *  Parliament. the 
s a y  ‘they did not take into account the pract,“  of Government has been, as 
likely burden which the State Government [eVealedJ n the. " P I * - * * * *  demand*, 
may have to bear during 1974-75 as a re- contingency fund as a running
suit of the recomcndation, of the Second T T  P ™ « * »  of
Pay Commission appointed by the State * *  ®°
Government and the decision of the State £** , ! • .Ktpend,ture could have
Government thereon.” Whatever they have J®?" c,*arly »**«pated but stdl thev ,n- 
allotted is not intended to cover any of dn,g?d ,n wthdrawals from the
the extra burdens likely to occur by way Contln®cncy
of additional DA, etc. to be sanctioned by For example, under Demand No. 40 
the State Government. Now in the Sup- they have taken Rs. 1.98 lakhs oa 9-1-75 
plementary Demands presented in March towards employment promotion program-
1975 they come round and say: me. This cannot be an unforeseen scheme.
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Demand No. 42—Rs. 2 lakhs taken on 
15*1-75 for “issue erf new household ration 
cards in booklet forms in Gujarat’*. This 
cannot be an unforeseen expenditure.

Then, take for example Demand No. 53. 
It is stated:

“Government has decided to contri
bute share capital to the Gujarat Fishe
ries Central Cooperative Association 
and paid an amount of Rs. 5.95 lakhs 
by sanctioning an advance from the 
Contingency Fund on 1st February, 1975. 
An amount of Rs. 4.18 lakhs is avail
able by way of reappropriation from 
savings.”

Is tikis an unforseen expenditure, viz.. 
contribution to the share capital of the 
Gujarat Fisheries Central Cooperative 
Association ? This House was sitting in 
December; on the 9th December the 
Supplementary Demands were placed be
fore this House and again oh the 17th 
December another Supplementary Demand 
was placed before the House. Vet, on 
tbe 1st of February, they have taken this 
amount from the Contingency Fund of 
India. Why could they not take another 
supplementary demand after waiting till 
the House meets ?

Again take Demand No. 55, page 25 
Where it is stated:

“This has necessitated the withdrawn] 
Of an advance of Rs, 5 crores from the 
State Contingency Fund on the 10th of 
February, 1975, which will be recoup
ed after the Supplementary Demand is 
passed.”

Jt is mentioned in the beginning:

"Due to recent rise in fertilizer prices, 
increase in the rate of interest and 
drought conditions prevailing in most 
parts of the State, the demand for ferti
lizer has gone down considerably."

. SHRI K. GQPAL (Karur): Drought is 
unforeseen.

SHRI SEZHIYAN: It k  m ^ o o e d th a l  
the Gujarat Slate Cooperative Marketing 
Society and various cooperative societies 
have accumulated sizeable stocksof ferti
lizers. The prospect of consumption of 
fertilizer till the next kharif are rather 
bleak. Till then tbe various cooperatives 
and the Gujarat State Cooperative Market
ing Society will have to store fertilizers. 
So, this is a help given to the cooperative* 
to lift their stocks. This is not a contin
gency which could not be foreseen.

Again, take Demand No. 56 where 
Rs. 10 lakhs has been taken on the 15th 
February, when the House is meeting on 
the 17th.

Again, there is another amount here, 
not in crores but one lakh. Under De
mand No. 6 6  it is mentioned that an 
advance of Rs. 9.51 lakhs has been ob
tained from the State Contingency Fund 
on the 5th February “to meet the imme
diate expenditure in connection with the 
birthday centenary of Sardar Vallabhbhai 
Patel.” Could they not foresee it ? It 
would have been known even hundred 
years earlier when the birth centenary of 
an eminent person should be coming. 
But what happens is that the State Gov
ernment takes out of the Contingency 
Fund, on 5th February, a sum of Rs. 9.51 
lakhs. Was it unforeseen 7 They them
selves say that a Sub-Committee was ap
pointed ; then why take recourse to this 
oncc the Committee started functioning? 
They knew that the centenary was falling 
on such and such a date. Is this the res
pect shown to Sardar Vallabhbhai Patel 
—that only in the month of February 
they thought they should celebrate it and 
went and applied for advance and got it ? 
Probably Sardar Vallabhbhai Patel was not 
of the same statyre as BhagWan Mahavir; 
But for Bhagwan Mahavir also they have 
done the same thing I That was the birth 
centenary; but forjthe 2500th anniversary 
also they had to go to the Contingency 
Fund and take an advance. They have 
said:
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- Ab suggested by tbe Government of 
India” <se H ia Dot their owe inspira- 
tk » )  *the State Government has consti
tuted a State Level Committee for cele- 
bratioft of the 2500th anniversary of 
BHagwan Mahabir Nirwao. The Com
mittee has chatted out the programme 
and the State Government hat sanction* 
ed Rs. 15 lakh* in the aggregate to be 
xpent in tbe two financial years 1974-75 
and 1975-76. As there is no provision 
for thfa purpose in the current year'* 
Budget, Bn advance of Rs 2 lukhs was 
obtained from the State Contingency 
Fund on tbe 15th February 1975”.

T would like to know why this was not 
Included in one of the supplementary de
mands taken up on the 9th December and 
17th December, 1974.

Then, again, 1 can give you so many 
other instances There is the Demand 
No 69 for Housing

MR. DEPUTY SPEAKER: 1 would 
advise the Minister of State for Finance to 
listen carefully. These are very important 
points and if this House does not discharge 
its function as a watch-dog over money 
then it is not worth the name. 1 am allow
ing Shri Sezhiyan to raise this point because 
1 do not want—as I said yesterday—the 
Executive to set away with anything and 
take tbe House for granted. I do not 
understand how, just two days before the 
House was to meet, they thought it neces
sary to take money out of the Contingency 
Fund in anticipation that this House will 
just blindly agree to it. This is not the 
way the House should be looked at.

This House fun to grant every single 
pie Without this House’s giving any 
money, no money can be spent.

Tt is unfortunate that the State of 
Gujarat is under the supervision of the 
Home and unde? my Chairmanship at the
moment. 1

SHRI SEZHIYAN: Taking Demand
No 69, for construction of low income

group homing scheme for Schedule Castes, 
Scheduled Tribes and other backward sec* 
tioos of the society a sum of Rs. 10 lakhs 
has been taken from the Contingency Fund 
on 2nd January, 1*75. Didn’t they know 
that housing schemes sbotMki be given prio
rity ? Why wait till the Contingency 
Fund facility came their way?

! will cite yet another case. Demand 
NO. 84 on p. 44 is very revealing.

“Government has recently decided to 
set up the Gujarat Tourism Develop
ment Corporation. To enable the Cor* 
poration to meet its preliminary expen
ses, Government has sanctioned an 
amount of Rs. 1 lakh by obtaining an 
advance from the Contingency Fund on 
17th February, 1975".

So, on the very day Parliament was to 
meet, they took Rs. 1 lakh for setting up 
the Gujarat Tourism Development Cor
poration. I am not concerned with what 
amount was taken, but why do so when 
the House is sitting here ? The setting up 
of the Gujarat Tourism Development Cor
poration cannot be an unforeseen expen
diture.

1 have written a detailed letter to the 
Minister as to when the actual proposal 
was put up by the State of Gujarat. I 
know the process—by which it would take 
months for the Government to put up the 
Corporation—but it should have been ins
tituted sometime last year itself and they 
should have come before the House div
ing the December Session. In December, 
two Supplementary Demands came up and 
in August also there was a supplementary. 
They couldn't wait for a few days till the 
Home met, but on the 17th itself, as though 
to affront the House, they have taken an 
advance from the Contigency Fund to 
set up the Corporation.

Now, 1 come to Demand No. 127. p. 69 
They have bought 21 tipper trucks for 
the work on the Narmada project. This 
is a continuing one. For this, they went 
to buy tipper trucks. I think, the nego
tiations would have been going o n ; tenders
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might have been called and who gave tbe 
best ones would have been taken All this 
m o ld  have taken months. Still they did 
not take the House into confidence They 
<hd not put this proposal before tbe House 
in December, 1974 Suddenly, on 14th 
Februaiy, 1975, they took an advance of 
Rs 26 lakhs from the Contingency Fund 
Is it such an unforeseen thing to buy 21 
tipper trucks? Has it come as a calamity 
to the Government that they could not 
foresee it?

1 can quote more things But my basic 
point n  this The Constitution, under the 
relevant article, says that the Contingency 
Fund is there to meet the unforeseen cx 
penditure May I know whether the 
Government has A c te d  in conformity with 
the spirit and lettei ot the Constitution' 
I  want to know, in all the cases which 1 
quoted, whether there has been any unfore 
seen thing which demanded an immediate 
action of withdrawal of advances from the 
Contigeney I und Why was this House 
avoided7  why did they not come with Supp
lementary Demands earlier9  why did they 
take recourse to withdrawing advances from 
the Contingency Fund9

Why I am stressing this point is tin t foi 
taking money from the Contingency Fund 
there is no rule It btcime a /  tit auomnh 
Somehow, they take for granted that this 
House will pass it The House a  not given 
an opportunity to discuss it, whether this 
should be done or not I know, all these 
Budgets are given summarily But theie 
is a procedure The House gives a consent 
By tikmg withdrawals from the Conttn 
gency Fund, they have violated the spirit 
and letter of the Constitution As I have 
shown, these things could have been 
foreseen months ahead years ahead They 
have taken recourse to withdrawing money 
from the Contingency Fund This is high 
Jy obieciiomiWe and against the spoil
and letter of the Constitution Therefore
to that extent, they have violated the cons 
titutionnl provisions

Then, I take tip Demand No 49 P 22
This is of a different type Here ts a

supplements Demand far the money 
already spent and for which there is no 
sanction in tin  Budget. Under the bead 
"Half a  Million lobs programme", tbe 
apprentices training scheme for agro-indus- 
tnes under the Gujarat Agro-lndustnei 
Corporation was sanctioned at an estima
ted cost of Rs 149 lakhs The Supple* 
mentary Demand has been necessitated to  
meet additional expenditure on this account 
I do not know who sanctioned tins one 
Of course, in the Budget provision, this 
sanction is not there If you go through 
this item, at the bottom, you will sec A 
NFW MINOR HEAD” If we take the 
budget provision for 1975 76, the Demands 
for Grants for Gujarat for 1975*76, at the 
end the last item is Rs 1 49 lakhs undei 
the head “Other Programme** This i» 
iht thing we are dealing with You wilt 
find there is no budget demand agunst 
that proposal

This mount i Its 1  ̂ lakhs is for wcl 
fare of Scheduled castes The budget 
estimate for 1974 75 is Rs 15 lakhs, the 
re\ised estimate for 1974 75 is Rs 15 lakhs 
and the budget estimate for 1975*76 is also. 
Rs 15 lakhs Under ‘Other Progiuinmts 
minoi he J the amoim is Rs 1 49 lakhs, 
theie is no budget estimate for that in 
1974 75 head That means it is a new 
programme taken m the middle of the year 
without the sanction of tht funds Jl you 
tike the provisions of the Supplementary 
Demands of the Constitution you « 11 find, 
tb it if ihtie is u new scivice contemplated 
in the budget it should come only in supp
lementary budget, it cannot be spent and 
then you come But this has tlieady been 
"♦ent It is st ted here that under the 
H ilf a Million lobs Programme* an App

rentice training scheme for Agra Industries 
Centres under Gujarat Agro Industries 
Corporation vns sanctioned at an estima
ted tost of Rs 149 lakh* Unless the 
Minister says that Rs 1 49 lakhs has not 
been spent the wording shows that the tram* 
ins has already taken place This amount 
i<- leqmred foi the vcar ending 31-1*1975 
This is being passed now I do not think 
the training is going to be onlv for about 
i week
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DY. WEAKER : Yott haw  referred
to Demand No, 49 of the Supplemen
tary pemand* of this yenr and *hen y°° 
referred to Demand No. 27 of the Demands 
for Grant* for 1975-76, What is the 
connection?

SHRT SEZHIYAN r If you take the De
mands for Grants for 1975-76, three parti
culars are given. One is the budget esti
mates for 1974-75. second is th? revised 
estimates for 1974-75 and then the budget 
estimates for 1975-76, This is given for the 
put pose showing how much was the origi
nal budget estimate for 1974-75. and it 
there m.-s any supplementary budget includ
ed and then it is given as the revised bud
get. Suppose originally I start with ten 
lakhs considering that it is sufficient for 
the purpose, but during the course of the 
year. If I thought that ten lakhs is not 
sufficient, I came to the house and got five 
lakhs more, the revised estimate will he 
Rs. 15 lakhs. Suppose ten lakhs was found 
more thnn required and I surrendered two 
lakhs, the revised estimates would be eight 
lakhs. This will show the fluctuation, and 
the budget estimate for the folio win a year 
goes on approximately on a projection of 
these two.

If you see under tbe revised estimates, 
Rs. I 49 lakhs is shown there. There is 
no budget estimate for this. They them
selves have conceded that this was not 
thought of in the original budget estimate. 
This has not been provided in the budget 
estimate. This is sought to be brought 
now. My contention is that it has already 
been spent. This should not have been 
spent without the permission of the 
House.

On these three points. I would like to 
have the rulings.

Then Sir, I fully concur with the point 
of Mr. Ndik. In India, who should con
trol the budget estimates * wc allot the bud
get estimate, but at the end of the ye.u, wc 
find the budget is exceeded, or we are 
confronted with some of these conting
encies of advances which am completely 
irregular. It is the duty of the Comptroller

and Auditor General. In U. K. his name 
itself implies that. Comptroller is one who 
controls the flow of the amounts allotted 
is  the budget, but in India, we do not have
that. Theiefore. this is tbe opporune mo
ment when we want to stress that tbe func
tion of the Comptroller & Audi'or-fien-ral 
is not to be merely an Accounting Officer 
fpi this Government, he is not simply to 
draw the accounts for this government— 
that would be done by the Ministry it
self—he should have the function to really 
do the control. In tbe UK not a single 
penny can flow out of the Consolidated 
Fund without the permission of the Comp
troller. In India it is not. Simply the head 
of the Ministiy draws out the funds and 
only at the end of the year, we are con
fronted with the fact that where only Rs. 
10 lukhs were allotted, Rs. 15 lakhs have 
already been spent There is no provision, 
still they take it. These things happen in 
India.

MR DEPUTY SPEAKER: You have 
made the point.

SHRI SEZHIYAN: This sort of indisci
pline is happening because there is no real 
control in India.

THE MINISTER OF STATE IN THE 
MINISTRY OF HNANCE (SHRI PRA
NAB KUMAR MUkHERJEE): Most of 
the points relate to procedure and/only 
one point the hon. Member raised regard
ing letters he has written to us. You will 
appicciate that he wanted information foi 
nestrly 40 items. Infoimation on most of 
these items 1 h.ivc to get fiom the Gujarat 
Government. He wiote the latter on the 
15th and it took 3 or 4 days to reach me. 
T laid the statement on the Table of the 
House on the 5th. If I had these points 
earlier. 1 would have tried to get some more 
infoimation. Regarding whether this parti
cular item was spent or not, during the 
course of the discussion I will try to give 
him thnt information

1 only want to submit for your consi
deration regarding unforeseen expenditure 
from the Contingency Fund This was also
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a point raised. by die ten . Meaffcar Oil 
Writer occasions as a result of ttfefcfa Hu 
Btlf was uKimawfy withdi aWn both on 
CajAr&t and Pondicherry We had some 
correspondence with the Speaker also and 
nws tried to emphasize on the Speaker that 
Oti certain occasions expendituie from the 
Contingency Fond on unfoieseen account 
nuy  be necessary Even in the latest com
munication that we have leceived from the 
hon Speaker he has directed us not to 
make any expenditure from the I ontmgenc^ 
Pond when the Parliament is in session 
aitd we hive issued the ntcessary mstiut 
tions to that effect also Theie are cet tam 
other implications ilso wh'th ate being 
looked into

Certain other items also the hon Member 
mentioned were spent from the Contingency 
Fund and on unforeseen e\pendituie Of 
course, whether iny particular item could 
be treated as unforeseen or not, I cannot 
paw a judgment It is foi you and foi 
the House to take a view of it

MR DEPUTY SPFAKFR I think I 
must express a feeling that it is my mis 
fortune to be too respectful to every Mem
ber in this House that I follow them verv 
attentively and try lo understand their 
points of view My second misfortune is 
that 1 am too zealous of the rights of this 
House If you think that that is a fault 
with me, 1 accept it

Yesterday, T had an occasion to say that 
I  have more of the points here that the 
Members have raised than the Minister 
cared to listen to or to note down I am 
afraid today al&o it is the same thing T 
expected the Minister to listen careful’y to 
the points raised by Mr Sezhiyan which arc 
vary important and constitutional points 
and which relate to the functions of this 
House as a watch-dog of the finances of 
this nation. I  had thought that he would 
meet (hose points one by one and answer 
them. But, since he has not done so and 
I have them all here, 1 would elicit infor
mation from him on each of these points 
and I  expect that he will satisfy this House 
and me also If you cannot, then 1 think

I wBt Itave to take a little m ettt serfata 
notice whether we should proceed with this 
discussion at all

SMRI K S CHAVDA In the morning 
also I raised a point of order.

MR DEPUTY SPEAKFR About that 
the Speaker has giver, a ruling and let us 
not go into that That point of order is 
very valid, hut let us now confine ourselves 
to these Supplemental y Demands and also 
these items

If th Minister would kindly turn to this 
book on Supplementary Demands at page 
I—this is the first point raised b> Mi
Sezhiyan and a \ery important point too— 
1 will read the explanatory note at the end 
of that which says

The State Covemment sanctioned ad. 
ditional dearness allowance '

I think the emphasis here is on this
word sanctioned' which is in the past tense

‘The State Government sanctioned ad
ditional dearness allowance to its em
ployees, with effect from 1st Januaiy,
1974 1st March 1974 and 1st May.
1974 Pending computation of the ad
ditional requirements under each 
Demand ”

because these dearness allowance i elated to 
the difTcicnt depaitments with different De
mands

“Pending computation ot the additional 
requirements under each Dcm nd a 
lump sum provision of Rs 5 60 crores 
was included under Grant No 24 in the 
Budget Estimates, 1974-75 ”

which have been granted by this House

as likely expendituie resulting from 
these increases in the rates of Dearness 
Allowance The provision of Rs 5 60 
crores under Demand No 24 will now 
be surrendered and the Supplementary 
Grants have now been sought um.br the 
relevant Demands"

Well, it is obvious you have got this money 
Rs 5 60 crores, under Demand No 24
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tmt under this Demand, you did not spend 
thi* money; awl tfebt is why you My you 
surrendered tMt money and you now come* 
forward for the same amount under the 
different heads here. Now, the question 
that it asked by Mr. Sezhiyan—'and that i 
would like a l»  to put to you—is th is; 
whether you have paid these dearness al
lowances to the staff of the Gujarat Gov
ernment, to the employees of the Gujurat 
Govemmeht, under different heads, whether 
you have done that at all. This is the 
basic question.

SHRI PRANAB KUMAR MUKHEK- 
JE E : So far as the specific information 
is concerned, we shall hove to coiled it

(interruptions)

MR. DEPUTY SPEAKER: Well, ordei 
please. (fnteiruptiom) Now T will . .

SHRI PRANAB KUMAR MUKHER- 
lEfc: Sir, it has already been paid.

MR. DEPUTY SPEAKER : In that case, 
it is a ver> serious matter, because. . .  
(Interruptions1 Please, please, order plea so. 
Well, 1 draw your attention, shall I draw 
your attention to the Constitution ? Have 
you got the Constitution with you ?

DR. MAHIPATRAY MEHTA (Kutch): 
So long as it does not exceed, it is all 
right.

(Interruptions)

MR DEPUTY SPEAKER: O rder..
(Interruptionr) le t  us hear the Minister.

SHRI PRANAB KUMAR MUKHER- 
JE F : If it does not exceed the ariiount 
sanctioned by the Parliament, I do not 
know what is the objection.

(Interruptions)

MR. DEPUTY SPEAKER: All right; 
tet us now dtscuRS this This affects the 
fundamentals of this House. 1 do not 
want to obstruct; but 1 want to assert the 
rights of this House. And as I say it 
'iffain and again, 1 do not want anybody in

this country to  take tbit House for grant' 
ed. Too often we hear it Mid: “Oh, we 
take them for granted.” i do not like this 
at all. Now, if you have the Constitution, 
kindly turn to page 65, Article 114(1). 
Have you got i t?  it says: ‘No amend
ment shall be proposed to any such BUI 
in either House of Parliament which will 
have the effect of varying the amount or 
altering the destination of any grant so 
made.'

Under the Constitutional provision you 
can't have an amendment which ^ill alter 
the destination of the Grant. Here you 
have provided something on Grant No. 
24 and you have spent on something else. 
Does it not amount to altering the destina
tion of the Grant under Demand No. 24? 
This is what I want to know.

14 HRS.

SHRI B. V. NA1K (Kanara): It you
mean by destination the direction and the 
ultimate goal, it is something of the Ganges 
breaking itself up into the Delta. You 
ha\e got heie a lump sum provision of 
Rs. 5-1/2 crorcs. It is broken up into 
various items

MR. DEPUTY SPEAKER : We cannot 
play ducks and drakes with the Grants 
given by this House.

DR. MAHIPATRAY MfeHTA: It Is a 
lump sum provision. It has to be distri
buted under vaiious items.

SHRI P. G. MAVALANKAR: From
the reply given by the Minister, ore we 
to understand this’’ This amount of 
Rs. 5.60 crores was sanctioned under De> 
mand No. 24. He says that he surrendered 
i t ; he is reapportioning it into various 
branches.

MR. DEPUTY SPEAKER If h is spent 
under different heads, because there has 
been no sanction, no grant given by this 
House under those different heads—the 
House has given this under Demand No. 
24,—therefore, he wants to recoup that 
money by coming to this House with a
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why he is coming?

SHRl PRANAB KUMAR MUKHER- 
JE E : I would like to make a submission. 
Members have raised certain points. 1 
wotfd like to clarify those points tomor
row; we can take this up tomorrow.

MR. DEPUTY SPEAKER : Very well; 
very kind of you. Let me make these 
points. You can come up tomorrow about 
these things. This is point number one. 
The other is the very liberal use of the 
Contingency Fund. Well, technically, per
haps there is nothing to object to, but if 
you read the Article of. the Constitution— 
relating to Contingency Fund—you will
find, this is in respect of ‘unforseen ex
penditure'. Mr. Se^hiynn raised a number 
of points. I am thankful to hon. Members 
like Mr. Sezhiyan. because, only when we 
have very alert Members like these who 
are zealous of their rights, of the rights 
of the House . . .

SHRl K. S. CHAVDA tPatna) : The
Speaker did not thank me when I raised 
a point Df order in the morning.

MR. DEPUTY SPEAKER : I was not 
in the Chair to thank you. Definitely, 
it had caused Mr. Sezhiyan a lot of time 
and lot of labour and pains-taking to go 
into all these things. Therefore, wc ire 
very gniteful to him. You have to satisfy 
us whether these are covered under the 
provisions of the Constitution. And, num
ber three is this. I have just glanced 
through it. On 15th February, two day' 
before this House met, they had appropriat
ed something from the Contingency Fund, 
and on one occasion, on the 17th itself, 
the day when we met here, they appro- 

' priated something from the Contingency 
; Ftind.

SHRl PRANAB KUMAR MUKHER 
: JEE: This queestion has already been rais

ed and we are in correspondence with the 
, Speaker. We have expressed our view 

point to him and 1 referred to his latest 
communication in which he has directed 

y us n<>t to resort to contingency fund.

- But we .. . »pa«e.  ̂ '
when the Lok Sabha *fli; be in 
th« RaiJffl Sabha will, not be- w wmn* 
until the Appropriation Bill . . . . . .

MR. DEPUTY SPEAKER: Let me sup. „ 
(dement the information of my young 
friend. Where money is concerned,.,.

DR. MAHIPATRAY MEHTA: Practi
cal difficulties are there and that should be- 
kept in view.

MR. DEPUTY SPEAKER : Order, order.

I want to refer to this because he men
tioned the word 'Rajya Sabha'. I mean* 
no disrespect to Rajya Sabha, but so far 
as Money Bills are concerned, Rajya Sabha 
has nothing to do.

SHRl PRANAB KUMAR MUKHER- 
JEK : Appropriation Bills have to go to- 
the Rajya Sabha.

MR. DEPUTY SPEAKER : We are at 
the Demands now and not the Appropria
tion Bill.

SHRl PRANAB KUMAR MUKHER- 
JEE: I beg to submit that it has its impli
cations.

MR. DEPUTY SPEAKER: Jf Speaker 
has given you friendly warning or friendly 
advice, there is all the more reason you 
satisfy us tomorrow.

SHRl PRANAB KUMAR MUKHER- 
JEE: 1 have made my submission. It i& 
for you to decide. Whatever could not 
be contemplated- we can bring either 
through the supplementary demands or 
resort to contingency fund. I would lik? 
to have direction from the Chair. I can
not withdraw any money from the Con
solidated Fund unless I am authorised by 
the legislature. But if certain unforeseen 
incidents take place, from where have t 
to meet the expenditure ? For that con
tingency fund is provided. But what item 
has to be treated as foreseen or unfore
seen, that is a matter of individual judge
ment.
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MR. DEPUTY SPEAKER: Contingency 
fund is just for that purpose and that t* 
very correct. But when the matter comes 
before the House it is not a question -ol 
individual judgment, it is a question of 
collective judgment of the House and it h  
*1*0 the duty of the Government to satisfy 
this House that what they do is correct. 
After that the House will take the decision. 
The House is supreme.

Now I come to the third point. This 
seems <o be a tittle more serious. You 
will come forwaid with that.

Demand No. 49 page 22

Under the 'Half a Million Jobs Pro
gramme*, an Appientice twining scheme 
foi Agro Industries Centres under Gujara’ 
Agio Industues Corporation was sanction
ed at an estimated cost of Rs. 1.49 lakhs 
The Supplementary Grant has been neces
sitated to meet additional expendituie on 
this account.

Now, two questions aiise—whether this 
mt<nev 1 49 lakhs has been spent oi not 
That is the point that you must answei.

Mi Se/hiyan had pointed out to your 
Demand for the State of Gujarat—all the 
dem.'iuic togefhei— 1 mean the main de- 
m.unl not the Supplementary Demand for
1975-76. Please see page 54.

If you kindly look at page 54 you will 
find to your left iheic is mention of bud
get estimates for 1974-75 and revised esti
mates for 1974-75. Now, look to your 
right you will find the mention of budget 
estimates for 1975-76. Now, under “othei 
pi ogt amines" you find theie is a blank 
and theie is no demand granted In
1974-75 uko theie has been no demand 
granted undet this head. If there has 
been not even a token grant given to you 
from wheie did you spend this money. 
These are the few questions. I appreciate 
the gesture on your part that you will 
come ptcpared with a  reply to the House 
tomonow.

5HR1 PRANAB KUMAR MUKHE&- 
JE E : Sir, I would tike to submit that the 
hon. Members may make general obser
vations and I shall clarify these points, 
tomorrow.

SHRI K. S. CHAVDA: Sir. when the: 
demands ate sot in the correct form, it is 
useless to discuss them today.

(Interruptions)

MR. DEPUTY SPEAKER: Order,
please. Order, please.

SHRI PRANAB KUMAR MUKHEk- 
JE E : Sir, I would like to make a sub
mission for the consideration of the House. 
Today is Thursday and tomorrow is Fri
day \fter getting these demands passed 
on the Floor of this House we have to 
get them passed from Rajya Sabha also. 
After 26th March, House is not meeting. 
31st March is the last day of the financial 
year. The people of Gujaiat have been 
in gieat difficulties and there are adminis
trative problems. Therefore, I would sub
mit for your consideration, Sir, and for 
the consideration of the hon Members that 
I will try  to, during the course of even 
today, cover some of the points which the 
hon Members have mentioned, in my 
reply and if it is not possible today. I will 
pass on the information to you and to the 
hon Members tomonow.

(lnteruption\)

SHRI P. G. MAVALANKAR: Mr. De- 
puty-Spedkei. Sir, I am very sorroy that 
some hon. Membeis arc trying to bring 
in unnecessary controversies into the whole 
thing. This is not a question of Govern
ment versus Opposition. This is a qitev 
lion of the entire Parliament. We are 
here as ;i parliamentary watch-dog over 
executive actions, as you rightly pointed 
out. Some of my friends say that the 
people of Gujarat need sympathy, of 
course, they do. Therefoie, the whole 
point is, if you will kindly permit the dis
cussion to go on today, with the Minister 
explaining at! the constitutional and sub-



; staatial pd» tt» rti#e^^y  W M . i y a n t o -  
' day, :ta h n  i*pty tonMiww sod on that, 

if  .mJcessaty,. then* you may p e m ii tu s to  
a sk /u rtb e r  questions arising out of thc 
discussion, we can perhaps go ahead with 
the discussion today.

(Interruptions)

MR. DEPUTY SPEAKER : I under
stand the difficulties.

SHRI DfNEN 8 HATTACHARYYA 
(Serampore) : Sir, you have already pivcn 
your ruling. (Interruptions)

Mr . DEPUTY SPEAKER: Mr.
Bhattavharyya, this is not the way, be
cause it suits you at the moment. I cannot 
took at it in that way at ail. 1 do not 
like anybody to get the impression that 1 
can be pressurised. I do not want also to 
make a decision which would appear to 
be arbitrary. No, not at all. Whatever I 
say, I must carry some conviction with 
the House. 1 cannot be arbitrary. There
fore. let us not go into all that. Now, 1 
fully appreciate the difficulties of the Gov
ernment in regard to time and so on. 
But what are more important arc the 
Constitutional proprieties and if this 
House does not safeguard those things, 
then, what are wc doing here? Do you 
think that we are a rubber stamp? Is 
this House a rubber stamp ? 1 cannot do 
that. As long as I am here, 1 won't 
allow that. I think the Minister himself 
had realised that when he made the pro- 
posal earlier on that this item may be 
tak£n up tomorrow and that he will be 
ready with the answers although 1 should 
have thought that he should have been 
Iready because Mr. Sezhiyan had written 
i s  them quite some time ago, on the 
J4th and his Government should have 
taken more serious notice of the letter 
fent by Mr. Sezhiyan to the Speaker and 
touted through the speaker to the e*ecu- 
tfve, They should have taken more seri
ous notice of that and they should have 
come fully prepared with the brief to 

r ^ w & : p6 fnt by point The very fact 
ithat it has hot teen done is another

.If sJlOlild
exasperate; «*e*y one of you. ' Anything 
wrftuw hy you to  t i e  SeMfc** aad the 
Sgeatu^ iuwding ;.!̂  to the Governnww, 
whether it '» on this side o r  on that, side 
and that to he treated in this nonchalant 
and c^valier manner, would you apjweclata 
that ? They should have come forward. 
It is a fact that the Minister is not ready. 
Therefore, he made an offer earlier Oft 
that because he was not ready—I appre
ciate that—we should take up the item 
tomorrow. I agreed to that. Now. he 
has made a second request and 1 urn 
afraid ] will not be able to accede to the 
second request. 1 have accepted the 
first request. Here are some fundamental 
Constitutional things. If some money has 
been spent which has not been granted 
by this House, which has not been 
appropriated by permission of this House, 
then, something very irregular has gone 
into these demands and the whole thing 
should be recast. Therefore, How can 1 
accept that we start discussing and then 
he will satisfy us tomorrow? This is a 
point of order fundamental to whether vs  
can discuss this or not. Unless this point 
of order is disposed of, we cannot take 
it up. This is the difficulty.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): This Appropriation Bill has 
to be passed by both the Houses, tinirr- 
ruptions) My submission is this that this 
Appropriation Bill has to be passed by 
this House and by the Rajya Sabha 
before they rise. And it is for considera
tion—of course, the Chair has to give its 
ruling—whether instead o f postponing 
the discussion, the discussion cannot be 
completed and later the ruling may be 
given ? This may be considered because 
of the urgency of the matter and because 
it has to be passed by both the Houses 
before a certain date, before Rajya Sabha 
goes for recess. <fnteruptions).

MR. DEPUTY SPEAKER: Normally 
it should have been my pleasure. The 
House, as I said, must function in com*
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pi etc cooperation with the Minister for 
Parliamentary Affair*, with the leaden of 
the opposition end with the Members. 
We must do that. Otherwise, we cannot 
get on here. But h en  1 have said just 
now, certain very fundamental constitu
tional questions have been raised. T must 
be satisfied that no grave constitutions*I 
improprieties have been committed which 
have gone on into the Supplementary 
Demands; that is the main point. If cer
tain grave irregularities have gone into it 
on which the Minister has not been able 
to satisfy me and the House, then how 
can we take it up at all 7 That is the 
point. The whole thing has to be recast. 
And if there is a question o f time we 
should hav: thought about it. If there 
is the question of time, if the Executive 
wants us that we should be prepared, 
then the Executive should be more expen- 
ditious to answer the points which Mr. 
Serhiyan has asked through the Speaker 
on the 14th Today it is 20th and six 
diiys have passed. Why did they not do 
that ? Why onh this Parliament be rushed 
through and the Executive goes on in its 
own snail speed or in its own horse 
carriage speed? That is the main diffi
culty.

14.25 hrs.

1‘ONDICHFRRY BUDGET, 1975-76 
GENERAL DISCUSSION, DEMANDS* 
FOR GRANTS ON ACCOUNT (PON
DICHERRY), 1975-76 AND SUPPLE
MENTARY DEMANDS* FOR GRANTS 

(PONDICHERRY), 1974-75

MR. DEPUTY SPEAKER: Now wc 
go on to the next item—Pondicherry. In 
(his also the same difficulty.

SHRl SEZHIYAN (Kumbakonam): 
Mr. DepMy Speaker, Sir, the items Nos: 
17, 18 and 19 . . .

MR. DEPUTY SPEAKER: There are 
two Demands one is on vote on Account. 
Which Demand you are referring to ?

SHRl SEZHIYAN: I will make my 
submission on the Supplementary De
mands for 1974-75 on Pondicherry. I 
want to make one submission. Whenever 
I want to  make a point, it is not with 
a view to stall the business of this House: 
It is for the general benefit of the entire 
House. As a Member of this House, 1 
want to see that the Constitution and the 
parliamentary procedures are correctly 
followed.

MR. DEPUTY SPEAKER : You must 
realise my difficulty. I come to this Ctaur 
without prior reading of all these papers, 
t have never seen the papers before 1 
come here. If  I have some background 
reading. 1 will be able to follow it. There
fore, I have to listen to yon very carefully. 
This is my misfortune.

SHRl SEZHIYAN: I prepared this 
one because I thought that it was nay 
painful duty that 1 should take op this 
matter not with a view to stall the busi
ness ot this House, but probably to he'p 
the House; in that spirit, I am making 
this point. Now, 1 am taking up the Sup
plementary Demands for Grants of Pomlt- 
chcrry. Let us take Demand No. 6  on 
pages 4 and S. Here, I am particularly 
intcicsted in item No. (b) on page 5. It 
reads as follows :

“(b )  Consequent on the failure of 
monsoon in 1974, several drought relief 
measures have had to be taken in the 
Pondicherry and Karaikal regions of the 
Unton Territory. These measures are 
estimated to involve an additional ex
penditure of Rs. 23.55 lakhs in 1974-75 
for which this Supplementary Grant has 
been sought.”

Again, Sir, we are going back to the 
same basis on which 1 contested the 
Gujarat Demands earlier. This had been 
due to monsoon in 1974.

•Moved with the recommendation of These amounts had not been given in ,  
the Presiden t the Budget 1974-75.
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Sir, It you look at the very drafting at 
page 5, yoi? will find that this amount of 
Rs 23 55 lakhs for which the new Supple- 
'mentary Demands asked for comprises of 
five items, that is—

{I > Public Health, Water Supply
and Sanitation (Plan) Rv 3 55 Lakhs

(2) Agricultural Facilities Rs 3 50 Lakhs
<3) Minor Irrigation Rs. 13 50 Lakhs
(4) Relief works and ")
C5) Other Works J  Rs 3 00 Lakhs

Sir, if you see that asterisk put for all 
these four items, and if you read the new 
«ub-heads, the Government themselves 
concede that these 41 e the new sub
heads That means they are not being taken 
cate  or provided for in the Budget of 1974 
75 Therefore, these are all new schemes 
liew services foi which—-if we sec (b) it 
the bottom which leads as follows : 
"Consequent on the failure of monsoon is
1974, several drought relief measures have 
had to be taken in the Pondicherry and 
JCaraika! regions of the Union territory—I 
axa not here to say that we should not 
attend to those we should have done 
th a t

I am not here to say that we should 
not attend to the drought areas We 
srhould attend but we should do it in the 
proper Constitutional way

You have spent the money on schemes 
Much have not been contemplated in ori
ginal Budget You yourself concede that 
these ate all new services, but you b<»ve 
spent the amount on them That goes 
against the principle enunciated earlier 
namely that without an appropriation made 
try this House for a specific purpose, if it 
is not provided m the original Budget, it 
.cannot be spent

One more point The Budget Estimates 
« f  1974-75 was presented in March, 1974, 
Actually we passed it in April after so 
much of wrangling. There the original 
grant provided was only Rs. 27.45 lakhs 
in  Demand No. € Therefore nothing 
could have been saved That means a

new service has been undertaken without 
the specific sanction of Parliament The 
amount has been drawn from the Con
solidated Fund, which goes against the 
veiy basis of spending out of the Cooso* 
lidatcd Fund only after a Budget 
provision has been made That w the 
m<un point 1 want to make.

After this comes the vote on Account 
for Pondicheirv The amount gi\en at page 
No 2 is Rs 25 6  lakhs, Here I want to 
point out a veiy basic thing wh'ch the 
Government has failed to do Vote on 
Account is given to enable the Govern
ment to carry on until the Demands for 
Grants and the passing of the General 
Appropriation Bill As the vote on Ac
count is a formal Business there is no dis
cussion in the House on it, the idea being 
simply that the Government's functions 
should not come to a standstill bacause of 
the absence of voting and the House 
authorising expenditure

As the purpov* of the \Ote on Account 
is to keep the Government functioning, 
it cannot be used as a means to obtain 
Parliament’s approval for new services, it 
is a well established financial procedure 
that without getting Parliament’s sanction 
for a new scheme no amount should be 
spent but Parliament may take sometime 
to pass the general Demands and the gene* 
ral Appropriation Bill Even here it takes 
us to April or May, but on 1st April they 
should have the amount and, therefore, they 
come m for a Vote on Account But 
when a Vote on Account n  passed bv this 
House, an undertaking is given by the 
Government that the Vote on Account is 
not intended to be used for expenditure 
on new services But that undertaking has 
not been given here

If you take the Vote on Account for the 
expenditure of the Central Government for
1975-76, at page 5 in item No. 4 (I) # 
is stated:

“Although the provision included 
in the Vote on Account is shows on the 
basis of one-sixth of the estimated pro
vision or the whole year, ths Vots on
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Accont a  not intended to be used tor 
expenditure on new services.”

*p»t ip the Vote on Account is given 
without discussion, and, thereore, whenever 
a Vote on Account is passed, Government 
gives an undertaking to this House that 
the Vote on Account will not be taken 
recourse to for new services because only 
after the passing of the entire Demands 
they can go to new services.

in the Pondicherry Budget the last item 
reads:

"Proportionate expenditure during the 
five months, April to August,
1975, is estimated at Rs. 8.25 
crores, compiling of Rs. 6-14 
crores on revenue account and 
Rs. 1.61 crores on Capital Ac
count. The distribution of the 
estimated amount for the various 
services and purposes is appended".

But they have not given the undertaking 
that none of the amounts will be spent to
wards a new service.

This is a grave lapse because we are 
passing this vote on account for about 
five months and during this five-months 
period if they want to use the amounts 
granted by us under vote on account to 
new services, the House can not prevent 
that Whereas, I think, the Central Gov
ernment gives undertaking to this effect, 
but that undertaking has not been given. 
At this stage, even if the Minister given 
an assurance that it wilt not be spent, it 
is not enough. My point is that a mere 
assurance of the Minister is not sufficient 
that the Pondicherry vote on account bill 
is passed on these incomplete statements 
because if we pass the appropriation bill 
on vote on account, this is based on the 
other items also, because the Appropria
tion Mil is baaed on the incomplete state
ment and the President has already given
his recommendation on the 14th March
1975 wherein it fa stated that:

“the President having been informed, 
the subject matter of the pro
posed bill, etc. etc. . . .  and also

the bill will be introduced in the 
Lok Sabha immediately after the 
demands for grants on account 
for expenditure in the Union 
Territory of Pondicherry for the 
financial year has been voted."

That means the President on 14th has 
given his consent for incurring this expen
diture on the basis of this demand, if 
this demand is defective, then the President 
h.iM not been given the full material on 
which he could give his recommendation. 
Therefore, Sir, unless they give the under
taking here and send a fresh biit to the 
President and get the sanction of the 
President on the basis of the full complete 
background given by them, they cannot 
introduce the Appropriation Bill and get 
it passed. Therefore, on these two accopnts,
1 teel that the Supplementary Demand is 
defective and the vote on account based 
on the defective statement is also defective. 
Thank you.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
PRANAB 1CUMAR MUKHERJEE): Sir, 
regarding the Supplementary grants I would 
like to submit, as the hon. Member has 
mentioned about the new items like minor 
irrigation relief works and other works, 
these are not new sen ices and the total 
giants which was originated as the first 
Supplementary, that has not been exceeded. 
Therefore, the point which the bon. Mem
ber mentioned that we have spent some* 
thing for which we were not authorised, 
dres not arise because is  the original first 
supplementary grant for which money was 
sanctioned, that demand was not exceeded 
toy creating the new service. These a n  
more or less new items which were brought 
within the purview of the service. These 
are not the new services which are crea
ted. Regarding the vote on account the 
undertaking which the hon. Member has 
mentioned, my submission is that there are 
no new services in the vote on account 
and 1 can give the assurance that no new 
services will be brought within the pur
view of the vote oo account that may 
fulfil the requirement of the hon. Member.
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Rsgardioj the information fives to the 
President, Sir, the usual practice of giving 
the full information is that the facts ate 
submitted to President and after getting 
H recommended by him, these are placed 
before the Mouse.

MR. DEPUTY-SPEAKER: Well, 1 think, 
I will have to uphold what the Minister 
has said, because these are only sub-heads. 
They are not the new services.

SHRl SEZHIYAN : Even, within sub
head, if it is not accounted for, they should 
provide for it. I would also like to know 
from the Minister whether there has been 
» saving within the demand. If there is 
a saving, you can go further on a conti
nuing service but here there is no saving 
and the service is new.

MR. DEPUTY SPEAKER: That is why 
lie has come forward with a Supplementary 
demand.

SHRl SEZHIYAN : Supplementary de- 
? mauds are not for the amount already 
spent but for the amount to be spent. Let 

; him give me an assurance that this amount 
,;pf Rs. 23.55 lakhs is the one which i$ 

going to be spent after the appropriation 
bill is passed.

5 MR. DEPUTY SPEAKER: That is the 
^crucial point.

SHRl SEZHIYAN : Because it has been 
said that consequent to the failure of mon- 
s<x>n in 1974, several drought relief 
measures have had to be taken, do you 
mean to say that this going to be taken 
hereafter. If it means that due to the 
failure of monsoon in 1974, drought relief 
measures are going to be taken after the 
26th of March, I cannot believe that.

SHRl H. K. 1.. BHAGAT (East Delhi): 
Personally I entirely agree with the miai- 
teris explanation. But hypothetically speak- 
tog, even accepting Mr. Sezhiyan’s argu
ment that no provision was made in the 
original budget, the question would be 
whether the Lok Sabha cm  vote this g n a t

or not. I invite your attention to article 
t  l 6 ( i  ) a f the CottstitutkHt:

“Notwithstanding anything in the fore
going provisions ctf this Cttifrter. 
the House of the People shill 
have power—

(c) to make an exceptional grant 
which forms no part of . fte 
current service of any financial 
year.”

So, even then the Lok Sabha is entitled 
to vote it.

MIR. DFPUTY-SPEAKER: Let him
come forward, with the plea of exceptional 
giant then. Here it is question of supple
mentary grant. Let us not mix up the two.

I have upheld the contention of the
minister that these are new sub-heads 
under a service that has already been sane- 
tinned by this House. I would not stretch 
it further because that would be too much 
inhibiting the Government. But the only 
question is whether this amount of
Rs. 23.55 lakhs which you mention here 
has been drawn and spent or not.

SHRl PRANAB KUMAR MUKHER- 
JF.E; This has been spent out of the
savings.

UR. DEPUTY-SPEAKER: That sounds 
u little difficult. As far as I am concerned,
I will accept what the minister says. But 
he himself will be responsible for what
ever be says. I would draw your attention 
to the fact that the original gram is only 
Rs. 27.45 lakhs. Would you say that there 
has been saving to the extent of Rs. 23.55 
lakhs out of it ?

SHRl PRANAB KUMAR MUKHER- 
JEE: The new sub-heads are minor irri
gation relief work and other works; Cer
tain items have been spent, I did fwt 
say that all the items have been spent. 
The total amount spent it  Ra. 13.7 lakhs.

SHRl SEZHIYAN: There *  no saving. 
Please take the Demands for Grants for
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the Union Territory to r 1973-76. There 
yew find the budget estimates, the revised 
estimates etc, If you take pages 6  and 7, 
Demand No. 6  Revenue, the Major Head 
is 289—Relief on account of- Natural Cala
mities. What is the grand total for the 
year ? The budget estimates for the year 
1974.75 is Rs. 27 45 lakhb and the revised 
estimate is Rs. 61.98 lakhs. Therefoie, 
there has not been any saving. But the 
budget estimate for 1975-76 is Rs 48 
lakhs.

Then 1 Hill come to the four individual 
items. The first item is Public Health. Water 
SiippU and Sanitation Plan; the second is 
Agricultural Facilities Plan and the next i‘ 
Minor Irrigation Plan. If you take these 
four items, yon will find that none of the 
items has pot any budget estimate, le t 
me come to the details Public Health. 
Water Supply and Sanitation—Accounts for 
1971-74 nil. Budget estimate ml; revised 
estimate Rs. 3,55 lakhs Agricultural Faci
lities Plan—197V74 accounts nil; budget 
estimate 1974-75 nil; revised estimate 
Rs. 3.50 lakhs. Minor Irrigation Plan— 
1973-74 accounts nil; budget estimate 1974- 
75 ri’l; revised estimate Rs. 13 50 lakhs 
Other Works Plan— 1973-74 Accounts nil. 
Budget estimate 1974-75 nil and revised 
estimate Rs. 3 lakhs So. these aie not taken 
out of any savings. Thev have been treated 
bv themselves as new items for which no 
br.fget provision has been there. Though 
they hiue asked for Rs. 23 5 lakhs, even 
if they spent a pie without the sanction of 
Parliament, it comes against our Supple
mentary Demands.

MR. DF PUTY-SPK AKER : May I give 
a wuid of advice to the Minister ? If a 
wrong statement is given to the House—I 
am nol saying this is a wrong statement - -if 
it is inadvertent, even then it needs an 
apology. If it ts deliberate, then it becomes 
a very serious matter, because h  becomes 
a question of privilege. Now, may I ven
ture to give him some advice ? Do not give 
your answer in a.huff “it bat been dona 
within savings’* or "it has not been done”, 
without consulting your office. Go into (be 
figure* and come with something definite.

I0LSS/75— 8
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Why do you unnecessarily get into trouble ? 
Supposing that it is proved by figures (hat 
what you are saying is not correct, would 
it not be better foi you to do it that way In
stead of making a statement here and hav
ing to retract it?  And then, if you make 
a deliberate statement, it becomes serious. 
Take the easy waj out; don't get into 
trouble. Go into the details and satisfy 
yourself and then come before the House.

SHRf PRANAB MJMUAR MUKHER-
II 1 f can teply to this point if you like.

MR DFPUTY SPI AM R • These ate po
ints of outer which he h:is raised and I my
self cannot make un my mind here. If you 
;>re \eiv strong about if ami say “No1 this is 
0 )e coirect position". 1 will take a risk— 
but if will not be my risk; it will be your 
risk, If it is proved later on that you have 
delibeiately misled the House, it becomes 
very serious.

SHRI PRANAB KUMAR MUKHER- 
Jl-F : What I was suggesting . . .

MR DEPUTY SPEAKFR : These are 
points of order. We have not started dis
cussions at all.

swnror «r*rf . tpr *  farr frawr 
*ir n r* *  f r t  i

(Interruptions)

MR DEPUTY SPEAKER : I will do it 
with their consent, I will nol be aibiirary.

SHRI H. K. L. BHAGAT : Sir, in any 
point of order which is raised, the whole 
question would be whethet it goes to the 
substance of the matter or n o t (Interrup
tions ). Let us consider this question dispas
sionately. The question it whether this grant 
forms part of the original schemes or not.

MR, DEPUTY SPEAKER : That point 
has been disposed of.

SHRI H. K. L. BHAGAT: I am not ar
guing on that point 1 am arguing on the 
point of order; 1 am not touching that point 
at all—which the Minister has answered and 
you have upheld. What 1 am submitting 
is that the whole question is whether the
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Lok Sabha can vote this grant or n o t 
That is» the question wifh regard to the 
point of order. How the grant is described 
is not, to my mind, the retd question or 
the crux of the matter; the crux of fee 
natter is whether the Lok Sabha is com
petent to past the gram or not. {Interruptions).

The Chair may not agree and you may 
not agree, but please listen to me. T am 
saying that the substance of the matter is 
that the Lok Sabha is competent to pas* 
mis grant under 116 (c). I would respect
fully submit that, when a Section says that 
the Lok Sabha is competent to do >t under 
116 (c), the taw of interpretation is that 
we should go to the substance of the matter 
The carts go to the substance of the matter, 
whethei competence is there or not. They 
go to the substance of the jurisdiction and 
not the mere form of it. (Interruptions). 
That is the law of interpretation, whether 
in substance the jurisdiction of the court 
or the House exists or not. If in substance, 
the jurisdiction exists, I think, there should 
be no question of point of order.

SHRr H. N MUKHLRJF.E (C alcutta- 
North East) : I am provoked by whjt Mt. 
Bhagat has, said in tegard to the point of 
order which >ou ar; trying to dispose of 
and which you have virtually disposed of, 
Vou are only being held tin:

We are not discussing the theoretical 
question of the rights of the Lok Sabha. 
Since yesterday, you have been repeating 
tO your several rulings that the methodo
logy of the exercise by the Lok Sabha of 
Its jurisdiction specially in regard to finan
cial matters is defined in the Constitution 
hi a manner which we have got to follow 
ff we are not to stultify ourselves. That 
being so, if the methodology cannot be 
pursued on account of a certain lack on 
(he part of the Government, this mattei 
has got to be postponed. You have very 
tightly pointed out Mr. Sezhiyan bavin* 
Written an earlier letter on the 14th of 
"this month to which no answer was vouch
safed to him or to the Hoose, through the 
Speaker. The Government has hod an

entire opportunity of examining this matter 
and satisfying you and the House about i t  
They have not succeeded in doing th a t 
Therefore, this is a' question where the 
satisfaction of certain methodologies pre
paratory to the Lok Sabha exercising aH 
Its sovereign jurisdiction rights are con
cerned and, since those things have not 
been satisfied, you are right in setting tip 
a  kind of precedent that you are laying 
by giving a ruling that you have already 
indicated.

MR. DEPUTY SPFAKER : Now. Irt 
me first deal with Mr. Bhagat's point of 
order.

SHRI H. K. I .  BHAGAT: A submis
sion.

MR. DEPUTY SPEAKER: That i*» right. 
>cu have made a submission to me. 1 

must respond to that.

1 should not be misunderstood, i have 
heard the substance of your submission. 
What is the substance of your submission ? 
The substance is that this House has the 
supreme right to \o te any grant That is 
the substance T uphold.

Secondly, 1 also uphold that this House 
can give an exceptional grant Yon have 
pointed out the relevant provision of the 
Constitution. But my difficulty here is that 
we are not discussing the exceptional grant. 
We are discussing a supplementary grant

Now, let me explain that a supplementary 
grant can be given in two wa> i. firstly, 
by way of additional money for a service 
that is already in operation because the 
money is not enough and, secondly, for 
a new service which will be voted for by 
this House. The substance is also that not 
a single pie, more than what has already 
been appropriated by tbe Appropriation law 
enn be spent Therefore, even if it is a 
supplementary grant, it must first be voted 
by the House before you can spend. This 
is a position that we we concerned with.

This is what J was trying to advise the 
Minister, not to rush fn with these figures be
cause I am myself getting confused. Now,
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scoepting that this House has that supreme 
right, it is also my duty, as the servant of 
this House, to see that everything is put 
before the House in the proper order so tin t 
the Moose knows what it is doing. If 
from the submissions of the hon. Members, 
it Appears that there is something which is 
not quite in order, how can I say to the 
House, *<3086 your eyes and go ahead”7

SHRI PRANAB KUMAR MUKHER- 
JEE; Sir, the hon. Member's contention is 
that we have spent more than what we are 
given. My contention is not that. The 
original grant was Rs. 27.45 lakhs; the 
supplementary grant is Rs. 9.75 lakhs and 
24.78 lakhs grant is what is being asked 
for. The total comes to Rs. 61.98 lakhs 
which has been shown by the hon. Member 
tig the revised estimate. Out of that, the 
amount which has been spent is 13.7 lakhs. 
Therefore, it is not a fact that we have 
spent more than what actually we are given. 
Wc are actually given Rs. 27 45 lakhs plus 
Rs 9.45 lakhs and this we have already 
intimated to the hon Member when he 
w.\nfed to have this information.

15 hrs.

S1IKI ShZHIYAN; When ?

SHRI PRANAB KUMAR MUKHER- 
)l E: 1 think, it was on the 18th March.

SHRI SEZHIYAN: I have not received 
the letter. What about the new Services ?

MR. DEPUTY-SPEAKER : Let us be 
'cry clear. About new Services, I have 
^id that these are only sub-heads and I 
uphold what the Minister say* that these 
>*re sub-heads under the Services that the 
House has already sanctioned. We should 
not go into that extent to tie the hands of 
(he Government that within the Services 
they have been granted, they cannot do this 
*>"d that.

Here hi a letter, a  copy of which has 
iwt been brought before me, in which the 
Government has given a reply and this 
"■» been passed on to Mr. Sezhiyan; this

b  what they say. This letter is dated 18th 
March, 1975 from a Deputy Secretary, 
Department of Economic Affairs, Ministry 
of Finance. They have enclosed the infor
mation, and have said:

“On drought relief measures, for which 
the Supplementary Grant of 
Rs. 23.55 lakhs hits been sought 
in Grant No. 6 , the expenditure 
incurred in the current year so 
far has been as follows:—

Lakhs
(1) Public Health, Water Supply

and sanitation 1 6 6

(2) Minor Irrigation . 10 76
(3) Relief works . . .  1 21

T otal 13 63

Well, this is what the Minister has contend
ed that the total grant, original and supple
mentary came to Rs. 61.98 lakhs.

SHRI PRANAB KUMAR MUKHER-
II F: Including this Supplementary Demand, 
it will be 61.98 lakhs.

MR DFPUTY-SPEAKER : Already
there is Rs. 27 4^ lakhs and Rs. 9.75 lakhs. 
That is the total grant already given. And 
he says that he has spent Rs. 13.63 lakhs 
out of the saving. This is his submission.

SHRI SEZHIYAN: if it is true that sav
ing is there, why are they coining for this 
supplementary grant ,

MR. DEPUTY-SPEAKER: I think, the 
points are clear. Point number I is that 
the money that has been ven t, has been 
spent out of the saving and that is what 
he says. I will accept that.

Second! v, if they come for more money 
because they think more money will be 
needed, how can we object to that ? It 
is quite in order.

About the Vote on Account 1 would 
take a lenient view. Although it is neces
sary that the Government should hove given 
the undertaking that no new Service will
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be undertaken by this, us they do elsewhere, 
1 would take this as a clerical error and 
accept what the Minister says on the floor 
of tite House as part of the assurance ant) 
wc can go ahead with the Pondicherry 
budget

SHRI H. M PATEL (Dhandhuka): I 
would request that at least in your ruling 
you may not say that this is a clerical 
error, because it is a matter of considerable 
Mcnificance and ought not to be allowed to 
occur again. Thereto)c ...

MR. DEPUTY-SPEAKER: Therefore
I Si'id that I Mill take a lenient view. ...

SHRI H M. PATTI: But not as a
result of a c'cticjl crioi It is an over
sight of a vei\ serious nature .

SHRI S. A SHAMIM (Srinagar): It is 
a ministerial error

SHRJ H. M PVTTL. . which they must 
reel if>.

MR. DEPUTY SPFAKER: I hope in 
future wc shall keep this in mind that in- 
vaiiabl) wc shall get this assurance ... 
Unterriiptions) You know what is the 
definition of a Secretary to the Govern
ment of India— a glorified clerk

SHRI S A, SHAMIM: That is true of 
the Minister. He is onlv a glorified ser
vant.

Demand No 1 

LLCIM \  riVfc ASSEMBt Y

MR. DEPUTY-SPFAKER : Motion
M oved:

"That a sum not exceeding Rs. 2,06,000 
on Revenue Accormt be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course o f payment during the financial year 
commencing front 1st April, 1975 in respect 
of ‘Legislative Assembly'.”

Demand No. 2

Aomjnmtkator

Mr. DEPUTY-SPEAKER : Mottos
moved:

“That a sum not exceeding Rs. 4,000 on 
Revenue Account be granted to the Presi* 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
ot 'Administrator’.*’

Demand No, 3 

C'ouncii o f M inisters

Mr. DFPUTY-SPFAKFR Motion 
moved:

“That a sum not exceeding Rs. 2,33,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Tciritoiy of Pondiehcrry 
to defray the charges which will come in 
ci urse of payment during the financial v»ai 
commencing fiom 1st April. 1975 in respect 
of ‘Council of Ministers’.”

Demand No. 4 

Adwnistrvtiom oi J ysncF

Mi. DFPUTY-SPFAKER : Motion
moved:

‘That a sum not exceeding Rs. 6.08,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Administration of Justice’.**

Demand No. 5 

ELtcnoNS

Mr. DKPUTY-SPEAKER: Motion
moved:
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‘'That a stud Dot exceeding fta. 1,84,000 
ea Revtaws Account be granted to the Presi- 
ifeat on account, out of the Consolidated 
Ftmd of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment daring the financial year 
commencing from 1st April, 1975 in respect 
of ‘Flections*"

Demand No. 6  

RrvcNUL

Mi. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding Rs. 20,02,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondichcrry 
to defray the charges which witl conic in 
couise of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Revenue’."

Demand No. 7 

Sales T ax

Mr,"  DfcPUl Y-SPfcAKER : Motion
moved:

That a sum not exceeding Ra. 3.19.000 
on Revenue Account be granted to the Piesi- 
dent on account, out of the Consolidated 
f "nil ot the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Sales Tax’."

Demand No. 8  

T axes o n  V ehicles

Mi DEPUTY-SPHAKRR: Motion
nioved:

‘ That a sum not exceeding Rs. 68,000 
«• Revenue Account be granted to the Presi- 

o» account, out of the Consolidated
,lnd of to  Union Territory of Pondicherry

to defray the charges Which will come in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of 'Taxes on Vehicles’.”

Demand No. 9

StCKETARUT

Mr. DFPUTY-SPFAKER : Motion
moved:

‘That a sum not exceeding Rs. 8.73.000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will comc in 
course of payment during the financial year 
commencing from 1st April, 1975 in respect 
of ‘Secretarial'"

Demand No. 10 

D istort Administration

Mr. DEPUTY-SPFAKl R . Motion 
moved:

“That a sum not exceeding Rs. 18.20 000 
on Revenue Account and not exceeding 
Rs. 4,29,000 on Capital Account be granted 
to the President on account, out of the Con
solidated Fund of the Union Terntory of 
Pondicherrv to defray the charges which will 
come in coursc of payment during the finan
cial year commencing from 1st April* 1975 
in icspect of ‘District Administration’."

Demand No. 11 

Trbasuky and Accounts ABMjNisrsiATiON

Mr. DEPUTY-SPEAKER: Motion
moved:

‘T hat a sum not exceeding Rs, 5,86,000 
on Revenue Account be granted to the Piesi- 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges Which will come in 
course of payment during the financial >v»r 
commencing from 1st April, 1975 in respect 
of Treasury and Accounts Administration'.’'



231 Pvndleheiry Budget JMARCW 2ff,W)5J 107J.W , • 212

Demand No. 12 

l»OU<K

Mr. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding Rs. 32,92,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
I und of the Union Teuitory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial yeai 
commencing from 1st April, 1975 in icspect 
of ‘Police’.”

Demand No. 13 

Jails

Mr DEPUTY-SPFAKFR: Motion
moved:

‘That a sum not exceeding Rs 1,68,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment during the financial yeat 
commencing from 1st April, 1975 in respect 
of ‘Jails.’.”

Demand No. 14 

Stationery and Prinung

Mr. DEPUTY-SPEAKER: Motion
moved:

“That a  sum not exceeding Rs. 5,21,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
eouise of payment during the financial year 
commencing from 1st April, 1975 in icspect 
of ‘Stationery and Printing'.”

Demand No 15

M iscellaneous A dm in istrative  G eneral 
Services

Mr, DEPUTY-SPEAKER: Motion
moved:

"That a  sum not exceeding Rs. 3,65,000 
on Revenue Account be granted tp the PnaS- 
dent on account, out of the Consolidated 
Fond of the Union Territory of Pondkherjy 
to defray the charges which will come fat 
course of payment during the financial year 
commenting from 1st Apiil, 1975 in respect 
of ‘Miscellaneous Administrative General 
Services'."

Demand No. 16 

R e tire m e n t Be n lf h s

Mr DFPUTY-SPEAKER: Motion
moved

’That a sum not exceeding Rs. 9,24,000 
on Revenue Account be granted to the Ptesi- 
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to defray the charges which will come in 
course of payment duiing the financial yeat 
commencing from 1st April, 1975 in respect 
of ‘Retirement Benefits.’.”

Demand No. 17 

Public  W orks

Mr. DEPUTY-SPEAKER: Motion
moved:

‘T hat a sum not exceeding Rs. 87.69,000 
on Revenue Account and not exceeding 
Rs. 56,88,000 on Capital Account be grant
ed to the President on account, out of the 
Consolidated Fund of the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Public Works'.”

Demand No. 18 

F ducation

Mr. DEPUTY-SPEAKER : Motion
moved:

“That a sum not exceeding Rs. 1,38,22^000 
on Revenue Account and not exceeding 
Rs. 13,000 on Capital Account be granted
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to tbe President on account, out of the 
Cknuo&dated Jfuod of tbe Union Territory 
ct Fondicherry to defray the charges which 
will come in coun t of payment during the 
financial year, commencing from 1st April, 
1975 in respect of ‘Education’."

Demand No 19 

M e o i c a i

Mr. DEPUTY-SPEAKER : Mf tion
moved:

"That a sum not exceeding Rs. 71,14,000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
Fund of the Union Territory of Pondicherry 
to deft ay the charges which will come in 
course of payment during the financial >c'tr 
commencing from 1st April, 1973 in respect 
of 'Medical'.”

Demand No. 20

(NFORMAHON AMO PUBllCTn

Mr. DFPUTY-SPEAKFR : Mot urn
moved:

“Thu* a sum not exceeding Rs 3,59.000 
on Itacnue Account be granted to the Presi- 
utnt on account, out of the Consolidated 
I und of the Union Territory of Pondicheiry 
to defray the charges which will come m 
course of payment during the financial year 
-onmencing from 1st April, 1975 in respect 
of ‘Information and Publicity'.”

Demand No. 21 

Labour and Employment

Mr. DHPUTY-SPFAKER : Motion
moved:

"That a sum not exceeding Rv 5,22.000 
on Revenue Account be granted to the Presi
dent on account, out of the Consolidated 
1 und of the Union Territory of Pondicherry 
to defray the charges which will come in 
C’>ur*e of payment during the financial year

commencing from lit  April, 1975 in respect 
of ‘Labour and Employment*.”

Demand No. 22

Social  W elfare

Mt DEPUTY-SPEAKER . Motion 
moved :

“That a sum not exceeding Rs. 22,76,000 
on Revenue Account and not exceeding 
Rs. 13,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund <Jf the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during 
the financial year commencing from 
1st April, 1975 in respect of ‘Soctal Wel
fare’.’

Demand No 23 

C ooperation

Mr. D EPU TY -SPL\K tR : Motion
movca :

“That a sum not exceeding Rs. 7,50,000 
on Revenue Account and not exceeding 
Rs. 5,32.000 on Capital Account be 
granted to tbe President on account, out 
of the Consolidated fund of the Union 
Territory of Pondicherry to defray the 
charges which will come in course of pay
ment during the financial year commencing 
from 1st April, 1975 in respect of ‘Co* 
operation’.”

Demand Mo. 24

M isceilan bou s G eneral  Econ om ic  
Services

Mr. DFPUTY-SPFAKER: Motion
moved :

“That a sum not exceeding Rs, 3,33.000 
on Revenue Account be granted to the 
President on account, out of the Consoli
dated Fund of die Union Territory of 
Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April,
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1975 in respect of ‘Miscellaneous Geaerol
Economic Services’."

Demand No. 25

A griculture

Mr. DEPUTY-SPEAKER. Motion 
moved :

“That a sum not exceeding Rs. 37 00,00(J 
on Revenue Account and not exceeding 
Rs. 2,44.000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Territory 
dt Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Agriculture’.”

Demand No 26 

A n im al  H usbandry

Mr. Dl PUTY-SPFAKFR : Mi lion
moved •

“That a sum not exceeding Rs 7,19,000 
on Revenue Account and not exceeding 
Rs. 83,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated fund of the Union Territory 
of Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from M  April, 
1975 in respect of ‘Animal Husbandry’.”

Demand No. 27 

F isheries

Mr. DF PUT Y-SPEAKER • Motion
moved :

"That a sum not exceeding Rs. I ft,75,000 
on Revenue Account and not exceeding 
Rs. 21,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Territory 
of Pondicherry to defray the charges which 
WiP come is course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Fisheries*."

Demand No. 28 

C o m m u n it y  D e velo pm en t

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a kum not exceeding Rs. 15,22,000 
on Revenue Account and not exceeding 
Rs. 35,000 on Capital Account be granted 
to the President on account, out of the 
Consolidated Fund of the Union Tcrritorj 
of Pondicherry to defray the chargcs which 
wtll come in course of payment during the 
financial year commencing from 1st April. 
1975 in lespect of ‘Community Devdop- 
ment’.**

Demand No. 29

Indus ntiL!>

Mr DFPUTY-SPI- AKER . Motion 
moved :

“That a sum not exceeding Rs, 3,78,000 
on Rt venue Account and not exceeding 
Rs S.22 000 on C apital Account be grar.tid 
to the President on account, out cf the 
Consolidated fund of the Union Territory 
of Pondicherry to defiay the charges which 
will come in course of payment dunng the 
financial year commencing from 1st April, 
1975 in respect of ‘Industries'."

Demand No. 30 

F ood  and N utrition

Mr DEPUTY-SPEAkl R . Motion 
moved .

“That a sum not exceeding Rs. 1,23,000 
on Revenue Account be granted to the 
President on account, out of the Consoli
dated Fund of the Union Territory of 
Pondicherry to defray the charges which 
will come in course of payment during the 
financial year commencing from 1st April, 
1975 ip  respect of 'Food and Nutrition'.’’

Demand No. 31 

Electricity

Mr, DEPUTY-SPEAKER : Motion
moved :
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“That a  « m  net exceeding Rs. M,83,000 
on Revenue Accouat and not exceeding 
Rs. 38,16,000 on Capital Account be 
granted to the President on account, out of 
the Consolidated Fund of the Union Terri* 
lory of Pondicherry to defray the charges 
which will come in course of payment 
during the financial year commencing from 
1st April, 1975 in respect of ‘Electricity’ *

Demand No. 32 
Ports and Pilotage

Mr DEPUTY-SPEAKER • Motion 
moved :

“That a sum not exceeding Rs. 1,89,000 
on Revenue Account and not exceeding 
Rs. 1,22.000 on Capital Account b* granted 
to the President on account, out of 
the Consolidated fund of the Union Terri
tory ol Pondicherry to defray the charges 
which will come in course of pavment 
during the financial year commencing from 
1st April. 1975 in respect of ‘Ports and 
PiJoUge'.”

Demand No. 34 

Lt a n s  t o  G o v f r n m e n t  S e p v a n is

Mr DFPUTY-SPEAKFR Motion 
moved :

‘T hat a sum not exceeding Rs 11,94,000 
on Capital Account be granted to the 
President on account out ol the Consoli
dated Fund of the Union Territory of 
Pondicherry to defray the charges which 
wQl come in course of payment during the 
financial year commencing from 1st April, 
1975 in respect of ‘Loans to Government 
Servants’.”

Demand No. 4 

Ad m in istra tio n  o f  J ustice

Mr. DEPUTY-SPEAKER: Motion
moved ;

“That a Supplementary sura so t exceed
ing Its, 64,000 on Revenue Account be

granted to the President out of the Conso
lidated f  und of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
erf March, 1975 in respect of ‘Administra
tion of Justice'.*’

Demand No. 5 

F l e c t i o n s

Mr D FH U T Y -SPF^ER : Motion
moved :

“1 hat a Supplementary sum not exceed
ing Rs 2,000 on Revenue Account be 
gi»ntcd to the President out of the Conso
lidated Fund of Pondicherry to defray the 
chargcs which will come in course of pay
ment during the year ending the i la t  day 
of Mai eh, 1975 in respect of‘Electioni>'.”

Demand No. 6  

Revenue

Mr D t PUTY-SPfcAK.FR Motion
moved

“That a Supplementary sum not exceed
ing Rs 24,78,000 on Revenue Account 
be gi anted to the Piesident out of the Con
solidated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the yeai ending the 31st day 
of March, 1975 in respect of ‘Revenue’.”

Demand No. 7 

Sales T ax

Mr DbPUTY-SPEAKER • Motion 
moved :

"That a Supplementary sum not exceed
ing Rs. 30,000 on Revenue Account be 
granted to the President out of the conso
lidated Fund of Pondicherry to defray 
the chaises which w8 i  come in coarse of 
payment during the year ending the 
31st day of March, 1975 in respect of 
‘Sales Tax’.”

Demand No. 8  

T axes o n  V eh icles

Mr. DEPUTY-SPEAKER: Motion
moved :



Rs, t,<m  pp Rwenwe ’ACcbont be grafted 
to tbe President out of tbe ConwrfidJkted 
Fund of Ponfflcberry todefrey thecharges 
which will come in course of payment 
during the year ending the 31st' day of 
March, 1975 in respect of Taxes on Vehi
cles’.”

Demand No. 9

Secretariat

Mr. > DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 76,000 on Revenue Account be 
granted to the President out of the Con
solidated Fund of Pondicherry to defray 
the charges which wOl come in course of 
Payment during the year ending the 31st 
day of, March, 1975 in respect of ‘Secre
tariat*.”

Demand No. 10 

D istrict  A dm inistration

Mr. DEPUTY-SPEAKER : Motion
moved ;

“That a Supplementary sum not exceed
ing Rs. 39,000 on Revenue Account be 
granted to the President ont of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31rt day 
of March, 1975 in respect of ‘District Ad
ministration*.**

Demand No. 11 

TREASWty and  A c co u n ts: A d m inistration

Mr. DEPUTY-SPEAKER: Motion
moved *.

“That a Supplementary sum not exceed
ing Rs. 58,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the ye& ending the 31st day

? i f ' l i j i u t e h , o f  'Treatm* *ad 
A ccounft Adtain*stratfcfc,/ r ■

• DeaiandNa ''tl--, .■>? •’ <■'*■ ?■. ■ 
' P o u c b  '

Mr. DEPUTY-SPEAKER: Motion
mo ved :

“That a Supplementary sum not exceed
ing Rs. 2,89,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charge« which will come in course ot 
Payment during the year ending the 31st 
day of March, 1975 in respect of ‘Police’.”

Demand No. 13 

J a il s

Mr. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 13,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of ‘Jails*.”

Demand No. 14 

Stationery  and P rin tin o

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 22,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in coarse ot 
payment during the year ending the 31st 
day of March, 1975 in respect of 'Stationery 
and Printing*,”

Demand No. 15 
M is c e l la n e o u s  A d m in is tra tiv e  General 

S erv ices

Mr. DEPUTY-SPEAKER: Motion
moved :

"That a Supplementary sum, not exceed
ing Rs. *.0 b0  on Reveaue Account be
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granted to die President oat of the Consoli
dated Fuad of Pondicherry to detray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of •Miscel
laneous Administrative General Services’.”

Demand No. 17

Public Works

Mr. DEPUTY-SPEAKER: Motion
moved :

'‘That a Supplementary sum not exceed
ing Rv 7,73,000 An Revenue Account and 
not exceeding Rs, 1,63,000 on Capital Ac
count be granted to the President out of the 
Consolidated Fund of Pondicherry to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March. 1975 in respect of ‘Public 
Works’.'’

Demand No. 18 

Education

Mr. DLPUTY-SPEAKFR: Motion
moved : -

“That a Supplementary sum not exceed
ing Rs. 13,27,000 on Revenue Account be 
gi anted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March, 1975 in respect of ‘Education’.”

Demand No. 19 

M e m cal

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 3,32,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course cf pay
ment during! the year ending the 31st day 
of March, 1973 in respect of *MedicaF"

Demand No. 20 

Inform ation  and  P u blicity

Mr. DFPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceed' 
ing Rs. 17,000 on Revenue Account he 
granted to the President out of the Consoli
dated fund of Pondicherry to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1975 in respect of ‘Infor
mation and Publicity’.”

Demand No. 21

lABOUR A.ND FMPIOYMLNT

M r. DFPUTY-SPFAKER : Motion
moved :

‘That a Supplementary sum not exceed
ing Rs. 34,000 on Revenue Account be 
granted to the President out of the Consoli
dated Fund of Pondicherry to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March. 1975 in respect of 'Labour and 
Employment’.”

Demand No. 30 

Food and N u tr i t io n

Mi DhPUTY-SPEAKER: Motion
moveJ :

“That a Supplementary sum not exceeding 
Rs. 13,000 on Revenue Account be granted 
to the President out of the Consolidated 
Fund of Pondicherry to defray ths charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of ‘Food and Nutri
tion'."

Demand No. 32 

Po rts and  Pilotage

Mr. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceeding 
Rs. 13,000 on Revenue Account he granted
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to the President out of the Consolidated 
Fond of Pondicherry to defray the charge* 
which will come in course of Payment
during the year ending the 31st day of
March, 1975 fat respect of ‘Ports and Pilo
tage’.”

SHRI ARAV1NDA BALA PAJANOR 
(Pondicherry) ; I beg to move *.

“That the Demand for Grant on Ai count 
tinder the head ‘Administration of Justice' 
be reduced by Rs. 100”

{Need to have a High Court (Judicial
Commission) at Pondicherry f l ) ]

“That the Demand foi Grant on Account 
under the head ‘Election!.’ be reduced to 
Re. 1’ .

[Postponement of elections without an) 
reason wthsocver (2 )]

“Thai the Demand for Grant on Account 
under the head ’Elections’ be reduced by 
Ra. 100"

[Need for bolding elections immediately
<3)1

‘Thai the Demand for Grant on Ac
count under the head ’Revenue’ be icduccd 
by Rf 100"

[Collection of tax machinery and their 
failure to uphold the human consideration 
in view of drought conditions in Pondi 
cherry (4)]

“That the Demand for Grant on Account 
wider the head Taxes on Vehicles’ be re
duced by Rs. 100”

[New taxes on vehicles and then but den 
on common men (5)}

“That the Demand for Grant on Account 
under the head ‘Secretariat’ be reduced by 
Rs. W0"

(Need to remove anomalies arising out 
4 f Third Pay Commission Report («)]

"7>at the Demand for Grant on Account 
under the bead Treasury and Accounts 
Administration be reduced by Rs. 100”

[Administration's failure in proper mana
gement of accounts (7)]

“That the Demand for Grant on Account 
under the head ‘Police* be reduced by 
Rs 100'

[Reorganisation of the Police Force in the 
Union terntory of Pondichery (8 )]

“That the Demand for Grant on Account 
under the head 'Public Works' be reduced 
by Rs 100"

{Had conditions of roads in the Union 
tertitor> of Pondicheriy (9)]

“That the Demand for Grant on Account 
undti the head 'Fducation be reJuced to 
Re. 1

[failure to announce Third Pay Commii- 
sions scale!, foi the Education Department 
(10)]

“That the Demand for Grant on Account 
under the head ‘Fducation1 be reduced by
Rs. lw r

lP<iy anamolics and the poor condition ot 
the ituchers and the college ptotessors 
<11»]

’ Tli.it the Demand foi Grant on Account 
under the head ‘Medical' be reduced b> 
Rs. 1 0 0 ”

[Need for opening of new health centres 
in ettiy  \illuge ( 1 2 )}

‘That the Demand for Grant on Account 
under the head ‘Labour and Fmplovment’ be 
led need to Re 1”

[Failure to check problem of unemploy
ment (11)]

“That the Demand for Grant on Account 
under the head "Labour and Employment* 
be reduced by Rs. 100“

[Magnitude of unemployment ( l 4 «j
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"That the Demand for Grant on Account 

under the head ‘Ports and Pilotage' be re
duced by Rs. 1 0 0 "

fNeed for a port at Karakal (15)1

Mr. DUPTY-SPEAKER : The cut 
motions also ore before the Mouse.

"•SHRl JAGDJSH BHATTACHARYYA 
(Ghatal) : Mi. Deputy-Speaker, Sir. I rise 
to speak on the Supplementary Demands 
lor Giants on Pondicherry. Sir, it is an 
irony that the budget has been presented 
to this House for obtaining the approval of 
this House when it should have been legi
tim ately  proper (hat the budget should have 
been p.issed bv the Pondicherry Assembly 
and bv the elected representatives of the 
people Wc have seen. Sir, that during the 
last two sessions two to three such budgets 
for other States were also got passed by this 
House. After the last elections, a represen
tative Government was formed in Pondi
cherry but this did not Inst long But there
after no elections were held there and no 
representative Government was allowed to 
be formed. Why should it be so 0 After 
all Pondicherry is a small place and has 
a popu’ ition of 4,71,707. fn m> opinion 
it should not take more than 5/6 days pre- 
paragon to hold general elections there but 
still elections are not bein* held there Sir, 
we would have discussed the Gujarat 
Budget a little earlier but for the fact that 
the discussions has been postponed till 
tomorrow on some constitutional consi
deration In Gujarat also, as in Pondicherry, 
elections are not being held. However, in 
recard to Gujarat the Govenment have 
taken the r>osition that due to some agita
tion « political instability prevails there 
and in addition natural calamities like 
famine and drought have also been the 
contributing factors for the postponement 
of dec Hon there. But T ask the Govern
ment, what factors, political or natural 
calamities—are standing in the wav of the 
Government to pmtnone elections in Pondf- 
cerrv The truth of the matter is that the

*The original speech wn* delivered in 
Bengali.

ruling party dots not led  that the present 
situation in Pondicherry is favourable for 
them and they will not go in for elections 
there unless the situation turns favourable.

Sit. the present budget has been prepared 
bv tiic bureaucrats, who are presently run
ning the Pondicherry administration and is  
presenting this budget to this House the 
hon Minister has done nothing more than 
set vmt’ a cooked dish. But can one deny 
thm budget do not, in any way, represent 
the wfches of the people and their repre
sentatives, .it no stage, of the formulation 
of the budget demands had any say. In 
regard to other States whose budgets were 
passed by this House in the recent past 
there are many MPs represented in this 
Hous“ and through their participation in 
the discussion they represent the cross 
section of the people of the State but in 
the case of Pondicherry we have only one 
member in this House and judged from this 
angle the people's wishes cannot be fully 
represented here. Therefore, I must say 
without any hesitation that the present 
budget does not reflect the hopes, aspira
tions and the wishes of the people for 
hom money is being sanctioned.

Sir, you are well aware of the function
ing ot the Aurobindo Ashram in Pondi
cherry- 1 have nothing to do with their 
religious activities but 1 can say from ray 
personal experience 1 have visited Pondi
cherry—that they are doing very good work 
in the sphere of education. They have 
drawn up a plan for the rehabilitation of 
peop1? and are also trying their best to 
develop cottage industries there. I feel, Sir, 
that a good work done by an organisation 
should not only be commended but the 
State Government should come forward to 
give some financial assistance to that or
ganisation. I do not know whether any 
provision has been made in this budget 
for financial assitaoce for the activities 
sponsored by the Ashram but I  would sug
gest that adequate assistance be given to 
them.
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Sif, Poftdkberry ha» a  small poet The 
sea u  calm. During my visit to Pondicherry 
I had found that many wine shops have 
bpuriai' up and foreign liquor is very much 
in use Where from does this foreign 
liquor come ? Surety they are being smug
gled into Pondicherry and this has to be 
stopped. I must also say that Indiscriminate 
issue of licences for betting up wine shops 
has also to be looked into. With the in
crease in the number of licenced shops the 
chanccs of growth of unauthorised shops for 
spuriou? wine also increase. Therefore, it 
is my submission that the number of such 
shops should be reduced

I  do not want to discuss in detail the 
different demand contained in the budget 
because there is nothing new m it Wc ha\e 
seen the Central budget as also the budgets 
of difffTcrent States. If  the people think that 
these budgets will do them good then the 
Pondicherry budget will do good to the 
people of Pondicherry also but I can say 
with certainly that during all these years of 
their power, this G ovt have done nothing 
which has contributed to the prosperity of 
the people and the present Pondicherry 
budget will also go the same way. Through 
their actions, they have pushed the country 
towards disaster and nothing better can be 
expected of them
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the Union Territory of Pondicherry. It 
n  only in the last Session we have had 
discunion here on the Supplementary De
mand*.

Now, it »  one year since the Operation 
lo p p k  was carried out in Pondicherry and 
the democratic Government was sent oat 
by the ruling party here in alliance with 
others We have been demanding that elec
tion should be held in Pondicherry and the 
democratic Government should come into 
being there so that all the problems in 
that area could be solved, because u  is 
only such a democratic Government that 
can solve the problems there. Sitting here 
miles away from Pondicherry* the Govern
ment and the Ministry is totally unaware 
of what is happening there and how things 
are being mis-managed and the people a n  
being harassed and are being more and 
more exploited. That is the reason why 
this demand is being reiterated and it has 
the support of all the sections of the public 
in Pondicherry. Since 1947 people in this 
country have been having parliamentary and 
democratic institutions. When you talk, 
here of those who are being led by Shri
3 ay a Prakash Narayan and the attack on 
these very institutions, then why is it that 
you deny to the people of Pendicherry, 
who are demanding precisely a democra
tically elccted Government through which 
they would be able to solve their own 
problems 1 for one do believe that we 
should defend these institutions and see 
that they are pioperly utilised and not 
misused nor dismissed away whenever the 
ruling party or the Government may like. 
This demand is a demons of the democratic 
movement of all democratic sections with
out exception, in this area which is far 
away in the South and is neighbouring to 
the State to which I come from.

There are \ a nous problems there which 
have been pestriag the people for a very 
long time the bureaucratic attitude of the 
Government and the administration in Pon
dicherry to-day. making it impossible far 
the people there to get tbe problems solved

SHMMA71 PARVATHGf KRISHNAN for instance an anomaly that existed in the 
(Coimbatore): Mr. Deputy-Speaker, Sir, implementation of Central Pay Scales for 
we are new discussing again the Bodget for the Govern vent employees in Pondicherry.
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The Government notified in March 1970 
that the Central pay scales would apply to 
the Government servants in Pondicherry. 
This was made applicable to all the sections 
Bui still there were some who were left 
out, for instance the employees of the 
Government Press in Pondicherry. Re-
peatedlly, one memorandum after another 
was sent by them and finally it is as late 
as November, 1974 that a communication 
was sent by the Ministry of Home Affairs 
here to the Finance Department in Pondi
cherry that the Central scales would also 
apply to the employees of the Cential Go
vernment Press. It is very strange that it 
took years for the Government to re
move this anomaly and that loo -after 
repeated representations. Then why is it 
that tlwy cannot give effect to this with re
trospective effect ? Why should these emplo
yees be penalised and not have the benefit of 
the pay wales from the date the other Gov
ernment employees in Pondicherry received 
them ? This h  a question that the Minis
ter has got to look into and see that this 
injustice is overcome because these employe
es have been suffering all these years on 
account of discrimination.

In the Education Depaitmcnt teachers are 
not getting the benefit of the Pay Commis
sion's recommendations. Here is another case 
of discrimination. Here again the bureau
cratic administration without any democra
tic content ts running the Union Territory 
and the people have been left to the mercy 
of the bureaucratic administration.

Unless and until the Central Government 
which to-day is responsible for the conduct 
of administration and the affairs of Pondi
cherry takes up these issues and they give 
immediate effect to them., this discontent 
will contiune ano you should not be sur
prised if disturbances follow out of this dis
content.

Similarly, you loiow, Sir, that throughout 
tiie South, we are today  having very severe 
drought conditions and side by side with 
the drought conditions, we are also facing 
famine conditions. In this State, the pro
vision of drinking water facilities ana' the 
need to give drought relief to the people

there as well as drought advances twd re
lief ip the eniplayees of the Government 
has become a matter of very prime impor
tance and I hope that the Minister will nee 
to it that these issues are taken up immedi
ately and they become part and parcel of the 
budget that he is putting before us.

Sir, in conclusion, 1 would once again 
appeal that the elections in Pondicherry 
should no longer be delayed because unless 
and until those clectiops take place and 
people are given an opportunity to choose 
the government of their liking, I am afraid 
that things will go from bad to worse and 
this area is going to be neglected. As I 
have already seen in my State, Tamil Nadu. 
\ ariouh fortes are making their voices heard 
ano they are trying to create divisions there
by violating the provisions of the Constitu
tion and such a contagion might also be 
icflected in Pondicheny. The people of 
Pondicherry have, to their credit, a very 
valiant struggle that they fought in liberat
ing this territory. These people who are 
loyal to the traditions of our country should 
join vhc mainstream of our country and 
they should not continue to have the Presi
dential Rule and extension of this Rule 
there. This only means violations the 
fundamental rights that are enshrined in 
oui Constitution.

1 would once agtun appeal that the people 
o[ Poncicherry may be given the opportu
nity to choo&e a popular Government of 
their liking.

SHRl ARV1NDA BALA PAJANOR 
fPomlichciry): Mr. Deputy-Speaker, Sir, 1 
feel so much pleased that so many Members 
have taken so much interest in Pondicherry. 
The Members from the Communist Party 
(Marxist) also expressed their sentiments 
for the people of Pondicheny. Sir, I  am 
the lone Member of Pondicherry but 1 tun 
very much amused that owing the last 
session, practically, for so many days, they 
were mentioning about Pondicheny. But, 
when it comes to question of the people’s 
wish, 1 hardly find even those Members 
who raised some technical points are present. 
1 do not know whether the ruling party
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members are going to support I  nm see* 
ond lo  none in asking for the elections 
there. But, so far as democracy is con
cerned, 1  am forced to believe that we a n  
abusing the spirit ana are only trying to 
keep the form. I  can very w dl tell my 
friend) who are speaking from this side 
that simply asking for the election. Every* 
day we are asking for the same and we 
have sumbitted memorandum after memo
randum. We are speaking very high about 
the people’s rights, fundamental rights to 
have their popular Government and all that. 
But, finally, if they do not decme and if they 
do not make up their minds to have elec
tions, I  do not think that there will be 
elections to uphold the true democracy in 
this part of the country. Pondicherry 
may be a small terrtory. I  won not in 
agreement with Mr. Sezhiyan's argu
ments regarding the constitutional is
sues that he raiseo. It is governed diret- 
ly by the Government of India now. 
Outing the last two occasions, we have 
been pressing that Pondicherry must be 
treated as a  State. Every time we will 
speak, about unity of the country but fail 
to see Pondicherry has a pecutar character 
unit) in itself. People speaking different 
languages from Andhra Praoesb, Kerala and 
Tamil Nadu are here and, practically, the 
entire South is represented in Pondicherry 
territory.

1 think somebody from that side ai 
least should get up and say that they are 
ait for the election and Vote for my cut 
motions. In to-day's papers I  saw that 
some very responsible Member from Pondi
cherry belonging to the ruling party said 
that their image has now gone up there. 
In the recent elections they were able to 
capture a majority of the seats in the 
Municipality. But, Sir, I would like to 
bring to the notice of this august House 
that the 'elections to the Municipality took 
place some time in the year 1968.

When they dissolved this Assembly last 
year even prior to that they suspended the 
Municipal Chairman and kept the elections 
in abeyance for one year. Now, those who 
were elected as Municipal Councillors in 
1968 have conducted the Municipal Chair- 
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man elections and thereby have captured the 
power in majority of municipalities and 
Commiune Panchayats. I t virtually amoun
ts to going hack to 1968. I  think the same 
principle may be adopted here and they 
may extend the Parliament by five years 
and postpone the elections of Parliament 
also for five years and say popular demo
cracy is well kept in our country.

Sir, so far as Pondicherry is concerned 
it seems Members are interested only In 
certain terminology or scandal but not in 
the welfare or sufferings of the people. 
I am thankful to Mrs. Pavathi Krisbnan for 
highlighting certain real problems of my 
State.

Sir, I  do not blame the administration 
there. Some people say that it is because 
of bureaucratic Government over there 
that our problems have been neglected. I  
am of the view the young officers or the 
administrators over there are forced to do 
certain duties. If they do not do their 
duties they will be sent off. 1 will hold 
the Central Government responsible for it 
and will not blame the bureaucracy alone. 
As far as they are concerned they are put
ting in their best. Naturally, they cannot 
respresent the viewpoint of a particular 
place as a Member can do in the legislative 
Assembly. So, we cannot criticise the au
thority over there leaving the Central Gov
ernment free from this anomaly.

Sir, I am of the view that Pondicherry 
should be recognised as a State. The Gov* 
ernment of India have been giving certain 
reasons to oppose this demand. When we 
met the Home Minister he told us about 
the financial viability and when we met 
the Finance Minister he was giving us a 
different answer.

Sir, we have to go to the Home Minis
ter as far as our personal problems are 
concerned hut they am not given due con
sideration. The matters which were sent 
to the Central Government long back are 
still pending. Sir, I  will try to show bow 
negligent this Government has been towards 
Pondicherry. Sir, this year Is known as
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International Women’s year. The dejwe 
transfer tool: place in 1962 the Indian 
Succession Act has not been extended to 
Pondichery so far. In Pondicherry there 
are certain people who have renounced their 
civil status and they are governed by code 
dvi( and for their women their ri^its are 
governed there. For people who are direct
ly governed by code civil there is no prob
lem but people who are Christians and not 
renounced and not governed by code civil 
the Hindu Succession Act is not applicable. 
Also the Hindu Marriage Act is not applic- 

' able. So, you must realise the Christian 
women who have not renuounced their 
civil status an? not having right in their
property and this is a very primitive posi
tion. Sir, even this simple point we have
been urging over a number of years and
the Central Government is not considering 
the same.

Sir, Mrs. Parvathi Krishpan mentioned 
about the pay anomalies. While speaking 
on last year’s budget 1 suggested appoint
ment of a Commission to rectify these 
anomalies. The entire Education Depart
ment, Press and some other departments 
have been left out and even where pay 
scales have been announced there are very 
many anomalies. So, they can send a 
Commission and rectify this anomaly. Un
less this is done in an urgent manner the 
consequences will be unpleasant.

Sir, then 1 talk of the Government ser
vants, I must think of the ex-French staff 
also Sir, in the year 1954, they never con
templated as to what their future will be? 
So, they simply opted for the Fncqch pay 
scales and some of them opted for the 
Madras pay scales. Subsequently, Sir when 
the Central schemc was introduced, it was 
beneficial to them. So once again, an option 
was given to them and many of them opted 
for the Indian pay scales. Now, Sir, in the 
year 1968 or 1969, when it was reopened 
before the 1970 Commission, to Goa, they 
gave tine other option to opt for Indian 
pay Kales. Now I would plead with this 
Government that they should give one more 
option to the ex-French staff of Pondi
cherry, Karaikal, Mahe and Yanam to opt

for the faotatn pay eeafei *> that you can 
have a  better •droinistration and they will 
*tso be satisfied. Since these ptopte a rt 
itt a minority, they cannot pTess for their 
democratic rights. Even if  they are right, 
It is thrown into the dost bin. As a  Mem
ber of Parliament, I  can press for their 
rights only here and die Government of 
India would do the needful to these inno
cent and poor people.

When the Railway Minister was speak
ing on the other day, he was speaking about 
the extension of rail services and other 
things. But Sir, for one full year, to my 
State, not a single train was run. When 1 
represented, they never cared for it. Pondi
cherry is the Headquarters of my Union 
Territory; Karaikkal is another territory; 
Mahe is another pprtion and Yanam is 
another poition. No tram tfas run to these 
places. Now, they speak about the reason
ableness of extending the train services to 
these places. What is the time involved? 
We have to go by train from Madras to 
Pondicherry. Some Member was speaking 
about this and he said that wc can go by 
train from Madras to Pondicheiry. We can
not go by a thiough train. One has to get 
down at Vfllipuram, wait for eight hours, 
get another train and that will take another 
eight hours to cover a distance of about 25 
miles. This is the way the trains are being 
run Now, to Kuraikkal, u train starts at 
about 9.45 AM at Mayman and that rea
ches at 12.15 PM and the distance covei- 
cd is only about 20 miles. When we repre
sented this nwtter, they explained away 
that it is not economical foi us to run 
trains to these small towns. If the train ser
vices are untimely, how can they be econo
mical? The tiain services suit neither the stu
dents nor the officers nor the busi
nessmen. The train services suit 
them. It is alright for them to 
come before the House with the statistics 
that out of the 1500 trains which were can
celled, about J300 trains have been restored 
and only about 2 0 0  remain cancelled. My 
complaint is that, so for as Pondichcrry is 
concerned, they are not paying any atten
tion considering the welfare of the people. 
That is the reason Why they are not even 
thinking of conducting elections.
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Now, I come to my next point regarding 
the power position. Ia  regard to power, 
we a tt  mainly dependent upon Tamil Nadn. 
We have to go with a bogging bowl to 
Tamil Nadu to get power. In regard to 
power that is coming from Kerala via Tamil 
Nadu, we have to first beg Tamil Nadu 
and then send our begging bowl through 
Tamil Nadu to Kerala. Sir, four years 
back, as a matter of policy, they proposed 
that we should have a thermal plant. When 
this was proposed und when the report 
was sent as early as 1973, no reply came 
from the Central Government. Today, 
from (he Budget papers, I find that they 
are not contemplating the setting up of 
this (hcimul plant under the Plan. The 
unfortunate thing is, they cannot take up 
new schemes on their own. Sir, I will 
not take your time unnecessarily. Practi
cally. 73 per cent of tbe amount is spent 
on overheads. They just provide for a 
certain amount of administration and for 
certain staff. There are no plans and there 
are no progressive ideas, t do not even 
consider this as a Budget. There is no 
point in discussing about the constitutional 
nicetics for a long time forgetting about 
the people and their interests.

Then, Sir, Ariyttnguppum river is another 
project. Some Members «poke about the 
port facilities at Pondichcrry. When it is 
a question of poit facilities, instead of un
loading the fertiliser at Madras and Cudda- 
loie, it is better and economically viable 
for them to pass on a certain quantity 
to Pondicherry also. Sir, if the Ariyangup- 
p&m river is fully utilised we can have 
berths and so on and they can unload it. 
Bat, we do not even find this scheme in 
the* Plan. They have provided only Rs.
4 hik’hs oi Rs, 5 lakhs for the port ferti
lities These are only eyewash program
mes. When I go back to my constituency, 
1 am not able to say anything to my peo
ple. They ask, ‘what have you achieved’?
I can only say that 1 had been to Delhi 
and I saw the big tamasha there, that 
they spoke for so many days about our 
State blit there has been no benefit Some 
o f them are so ignorant that they ask ‘Are

you that Member who is involved in the 
licence scandal ?’ That is how they ask. I 
fed very much annoyed when they ask 
like this.

If this is the way we are going to func
tion, how can we go ahead? We are get
ting stuck up in technicalities. As an ad
vocate I have been bored for 15 years 
whenever there is a hair-splitting argument 
going on about whether it should be melva- 
ram or whether it should be kudivaram. 
Now even in Parliament that disease has 
crept in. This is the kind of thing that 
has been the real block for our progress. 
Those days ate over. We must go to the 
spirit of the thing. What for have we 
been sent here? Last time, when I faced 
election, Shrimati Indira Gandhi along with 
Shri Kamraj who is not here, but who 
is always available in the Central Hall, 
along with other people contested against 
us and got defeated. Then people thought 
that at least they would take it in the 
proper spirit and serve them. But they 
joined together m an unbody manner and 
threw us out of power. Now the people 
ate saying, ‘Let progressive-minded people 
get together and cocoe to us. We will 
once again elect you. We will see to it’. 
Bat I do not know what is in their mind 
and why they are postponing elections, thus 
denying the people their right by this kind 
of undemocratic methods.

When I speak about this, I do so without 
any political motivation. I say this because 
if wc are sincciely interested in tbe people, 
we must go back to them with a clean 
conscience and a dean slate. I am very 
pi oud that you, Sir, expressed in favour 
of our rights, members* rights, Parliament’s 
rights as the supreme authority and all 
thnt But if you see the condition in our 
turitory. what is the position? Tf we take 
one after another of the Items m the bud
get, I  find hardly a single item of interest 
to me. That is why I am sorry to say 
this thnt I do not know whether we are 
being misled. A sum of Rs. 23 lakhs is 
mentioned in connection with drought re
lief. I do not know from where it has 
come. I am not interested ia argument
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because that i* so t the mam idea. There 
was drought and people w en suffering. The 
Government came forward with a begging 
bowl to the Central Government The 
Central Government said they would give 
Rs. 38 lakhs. Subsequently it was reduced 
to Rs. 23.55 lakhs.

When it is a question of spending, they 
say i t  is a matter of policy. We will not 
give you. You must adjust within the plan 
itself'. Because of that, our Government 
was forced to adjust this drought relief 
fund within the plan. Where from they 
have taken this amount, I  am not competent 
to say. They spent it and it is for a  good 
efttise and the people are happy about it. 
But at the same time, this is a  Union 
Territory. You are directly governing it. 
Therefore, when you speak about policy 
matters, you have to take it in your own 
sphere as part of your own territory. It is 
a backward territory. You must give the 
amount from your pocket, either from the 
consolidated Fund of India or from some 
other source and not ask to adjust it within 
oar own funds. If you ate going to ask us 
to adjust within our plan, then we will ask 
for Statehood. We are not like Shri Karu- 
nanidhi, the Chief Minister of Tamil Nadu, 
who is asking for autonomy. We are ask* 
ing for our own administration, a better ad- 
ministration which will manage in a better 
way. If you are not going to do it, I am 
afraid you will be encouraging separatist 
tendencies. Already the separatist ioea is 
gaining ground which is opposed to the 
unity idea which alone can promote the 
welfare of the people on the whole.

Once again I  appeal to the Prime Minis
ter who* I  think, will be listening from 
somewhere and to the other Ministers. It 
if unfortunate that I  see here only the 
Minister of State for Finance. This is a 
subject in which every one of you should 
be interested. This it the Territory that 
has given the unifying colour for the State. 
You speak very highly of i t  But all the 
time, you are only interested in the Ashram. 
You forget that theie are many other placet, 
than the Ashram. I  am also interested

in the Ashram. My atone is Awrtnda 
Bala Pajanor. My father was «, devotee 
of the Ashram. But this matter wfll not 
end there. We must take a  composite view 
of i t  You must take full interest tot the 
entire territory. If  you do that for Pon
dicherry, I am sure you will do it for 
other States also. This Can be a model for 
you.

Last time also we had askeo for a High 
Court. When you have a Judicial Commis
sioner's court for Goa and otjjer ptaoes, 
you are denying this to us, I  do not know 
for what reason. You have double stan
dards.

Then I request you to send a Commis
sion to our Territory because it is a back
ward lerritry  industrially. In the Plan, 
1 see you are having an Industrial Deve
lopment Corporation. But the amount 
you are allotting is more like the time 
allotted to my party in this House. I  am 
very grateful to the Deputy-Speaker that 
he has given me quite a long time. But 
if I have to speak on the Railway Budget, 
1 am given only 3 minutes.

MR. DEPUTY-SPEAKER: This is a 
special case bccausc you come from that 
area. You are the lone representative of 
the area.

SHRI ARAVINDA BALA PAJANOR:
1 am very grateful to you for giving me 
more time. I  can only mention this now. 
The Business Advisory Committee should 
see to it that a minimum of 5 minutes 
is allowed to a party. I am allowed only
2 minutes on Steel and Mines and 3 minut
es on Shipping and Transport Withia this 
time, what can I express? That is why I  
say we are only adhering to the form of 
democracy, not the spirit of i t

1 have a number of other matters to 
speak about. So far as the Pondicherry 
public servants are concerned, the Health 
Minister said this morning that they ate toy
ing to unify the pay scales, I am happy 
about i t  Even seven months ago, we sent 
a representation to the Health Minister
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aiottag Ĥms MooudiMi. A technician in the 
Wttiisigdon Hospital it paid two lime* the 
emolument* of his counterpart ia JIPMAlt 
hospital. An twsUtant i* paid not even 
three-fourth of hi* counterpart in Lady 
Hardinge Hospital. Within the same 
country, you are having this kind of discri
mination. If you are not going to solve 
this problem for which we sent a petition, 
do you expect us only to speak in this 
Parliament which will be just playing to 
the gallery?

That will not serve any purpose.

Once again 1 appeal to you: please send 
us a Commission so that it can go into 
the anomalies and rectify them and also 
look into other matters which need looking 
into anu do tbe needful so that we can 
have a better administration there with 
good and conferred government staff u> 
serve the people as is expected in a demo
cracy.

*.o vwm (w**f » f tn r) : OTRrsr sft, 
<TTfWt % VXS IT f® ifff
T*Bt 'p tw  it f t  f a i ja  iff r

ww g % foiifcut i t  unfr
% tar *m p i
«w to t  f*F &  nim i n  vtjrt fasranr 
^n% <n*r wreV ^ ^ pt ^  tk t m
i f t l l t  *Ft TW »t% t ^Tet^Ts 3PT
’Wpt % ’TT̂ T *T m  V t.W T
fc«t «R5i iftvr firm <jt i «rfow 

^  w R m t % *%?rar % xnt
w n n ? r  f a n * f  i 3*% srfr «t*r

|  fa*T JWfF TOt Tt WW
**wr *, raft ftw sm t  % *nf **

% from *i * m  wit |>
« f *pc

^ »ftRjraR
TOjfar fr«rr n rrp r fiw j w r  %$ 

fUrr &tm *rr -afar vm  t  <n* 
*wts Hnrnt kxvq ff,

tft ̂  ift wwt fv «nrt wm r,
nit «fWt inrox^t, *ft irpw 3* 
efcft % y t  ^  tfW .a rtfc  
wftfe four srtsircrt t

anr «njr <re MY 3Rfr anpr
hs w N  ^ for % fir* o t
nanr «rr «rfk  aft s *

Tt tJJ? «trNt anftt *flr fw  
<jt t̂*c n(t HMvfm flreft % 

3Rt% it iPOTTT vwr <tt l TT # fiffT *t?ft
*r ^rmt w n  |  i r  w  «frw t;
*ntt '*ft Tr WJMftl FTITRFITlir 

ITTTf If’ vsnr*TfT TC 
<jw t ? ipit t̂t

Tif^., vs «nrc $4vpr irtflwr 
% ^  ?n5t ^  It u ro  y .  ftnrr
arRT % ,
15.47 hrs. [Shn Dine&h Chandra Goswami 
in the chair]

m  $  «wr«n: *z v* mr nt
^tt srpft v* spprt «rf*nrt
sirf < n ^  «ft (Cksm h mw 
m « t *wt wpw % w t r
^  i f r ^  niTftw % nmt*T ifntr <rt 
ftr i n w t ms r  vut
% (tfit *ftr JTfnr wwi i FPffant tt
# &*rr vrm  j? ^  mu vm  n n  
^r, sflrt ■¥» *r split Fnm*

w rt ?ft w  top t o w b t

*wt % \ <r?t «tr ift ^  ^  «rfipwt vt r̂t 
^  «t «wrr 11 ■**% <rt

f«T ^ t  % «iEt ^WT «|ft*5*nt %
ftp? t»V ^  Wif PT& &  'TTPtT 
*rli v? tft wwt ’OTi t
ITT sm  tftfim  <fti ^ |t IT W JTTf-
4atm i f  fi? vg at <rc
<p̂ nr— ?rt t  *̂rr n w  jr f r  ’trfirW vr 
iwi'Ad ^  % ft ypnn i

tlRTWS VTTiftm % !W  ^ 
ifr ^  #  i t  iftvr f*r«T m  i
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* r * f t  #  w r  angt *rot «rr w i f f c *  
qrrfrnnfe vr w w  *ff wi « 4 t(¥ wfr-
^5r f%««i*r^rTqtw^T*f r t TH5n%
* j t  w  *rr f¥  *rr*w if w  i r f  
*m  |  w  * t  % f a *  * m  v r  m fa  
w  vt *w c »im *f **rij iwft *r f»  
VPr>FT*wi ^«nr r «r t ^vr f t f  
«ra i m w  v w f t w  % f *r t  n s f r c  
5$ *prnr *ft, *ft f »  ^  wrr »mnft 
<tir, w& -3 * *n  g?r *r f w r  * f  i 
aft w  » m  *& t  ^  » j w  *reft $ , ■jR t r t  
f*wr i f t r ^ ^ t r i r f r ^ ^ s t i r ^ i f T  
«[w imf Ktw fTT 4t jj* few  *w»-«r#r 
arrHT Tm ^ sV ft*r faf’W’" % wn* 
<#V® tjtpTT 'trrr ft *#*»• w - w  **• 
ar«kr ?rrift qnft ^ ?Tf%5T orr r*r »n»tf ?, 
3»t ^  <pff ?r 'THt i ?fr ^sfF7=r fc*-

W ’i P W  TT **rf ?*T T O  T *  * ?  t  I

f ^  tottt iffwf w? v spf 7*r wifwri Tt
^Tq^Ttmr^^rsnR qra yrt
^ r  faST ?PTT #  I> I TT ?TT
fcrr 'ssnfF" i ^  art k  ?■» w  «rt*r "m  
gr *if gsr ^  srrror < rr yjx ? i $  arr*ff ?nrr 
’XTjprr far f o R T O  3 reffr>re * f

%■ gm r an'T itfspr *m rtf; rm 
*t$  ■*& iftr  *?  *m  <rt *? . « t  # *w r aft 
$r 3im T ^ r r  f  f r  ^ rf* ^  t w c j 
vi'«fiJ*i,sf % ^  qr *rt frm ■an 
vr fvr*fT ?<m *mr *r vsiT fr?HT m r  
*?r i?  7 i^ r * r r  % fwT jr t  sftrfaw  
«fto % t<t *r fem rfh-PrTsfe *?r t t  s#pt- 
*fr * rfw  *rrf «ftr 5*  5prrsr frffsr srrtft
vV BN ft w fw  TTT Vt W  fR T  fan
mft W  r t  p  ^  i

*1% ^fr «t ftraro ssppnm m  vft âr% w 
jww M r *pt «fr |w  jm, arirr »r 
wsnmt 4t fJw  ^r 'tw * , ftreT- 
fiwt % T|!T-^T Vt «ftT 3* % w ?  w
t w r  t m  w x  #sraT«rr %  *  f a *  <rfr- 
«pc % w§ # *rr ?ft 3*r «rt̂ mc «fr mwft

K |n
« #  I  t «fri ^  "ft
i  v n  H  p r r t  > w fr % |> « c ^ t -
9 P P T
^  ?ft *(■ »nff *« ? w  £ f *  'w r  
ipr %?r vr ippfrr ^  ĵpr *r fhprr fiu t |  
tfrt iw pt m wWRftaftveft f lw  ^rif# 

w r t
«mr p r < rrfrrft art 

irfafgf t r ^  | ,  m  iprr m  %*b ^ r t  
■an??? | ,  z h  m  f t w w  I ,
in wc vr sart fiwr amn ^ f f i  *r?

w  ? f r  fiRT hw *nrS # afw Tjtr f  » 
*kz snrriT % fr r  OTTt faiwt srwwft I  
frw V  v rn v ft aw r r  w p r r w  o sN f^ -  

i j f e  apr *rvnr m  ^  
*r#vrr m  an% frt w  f  %fr*j T t^ rfv r

|B| fj fUTT ’If l 't  W  if
TW H  ’fftZTTT It T»T w

<rr *rr  fr>n ^  >, v r , rfr
z ? t #  ^ra fn ^ F rr r r  trzT m t e  r *  v n r  

* r x  » r  smm w f t  r r n r  w r i « ftr to  aft 
z r & r 5mr*r m  « n r r  r r s r T q v n  P , *rr 
flmr? rr armr «ftr am %■ ’smft 
art f ’TffT ii w t #t wm fr % w r *ft w

t  «i? p w w  f  ?i aninft i wt
% wvwm f f c m  fhnjT $»r ir far* nr* 
*?t ar r* r f*m *wt wrfrrr i q?#m*n w r 
*fr t  i f»r *r» M *  %% |r f*w vwfr ?m 

r̂rferr, %ftr*r *r aft ?r smĴ rt w r  
f r  t  r r r  r » %  w  err fiw r f  «r?%% M  
g i F ^ r  ^  *r r i  ftr ir * *  nft

ifr i p r ? T ( j n r ^  ** r  tfr 
«% h  ift v j  % w m * t  v f tn  r * t  arnft t ,  f«mft 
•‘Tn*! tn if x w W i  ^fen?W  ^

n r  * tf t  $  t

t  t f a  w n  *i$ m  f  t jffr1
t*’ arr ^  ^?ft fr, « *  VHrr « t m<m-
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<ftS «ft *«r# w*ft i
# mmr m $n f  f c w  fflrt irift ft 
p r  err ott*  f iw r |f tr« s tT f  *
WT Tffil lWfew $ i Tt mfomfar 

I  iftt wt fnSt t  i $ $*rr 
f r o  #err&
w f l  'rrffw i

sft*- *im n *tn  3ff ft *nft sn^rr 
v**fT fo «nrr ft art «nrer <rtr farr t ,  v w s t 
*r * *  f ir  W rte w r v ttfr* wm «n*T t? 
*$ht <re , i*r *t 5wr # ft v « m  Mr,
nt to t f¥ *m %■ VJTC *T 70 TO ’*
ir t f  * t t, vt srm n̂rcr % 9ftnr "ft irsew t ft 
%ft ft ?l w  xptt f  «ftr hi <r*%̂  »r 
wwm f  *r? *rhr T»im w w
«p t̂r wrr fc i s*r TO  »  w r f i t  *rt 
vftvt =171 ifrr * r g«#re sift t o
<rrr v n  f r  t? t  'T7  gfirre  s m  7 m
sfm rm  <& *rr«r ft f  forc tr  Ifirr «rr 
<5 r* rm r«T ft trFRtrprr £ i ft 
arwr -m  hrsrm vr arn v r srf w w  
frm-r w  «Pt wutt ft
TW 5? *T?TT TT VTWf f r r  TH ^TfjfS
xftx RS^T 3 #  f*PWI ft
W* fVSTT T7 % 3 ^  Sft *PT SWST TTT,
Mt ft vrm ^tt^t f  i t*r % w r t  
»tot ft 7*rw gvr frr ffi^r *»r ri«rm  ft 
if n  ire wtpt «rr jpct «B*«r f r  %nftn
*FTTT ft *TT% ’P-J'lfi1 *mr*T % fcft ft

v m  «nt Pot $ ^  & V* spftt
farWTft ft *TWt VJ W  JW ft I

wwr % ipr tps *n «r ftwr If, 
fw   ̂ *t»n ii u»u»mriw if *

SHRI P. 0  MAVALANKAR (Abtne- 
dabad) Although the discussion On the 
Budget Demands for my own State of 
Oojarat has been postponed vet another 
time, and ! hope it will now be hdd to
morrow, I am glnd that (he Deputy* 
Speaker who was then presiding took the 
correct constitutional view in the larger

interests at the rights of Parliament over 
the executive and ruled that although the 
Demands for Gujarat were important, the 
overall importance of constitutional pro* 
pricity hand to prevail 1 am also sure 
that my friend Shri Sezhiyan and many 
others on this side who interjected m 
the various points of order and debates on 
that important constitutional issue never 
meant to stall anything. Anyway, I am 
glad that the Deputy-Speaker took a leni
ent view when the Pondicherry Budget 
came, and, therefore, we arc proceeding 
with this discussion

It was very heartening to hear my good 
friend, Shnmati Pnrvathi Knshnan—I do 
not see her just now m the House—tell us 
m so many words that the election m 
Pondicherry must be held as early as 
possible. In fact, she said it should be 
done immediately Equally encoifraging 
were the observations of my esteemed 
elder and friend, Di Kailas, who said 
that Pondicherry must have new election 
immediateh Then I wonder why my 
friends from both the CPI and the ruling 
Congress sav that no elections should be 
held when It comes to the question of 
Gujarat The CPI had voted against my 
amendment on the President's Address in 
which T asked for early elections in Guja
rat But, Sir, I am gtad that over such 
a short period of time, just after some 
days, wisdom hns dawned upon our friends 
both in the CPI and also in the Ruling 
Congress in regard to the election in 
Pondicherrv. and T hope they will now 
annly the same yard-stkk tomorrow when 
they come to the question of elections in 
Gujarat

16 hrs.

DR. KAILAS : Why not’

SHRI P. G, MAVALANKAR : My 
friend, Shn Arsrinda Bala Pajanor, has 
made a  very moving speeds. He comes 
from Pondicherry and naturally he felt 
more agitated and disturbed on a  number 
of points I  need not repeat these points 
nor have I  the direct knowledge in terms 
of speaking on those points. But like 
Dr. Kailas, I also had the good fortune
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of visiting Pondicherry mainly to t th6 
pttipose of visiting great AuroWndo 
Adirtun, Sir, I  remember vividly t!be & - 
treme poverty In the eyes of the ordinary 
people, commoners, children, people living 

huts, small cottages and I must say that 
l '  felt extremely digressed, because 1 could 
not really relish, much less could I even 
tolerate, the glaring constrast that pre
vailed theie. ’On the one hand, in the 
Ashram, we had all the facilities and com
forts and also a Jtind of spiritual atmo
sphere. But outside, almost at the close 
doors of the Ashram, I saw such a glaring 
contrast and Shri Arvind Bala Pajanor as 
also Dr. Kailas are right when they «ay 
that Pondicherry is continously neglected. 
Sir, I  would have liked many hon. Member 
belonging to various regions of our great 
cftmtry to come forward and participate 
in this discussion. It is not only the res
ponsibility of the hon. Member from 
Pondicherry to talk in terms of the diffi
culties and problems of his State, but 
it is the concern of all the people of the 
country, and of the whole people of the 
sub-continent.

Now, if elections are not held, what is 
the reason ? Are the electoral rolls not 
completed ? I am told they are completed. 
Is the Election Commission not ready ? 1 
tun told the Election Commission is ready. 
The people are wanting elections. My 
friends from the South tell ua that the 
elections are very much wanted by the 
people. Then what is the obstacle ? Then 
what is the hinderance ? Sir, the tragedy 
o f the situation is, not only in Pondi
cherry but in many other parts of this 
country, that quite often, what T may 
call, vicious politiking dominates and pro
blems o f peoples welfare are put into 
secondary considerations, in third and 
fourth categories. Sir, democracy means 
people's wtelfare. Are we interested in put
ting this person or that person, this partv 
or that party In pdwer ’  Are we only 
interested in depriving this group
or that group of power 1 Or,
are we interested in making 
continue*! efforts aimed at the increased 
weffere of die people ? It is possible that

in trying to increase the ptogto't welfare 
one pa«y may be in power today, tntt 
that same party may be in Opposition to
morrow. How does it matter ? What 
matters is whether people's welfare is pro
moted. If people's welfare is promoted and 
for that ‘A’ or ‘B’ party is to go out, well 
that party will have to go out. People's 
welfare cannot remain at standstill.

Therefore, I feel that Pondicherry must 
have elections very soon. Secondly, I 
would like to make a  mention about the 
drought. It is very serious. In Pondicherry, 
(he conditions of drought are very dis
astrous. So also in Tamil Nadu and in 
other parts of South India. Last month 
I was in Madras, and got the people’s 
views, and I also saw for myself the 
conditions there. I was told that Madras 
had been facing un acute problem in re
gard to drinking water.

Fortunately, rains have come and there 
is some relief in other parts of Tamil 
Nadu except Madras City. If the people 
of Pondicherry or Gujerat are distressed 
by drought, should the argument be that 
because there is drought, therefore you
will not have a popular Government ?
Rather the argument should be that be
cause there is a  problem of such gigantic 
dimensions, only the elected representa
tives of the people will be able to deliver 
the goods. I have nothing against (he 
officers. If they are competent 
and experienced in the job, 
it is all the better for the administration.
But by the very nature of things, no
bureaucracy can function with any kind of 
direct cantact with the people. So. I can
not accept this argument that elections 
should be postponed because of the 
drought, and that normal healthy demo
cratic processes should be kept in abey
ance.

As in Gujarat, teachers’ conditions ate 
miserable and college professor* are not 
getting adequate pay in Pondicherry. t f  
there is a popular Government, the people 
can make representations far more effect
ive! v than they can do with the bureau
cratic machinery. I understand, the Central
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G&fa*&4tif lias already sanctioned * 
oettnd university in Pondicherry. I  want 
to know what steps have been taken to see 
Hurt this fa cred ited . It fa no w e  giving 
an assurance and sloping over it.

Tbe conditions of tbe roads are extrem
ely poor and inadequate m Pondicberry. 
Tbe number erf health centres is less than 
what is repaired, especially in the rural 
ateaa. The minister should give more 
attention to having good roads and more 
health centres. I will not talk about un
employment, because that is nothing pecu
liar to Pondicherry alone but i& common to 
the whole country. If that is a  consola
tion to my young friend, I can offer him 
that.

I  should like the Government of India 
to spend a little more time, money and 
attention on the development of Knraik- 
kal, which can be developed into a good, 
useful port to serve Pondicherry and 
South India

As I said, we want to give an impres
sion that all the Members of Parlia
ment are interested in the proper develop
ment of all the areas of the conntry. 
Pondicherry has had the privilege ot Hav
ing the Aurobindo Ashram. It has also the 
privilege of having one of the world's 
very inteiesting experiments—a new kind 
of institution called “Auroville.” Funds for 
this are pouring in from UNESCO and 
many international and private agencies 
all over the world. We want it to develop, 
but should we allow this glaring contrast- 
Aurobindo Ashram and Auroviile, which 
are receiving the attention of the peoples 
and the Government of India and the 
peoples and tbe Governments of the world 
on the one side, and the lack of care and 
attention for the common people «f Pon
dicherry on the other ? This is my appeal, 
and I  hope that the Government of India 
will see to  it that Pondicherry becomes 
famous, not only through these two big 
institutions, welcome as they are important 
as they are, but by steady and sustained 
and, I  will even any, speedy devekmment 
and wogress of the’vast members of poor 
people who reside in Pondicherry.

tiHRt SEZHIYAN : M r, Chairman, 1 
agree with the other hem. Members who pre
ceded me in saying that there should be 
immediate elections in Pondicherry and 
representative government should be 
allowed to function there. Whatever might 
have been the reason in March 1973...

SHRI M RAM GOPALA REDDY 
(Nizamabad) : You are the reason.

SHRI SE3HIYAN : If  Shri Reddy 
wants to enter into a  dialogae, I am pre
pared for that.

MR. CHAIRMAN : You please ignore 
him.

SHRI SEZHIYAN . If an hon. Mem
ber of this House, an elderly gentleman, 
says something, I will not ignore that. 
He said that I am responsible for it. I 
accept it Because, on the 27th March
1974, at the first meeting of the Assembly, 
a no-confidence motion was adopted, the 
Ministry was unseated and President’s Rule 
came. But I must say that the Congress 
Party to which Shri Reddy belongs, join
ed with us in supporting that no-confi
dence motion. In fact, he is more res
ponsible because Iris party had a greater 
strength than my party.

I  am not h en  to suggest that merely 
because we participated m the no confi
dence motion, we do not want the elec
tions to take place afterwards. Farlter, 
wfe were the riding party. Then in the 
elections we got defeated. The party 
which came to power was defeated by a 
no-confidence motion. But that is no 
excuse for postponing the elections and. 
consequently, the functioning of tbe de
mocratic government there. When the 
elections are held, my party may or may 
not come to oower. That is not the con
sideration. Personal or party gain should 
not be the consideration; we should follow 
the democratic norms and procedures 
Otherwise, we will have autocracy in 
place o f democracy, always being ruled 
by the Centre. If the Centre feel that 
representative government is not suitable 
for Pondicherrv for some time to corae, the
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same argument c « r  b e  q p p ii< 4  to aH.tfce 
States and aH o f  them am  be toons** 
under President’s Ride* and ewery day 
Sfari Makheijee will have the honour of 
cooling before the House with supple* 
BJWWary demands or excsss demands.

SHRI PRANAB KUMAR MUKHFR- 
JEE : And being stalled by you.

SHRI SEZHIYAN : My first pica is 
that the elections should be held at the 
earliest possible moment and every party 
should be given the opportunity to go to 
the people of Pondicheriy. because the 
people have the constitutional and funda
mental right to have administration by 
their duly elected representatives

In this context, we have three Presi
dential Orders, issued on the 27th March
1974, 26th September 1974 (after the 
expiry of six months) and the third on 
the 7th March 1975 Whnt do the\ say 
in these Presidential Orders’ When the 
first order came, we approved it imme
diately. The Order of the 7th March it> 
a replica of the Order of 26th September 
1974 It says-

“Whereas T have received a leport 
from the Administrator of the Lmon 
Tenitory of Pondicheiry and after con 
sidtering the report and other information 
received by me, I am satisfied that the 
situation m the Union Teiritorv conti
nues to be such that the administration 
of the Territory cannot be carried on 
in accordance with the provisions of 
the Constitution and foi further admi
nistration of the Union Territory it is 
necessary that the operation of the 
provision* should be continued ”

He says the same thing in respect of ihe 
report for 1973-75 also There also he 
anys:

“Whereas I have received a renoit 
from the Administrator of the Union 
Territory of Pondicherrv and after con
sidering the report and other informa
tion received %  me, T ant satisfied 

. . etc"

Now has referred to  two ta w n c n tf  
received from the Administrator of Pondi
cherry and, bated on the report*, he has 
taken the decision. Whenever a Presi
dential Order is imposed on the States 
invariably, the report of the Government 
is placed on the Table of the House along 
with the Order. In these circumstances, 
when two reports have been received in 
which he requested the President to con* 
tinue the President’s Rule—once in Sep
tember and again in March—in an fair
ness to the House, we should have the 
reports from the Administrator addressed 
to the President'-that means, addressed 
to the Executive here—so a!> to know 
what were the grounds put forth by the 
Administrator, and what was the specia
lity that was there which made the Union 
Government and the President to take a 
decision that Picsiilent’s Rule should con
tinue as recommended by the Admini
strator

On the N th March I wrote n letter to 
the Speaker about these things and usked 
(ha! the two statements sent by the Admi
nistrator should be made available to the 
House so that the House would be in a 
better position to appreciate why the 
Piesidential Order is being continned 
for the third time. Whenever a State is 
brought undei aegis of the President's 
Rule, this House ought to function as the 
Assembly of the paiticular State; so we 
should know why we are doing the jab 
which is meant to be done hv the another 
Assembly. It comes to this, that not 
only are you usurping the powers of the 
House, but the House is made to usurp 
the powers of some other Assembly 
This is not a democratic procedure

Coming to rules, you may sav that 
nowhere in the Union Territories Act is it 
said that the Administrator’s Report 
should be laid on the Table of the House. 
That would probably be technical but not 
democratic.

Two more things, and I  will be done. 
Regarding Plan allocations, Pondicherry 
has been given a very raw deal: it has
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not hum given it* due stare. In  the 
Fifth Five Year Plan it was orginslly 
Rs. 32 crores and then, due to the in
crease in the TWrd Pay Commission's 
scales etc. it was expected to go to Rs. 40 
crores. This was the agreement between 
the Union Territory of Pondicherry and 
the Planning Commission and this was 
agreed to by the Centre. So, on the baan 
of 40 crores for the Fifth Five Year Plan 
for the years 1975—79, on an average 
Rs. X crores should be allotted for each 
year. But 1 find that for the year J974- 
75 they have allotted only Rs 5  29 crores 
and for the year 1975-76 only Rs 5 11 
ctoies hate been allotted—amounting to 
Rs 1 0  40 ciores on the whole So. out 
of the allocation of 40 crores, lor the 
first two years the> have allotted onlv 
Rs. 104 crores which means that the 
balance of Rs 30 crores is to be spem 
in the next thiee vcaN which I very much 
doubt. For the first two years von have 
given only 25 per cent instead of per 
tent Therefore I would appeal that this 
Plan allocation should be raised

Secondly, I want to make a gencal 
observauon—without going into details 
Pondicheny. somehow or other, is used 
by the Administrator and the officials 
here as ,v spring board for promotions. 
Supposing an Under Secretary wants a 
promotion, he is immerfjatch shunted 
to Pondicherry He does not have any 
involvement there He goes there on 
promotion as Deputy Secretary and 
he comes back here confirmed in 
that tfost He does not have any 
involvement with the problems of the 
State i urn not against integration 
I do not say thut the Pondhicherry admi
nistration should be manned onlv by 
persons of Pondhicherry. Why not have 
some cadre which has got some involve
ment in that State? After all, the bureau
cracy it there to serve the people It is 
not the people who are to serve the 
bureaucracy by giving them the posts that 
they want.

You taVe any institution there, whethei 
ft is the secretariat o r JTPMER or any

other institution. Those who want to 
get a promotion go there for a period of 
six months and, once the promotion n  
confirmed, they want to revett hade to 
Delhi aad manipulate from here. This 
idea of using Pondhicherry as a spring
board or a play-ground for training the 
persons without benefiting the particular 
State is not conducive to the interest of 
the State. Otherwise, in course or time, 
they may insist on a separate cadre for 
Pondicherry itself If these things are 
done, the persons who want promotion 
are sent there for a short period and 
brought back here on the same posts, this 
is neither good for the administration nor 
for the people of the State.

IH b  MINISTER OF STATfc IN THfc 
MINISTRY OF FINANCE (SHRl PR V  
NAB KUMAR M U K H tR JE t) • Mr. 
Chairman, Sir, 1 am grateful to the lion 
Members for making their observations on 
the Budget and the Supplemental De
mands for Grants for Pondicherry.

1 agree with the hon Members that it 
would have been more appropriate it the 
problems of the people of Pondicherry 
could have been discussed and sorted out 
on the flooj of the Union Territory Legis
lative Assembly But it is known tw 
you, Sir and the hon. Members, the c»i- 
cnmstances under which the elected Gov
ernment of the Union Territory could not 
function It is no use trying to find out 
the location of responsibility for the fail
ure of constitutional machinery which 
hardlv could exist after the elections cf 
1974

Regarding early elections, the issue has 
been raised not only on the floor of this 
Home but on other occasions also and 
the position of the Government has been 
made quite cieai We are not opposed 
to hold elections early But at the same 
time the very basic problems erf the Union 
TefHtory should be looked into. The 
unpiecedented drought which is prevailing 
there and the various relief measures 
which have been undertaken are tr> art 
through t>nd. at the same time certain
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normalcy should be brought back in 
which the elections conld be held.

I  would not like to  make any obser
vations which may appear to be extra
neous. In  (bis country, we find that two 
types of demands are raised. On the
one hand, a demand is raised fo r the dis
solution of the elected Assembly and,
after that, on the other hand, immediately 
they raise a demand for having a fresh 
elected Assembly. This is their concept 
of democracy, that is, an elected Assem
bly should be dfssotved before its stipu
lated period and, after that, immediately 
there is a demand that there should be 
a  fresh elected Assembly. That is a poli
tical angularity of the hon. Members of 
the Opposition. But I can assure the
House, as it has been pointed out by my 
colleague in the Home Ministry, that the 
elections wilt take place as soon as the 
situation is normal there.

The hon. Member from Pondicherry 
has made a very forceful speech and hat 
highlighted particularly the problems of 
the people there. T agree with him that 
the problems of the people of Pondicherry 
should be looked into in its proper pers
pective and that Pondicherry should not 
be known as merely the location of the 
Ashram there. Hie Ashram plays an 
important role not only in the life of 
Pondicherry but also in the life of the 
entire India. Apart from that, the peo
ple of Pondicherry have also their own 
problems and those problems should not 
be over-shadowed by the Ashram or the 
problems related there.

Shri Mavalankar has raised a question 
regarding the Central University. Already 
a proposal is there. But it has to be 
kept in mind that if the Central Univer
sity is established by the Education Minis
try, die entire expenditure is to be home 
by the Education Ministry; Pondichcrry 
Administration or the Union Territory has 
nothing to do with i t  It has not yet 
been finalised. That is why, it has not 
been possible fo r me to  say at this stage, 
when it will be finalised, but it is under

I the consideration o f  An Union Ministry 
of Education.

\
AN HON. MEMBER : I t  has been 

sanctioned.

SHRI PRANAB KUMAR MUKHER- 
$ EE : There is a gap between the so no
tion and implementation. Money has to 
be allocated; other things are also there.

SHRI P. O. MAVALANKAR ; Sir, 
kindly ask the Minister to request Ms 
colleague in the Education Ministry to 
expedite this.

SHRI PRANAB KUMAR MUKHCR- 
JEE : I will pass on your suggestion to 
my colleague.

Regarding deficit of the Union Terri
tory, it is known to the bon. Membeis 
that unlike the States, the entire deficit 
of the Union Territory is being met by 
{Be Central Government. So far as the 
revenue deficit is concerned, it is met 
straightway by assistance; so far as the 
capital deficit is concerned, it will be 
met by loans. Even for the present Plan 
allocation, I  appreciate that the sire of 
the Plan has not been up to the expecta
tions of the people of Pondicherry, but in 
the limited situation of so many constraints 
in our economic life, it has been possible 
for us to increase the Plan outlay of the 
current year by a few lakhs from the last 
year. Last year it was of the order of 4 45 
crores; this year, it has been 5.14 crores.
I t is coming either as the grant-in-aid or 
as loan assistance.

Two or three projects have been men
tioned particulary by some hon. Members.
In regard to the Thermal Power Project, 
we expect that the detailed project reports 
will be ready by the end of this month, 
After that the Government will be in a  
position to take a decision. Preliminary 
studies in regard to the composite project 
of Ariankuppam Port Project are also 
under completion and as soon as the whole 
thing is finalised, Government will arrive 
at a  decision.
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I f  these two Central sector projects 
when investment is much more are taken 
in hand, undoubtedly, the entire assistance 
will have to  come from the Central Go
vernment, It will not be possible for the 
Union Territory Administration to bear 
any part of the expenditure.

Regarding other measures of development 
and other things, certain points have been 
raised regarding the conditions of the 
roads drought relief etc. I hope, the 
Union Territory administration will take 
care of these and certain allocations have 
been made in the State Annual Plan. But 
the basic question remains. If we cannot 
augment the Plan allocation, we cannot 
take care of all the areas which deserve 
our attention.

Before I conclude, I would like to high
light one more point which has been raised 
by Shri Sezhiyan about the laying of noti
fication and the report received from Ihe 
Union Territory Administrator to the 
Home Ministry on the floor of the House. 
On an earlier occassion, I explained the 
legal position about it on the floor of the 
Hou<se. When a State is under President's 
rule under Art. 356 of the Constitution, 
notification and the Governor's advice to 
the President are laid on the Table of the 
House, but if it is being done under Sec. 
51 ot the Union Territories Act, that legal 
requirement is not necessary. And in this 
connection, the position has been explained 
in details in a letter that has been Bent to 
Shri Sezhiyan under Home Ministry’s Memo 
dated 18th March, 1975. t f  he has not 
received it by this time, he may get it. I t 
is in connection with his letter to the Home 
Ministry that the position has been explain
ed in detail.

SHRI SEZHIYAN: We wOl have a 
separate discussion after we have received 
that letter.

SHRI PRANAB KUMAR MUKHFR- 
lEE t No, no. Which you wrote to the 
Home Ministry? I am not concerned with 
(hat

With these words, Sir, I  again thank the 
hon. Members who have taken part in this 
discussion.

MR. CHAIRMAN: Mr Pajanor, you 
want your cut motions to be put to vote?

SHRI ARAVTNDA BALA PAJANOR: 
I am particular about cut motion No. 2 
which may be put to vote.

MR. CHAIRMAN: AH right. 1 will put 
cut motion No. 2 of Shri Aravtada Bala 
Pajanor to the vote of the House.

Now, the question is:

“That the Demand for Grant on Ac
count under the head ‘Elections’ 
be reduced to Re. 1.” 

[Postponement of elections without any 
reason wbntsoever{2 ).]

THU l.OK SABHA DIVIDED:

Division No. 8

16.39 hrs.

AYES
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri lagdish 
Bhattacharyya, Shri S. P.
Chavda, Shri K. S.
Deo, Shri P. K.
Horo, Shri N. E. 
ioarder, Shri Dinesh 
Mayathevar, Shri K.
Pandeya. Dr. Laxminarain 
Parmar, Shri Bhaljibhai 
Roy, Dr. Saradish 
Saha, Shri A jit Kumar 
Sezhiyan, Shri
Sbakya, Shri Maha Deepak Singh 
Shastri, Shri Ramavatar 
•Shastri, Shri Sheopujan 
Singh, Shri D. N.
Verma, Shri Phool Chand

•Wrongly voted for AYES.
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NOES
Ambfth, Shri
Ansari, Shri J^inur Rahman 
Arvind Netam, Shri 
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul 
Bampal, Shri Panna Lai 
Basumatari, Shii D.
Bhatia, Shri Raghunandan Iatl 
Bist, Shri Narendra Singh 
Daga, Shri M. C.
Deo, Shri S. N. Stngh 
Dhamankar, Shri 
Dharia, Shri Mohan 
Doda, Shri Hiialai 
Dwivedi, Shii Nageshwa*
Ganga Devi, Shrimati 
G a\it, Shri T. H.
Gopal, Shii K.
Hari Singh, Shri 
Jo&hi, Sbri Popatlal M.
Kailas, Dr 
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A. S.
Kanl, Shrimati Sheila 
Kotrashetti, Shri A. K. 

Lakshmikanthamma, Shrimati T. 
Mahajan. Shri Vikram 
Mahajan, Shri Y. S.

Majhi, Shri Kumar 
Maltanna, Shri K.
Mallikarjun, Shri 
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Vflcai, Sbri Ram Chandra 
Virbhadra Singh, Shri'
Yadav, Slui Chandrajit 
MR. CHAIRMAN: The result* of the 

division is :
Ayes: 18; Noes: 63.

The motion was negatived.
MR. CHAIRMAN : 1 am patting the rest 

of the Cut Motions tofeihet.
Cut Motions Nos. 1 and 3 to 15 were 

put and negatived .
, Now I  am putting the Demands for 

Grants. The question is :
“That the respective sums not exceed

ing the amounts on Revenue Ac
count and Capital Account shown 
in the third column of the Order 
Paper, be granted to the Presi
dent. on Account, out of the 
Consolidated Fuad of the Union 
Territory of Pondicherry to def
ray the charges which will come 
in course of payment during the 
financial year commencing from 
1st April, 1975, in respect of the 
heads of demands entered in the 
second column thereof—Demands 
Nos. 1 to 32 and 34.”

The motion was adopted.
Now I am putting the Supplementary 

Uemand for Grants. The question is : 
“That the respective Supplementary 

sums not exceeding the amounts 
On Revenue Accounts and Capital 
Account shown in the third col
umn of the Order Paper be grant
ed to the President out of the 
Consolidated Fund of the Union 
Territory of Pondicherry to def
ray the charges which will come

*The following Members also recorded 
their votes:

AYES: Sarvashri Ram Deo Singh, 
P. G. M&valankar and Madhuryya Ual- 

' dar.
NOES.: Sarvashri Sidram Reddy,

Narsingh Narain Pandey, K- Ramkrishna 
Reddy and Sheopujon Sbastri.

ib cotttte of payment during the 
yeasr ending the 31st day of March. 
1975, ia respect o f the following 
demands entered in the sccond 
column thereof^- ?'

Demands Nos. 4 to  15, 17 to 21, 30 
and 32."

The motion was adopted.

1 4 .3 2  b n .

PONDICHERRY APPROPRIATION
(VOTE ON ACCOUNT) BILL 1975*
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE): I beg to 
move for leave to introduce a Bill to provide 
for the withdrawal of certain sums from 
und out of the Consolidated Fund of the 
Union Territory of Pondicherry for the 
services of a part of the financial year 
1975-76.

MR. CHAIRMAN : The question is. 
“That leave be granted to introduce 

a Bill to provide for the withdra
wal of certain sums from and 
out of the Consolidated Fond of 
the Union Territory of Pondi
cherry for the services of a part 
of the financial year. 1975-76*'. 
The motion was adopted.

SHRI PRANAB KUMAR MUKHER
JEE : 1 introducet the bill.

SHRI ARAVINDA PALA PAJANOR 
(Pondicherry) : I could not send the slip 
to yon earlier.

SHRI PRANAB KUMAR MUKHER
JEE ; I beg to movet that “the Bill to pro
vide for the withdrawal of certain sums 
from and out of the Consolidated Fnnd of 
the Union Territory of Pondicherry for 
tbe services of a part of the financial year 
1975-76, be taken into consideration."

MR. CHAIRMAN : The question is: 
"That the bill to provide for the with

drawal o f  certain sums from and

c: Published in Gazette of India Extra, 
ordinary Part II, section 2, dated 20-3-1975.

tlntroduped/Moved with the recommen
dation of tbe President.
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out of the Consolidated Fund of 
the Unioa Territory of Pondi- 
oheiry for the services of a part 
•of the financial year 1975-76, be 
taken into consideration”.
The motion was adopted.

SHRI ARVINDA BALA PAJANOR : I 
I  want only to make a few points.

MR. CHAIRMAN : J am sorry; this is 
an Appropriation Bill and in an Appropria
tion Bill, there are certain specific rules. If 
you want to speak, you should give ad
vance intimation intimating the points on 

-  which you want to speak. Yonr iequest 
has come to me. Once we break a piece- 
dent, then it becomes very difficult. The 
Minister has already complained. Don’t 
press my hands.

SHRI ARVINDA BALA PAJANOR : I 
will take only two minutes.

MR. CHAIRMAN : I cannot give it; 
if I had permitted you, I would not have 
given you 2  minutes. I would have given 
more. I  have got it too late.

SHRI ARAVTNDA BALA PAJANOR: 
All of a  sudden Gujarat has been post
poned and Pondicherry has been taken be
fore time. If  you are going to treat Pondi
cherry like this, I am very much afraid

MR. CHAIRMAN ; There i& another 
Appropriation Bill. You please give your 
points. I  will give you a chance. Please ex
cuse me now. I cannot undo whdt has been 
done.

Now the question is :
"That Clauses 2 and 3. the Schedule,

Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1, 
the Enacting Formula and the Title were 

added to the Bill.

SHRI PRANAB KUMAR MUKHER- 
JEE : I beg to move:

“That the Bin be passed.”

MX. CHAIRMAN ; The question it:
“That the Bill be patted."

The motion was adopted.

PONDICHERRY APPROPRIATION 
BILL*; 1975

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRA
NAB KUMAR MUKHERJEE) : I  beg to 
move for leave to introduce a Bill to au
thorise payment and appropriation of cer
tain further sums from and out of the 
Consolidated Fund of the Union Territory 
of Pondicherry for the services of the 
financial year 1974-75.

MR. CHAIRMAN : The question is :

"That leave be granted to introduce a 
Bill to authorise payment and appropria
tion of certain further sums from and out 
of the Consolidated Fund of the Union 
Territory of Pondicherry for the services 
of the financial year 1974-75.

The motion was adopted.

SHRI PRANAB KUMAR MUKHER- 
JEE : Sir, I introduce! the Bill.

I beg to movet :

“That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund 
of the Union Territory of Pondicherry 
for the services of the financial year, 
1974*75, be taken into consideration.”.

MR. CHAIRMAN : Motion moved :

T h a t  the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the Union Territory of Pondi* 
cherry for the services of the financial 
year, 1974*75, be taken into consider** 
tion”.

Now, Shri Pajanor.

•Published in Gazette o f India Extra- 
ordinary Part II, section 2, dated 20-3-75.

tIntroduced/Moved with the recommen
dation of the President.
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SHRl ARAVINDA BALA PAJANOR 
(Pondicheny) : Sir thank you tor giving 
me the opportunity to  speak. I  wish to 
bring to the attention of the hon. Minister 
a matter regarding the discrimination in 
regard to the grant of HRA, to the Union 
Territory of Pondicherry. So far as Goa 
is concerned, the entire territory is being 
given the HRA. In Pondicherry Territory, 
only the town Pondicherry is being given 
the HRA and the rest of the territory like 
for example, Karaikal, Mahe and Yenam 
are not given this HRA. This causes great 
hardship to the Government servants. From 
the Budget I  see that you have brought 
supplementary grants to the tune of Rs. 23 
lakhs wherein some portion is for giving 
the dearness allowance according to the 
award of the Third Pay Commission. When 
you can consider that, why cannot you 
consider this point, which has been 
brought to your attention repeatedly? Kind
ly consider it again I request that Pondi
cherry town may be given A status and 
Karaikal, Mahe and Yenam B status I 
request the hon. Minister to consider this 
request of mine Thank you

SHRI PRANAB KUMAR MUKHFR- 
JEE : The hon Member has raised certain 
points which would require detailed ex
amination and along with some other points, 
I will consider them also.

MR. CHAIRMAN : The question is

‘T hat the Bill to authorise payment 
and appropriation of certain furthei 
sums from and out of the Consolidated 
Fund of the Union Territory of Pondi
cherry for the services of the financial 
year 1974-75 be taken into considera
tion ”.

The motion wa\ adopted.

MR. CHAIRMAN : I wffl put the clau
ses to vole

The question is :

“That Claoses 2 and 3, the Schedule, 
Clause 1, the Enacting Formula and the 
Tide stand part of  the Biil.*.

The motion m s adopted.

Clauses 2 and 3, the Schedule> Clause 1, 
the Enacting Formula and the Title were 

added to the Bill.

SHRI PRANAB WJMAR MUKHER- 
JEE . I move :

“That the Bill be passed.”.

MR. CHAIRMAN : The question is :

“That the Bill be passed.”.

The motion was adopted.

16.44 hrs.

SUPPLEMFNTARY DEMANDS'- TOR 
GRANTS (GENERAL), 1974-75

MR CHAIRMAN : We now take up 
discussion on the Supplementary Demands 
for Grants (General).

D emand No 1—D epartment of Agri
culture

MR CHAIRMAN: Motion moved:

“That a Supplementary sum not ex
ceeding Rs. 5,63,000 on Revenue 
\ccount be granted! to the President to 
defray the charges which wilt come in 
comse of payment during the year 
ending the ^lst day of March, 1973, in 
lespect of ‘Department of Agricultur*’ **

DlTMAND No 3—Agriculturr

MR CHAIRMAN Motion moved .
“That a Supplementary sum not ex

ceeding Rs. 481,74,00,000 on Capital 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the yeat 
ending the 31st day of March. 1975. In 
respect of ‘Agriculture’.”

D kmvnd N o. 8—D epartment of Food 

MR. CHAIRMAN: Motion moved: 
T h a t  a Supplementary sum not ax- 

ceeding Rs. £6,00,00,000 on Revenue
* Moved with the recomotendatum of ttie 
President.
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Account be granted to tbe President to 
defray the diaries which will cow . tn 
course of payment during the ye»r 
cndins the 3tst day of March, 1973, in 
respect of ‘Department of Food’.”

Dem an d  No. 11— M inistry  o f  C o m 
merce

MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not ex
ceeding Rs. 6,52,000 on Revenue 
Account be granted to the President to 
defray the charges which will coroe tn 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Ministry of Commerce'.”

Demand No. 12—Foreign Trade and 
Export Production

MR. CHAIRMAN : Motion moved

“That a Supplementary sum not ex
ceeding Rs. 8,00,00,00p on Revenue 
Account and not exceeding 
Rs. 21,00,00,000 on Capital Account 
be granted to the President to defmy 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1975, in respect of 
‘Foreign Trade and Export Production'"

D emand No 15—Posts and Telegraphs 
Working Expensfs

MR. CHAIRMAN Motion moved

T h a t  a Supplementary sum not ex
ceeding Rs. 36,92,29,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the vtar 
ending the 31st day of March, 1975, in 
iGSpcet of ‘Posts and Telegraphs Woi Ic
ing Expenses’."

Demand N o. 17—Capital outlay f it  
Posts and Teltoraphs

MR. CHAIRMAN : Motion moved *

“That a Supplementary sum not ex
ceeding Rs. 6,57,00,000 on Capital 
Account be granted to  the President to

defray the charges which wUi Some in 
courw of payment during the year 
coding the 31>t day of March, 1975, iw 
wipcct of ‘Capital Ootlay oo Posts and 
Telegraphs’."

D em and  N o . IB—M in istry  of  D efence 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs, 2,85,000 on Revenue 
Account be granted to the President to 
defray the charges which will came in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Ministry of Defence’."

D em and  N o. 19—D efence  Services—
Army

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs 171,75,85,000 on Revenue 
Account b? granted to the President to 
defray the charges which will come hi 
course of payment during the year 
ending the 31st day of Match, 1975, in 
respect of ‘Defence Services—Army’.”

D lm and  N o 21—D efence  Services—
A ir Force

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 22,23,78,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Defence Services—Ah 
Force’ ”

D em an d  N o . 22—D efence  services'  •
PENSIONS

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nut ex
ceeding Rs. 34,58,00,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course ot payment during the year 
ending tbe 31st day of March, 1975, in 
respect of 'Defence Services—Pensions’. ‘
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Obmanp No. 24 -~ 0 ,epaiitmbnt op Edu
cation

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 6,50,000 on Revenue 
Account be granted to the President to 
defray das charges which will come in 
coarse of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Department of Education’."

„  D e m an d  No. 25—Educatiok 

MR. CHAIRMAN : Motion moved :

‘T hat a Supplementary sum not ex
ceeding Rs. 1,71,74,000 on Re\enuc 
Account be granted to the President to 
deirny the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Education’.”

Demand No 27—Ministry op Extfrn- 
al Aitaixs

MR CHAIRMAN Motion moved :

"That a Supplementary sum not ex
ceeding Rs 1,75,00,000 on Re\enue 
Account be granted to the Presideni to 
defray the charges u,hich will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Ministry of Fxternal Affairs'.”

D i m v n d N o  28—M inistry  of  F in a n c i 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 5,62,46,000 on Revenue 
Account be granted to the President to 
defray the charges which will come i ’ 
course of payment daring the y«n 
ending the 31st day of March, 1975 in 
respect of ‘Ministry of Finance’."

" T .Demand No. 29—Customs 

MR. CHAIRMAN : Motion moved :

"That a  Supplementary sum not ex
ceeding Ri. 41,20,000 on Revenue 
Account be granted to the President to

defray the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1975, In 
respect of ’Customs'.”

Demand No. 30—U nion Excise Duties 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 1,63,70,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Union Excise Duties’.’'

D em and  No 31—T axes on  In co m e ,
Estate D uty, Wealth Tax and Gift Tax

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 2,00,34,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975. in 
respect of Taxes on Income, Estate 
Duty, Wealth Tax and Gift Tax’.”

D i-mand No 32—Stamps

MR CHAIRMAN : Motion moved :

"That a Supplementary sum not ex
ceeding Rs. 2,20,37,000 on Revenue 
Account be granted to the President to 
defray the charges which wiO come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Stamps’.”

Demand No. 33—Audit 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 5,66,37,400 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March. 1975. in 
respect of ‘Audit’.”
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D bm and N o. 34— C u rre n cy , C oinage 
and Mint

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 62,40,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
Course of payment during the year 
ending the 31st day of March, 1975, in 
respect of 'Currency Coinage and 
Mint'.’*

Demand No. 37—T ran sfe r to  S ta te  and
U n io n  T erritory G o v ern m fn ts

MR. CHAIRMAN ' Motion moved :

‘T hat a Supplementary sum not ex
ceeding Rs. 55,82,50,000 on Revenue 
Account and not exceeding Rs. 11,00,000 
on Capital Account be granted to the 
President to defray the charges which 
wQl eome in course of payment during 
the year ending the 31st day of March, 
1975, in respect of Transfers to State 
and Union Territory Governments’."

D em an d  N o . 38— O t h e r  E xpenditure  o f  
ik e  M inistry  o f  F ina nce

MR CHAIRMAN : Motion moved .

• "That a Supplementary sum not ex
ceeding Rs. 61,90,01,000 on Capital 
Account be granted to the Piesident to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Other Expenditure of the 
Ministry of Finance'.”

D em an d  No. 40—-Ministry  o r H u l t h

AND FAMILY PLANNINO

MR. CHAIRMAN : Motion moved .

“That a Supplementary sum not ex
ceeding Rs. 5,07,000 on Revenue 
Account be granted to the Piesident to 
defray the charges which will come in 
coone of payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Ministry of Health and 
Family Planning*.”

Demand No. 41-—Mbwcal and P u aac  
Health

MR. CHAIRMAN : Motion moved :

‘T hat a Supplementary sum not Ex
ceeding Ks. 8,58,66,000 on Revenue 
Account and not exceeding Rs. 32,39,000 
on Capital Account be granted to  the 
President to defray the charges which 
will come is  course of payment dorfasg 
the year ending the 31st day of March. 
1975, in respect of ‘Medical and Public 
Health’.-

D em and  N o. 42— F am ily  P lanning 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 4,75,89,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
cnorse ot payment during the year 
ending the 31st day of March, 1975 in 
respect of ‘Family Planning’."

D em and  N o 43-—M inistry  o r  H eav* 
I ndustry

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 2.86,000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course o f payment during the year 
ending the 31st day of March, 1975, in 
respect of ‘Ministry of Heavy Indust
ry’ ”

Demand No. 44—H eavy I ndustries 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 66,92,41,000 on Capital 
Account be granted to the President to 
defray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of 'Heavy Industries’.”
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Dbmano No. 45—M inis nor of Home 
Akfairs

MR. CHAIRMAN : Motion moved :

"That * Supplementary sum not ex
ceeding Rs- 15,61,000 on Revenue 
Account be granted to the President to 
defray tbe charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975, in 
respect of 'Ministry of Home Affairs' ”

D emand N o. 46—C abinet 

MR. CHAIRMAN : Motion moved -

T h a t  a Supplementary sum not ex
ceeding Rs. 13,51,000 on Revenue 
Account be granted to the President to 
defray the charges which will come m 
course of payment during the year 
ending the 31st day of Match, 1975, in 
respect of ‘Cabinet’.”

Dfmand N o 47—D epartment of Pra-
SONNEL AND ADMINISTRATE RFFORMS

MR CHAIRMAN : Motion moved •

“That a Supplementary sum not ex
ceeding Rs. 44,97.000 on Re\cnuc 
Account he granted to the President to 
defray the charges which will come in 
couise of payment during the yeai 
ending the 31st day of March, 1975, in 
respect of ‘Department of Peisonnei 
and Administrative Reforms’ *'

Dtmand No 48—Police 

MR CHAIRMAN : Motion moved

“That a Supplementary sum not exceed
ing Rs. 3,25,53,000 on Revenue Account 
be granted to tbe President to defray the 
charges which will come in course of pay
ment during tbe year ending the 31st day 
of March, 1975, in respect of ‘Police’.”

D emand No. 50—O th e r  E x p en d itu re  op 
t h e  M in is try  o r  H om e A im ir s

MR. CHAIRMAN : Morion moved r

"That a Supplementary turn not exceed
ing Rs. 5,60,41,000 on Revenue Account

be granted to tbe Pie&ident to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March, 1975, in respect of Other Ex- 
pendituie of the Ministry of Home 
Affairs'.”

D em and  No 51-—D elhi 

MR CHAIRMAN . Motion moved :

“That a Supplementary &um not exceed
ing Rs 3,75,20,000 on Revenue Ac
count and not exceeding Rs. 25,80,000 
on Capital Account be granted to the 
President to defray the charges which 
will come in couise of payment during the 
year ending the 31st day of March, 1975, 
in respect of 'Delhi'."

D emand  No 52—C handioakh 

MR CHAIRMAN : Motion moved -
" 1 hat a Supplemental y sum not exceed

ing Rs 1,82,52.000 on Revenue Account 
and not exceeding Rs 39,14,000 on Capi
tal Account be granted to the President to 
defray the chaiges which will come in 
course of payment during the year ending 
the 31^ day of March, 1975, m respect 
of •Chandigarh’ ”

D emand No. 53— Andaman and Nico- 
bar Islands

MR C H MRMAN . Motion moved ■

“That a Supplementary sum not exceed
ing Rs 43,18,000 on Revenue Account 
and not exceeding Rs 19,51,000 on Capi
tal Account be granted to the President 
to defray the charges which will come in 
couise of payment during the year ending 
tbe 31st day of Match, 1975, in respect 
of 'Andaman and Nicobar Islands’."

D em an d  No. 54—A runaciial  Pradesh

MR, CHAIRMAN : Motion moved :

'T hat a Supplementary sum not exceed
ing Rs 1,70,50.000 on Revenue Account 
be granted to the President to defray the 
cbaiges which \ull come tn course of pay
ment during the yeai ending the 31st day 
ot March, 1975, in tespect of ‘Anmachal 
Pradesh’."
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Demand No. $5— Dadju and Naqar 
H ifcVELI

MR. CHAIRMAN : Motion moved i

“That a Supplementary sum not exceed
ing R s-14,70,000 on Revenue Account be 
granted to the President to defray the 
charges which will come in course of 
payment duting the year ending the 31st 
day of March, 1975, in respect of ‘Dadai 
and Nagar HaveBV*

D e m an d  No. 56— L akshadweep 

MR. CHAIRMAN : Motion moved :

“That a Supplementary « n  not exceed
ing Rs. 19,95,000 on Capital Account be 
granted to the President to defray the 
coarges which will come in course ot pa>- 
mcnt during the year ending the 31st of 
March, 1975, m respcct of 'Lakshdwccp'"

Demand No 57—M in is try  or I n d u s t r ia l  
D e v e lo p m e n t

MR. CHAIRMAN Moiion mo\ed

“*lhat a Supplement try sum not exceed
ing Rs 1,28,000 on Revenue Account t>e 
granted to the President to defray the 
charges which will come w course of pay
ment during the year ending the ^lst day 
of March. 1975, tn respect of ‘Ministry of 
Industrial Development’ "

D em a n d  No. 58— I ndus nuts 

MR. CHAIRMAN : Motion moved

“That a Supplementaly sum not cxceed 
ing Rs. 2,96,77,000 on Revenue Account 
and not exceeding Rs. 64,74,000 on C api- 
tal Account be granted to the President 
to defiay the charges which will come in 
course of payment during the year ending 
the 31st day of Match, 1975, m respect 
of ‘Industries’.”

D em an d  N o . 60— M inistry  o f  Im o r m a - 
Tio n  and Broadcasting

MR. CHAIRMAN : Motion moved *

“That a Supplementary sum not exceed
ing Rs. 2,91,000 on Revenue Account be

gtaated to the ftotfafcmt to defray Hfc 
charges which will come in course of pay-
ment during the year ending the 31st day 
of March, 1975, in respect of ‘Ministry of 
Information and Broadcasting’.”

D l m a n d  No. 62—Broadcasting 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs 4,59,11,000 on Revenue Account 
be granted to the President to defray the 
charges which will come in course of pay* 
mcnt during the year ending the 31st day 
of Maich, 1975, in respect of 'Broadcast
ing’."

D em and  No. 65—Pow er  Schem a s  

MR CHAIRMAN . Motion moved :

"That a Supplementary sum not exceed
ing Rs 13,42 000 on Revenue Account 
and not exceeding Rs 5,13,00,000 on 
Capital Account be granted to the Presi
dent to defray the charges which will 
come in coune of payment during the 
year ending the lis t  day of March, 1975, 
in respcct of ‘Power Schemes'.”

Demand No. 6 6 —Ministry op Labour

MR. CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed
ing Rs 2.61.000 on Revenue Account be 
granted to the President to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of Maich, 1975, in respect of ‘Ministry 
of Labour'.”

D em an d  N o . 68— M inistry  o f  L aw , ) us- 
n c f  and  C om pan y  A ffairs

MR CHAIRMAN : Motion moved :

“'I hat a Supplementary sum not exceed
ing Rs 14,25,000 on Revenue Account be 
gi anted to the President to defray the 
chains which will come in course of 
payment during the year ending the 
31st day of March, 1975, in respect of 
‘Ministry of Law, luftiee and Company 
Affairs’.”
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Demand N o. 7Q~-Ministry of pkiroleum Demand No. 78—D bpartment op Stebl 
and Chemicals

MR. CHAIRMAN : Motion moved :

“That a  Supplementary sum not exceed
ing Rs. 16,19,75,000 on Revenue Ac
count and not exceeding Rs. 1,000 on 
Capital Account be granted to tbe 
President to defray tbe charges which 
will come in course of payment daring 
the year ending the 31st day of March. 
1975, in respect of ‘Ministry of Petro
leum and Chemicals'."

Demand No. 74—Ministry of smp?iNa 
and T ransport

MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not exceed
ing Rs. 28,82,000 on Revenue Account be 
granted to the President to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1975, in respect of 
Ministry of shipping and Tran\port\"

D emand No. 75—Roads 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 1,51,06.000 on Revenue Ac
count and not exceeding Rs. 8,99,89,000 
on Capital Account be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March. 
1975, in respect of ‘Roads’.'"

D emand N o. 76—Ports, U gh m o uses
and Shipping

MR. CHAIRMAN : Motion moved :

T h a t a Supplementary sum not exceed
ing Rs. 20,00,000 on Revenue Ac* 
count and not exceeding Rs. 9,82,52,000 
on Capital Account be granted to 
President to defray the charges 
will come in course of payment during 
the year ending the 31st day of March,
1975, in respect of ‘Ports, light, bouses 
and Shipping’."

MR, CHAIRMAN : Mciion moved :

“That a Supplementary sum not exceed* 
ing Rs. 1,000 on Revenue Account and 
not exceeding Rs. 27,93,15,000 on Capi
tal Account be granted to the President 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 197S, in 
respect of ‘Department of Steel’."

Demand No. 79—D epartment op Mines 

MR. CHAIRMAN : Motion moved :

T h a t  a Supplementary sum not exceed
ing Rs. 6.79,000 on Revenue Account 
be granted to the President to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March. 1975, in respect of ‘De
partment of Mines’."

D emand No 80—Mines and Minerals 

MR. CHAIRMAN : Morion moved :

“1 hat a Supplementary sum not exceed* 
mg Rs. 1,69,00,000 on Revenue Account 
and not exceeding Rs. 65,83,65,000 on 
Capital Account be granted to the Presi
dent to defray the charges which will 
tome in cour&e of payment during the 
year ending the 31st day of March, 1975, 
in respect of 'Mines and Minerals’.”

D emand No. 81—Department of Sup
p ly

MR CHMRMAN : Motion moved :

T h a t n Supplementary mim not exceed
ing Rs. 45,000 on Revenue Account be 
gi anted to the President to defray the 
charges which will come in course of 
payment during the year ending the 31st 
d<«y of March, 1975, in respect of ‘De
partment of Supply’."

MR. CHAIRMAN : Motion moved :

T h a t a Supplementary sum not exceed
ing Rs. 48,64,000 on Revenue Account

wy clj D emand No. 82— Suppbiss and Dbposals
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be granted to tbe President to defray 
the chatges which will come in course 
of payment during the year ending the 
31st day of March. 1975, in lespect of 
‘Supplies and DJspo&als’ ”

Demand No. 84—Ministry of Tourism:
and C ivil Aviation

MR. CHAIRMAN : Mo»inn moved :

“That a Supplementary sum not exceed
ing Rs. J ,27,000 on Revenue Account 
be granted to the Piesident to defray 
the chaiges which will come in course 
of payment chiiing the year ending the 
31st day of March, 1975, in lespect 
of ‘Ministry of Tourism and Civil Avia
tion’."

D emand No. 86— Avutoin 

MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not exceed
ing Rs. 25,00,000 on Revemi* Account be 
granted to the President to defray the 
charges which will come in course of 
payment duung the year ending the 31st 
day of March, 1975. In lespcct of “Avia
tion’."1

D emand No. 87—Tourism 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 37,38,000 on Revenue Account 
be granted to the President to defray 
tbe charges which will come in course 
of payment during the year ending the 
31st day of March, 1975, in resoect at 
Tourism’.’'

D emand No. 88— Ministry of  Works 
and Housing

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 14,44,000 on Revenue Account 
•fee granted to the President to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1975, in respect of 
'Ministry of Works and Housing'.”

Demand No. 89—Puatic Work#

MR. CHAIRMAN ; Motion moved :

T h a t  a Supplementary sum not exceed* 
ing Rs. 3,68,24,000 on Revenue Account 
be granted to the President to defray 
the charges which will come In course 
of payment during the year ending the 
31st day of March, 1975, in respect of 
‘Public Works’."

Demand No. 91—Houmnc and U rban 
D evelopment

MR. CHAIRMAN : Motion moved :

T h a t a Supplementary sum not exceed
ing Rs. 21,76,000 on Revenue Account 
and not exceeding Rs. 61,00,000 on 
Capital Account be grauted to the Pre
sident to defray the charges which will 
come in course of payment during the 
year ending the 31st day of Marcft,
1975. in respect of ‘Housing and Urban 
Development’.’’

D emand No. 92—Stationery and Print-
m o

MR CHAIRMAN : Motion moved :

T h a t a Supplementary sum not exceed
ing Rs 3,35,79,000 on Revenue Account 
be granted to the President to defray 
the charges which will come in coune 
of payment during the year ending the 
31st day of March, 1975, in respect of 
‘Stationary <tnd Printing’.”

Dtmvnd No. 94—Atomic E nergy Re
march , D fVELOPMI NT AND INDUSTRIAL
Projfcts.

MR. CHAIRMAN : Motion moved :

“That a  Supplementary sum not ex
ceeding Rs. 6,000 on Capital Account be 
gianted to the President to defray the 
charges which will come in com e of 
payment during the year ending the 31st 
day of March, 1975, in respect of Atomic 
Fnergy Research, Development and In
dustrial Projects.”
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DBMAND No. 95—NWLEi* POWEJt SCHEM- 
CS
MIL CHAIRMAN : Motion moved :

“That ti Supplementary mm not ex- 
ceeding Rs. 1.000 on Capital Account 
be (ranted to tbe President to defray 
tbe charges which wilt come in coarse 
of payment during the year ending tbe 
J 1st day of March. 19751 in respect of 
Nuclear Power Schemes."

Demand No. 101—Grants to Council 
of Scientific and Industrial Research

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 1,99,90.000 on Revenue 
Account be granted to the President to 
defray the charges which will come in 
course ot payment during the year end
ing the 31st day of March, 1975, in res
pect of ‘Grants to Council of Scientific* 
and Industrial Research'.”

D rM W D  N o  1 02— D rPA »rM E N T o f  S pa c e

MR. CHAIRMAN . Motion moved :

“That a Supplementary sum not ex
ceeding Rs 17,76,000 on Revenue Ac
count be granted to the President to 
defray the charges which will come in 
course of payment during the year end
ing the 31st day of March, 1975, in res
pect of ‘Department of Space*.'

DbMANO No. 104—Rajya Sabha.

MR. CHAIRMAN : Motion moved:

“That a Supplementary sum not ex
ceeding Rs. 3,06,000 on Revenue Ac
count be granted to the President to de
fray the charges which wifi come in 
course of payment during the year end
ing (he 31st day of March, 1975, in res
pect of ‘Rajya Sabha’.”

The Supplementary Demands are before 
(he House.

•SHRI JAGDJSH BHATTACHARY- 
YA (Ghatai) :Mr. Chairman, Sir, today 
we are discussing the Supplementary De
mands t o  Grants (General), 1974-75. The 

10LSS/75—11

general budget was passed ia this House 
only few days ago. But within a  few days 
a supplementary budget has been brought 
before os. The Government have formed 
a habit of presenting budgets in instal
ments. This only goes to prove that the 
Government are unable to plan their pro
grammes in a systematic way. They bit 
upon some ideas suddenly and act accord
ingly by fits and starts Sir, in these sup
plementary demands a sum of Rs. 1761.44 
crores have been demanded. T he k  not
•  small sum. Therefore to ask for such a 
huge sum in a supplementary budget is 
wimewhat unnatural

in  the Introductory remarks it has been 
mentioned that a sum ot rupees 1 2 0  crons 
•re needed for payment of additional 
ticarness allowance to various categories of 
Central Government employees. In  the re
gular general budget also some provudon 
wa« made for payment of DA. In  this 
Connection I have to say that 50% of 
thiii additional DA is being frozen by way 
ol compulsory deposit* and the poor cm* 
plovees are being paid only half of tbe DA 
to which they are entitled. So what actual 
Itcuefitu are the employees getting from 
this enhanced DA 9 in  this supplementary 
demands itself Government have asked for 
R« 3 6 8  crores for public works due to 
rue v> cost of building materials etc. Tftey 
have asked foi another Rs. 2.35 cores OS 
account of rise in cost of paper Therefore, 
Str, when the Government themselves have 
to ask for additional amounts in the sup
plementary budget on account of rise ta 
price of commodities, then we can easily 
Imagine the plight in which die poor em
ployees find themselves. The Government 
employees who find it extremely difficult 
to meet their domestic budget due to ris
ing prices, are being forced to forego half 
tbe amount of their DA. Is it not a  cruel 
iokc on them?

Then, Sir, we find that Rs. 228.64 crons 
have been demanded for Defence. Sir, if 
this amount was needed for payment of

•The original speech was delivered ta 
Bengali.
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pay or DA to the Defence employees then 
there Mas some logic in i t  Bui we find 
that sum of Rs. 95 crores have been sept* 
lately provided for payment of D.A. There
fore this hi)ge amount i* being demanded 
for the various Wings of the Army, Navy 
UOd Air Force. In the General Budget a 
heavy amount was already piovided for 
Defence. I do not think that our country 
it in danger of u sudden attack from any 
quarters. On account of this I oppose a 
prant of this huge additional amount for 
Defence.

Then, Sir, Rs. 79 21 crores have been pro
vided for additional grants to the States and 
the Union Territories to aid them in their 
plan schemes. Sir, the provision of this 
small amount for the State Plans, although 
this is a  supplementary budget goes only to 
prove that there is no planning in our 
Country worth the name. Although it Is a 
supplementary budget yet some 2 ,0 0 0  cro
ws of additional amount ha* been demand
ed (n ft. The provision of only 79.21 cro
n s  out of that for the State plans is very 
disappointing. The Five Year Plans have 
become a farce. Whenever a budget pro
posal is presented some amount is provided 
as a  ritual in that for the plans just as a 
peiaon provides for some amount for per* 
forming the annual rites of his parents at 
the end of the year.

6 6  crores of rupees have been provided 
(or subsidy to the Food Corporation of 
India on imported food grains. The FCI is 
given subsidy on indigenous food grains 
also. We fail to find any logic behind 
subsidizing indigenous food grains. I can 
cite one example. The Government pro
cures paddy at the rate of Rs. 70 to 75/- per 
quintal and 3  quintals of paddy yields 2  
quintal of rice. Even if we take that the 
Government pays to the farmers at the rate 
of 80 rupees a quintal for paddy, the price 
of procured rice cannot be more than 
Rs. 120/- a quintal in any case. Even after 
itddlng various other incidental expenses, 
the price of rice cannot be more than 
Rs, 150/- a quintal. The Government can 
*cll rice at Rs. 1.S0 per Kg. if they so

choose. But the Government sells rice tv- 
the consumers at Rs. 1.80 per Kg in the 
ration shops. Inspitc of this the Govern
ment is paying a huge amount to the FCI 
as subsidy. In the Eastern region alone We 
have seen that the Government paid about 
ks. 30 crores to the FCI as food subsidy. 
I  fail to understand how this becomes 
ntcessary ? Surely, food grains worth so 
many crores of rupees arc not lost *n tran
sit. There must be wide spread corruption 
in the activities of the FCI necessitating 
lhis huge subsidy by the Government.

Anothei fat amount of 481.74 crores have 
been demanded for fertilisers. There is no 
doubt that fertiliser is u necessary item and 
shortage of fertiliser is being felt in the 
country also But it is difficult to understand 
us to where the shortage and want really 
lies While travelling to various parts of 
*ur country I had the good fortune of 
visiting some fertiliser factories both in the 
(VuMic and private sectors. Some privately 
owned fertiliser factories were of the Opinion 
that there was no real shortage of ferti
lisers in the countiy as made out by the 
Government. I also saw with my own eyes 
that huge stocks of fertilisers were lying 
thv're. The other day a report appeared in 
the papers that a slump has appeared in 
the fertiliser’s market that is the cultivators 
are not going in for fertilisers in a big way. 
There may two reasons for this, either the 
puahasmg power of the cultivators are so 
U>w that they are unuble to buy fertilisers 
or the distribution system for fertilisers is 
faulty as a result of which the fertilisers 
did not reach the cultivators.

Mow, T will say something about coal, 
coal mining authority and the Bharat Qoak- 
ing Coal Co. At Raniganj in West Bengal, 
25 persons were arrested last August for sel
ling spurious coal licences, through which 
coal is obtained from these authorities and 
sold to various parties. A high police official 
said, tt was published in the papers also, 
that tbere are about 1500 people in the 
Raniganj, Asansol, Dhanbad coal field areas 
who are engaged in this trafficking in 
spurious and bogus coal licences. These
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fieopte are making lot of money in tfatg 
racket and this ill gotten money is shared 
with some employees of these coal autho
rities who are in collusion with tbe racke
teers. In  this way a huge amount erf coal is 
ism  to outside parties through bogtw licen
ces. 1 demand a thorough investigation in 
this malpractices and stern action against 
the offenders

In this context I will mention .mother 
thing Sir this morning also the wuc was 
raised in this House that six MI As of Tri
pura (five been arrested under MISA as 
«omc agitation is going on there Happen, 
mgs in Tripura may be a matter for the 
State Government but the use of MISA la 
not a matter of the State Government. The 
MISA legislation was passed here in this 
House, When the MISA was passed here, 
the hon Minister oir behalf of the Govern
ment had given a clear assurance that this 
■Net will not be used against democratic 

movement and against the political oppo
nents. But today we have seen its naked 
use and we feel that there can be no greater 
misuse of this Act Due to these leasons 
f oppose the Supplementary demands placed 
before this House
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% tjv P ram  ’n ^ r f  »f ^  «rc- 
srrar <ft i m  ^h n r «p^ft % ^  ^ fv

^w rc «st f?r ?n?5 w h  ^ tt ^rfipj 
ft? v z tt % i w  f'HTtl wt’T fire<nPrar 
?> »t# %, vt
m  *r? «nr *n? f t  »r< |  i 
^  ?  w?ff ■ft «crcr <ft »rf 11 «w f 

^  ##sr if t  ^ir ^  ww wrprr in^jr ^ fa
filtrc *t 32 HWI^Vf W *W# «W VK t | r
t  ifa  <j»r #  j t e m t  t»«ft f  i t&  f t a r
*nW WT #  f f  W  ^  40 HTVft I 
J r t  *W5*Tf $ fip *nr V’TRT^Tnpr w i t  
f t  «w  iWsnt t wrt’f r w i f  •pt x jej^w vi
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ftarr ( t  wrifo* w  t  i n  sm r* m t« t 
« s ff  <w% wre

t f f r r r  w t& w  *  
m i  «pr fct wr ?kw f t  o t t  * t 

fl*W fcff 'wfiyi t

urtr w r f t  m ,  w j f a  sft, t  ^  iftr 
UT3f«W % wft f  MT^TT {H vt $  f*P?

*fanrt
f t  ^rerf t t  asfnrsTT fr, f*r*T fo*re?*r f t  
rfMmr fc< sri *r$ wrn n  «m % w&t 
« rm  f  i A <nr*rr ?r *rrrr jr «ftr *st f t  

■srwTr f  i Ifr’y rw f t  tnrarfjpft 
$  <tm $ m  w  xfrr *rft wrft r f i  
^ f t \ ^ a j k ’r t Y t v t r r ^ m P \ ^ f t
’TW OT1 *PT CUM STT* SfT* #̂T*n 'TPTT |  
« h  trnft 3n  * t m fr  zfrFn it snfor ift 
fw r  Ji: t *T'*t ap=«ft tft3PTT »r firarc *)*4>i< 
^  42 srw  wwr ntsrr «nr %̂p®t uw  =t wpw 
2 0  m  Z2 »nw w i  f t  ftm  | i  p̂pY w r  

*?t * -»t £ tftr ^ i r  nm ^rr *% arr
f  I OTT TT StTPT 'Tf'TT *rf< f t  TO5

^rfjp  t wrx m t  i ft  *m  v&n 
^  w  ?ft *rr <tt v t v J’n 3*n* 
irrnr, afriv ftnrf sft< **»■ it fJT^nr i 
«ht % faaft f tra m  % ^ r  s i t  *  ^  
grm r ft ft ft fir <T2*r $  > rot *j?t 
*rfw t » m  ?pft t o
f  IT? ITTT *|nf <TC 'gfiPPT HTf*Wr *PWflTI

W  ?mur arnrt f t  ?ro» nw  w  o jtt  
r m  nrfircfors srcm *  f*mT»r t o  $t 
flr ww <!»tt *rr«rft § bpft % **r *r, o t  
<f f t v r  n y n f k  ft, 5 « r # r

ifte ww % *m rft $
xttx arsRir % qsra* % «nr f i s w t  
o t t  'j r  ^t*n srr ftrwrw jftnr ^  ^ 'm fw u  
ffrfr cftt ?r*ft ^  ^  5^arr«ft ?rPpwr
ssn: B«r f, «rr̂  «  f, ftwre 
wr *qr *ftr w r  «r «ir t  »r*rrwnr, 
w w  rfk  wrfw «nwr *pt t m  i <lan

*wS % n  infer wit |  nfrc «r flwnr- 
w  « A  w r  |  r t r  ^  nfinmflr w frn rf

•At HttftHS % dlWK WR OT
f  » ^  tn rtf iw  *rrtr «rr w rtr
wfinr <n: « n r  t  *ft€
v t  nft ?»«*rr | t  v r c  n w  a n w  «rNT 
*nc ?ifv, mft ^  « f  w rit  |  *fhc 

?ft«ft % grot a  anft ?r 3*r f t  w nrr 

wr^w nrt*

«ft *$i «t>w fii^ i m  ( m m )  tnmftr 
srra> 3^  ^  irft  *f?r ^  frofr- q r  w  
gsnji #  % w  P m t <r ^

^n^Tg' i *

nyiH> Ttwt ^  i ^*r §  ^  
fiwr jsrr ^ 6 6  

fa*r*r sft ^rm x  ¥ ( 4 ^ h 6
^"hr f t  r&t o t t  w  % fiwt ’t t t  ^
f  i t o  n? »rt*r ^If ^  f t  f*r ?%w 
8t jfaft ^Rft |  *ftt *rt*r it»% % *r*rfr «rrr 
f t  Fnrri v< s r t t  JRRft ^  ftK  <R*r ^  

p rr  i *m ^ t t  **t h  jt? t  ffc 
^  w t  f t  f tn w i  mfir ^  ?nr 

ewr um rr j w p r  «tw % *mr ^  fRrr, 
vm  f t  r  jttsrttt tn?  w t  f  #  
x$ 4  vnr ^  j w t  ^rpiT % ft mv
P m  % ̂ nc w r  ^ be ^Fctr

wt ^  w lr «if S w t f a  ^  
«pt >piT»r ,^ rr | i  « ipt ^  # f o n t  w m r 

t ' P t ( t i w t | ,  «ft 3tTwr 
h tw  % f t  *v* «vrr q im iw c
wwr t o  tjr«  w r  at «w  v t 6 6  vfrtr
^  j ( t ^  f t  W W W  ^  Tfllt t

tro t *ih f t  finw i p *  | #  w r  m  
f t  W% ’•wt nft ttpi^ <nwh «rw « t 
<n fv « m  P m  it ^  #?r ?,
ŝwwt i «n$T «rc »twr swnt: % ?$njr

^1% |  i % 8 «7  wrcfaft ft I w r
^ror »wt |  «Vc «iw r r  % #  w  
^ t | i  uw *i^c t  wwr i  eft vm ft
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tf <m*pnrr 4% w w rt ^  <*fr »rr 
fa  finnv % w*i*r 7T *nw «ift ^jst r t t w  
wt w% % fat* xfHTwr «tr iftr
t o  tft *fftrw *f ^ j t  iflrn n f t 
% 17!% f*rtWT *rr fa tn r f  % n frr* <rt bo 
w w  s*r % wn*i m w r *iwr snw
f« m  p ft «rc& Ir m*r wST «ftx fa* 
h k  sfpr i spnr v rf tpkt *n£t ^
WFTT t, I W4VT 7TWT pT mprlT t  W* OTI iftf
% f a m r  vr 3 7 w t s m  arera? 
ftp; •rr*r ?fi 575 faihr *pw jftij i wrar 
aft faro spt Jifrn'r m  $, gn%
faw wra 2 o wro srfsr fwz*r ar# S?t ^
SHlfa 2 *7*1 k JTT fa f̂T 3TT !TOT $\

%frJT *rm 'p m  % fa" forc ?rpt ? i 
iit»- m r  w t I t ’ 2 t  » w  o t t  q r w x  
?frt TT -3*r q r  W t  i  I 'if, ^  

stfa fara* * f *nfr w% %
wrr m  Tnfwrr % fjr tp- qjtfr $ i 
nr* ir *r?r«TTf *??ft *rft srrat ft xftt xrm t 
**m it$  r% ^ f r  1 1

$*p't *r*r mg fi fa tn*r s»r % f̂ r*TT*ff 
vt •STtm ^t?% # i wro
%?t TW5T •l̂ ’VPt t. t VT'T *t ISO *ftr
i ss  srffr fa«fe*T % Pm 1*1 * *rj erfhiW

# *ftr T#r «  v n a v n  f?r 3 *T *R% fTT
* m  m s &  t. i *mr ffr*ra art «w
$ W  TR SPT it fa  VfagT'T H »TC*TT fW<T
*rm i m % «rw trm vr >frfh M m  
writ t i  w  m  nmr a tm *  *r vmr ft 
tm  T» nrr Ti <rrre*T ^ ^  l i u r r  «Pt
TlfT77 fa sm ^iff vr T?ff % r̂tf«|ST *T I

^  «jh Ir rnp jrm w  'f^rr w  jr 
f r̂ f fv  wRtm f j  f^'fri xrrr % »rm% 
i f *  mm h  vr *rfr t  trfrx vnr tn m  
vfbwm #  30% % f̂ rrr ^ «ftr hjtt ?T VtVM 
<1m  ^  ^  i w  w h  s^r frvr 
w rm  tfrnn q?% Ir sfrivr «pr ^ ft i 
f-st*r ^ r r  fin#  *r *fat m i  (t >m  

tr m r  tfnm wr vifar »Et «rt mf*P

m  wp*“ m  P A  i
$wr <rw w l r  f » i s o - i s s  w » r  ff«w r

% fpf» ^  «rtn f f  | i  <fcmr % ^vr 
iW t *t is o  w *  t  fr tk  & z x
*r 1 40 ift  ^  I  « mr w r m tn m *)  *t v m ' 
t i  i m  f ifr  n il ^ t p t  ? i w  t o  ifr  
m  « f i w  fw r f w m  ifr »nft ^  jf nftr 
y r O  » r w  fa*m fr % ^r*fnr ^  ait
f. ^ t t  3 ^  JTfT s u m  «n: ipr
1 1 fsnrefr <* ?r s t r  «Tr o t t t  *fT t t  
t t t  m?r firjT w  $ i w
tfm s i w5 ^  f tm r «ir «w ioe # fwror 
> i fewri? % f.TiT *rrr % ffiyt v r  m  n w  
^  f i n r ^  f  afr «rr  arr f i m  fr « r
t  TTO fjfST # ar% # I # rTT faJTH f, «?T*T 
^  7FTT f ,  4  OTPTTT j! f*F TRr % w m  « r  

fir m t  t  ?tt fr*rPT q?r f3per*ft v f e n f
gt^r ^  i »nrr f̂r b, art 
$ % '3?m  i r n r w  c r  ?tt f  i *%  arrsr v r  
arrat s r p tt  ^  f r f w  ijw  w r  f^iprr

105 vrq- faRH  I T’T (flfiT #  (TTWT

to=t?u ^  ftwnr enr d m t m  wt f v t  # i
*m W f r  *m 9r*r t*m i

%?rt «n o t t  ^  i »^fr a w
aw »r apgpr »FT?t t  ’ A 3TT̂ rr st fir im  
^  *rr ct*t ^  fa v? »»mr w r  «rr 
I! i 4  s s ’tt  ?  fa r rr  w m  pfr̂ r 
# y rfh r  f w r t  4 i  *n?r «pnt I ,  « t  fa *» H , 
vipL famsr irtr  W rw r  fa frn  ’  ?w anrrf 
ff wt w t 35m  fsrarw srjfr % ? m  f: 
fa  « f N r ^  irt fa w *i I ,  fa *i «f qr*r a f t  % 
t t*  rnre ^  ^ »t «pt|
«T Jpt 3Tt^ i p w  ? t  * rw  im t I f a f fH

if art «nranr h j r  f,m  arr
m  faqpr 1  Til v s f ^ v r  w j .  * 
% m t 'H fW T  s r ’ti v t  arrr*r v r T i f t n r * ^  i
spr ? r^  ir wtt *pi w r  fT»rr t

s n *t  f t  ?r >rcn f r  w il fw rm  Ir «r«wr 
«rfsr # r r  Jt srtvr * t  sfJ f a m  # *aw %r
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fMrt * m  >« *w»i 
wrsrc «  watt ft, ^  t
ft? tfg  faww Ir mwf w<pr ftwr «twr 
fc *$ fcr *rr% «  i f t  i.rw vit WW 
«ra< ^  *ift $ t 4  < opt f  ftf w t t  %m 
*rw»r vcttf xmr «nt ftnr f t  ftf
wt fogm> % wf* fftr  ^ ift -aw ir 
« m  « i ^  v* «fl? « t t  f%*n*r v ft

^  sfrt?t TT *ft WWT aRFRT ^(feS I 
ifpr’t *t#RE *f stfrrmrt % w ts f  >tt w r  
*W <ft *#»* wr5. | UP **tt I  fir OTT 
ip r  fafarcr **« rsr sftfc m  wpn?n at 
*rmit fspprr f f  ?w % snfitf fa®nrn*nTi

7*i 21 «Rrr *t vm ipt ifwnr wt
w h ^ t i  Tfiftwt <r fsin- »n»r <t*r ^ i
*r? snft *s^t arm If» **r* *r£ *r m  
"ift $« «f**r >nr snfet f r  to *<fir 
>ri #h i ^ ti *nfr i inrc *rjnftar
m r  ? jft t'Tfft JT' pt*t *ft 3*rwr nfrr *n 
** if *ri? wwfa mi *m nft t  *roft it i

"3R vroft «n?*n®f ?  <ftt 3tt jfnFtro 
t, * *tmn t t  t ?  arwft ft, 3*m *t$ 
*rnt n r  ftar $» *m W  ft? fcr *  *ppot 
* t w r o s % » r w £ * 7 T ' f t % w *  «n»fV tw  
TOW ’T ^ ^ i a p l W P T ' T P f t s n f t i t ^  
f. wntwr WR w r ftran,
*TRW m f t  ¥ t  *W TT wifinrrfimt $  fan , 
wfflFw stiW i i f t r w ,  «p^i *m ftwft 
n # ? * ^ i w n r i f t 5 n ? t w r c  tfrn  ^  <k  
<itw  *f  rift jn  i ww Tffir «n*r

* | t  w p  % fa11?, wrcyw fto  M i  m  
wnwrt *  fat*, f jp ro  #  ^
f«J% vr i|O T ir vpt % , m r  am*
|  ftt <nw #, w t  s t *  % # n r i
»»ftJ»T if w ft m  m # t  t  « w *  w f t  ?w  
|t5  *i|t ftnrr 1 1 I p w  n  ^*wt war, 
«ga « p  •jvhh  spin, m«t ^  ^  ww% 
«Hft WT HflHW ’

vsnt irtw ^  6 * 7  s r t t f  >rIi i n t  s i i  
^  «ft»r »it i *wnr %«# v t  $  *iih

♦  W^ff •PTSt g WVT VW ♦JWl't •m tt 
fipr ftnm t ^  ^TOR ”(ffT |  95WT 

t t f t  m  w«t wnt v& »

<trm f9PT ■FTaft % f»Tt» Ik #  

fr, fv f  ihvnv t v  ^ w>rf w ^ t
*ifr 4»r Ir Kt*r ^  forr ^ trt i  %tr< «pct 
fcrar arm t  "ft ^*rr ** ^  «ft
VP\ *tlft ? l  WT ^  ^  WJRtij
w f t  W  #tf*PT H VF ariir I

SHRI SAMAR GUHA (Contat) * 1 sDaB 
avail r l  this opportunity to place before the 
Hotiw the problems being faced by the 
peasants and cultivators of West Bengal 
•met particularly in ttic Midnapore District.

Firstly, the West Bengal Government 
deu’ded, perhaps in accordance with the 
Ccntiat policv. that non-irrigated lands ot 
six acres and above and irrigated lands of 
(our acres and above will have to pay •  
lc\y according to the quantum fixed. And 
tne quantum has been fixed without any 
rational for the various districts, not on the 
basN of any general principles. They went 
arbitrarily fixed. 1 will gite only two ex* 
aniples.

The 24-Parganas is the biggest dKlrid o t 
West Bengal, and for that the) have fixed 
only 25,000 metric tonnes of levy tor thb 
year, whereas for the whole of Midnapore 
District one lakh tonnes has been fixed, and 
for the Contai Sub-division alone 633,000 
melt ic tonnes. It means 8,000 metric tonnes 
•non man that feed for the biggest district 
of West Bengal, in the case of Nadia, it 
is only 1 0 0 0 0  tonnes, in tbe case o f 
Murshidahad, it is only 2 ,0 0 0  metric toa- 
nes. And on the basis of this arbitrary 
fixation, a virtual reign of terror has been 
iet loose upon the cultivators of Wc*t 
Bengal, particularly in the Midnapore Dkh 
trlct, for the realisation of the quantum 
fixed. And they are seizing paddy from A t 
harvftsls of the cultivators, but not realisinp
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the levy according to the quantum fixed. 
You wfll be astonished to know what they 
are doing. They a n  jost putting a  stick 
into the stock. It is call«Al gola, Mr. Mukher- 
jee knows it. Taking the cirenmferenee of 
that they say that It is the density in the 
volume that gives the mass. I  asked the 
District Magistrate if he has any instruc- 
t'oos lor doing this. He said there might 
be a difference of 15 or 20 per cent this 
way or that They are not using the spring 
balance.

On the basis of that, they are going 
round, particularly m the Contai Sub
division, because, according to their calcula
tio n , there is a good harvest there as also 
in the whole of Midnapore District, They 
ate senditfg batches and batches of police 
to the house* at night and during day time, 
and they are seizing paddy from the houses 
of innumerable peasants there It has let 
Ic^se a reign of terror in the whole of 
Midnapore District, particularly m the 
Contai Sub-division

s Sir, what has happened as a result of 
that? The rich peasants are running to 
High Cou^rt and in almost 99 per cent of 
the cases, they have got injunction. Second
ly, Sir, these lists are being prepared 
by the Tahsildars, by bribing Tabsildars 
and by giving them extension and so on.

P of the members of the ruling party 
the high-ups to the down, from Dis
trict level to the Block level are being re- 

t&ved of the burden of levy. This has 
been admitted to me by the District Ma- 
gbgrate and the Sub-Divisional Officer 
f t ls  is the language used. All big fishes 
W* out of our net! By taking advantage 
of (be injunctions granted by the High 
Court on the one hand and political pres- 
in m  brought on the officers on the 
dther, they escape the burden of the levy. 
As a result of this levy policy, what has 
happened f  The small peasants, the middle- 
class peasants, the middle-class cultivators 
are not only being deprived of their year’s 
earning but they ate being arrested under 
M3SA and so on. Virtually a reign of 
terror Is let loose lost to test the depth of

thair S tu m . Not only tin t, $fery there 
Is another point.

Now, Sir, the procurement puce <a 
wheat is Ra. 100 or Rs, 405 per quintal 
all over India. feven then they a n  .all 
against I t  Now, there is a demand that 
the procurement price o f wheat should be 
raised to at least Rs. 125/ per quintal. 
What is the price given to the Bengal 
peasants? I t  is only Rs. 74/- per quintal 
of paddy. Now, Sir, in die ration shops 
wheat is sold at Rs 140/- per quintal and 
rice is sold at Rs. 170/- per quintal, On 
the basis of this proportion, we should 
have at least Rs. 127/-per quintal of 
paddy. But only Rs. 74/- per quintal is 
given. With this price, they are not able 
to meet the cost of production.

Last year, what I did was this. I said 
I would not hold any public meeting, I 
would not make any propaganda and I 
would not make any arrangements for 
conference. I  just issued a  leaflet in my 
name. But I was suproed to find that 
about 1 0 ,0 0 0  people came from far of 
ai^as and rural areas on foot. They came 
fiom a  distance of about 2 0  to 25 miles. 
Then I realised that the depth of distress 
of the peasants wait so much. The District 
Magistrates and others were there and I 
said "Look, I  had not addressed any public 
meeting and I  had not made any arrange
ment for Conference or anything; I lust 
Issued a  leaflet." I  asked them to go to 
the District Magistrate and voice their 
feelings against the injustice, firstly m 
regard to procurement price, then in regard 
to seizure of paddy and then in regard 
to levy pnee. All these problems 
had created a very deep distress. But I 
tell you, it is helping as In a sense if I 
had been of that t) pe of politician I  would 
have kept silent, I  would have been 
happy because elections are coming It 
is helping us. Practically a  reign o f tenor 
has been let loose and the depth of dis
tress is so much. This would have helped 
us, but I did not want to float in politics 
by taking advantage o f die distress of the 
people. So I  would ask the hon. Minister 
that at least some justice should be dose
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of wheat, there mmt be a  proportionate 
price for paddy a* well, for the paddy 
growing areas and rice growing areas c£ 
the whole Eastern region i

Secondly, Sr, the whole of the District
of Midnapore is a  flood-prone area, par
ticularly Coatai. There have been five 
major floods and one drought in file last 
eight year*. Suddenly in regard to the 
Central and State loans, they created an 
impression as if the Government is going 
to give them relief. This year the crop 
has not been so good but it is not bod. 
Now, suddenly in regard to the accumula
ted loans of these 8  years, they have ser
ved notices. Not only that, S r, Yon will 
be surprised to know this. If you had 
taken a loan of Rs. 200 with the com
pound interest, it will become Rs 400 
If it was Rs 300 it has become Rs. 1,000. 
Tf it was Rs. 1,000, it has become Rs. 
2,000 in 8  years. They are going from 
home to house—this is the harvest season— 
and seizing all the paddy and selling it 
This kind of terror has been let loose 
there. Government should ponder about 
what they are doing.

1 repeat a fair price ithould be given to 
the cultivators proportionate to the pro* 
cureme&t pnee of wheat given in the Nor
thern region. If  the price o f Rs. 105 is 
raised to Rs. 125 in die case o f wheat, 
money will flow to the rural areas. Take 
the whole eastern region of Orissa, eas
tern part of Bihar, Assam, Tripura and 
West Bengal—the rice-producing area. If 
paddy is procured at Rs. 75 per quintal, 
what will be the differential ? Money 
wiU go to one area and the rural people 
of the other areas will be deprived. 
T hen will be serious imbalance between 
the agricultural communities of one area 
and another. Therefore, tim e must be 
some reasonable parity and the fetation 
of procurement price of paddy should 
be done in such a way as to give justice 
to the rice-producing areas also.

Although Farakka Barrage is a delicate 
issue, it is a  question o f life and death 
for the whole industrial complex of West

negotiations a n  ttffl going o s  with 
Bangladesh. I  do not know how far It 
is true, bat I  am told that Farakka Bar
rage which was to be eommissioned in 
1972, has already been completed bat 
water is not being released. Tins is the 
lean season for flow of water and it ba& 
created a serums problem for the incom
ing and outgoing ships in Calcutta. I f  Che 
chipping traffic in Calcutta is hampered, 
the whole industrial complex of west 
Bengal will come to a  standstill. Calcutta 
port is the outlet for the whole eastern 
region and the economy of the entire 
eastern region will be affected. I t  is a 
serious, problem and Government should 
take it up. Calcutta port is dying and 
with it the industrial production of the 
whole of the eastern ragion is also dying 
Yon must not forget that the industrial 
production in and around Calcutta has 
now been reduced to the eighth position 
during the last 27 years. One major fac
tor responsible for this is the lack of 
dredging facilities at the river Hoogly. 
This is in connection with irrigation. I 
want the Minister to take up die mattre 
with Bangladesh. Sir, you kppw how 
much I fought for Bangladesh. Ultimately, 
Bangladesh also will be affected if Calcutta 
is affected. So, water most he xetneed 
for Farakka without delay. Otherwise, 
it will seriously affcet not only Calcutta 
port but the industrial production of tbe 
whole of the eastern region, including 
Greater Calcutta.

Recently, the West Bengal Government 
had sent its Chief Secretary to  have 
negotiations with the World Bank regard
ing financial assistance for CMDA. I  have 
been told that the negotiation was com
pleted and the World Bank wanted to 
give certain financial assistance earmarked 
for development work in Calcutta
But, unfortunately, the Finance Minister 
here had a  different formula and 'he West 
Bengal CMDA has been deprived of what 
has been promised by the authorities. Those 
who are dealing with CMDA say diet a 
serious situation has developed th en  due
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to financial constraints. Works have been 
stopped and thato b  a lot of dislocation 
almost every where In Calcutta due to lack 
of funds. They have not got even tea per 
cent of the foods that they wanted from 
the Centra! Government. Here in this 
House the Central Government had an
nounced several times that there will be 
no dearth of funds—this is the language 
used—for the development of Calcutta. 
The development of Calcutta should not be 
equated with the development of nlher 
cities like Bombay or Madras For histo
rical reasons, suddenly the population of 
Calcutta increased two fold due to the on
rush of the refugees with all the attendant 
problems. There are 13 refugee colonies 
in and around Calcutta. In these refugee 
colonies there are so many Phds. and 
M.Scs. Those colonies are nothing but 
slums. Even though this Government pro
mised to do many things for these colonies, 
nothing has been done In contrast, take 
Delhi, which is the political heaven of 
India.

unrnr in  www ( w )  wr*
w  *s» fgsft *  . . .  .

w rc »J5  t  «^r fareft ftifapft
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<for $  w f t  ^  ^  ^  arfiw
*»nft
wnjf < f «wi Ef t #«! &f *&T»F*T<r r f t
m ® a itert fct * |t  ifr »rt»r «T*r w ? r

* tjr 1 1  9Tfrpr #  *nr ifrfir 
fw f*  u^flm f i  ** it* n*rrr w t  «rr 
iftfr (  m fr nw ft i w t  sftr 

w f t  ?s*nf5 vt% vr TjUn * fa*r t

’w v r a  i  r  i i  wcm <mr t  f fr  
*ra sft wmt fc t t»9t*«ih sffr*- tit  nflrn » r

’srtT f n r ^ w w j f t j m t ^ i s r n S p s t s T
ip fo&f*gT, tftfsrar ifrr wrf? *nr k
fom x  to r «tut |  *ftr r r t  *?t fvm  
i  ** «PTRf fw fri »nft fui
> i k  tt -nwMTTsr ?ifT tt fairo f w m
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i
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fire n̂ f r r  jnra*f *  wrr «n f r  fa* 
n %  <m dta-<*rr «?p« # i  t  wVt 
fjR% w m  <r W  »rf >B*mr 
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t r  smr i ^  «n ?fr snfw  tit w tsn «r 
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xttK wrc * t «ptif swwrr ^  1 1  nt <ft 
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«TT fWRT ««9t WIT W T t  ** ?ft t̂flPC 
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ftnrw ift w  f t  srw ^  "it h% H i 
?fr f*r^ 5#t «jw «rtf «flf<T fiiatP^r 
frf fSir ftnr ^  1ST5 vfpr wt f ’rc r  v fn r  
*w i o t  sn tft i *i *rr ^ rf  ®^t
»jNm nft i  far<r »» Tm
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# ^  f «  fw w  I  f3R «rr *m 
wtpt %*r ^  f * n  * *  i

SHRI C. K. CHANDRAPPAN {Tcli- 
Lheny) Sir, I just want to bring to 
the notice of the House some of tbe prob
lems concerning my State, Kerala. It h> 
known to the Government that (he cotr 
industry, cashew industry, handloom and 
Bidi industry are providing employment U> 
sever.il millions of people in that State. 
Today, all these industries are facing a 
nerious crisis.

Take the case of coir industry. What 
is needed is liberal assistance for the 
reorganization of this industry from the 
Centre It has been recommended by the 
Planning Commission that a  few crores 
should be given for this purpose, and the 
Centre has gi\en very little. Then 
there h  a Coir Board which is tinder the 
Ministry of Industrial Development. Instead 
of helping to reorganise the coir industry, 
the Coir Board unfortunately comes quite 
often with stands which go contrary to the 
development of the coir industry and the- 
interest of the coir industry ia that State. 
Now the Coir Board is involved in an open 
\\.utfare with the Kerala Government 
The State Industries Minister has come out 
with a statement haying that the Coir Board 
Chairman should be a person who knows 
about the cotr industry We have proposed 
many years back in this House that the 
Chairman of the Coir Board should not 
be a junior Secretary of the Government
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A aoBoOda} Chairman should bet appcinf 
i«d i s  place of &e {reseat Junior Secre
tary of the Government and the Board 
should be given more powers. This should 
be gives due consideration.

About the cashew industry, today it 
b  facing a crisis. Most of the industries 
have already closed because of non-avail
ability of raw material i.e. cashew nuts. 
The Government should take measures to 
provide this raw material so that the indus
try can survive.

Now 1 come to another important aspect 
and that is sea-erosion. 1 would like to get 
an answer to this point. The Kerala 
Government has requested several times 
that the sea-erosion should be treated as 
a  separate subject It is a national pro
blem and 90 per cent of it is affecting 
Kerala. It is now linked with flood con
trol. There arc two totally different sub' 
(ects. Flood control and sea-erosion should 
be delinked, and more funds should he 
provided to Kerala.

There has been a constant complaint 
and we have written so many letters to the 
Minister that the Telegraph Office in 
Mannanthody in Wynad hills is not work
ing satisfactorily. The telephone subs
cribers are subscribing, but they are not 
able to put a  telephone call to Cannanore, 
Tellicherry, Calicut etc. This situation is 
tim e  for the last so many yean. It is a 
hilly area. We have made repeated repre
sentations, but the Government have failed 
to take any measures. I would request 
the Government to take some serious 
steps in that direction, so that the situation 
Is rectified.

Regarding minor ports development, 
Alleppey and Azhikkal should get priority.

SHRI C. M. STEPHEN (Muvattapuzba): 
As also Quilon.
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f t  fa fln j w  n t  ^ nfrvwnc *?r w r*
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SHRI B. V. N A K  (Kanara): We Have 
constructed at Delhi a  Sansadiya Soudha 
at a cost of Rs. 3 crores. Them has been 
a  demand all over the country that some 
form of parliamentary activity for integra 
tion of the country should also take place 
in other parts as well. I  wish this money 
could have been... (interruptions) I have 
registered my point and I  think at the time 
of further investment—the Works and 
Housing Minister is here—and in regard to 
further construction work, the requirements 
of other parts of India for the integration 
of the country will be taken into considera
tion.

There was a most valid point I  wanted 
to make. This country is likely to lose 
over 11  million tonnes of high grade ores, 
composed of 1 0  million tonnes of iron ore 
and 1 million tomes of mang*nam» ore on 
account of the Kali Hydro-electric Project 
when the waters are impounded for the 
generation of electricity. A  lake wffl be 
formed as a result of the $upa Dam which 
has been cleared by the Planning Com
mission. U  we lose this, the cash value o f

the tow to die nation will be to the extent 
of Rs. 160 crores. This matter was raised 
on the floor of the Karnataka Assembly a» 
also ia  their Council. I t is a  matter of Rs. 
160 crores worth of iron ore. If  it 
is converted into steel, the net value 
of the product will be to the tune of 
Rs. 2,000 crores to Rs. 3,000 crores. Ex. 
cept blindmen, nobody will permit this loss. 
Sir. The only other point 1 would like to 
submit is in regard to the steel mill which 
has been dragging its feet It is the 
fate of all the 3 steel mills in the South, 
viz, Salem, Vijayawada as well as Vijaya- 
nagar; and the allotment is extremely low. 
Particularly in the State I come from, with 
the slow progress with regard to the Kali 
Hyde! Project under the Ministry of Energy 
and the steel mill at Vijayanagar also having 
had a token allotment of hardly Rs. 2 
crores and the Persian aid to Kudramukh 
to the extent of 300 million dollars still 
not having left the shores of Persia, I 
request that the Ministry of Steel as well 
as the Ministry of Energy, in order parti
cularly to save this iron ore, will put their 
he ads together and clear them and ask the 
MMTC to take up this job immediately 
and explore it.

THH MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
P R WA B  KUMAR MUKHERIEF): Mr. 
Chairman, Sir, I am grateful to the hon. 
Members for participating in this discussion. 
Various subjects have been brought within 
the purview of this discussion. 1 would 
like to discuss 2 or 3 things which are of 
general interest—particularly regarding 
the price of foodgraina—which have been 
narrated by some Members and regarding 
the assistance which is being given to the 
State from the Special Pod. Sir, it is not 
even a  weak ago that the Finance Minister 
was replying to the budget discussions; and 
had explained in detail about the attitude 
that the Government has taken regarding 
the assistance to be given to the State, parti
cularly in the context of the Finance Com
mission's Recommendations. Whenever tbe 
particular project of a  State comes, It is to
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lie expected that tin t particular project is 
to be financed out of the total assistance 
which the State expects to have from the 
Centre. So far as the particular point 
'Which has been mentioned by Mr. Samnr 
<Juha regarding the Calcutta Metropolitan 
Development Authority is concerned, in 
fact, Sir, it is not a new project; it is a 
continuing project and even for the current 
year's Plan allocations, it has been made. 
But what I want to emphasize is that out 
<of the total . . .

SHRI SAMAR C»UHA : Not as much 
us was requested.

SHRI PRANAB KUMAR MLKHhR- 
JEE : It depends, bccause this time. Gov
ernment of India had decided that the 
Central assistance for the Plan allocation 
would be limited lo the extent that it was 
in the last year. Therefore, there was no 
scope to go beyond that And each and 
every State would have to make its own 
arrangements within the constraints in 
which we have to pass through.

SHRI SAMAR GUHA: What about the 
past assurances ?

SHRI PRANAB KUMAR MUKHFR- 
JEE: One hon. Member had asked as to 
why the Defence expenditure is so much 
and why it has been put in the Supplemen
tary Demand. And at the same time, be 
bad asked as to why dearness allowance to 
tbe Defence personnel is not being given. 
If he could have taken the trouble of going 
through the actual allocations, he could 
have found that almost Rs. 94 crores on 
this particular account is for dearness 
allowance. Therefore, it is not correct to 
say that only to augment Defence Forces 
has this amount been allocated. It is not 
so. Regarding certain other points which 
affect the various other Ministries, Sir, as 
you know, as per the usual practice, I will 
pass on the suggestion to the concerned 
Ministries for their consideration.

MR. CHAIRMAN: I put the Supple
mentary Grants.

(,Interruptions)

Now, the question is:

"That the respective Supplementary sums 
not exceeding the amounts on Revenue 
Account and Capital Account shown in 
the thiid column of the Order Paper be 
gi anted to the President to  defray the 
chin ges which will come in course of pay
ment duiing the year ending the 31*1 day 
of March, 1975, in respect of the follow
ing demands entered in the second column
thereof1—

Demand Nos. 1, 3, 8 , 11, 12, 15, 17, 
18, 19, 21, 22, 24, 25, 27 to 34,
37, 38, 40 to 48, 50 to 58, 60,
62, 65, 6 6 , 6 8 , 70. 74 to 76, 78
to 82. 84, 8 6  to 89, 91, 92, 94. 
95, 101, 102 and 104.’*

The motion »»•«? adopted.

17.55 hrs.

APPROPRIATION BII L*. 1975

THE MINISTER OF STATE IN THE 
MINISTRY OF HNANCE (SHRI 
PRANAB KUMAR MUKHERJEE) : 1
beg to mo\c foi leave to introduce a Bill 
to authorise payment and appropriation of 
certain further sums from and out of the 
Consolidated huttd of India for the service* 
Of the financial year 1974*75.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce 
a Bill to authorise payment and 
appropriation of certain further 
sums from and out of the Consoli
dated Fund of India for the ser
vices of the financial year 1974- 
75"

The motion was adopted.

SHRI PRANAB KUMAR MUKHER
JEE: I introduce the Bill.

♦Published in Gazette of India, Extra
ordinary, Part II, section 2 dated 20-3*75.
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MR. CHAIRMAN: The hon. Minister. ’Thai the Bill be passed."

SHRI PRANAB KUMAR MUKHER* 
JEE : I beg to move* :

“That the Bill to authorise payment 
and appropriation of certain fur
ther sums fiom and out of the 
Consolidated Fund of India for the 
services of the financial year 1974- 
75, be taken into consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to authorise payment 
and appropriation of certain fur
ther sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1974- 
75, be taken into consideration.”

The motion ic«s adopted.

MR. CHAIRMAN: The question is:

‘That Causes 2 and 3, the Schedule, 
Clause I. the Enacting Formula 
and the Title stand part of the 
BUI.”

The motion was adopted.
Clauses 2 and 3, the Schedule, 

Clause 1, the Enacting Formula 
and the Title were added to 
Ihe Bill.

SHRI PRANAB KUMAR MUKHER- 
JCh: I beg to move:

MR. CHAIRMAN: The question is: 

“That the Bill be pasted.”

The motion w a i adopted.

STATUTORY RESOLUTION RE DIS 
APPROVA1 01- THE PR1.SS COUNCIL 
(SECOND AMtNDMI NT) ORDINANCE. 
1974.

MR. CHA1RM \N  : We take up Statu
tory Resolution Disapproving Press Council 
(Second Amendment) Ordinance, 1974.

Dr. Laxminarain Pandeya.

*To wwftnwww
Twiwf, 4 g f r  ir? *nrr

STTf i!7 f e w ,  1974 SWtfafl

sw ( f r o  tutor*) 1 9 7 4

(1974 c t wwnw bhh 1 4 ) vi farn- 
*fns5T wnr?n t »

MR CHAIRMAN : You will continue 
your speech next time. The Home stands 
adiourned to meet at 11 A. M. tomorrow.

18 hrs.

The Ijok Sabha then adjourned tilt
Eleven of the clack on Friday, l i s t  March, 
1975/Phalguna 30, 1896 (&JEa).

•Introduced/Moved with the recommen
dation of the President.
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